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LOK SABHA DEBATES 

LOK SABHA 

Wednestkl1 Augull 6. 1986/ 
Sravana 15, 1908 (Saka) 

The Lok Sabha met al 
Eleven of the Clock. 

[MR. SPEAKER in the ChaiT] 

[English) 

HOMAGE TO VICTIMS OF FIRST 
ATOMIC BOMB DROPPED ON HIRO. 
SHIMA 

MR. SPEAKER: Today, 41 years 
ago, tbo first atomic bomb was dropped on 
the Japanese city of Hiroshima. Thousands 
of people were killed and many more were 
maimed and disabJed for JiCe. The years 
that have since gone by have witnessed 
tbe development of nuclear weapons that 

. are thousand times more powerful than 
the atom bomb that fell on Hiroshima 
The world community sits on a powder-keg 
today I for the nuclear weapons in the 
arsenals of tbe big powers are capable of 
destroyina aU living beings on earth many 
times over. We, therefore, reiterate the 
demand of aU human kind for 
an immediate halt to the nuclear race and 
irs extension to outer space followed by 
steps to dismantle the existing nuclear 
stockpiles. Tbe determined efforts beiDg 
made by six countries from five continents 
and tbe inittative taken by tbem to bring 
about nuclear de-escalation and disanna-
meat are worthy of our appreciation. As 
tbey meet iD Mexico City in pursuance of 
tbeir efrorts, we convey to them our best 
wishes for the -successful outcome of their 
deJIberalioDs. 

The House may now stand in silence 
for a short while in memory of the victims 
of the atomic holocaust. 

The members then stood in silence lor a 
short M'hile 

SHRI S. JAIPAL REDDY: Sir, aD 
ex-Member of Parliament from Andhra 
Pradesh has died and there should be a 
reference in the House. 

MR. SPEAKER: We have already 
written and when we get the confirmation, 
we shall do it. If you can wiite it down 
on your behalf and if you can certify it. 
we shaH do it. 

ORAL ANSWERS TO QUESTIONS 

[Enl ish] 

Forest-based iudustries 

*286. DR. PHULRENU GUHA : 
Will tbe PRI~IE MINISTER be pleased to 
state : 

(a) whether there is any proposal to 
start lorest-based industries in different 
States; and 

(b) if so, ",bether work has started in 
any State in this regard and. if so, what 
type of industries have be~n take:} up '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF E~VIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
The Central GO\ ernrr.cnt do Dot bave any 
proposal to start forest based industries in 
different States. 

(b) Does not arise. 

Dil. PHULRENU GUHA: Sir, I 
would Hk.e to know wby tbe (JovenuneDt 
of lama do Dot bave any proposal to stan 
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forest-based industries. Why is this item 
Dot included in the 20-Point Prolramme, 
wben the workers in these forest-based 
iodustries are loing to be mainly the poor 
vinale people. 

SHlU Z. R. ANSARI: Sir, we have 
the forest-based industries in the private 
sector, but the raw material which they 
let bardly meets their needs: Many of 
those forest-based industries arc running 
much below their capacity. So unless we . 
increase the forest products which are 
used as raw material in these forest-based 
industries, for which efi'orts are being 
made, I do Dot think that there is any 
point in expanding the forest-based indus-
tries without the raw material. It is for 
this purpose and to save our forest also, 
we have given certain concessions to the 
forest-based industries in private sector to 
Import raW material from other countries 
without any import duty. That is why we 
do Dot have any proposal to set up forest-
based industries in the private sector. 

DR. PHULRENU GUHA : The Mini-
ster has said that the items are not avai-
lable. I would like (0 know whether there 
is aDy proposal or any activity, so that the 
items wbich will be needed by the forest-
based industries can be cultivated. 

SHRI Z. R. ANSARI: Sir, we are 
already strivinl for more and more planta. 
tion through social forestry programmes on 
waste lands not only for fuel and fodder, 
but also farm forestry is beiDI developed 
so tbat the needs of these forest based 
industries may be met. 

Then Sir, the industries which utilise 
bulk forest products as their raw materials 
have also been asked to have some captive 
plantation to meet the needs of their 
industrial undertakings. 

SHRI P. KOLANDAIVELU : Sir, it is 
unfortunate to bear an aDswer from the 
hOD. Minister saying <a> there is no pro-
posal aDd (b) Does not arise. Sir, I want 
to know from the bOD. Minister this. 
There are 10 maDY scopes for starting 
forest baled industries iD Tamil Nadu in 
Karuatak. and othor States, SaDdalwood 

trees are available in plenty in Tamil Nadu 
and also In Karnataka. 

PROF. N. G. RANOA: We 
tract sandalwood oil. 

can ex-

SHRI P. KOLANDAIVELU·: 'Yes' 
we can extract sandalwood oil and can 
export it. We can get foreign exchange 
also. Why not we start such forest-based 
industries where actually the sandalwo.od 
and other trees are available. 

I want to know that from the hone 
Minister. 

SHRI Z. R. ANSARI: I suppose that 
in those States where sandalwood is avai-
1able in plenty. the State Governments 
had started their own factories. 

As far as the Government of India is 
concerned, there is no proposal to start 
any public sector undertaking based on 
forest products. 

As iar as tbe State Governments arc 
co~cerned where sandalwood and such 
products are available in plenty and if 
they feel that they ean meet tbe demands 
of the raw material by setting up such 
industrial undertakings, they can do so 
and they are doing. 

SHRI PARAG CHALIHA : Sir. is the 
Minister aware that large scale oil based 
industries particularly in private sector in 
Assam have re~ulted in denuding a large 
num~ cr of f{lr('~ts? If :-.0, what steps is 
the Government tak ing in this regard ? 

SHRI Z. R. ANSARI: Sir, as far as 
the forest based industries are concerned, 
the State Governments, as a matter of 
fact regulate the supply of raw materials 
to these private industrjal units. They 
have their own rules for lhat. It is 
they who supply it. It is true 
that shortage of raw materials and denuda-
tion takes place in forest areas. Therefore, 
we have taken a conscious decision that 
we shall now allow further expansion of 
forest based industri es unless we are 
assured by tbe State Governments about 



the availability of the raw material which 
are used in those industrial undertakings. 

Narora Atomic Power Plant 

·287. SHRI ANAND SINGH: Will 
tbe PRIME MINISTER be pleased to 
state: 

(a) whether it is a fact that the pro-
posed site of the Atomic Power plant at 
Narora falls on the known Seismic fault 
area; 

(b) jf so, whether Government have 
carried out proper investigations in this 
regard particularly in the context of 
Clleronobyl accident in the Soviet Union; 
and 

(c) if so, the results thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART. 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PAl'lL): (a) The site of the Narora 
Atomic Power Project is located in a part 
of the country that is subject to low inten-
sity seismic disturbances. Most (If the 
Indo-GangetIc plain has this characteristic. 
The plant is designed to operate satisfac-
torily under seismic conditions that 
may be experienced at the site 
and to reach a safe shut down 
state wben the severity of earthquake 
exceeds a certain intensity. 

(b)&(c) In arriving at the design, inter-
nationally accepted practices and the spe-
cific recOmmendations of the School for 
Training and Research in Earthquake En-
gineering, Roorkee, have been adopted. 
Government is constantly reviewing safety 
of nuclear power stations and based on 
the expert technical advice, design and 
operating practices at these stations are 
improved to ensure that accident do Dot 
occur. 

SHItI ANAND SINGH: Abobt the 
Joca tion, DOW it is clear from the answer 

Oral .,4".""" 
.; ven, not only by the Government, but 
also accordiog to its hishee officials tbat 
the site laUs on sesmic fault area. 
In this connection, I would also liko to 
know whether it was discovered before 
selecting the site, or after selecting it viz. 
tbat tbis was beinl constructed on a fault 
area, tbe work beill8 done there a mere 
patch-work, or it was cOl1sidered earlier, 
and incorporated in tbe desisn itself? 

Secondly, why additional money hu 
been put in to counter this one considera-
tion i. e. its being OD a seismic fault 
area '1 

SHRI SHIVRAJ V. PATIL: The 
Committee which was appointed (or tbis 
purpose knew that this area was in a seIS-
mic region. While coming to the conclu-
sIon that the plan, should go to thaI area, 
they examined this aspect also. So, when 
the design was made, the seismic condi-
tions in that area were kept in VIew, and 
tbe practices which arc followed interna-
tionally, i. e. internationally accepted 
practices are followed in desjgning the 
structure and baving the eqUIpment in this 
area. 

One thing which should be clear to us 
is tbat the entire Gangetic resion suffers 
from seismic conditions. The second 
thing to be remembered by us is that 
Japan is one of the countries which suffers 
from earthquake conditions; yet Japan is 
having 31 atomic reactors of this nature, 
and It is going to ba ve ten more atomic 
reactors or units there. So, tbe desians 
are available in the country and interna-
tionally. to see that the earthquakes do 
not affect this kind of activities. 

SHRI ANAND SINGH : The second 
question is about tbe safety, and the three 
major considerations in that reaard. Tbe 
first is Ganges on whose banks it is situa-
ted, the second the environment and lbe 
tbird is the people liVIng around. I would 
bke to know from tbe Minister what 
special steps have been taken to protect 
the Ga1l8e8 from amueots, seeplle or 
Jeakaae from this plant, not only in tbe 
case of accidents, but even otherwise. 

The next poilat is about enviroament : 
bas. bacqround radio-active Itudl 
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beon made, and will day-lo-day monitor-
illl be done to find out whether the level 
does Dot go beyond tbe internationally 
prescribed leveJ; and then, most impor-
tantly, is there any programme to educate 
the peoole who will live around tbis area, 
and to inform them about the hazards of 
living next to radio-aclive zones? Child .. 
ren may come and pick up an innocent-
Jooking piece of metal which might be 
radio-active and dump it into a well or 
carry it home. We have just seen one 
accident happening, perhaps in Tarapur 
or somewhere else I do not know, where 
people tried to steal these innocent-looking 
but radio-active pencils, and they are in a 
critical condition in a hospital. Will 
Government educate the people? Is 
there any such programme to educate 
people around. and to inform them about 
these hazards, so that they may not get 
burt in this plant environment? 

SHRI SHIVRAJ V. PATIL: There 
are stringent procedures hid down to 
provide safety in these plants. Flrst (jf 
all, the structure of the plant is su~h that 
the acciJents will not occur. We have 
the pile structure, and we have the very 
strong foundation. 

Secondly t the equipments which are 
used In these plants have special facilities 
to absorb shocks which may occur be-
cause of earthquakes. They ha\ie shock-
absorbing capacity. Then the Jinks are 
such that tbe shocks which may o~cur 

because of t'arthquakes will not slacken 
them. These .. are the procedures as far 
as structure and equipments are concer-
ned. 

Effluents from the plant will not be 
allowed to flow into tbe Ganges. That 
kind of question does Dot arise at all. So, 
there is no question of polluting the water 
in the river. Again~ if any pencil, fuel 
pencil is stolen from there, and if it is 
found outside, that is altogether a different 
question. It is not a question of provid-
iDg a plant over there. but it is a question 
of providing safety to the pencils them .. 
selves. So, we have a procedure fot that 
also. These pencils are not freely avail. 
.tile; fuel clements are Dot easily availa bJe. 
TIley arc kept iD safe custody; tbey are 

Dot easily available; they are Dot _'Iowed 
to go outside; and these precautioDS are 
already taken not only at this plant but 
also at other plants. Thero is DO question 
of ,ny hazard arising out 9f the thoft of 
fuel element from the plant also. 

SURI SURENDRA PAL SINOH : 
According to the international regulation 
on the subject, it is laid down that before 
a final deCision is taken in regard to the 
site of a power station of this nature in 
the seismic zo=te, it is necessary to carry 
out a micro s.!ismic observations on tbe 
site over a long period of time in order to 
determine and monitor the actual enerlY 
discharges from the fau1ts. May I know if 
this has been done in the case of Narora 
Power Plant ? 

SHRI SHIVRAJ V. PATIL : We 
have studied the history of 300 years of 
the earthquakes that have taken place in 
that area, and then we have taken a deci-
sion. 

SHRI E. A YY APU REDDY : Which 
portion of India is free from seismic dis-
turbances? Has the Deccan PJaleau been 
identified as an area which is ideal for 
location of atomic power p Jant ? 

SHRI SlHVRAJ V. PATIL In 
fact, thel e is no place in tbe world which 
is 100 per cent free from seismIC condi-
tions. Our country is divided into diffe-
rent zones-zone 1, zone 2, zone 3 and 
zone 4. Deccan Plateau is comparatively 
supposed to be stable and Tarapore where 
the atomic power station is built tbe first 
actomic power station, was supp~sed to be 
very stable area. But now scientists are 
saying. that it also is not so stable; th~y 
are shjfting it from the first zone to the 
second zone. As tbe knowledle about 
earthquakes develop and we Slart under-
standing as to bow and in what condition 
earth quakes take place and all those 
things, we will be takiDS precautions. But 
tbe question whether we have provided 
eoollah precautions, wbether we baw 
provided enoulh safety measures to see 
!bat u.rth quakes do Dot caUIe aDY hazard, 
IS carefully looked into. 



PROF. MADHU DANDAV ATE 
Is the Parliament House free from it '1 

·Prolte I. to IIlepl eDtry of Kuwaiti s at 
TrI,aDdram Airport 

+ 
·288. SHRY C. JANGA.REDDY : 

DR. A. K. PATEL: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

<8> the findings of the inquriy into 
the iUega) entry of the two Kuwaai 
nationals at tbe Trivandrum Airport; 

(b) what were the past activities of 
the two Kuwaitis due to which their entry 
into India had been banned; 

(c) whether they are high office-bearers 
of tbe 'World Muslim MlOority Commu-
nity'; and 

(d) whether tt-e said 'World Muslim 
Minority Commun. ty' has any branch in . 
India? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): (a) 
The findings of the inquiry are awaited 
from the Government of Kerala. 

(b) The Ku\\aiti nationa1s were placed 
on cPrior Approval Category· because of 
their undesirable activities. 

(c) According to available informa-
tion Shri AJ Sayed Yusaf Sayed Hasbim 
Al Refai is the President of World Muslim 
Minority Commission and Shri Shaikh 
Anwar S. Yaqub AI Refai is his assis-
tant. 

(d) The Government are not 
aware of tbe existence of any such Branch 
iD India. 

{Trill" latio" J 

SHRI C. JANGA REDDY : Mr. 
Spilker, Sir, the persoDs wbo had como 

Ordl A",w~; 10 

from Kuwait continue to stay here .1 .. 
though it is now more than six months 
since they came to India. In spite of the 
fact that" the Chief Minister of Kerala 
was summoned here and reprimanded, he 
has not submitted the report of inquiry so 
rar. I would like to know from the hone 
MlDister why tbey are not being jailed 
after bolding a C.B.1. inquiry apinst 
them? 

SHRI ARUN NEHRU: As I have 
already said, we are awaiting 8 report 
from the Kerala Chief Minister. We have 
indicated to him .•.••. 

SHRI C. JANGA REDDY : Why? 

SHRI ARUN NEHRU: If he is not 
\\ HIing to listen to us? What can I do ? 
Please listen to me what I am saying. We 
bave already said in the House that this 
is a very serious matter and we view it in 
a very serious manner. We bave told the 
Ch;ef ~finister ot Ke"a!a that we must 
have the report urgently so tbat we cd'n 
take further action in the matter. 

SHRI C. JANGA REDDY : Mr. 
Speaker, Sir. my simple question is that 
when the report of inquiry has not been 
received from the Kerala Government 9 

why a C.B.I. inquiry is not being ordered ? 
The Chief Minister of Kerala needs their 
help to stay in power and tbat is why be 
is not expelling them. I would like to 
know from tbe bon. Minister why a C.B.I. 
inauiry is ·not belDg ordered ? 

[English} 

SHRI ARUN NEHRU: I don' 
think we should attribute motives to any 
one. There is no necessity of mentkm-
ing either Chief Minister or anybody else. 
We will investigate the case and suitable 
action win be taken. Why do you pe-op1e 
want to take political capital out of it ? 

[TraM/alion] 

SHRI C. JANGA REDDY: Mr. 
Speaker9 Sir, I want my question to be 
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replied to. No inquiry has so rar been 
ordered against them ..•..• 

(J nterruptlons) ..• 

MR. SPEAKER: You have asked 
the supplementary twice and both tbe 
times, the qu stion was tbe same. 

SHRI C. JANGA REDDY: I might 
have risen twice, but the question was one 
on:, ••. (Interruptions) 

MR. SPEAKER 
question. 

You put the 

SHRI C. JANGA REDDY : In 
reply to part (b) of my question, the hone 
Minister has stated that they cannot enter 
India without permission. 

[English] 

"The Kuwaiti nationals were 
placed on 'Prior Approval Cate-
gory' because of thejr undesirable 
activities" . 

{T,ans/otion] 

How did they manage to enter India 
without approval and wh are the people 
in India who helped them? Also please 
teU their whereabouts at present? 

[Eng/i,h] 

SHRI ARUN NEHRU: Sir, as I 
bave stated earlier, they are on the 
·Prior Approval category' which means 
that if they have to come, they have to 
take tbe permission of the Ministry of 
Home Affairs. In this case it was not 
done, and they were given landing permit 
at the Trivandrum airport. Three people 
were suspended for doing that. There 
were vcry clear instruct ions from us that 
these people are not to be a))owed in; 
tbey are not in the banDed category, but 
they are in tbe Prior Approval category 
which mear.s that they must take the per-
JDlSllon. Tbat was Dot done. Three 
people have been suspended and an 
inquiry has been instituted. 

SHJU C. JANGA REDDY Still 
tbey are in India. 

MR. SPEAKE.R: That is all right 
now. Dr. A. K. Patel. 

SHRI AR UN NEHRU: He is say-
ing that they are in India. If he can give 
us their addresses we will take action. 

SHRI C. JANGA REDDY: Are 
you going to appoint us as iDtollegenco 
officers of your Department, Sir ? 

DR. A. K. PATEL: It bas beeD 
said that for the last S!x months the 
enquiry has been going on but it has not 
yet been completed by the Kera1a Govern-
ment. Is it a fact that some politicians 
from Kera la are associated with these 
people and that is why they are hindering 
the inquiry? 

SHRI A. CHARLES No. Why? 

SHRI T. BASHEER No, DO. 

SHRI MULLAPALL Y RAMA-
CHA~DP,-AN: No, no. 

( Illterruptions) 

DR. A. K. PA I"EL: I would like to 
know whether they are still stopped from 
entering into India or not. This is a very 
serious matter. Will the Central Govern-
ment take the heJp of tho! C. B.I. to COD-
duc~ inquiry? 

(/tltcrrllpti ons) 

SHRI ARUN NEHRU: I think this 
is the same question which was asked, 
which I have answered. If he wants to 
make a poJitical point this is not the 
forum. 

SHRI SURESH KURUP : I am 
sorry to say that the answer to this ques-
tion is contrary to the assurance the Mini-
ster himself had given in this House on 
March 19, while participating in tbe debate 
on Charles Sobhrafs escape from the jail. 
An hon. Member, Shri K. P. UnDikrish.~ 
nan had raised tbe same issue and inter-
veninl in the debate Mr. Arun Nehru 
himself had said, I am quotiDI, from the 
debate. 
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MR. SPEAKER 
from that. 

He has not resiled 

SHRI SURESH KURUP One 
moment, 1 am just reading. 

"We have seen .....• " 

(Interruptions) 

"We are investigating into it, we 
wilJ revert to the matter ..• " 

He bad satisfied tbe House that an 
inquiry ..••.. 

( Interruptions) 

SHRI A. CHARLES: What is the 
point made by Shri Kur~p ? 

SHRI ARUN NEHRU 
wert 

I will ans-

PROF. MADHU DANDAVATE 
He is not referring 10 you. 

SHRI SURESH KURUP He has 
given a clear cut assurance that the Cent-
ral Government ' .... 

(Inter; uplions) 

MR. SPEAKER 
that. 

No, he never said 

SHRI SURESH KURUP 
what I understood. 

That is 

MR. SPEAKER : If you have 
understood something else •....••• 

( Int,rruplio.'1s) 

MR. SPEAKER 
that. 

He did not say 

SHRI SURESH KURUP: \Vhat I 
understood is, 6'We are investigating" 
means the Union Government are in\esti-
gating. 

MR. SPEAKER No. 

Mr. Charles, why are you getting up aU 
the time? The Minister is quite compe-
toot to reply. 

SHRI S. JAIPAL REDDY 
they all a party to the matter? 

Were' 

SHRI SURESH KURUP : Then, this 
order including "Prior Approval Cate-
gory" was issued by the Central Govern-
ment, and this order, this very order is 
violated by the KeraJa Government. And 
it bas already been reported and the 
Government themselves have admitted that 
two Ministers of the Kerala Government 
were involved. 

SHRI A. CHARLES No. 

SHRI SURESH KURUP: So my 
specific question is : Why is the Govern .. 
ment awaiting an enquiry by the culprits 
themsel ves ? 

MR SPEAKER 
culprits. 

They are not 

SHRI SURESH KURUP: They 
have violated the very order of the Union 
Government .•••• 

(Interrupliolls J 

PROF. MADHU DANDAVATE: 
They were non-Congress (I) Ministers 
from the coahtion. 

MR. SPEAKER 
question. 

Pleasc ask the 

SHRI SURESH KURUP : My speci .. 
fic question is regal'ding the serious-
ness of the matter and as 
assured by him in this vcry 
House. WIll the Central Government 
order an independent Central Gover.DJllCDt 
enquiry into the whole affair and wbat is 
the opinion of the Government? 

SHRI ARUN NEHRU: We are 
going round and round about this ques-
tion. As I bave said earlier: \'-e view this 
as a very serious lapse. I would not say 
that the Kerala Government Is involved. 
If three people at the airport live a Jand· 
ing permit, that does not mean that tho 
whole Government is behind it. So, I 
do not think it is a ~ery accurate state-
ment. 

SHRI BASUDEB ACHARIA Then 
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why have tbey violated the instructions 
Biven by the Minister ? 

SHR.I ARUN NEHRU: There are 
many instructions which arc given by t~e 
Centre and which are Dot necessarily 
followed by all the States. That does not 
mean that you involve all the State 
Governments into it ... f Inter"UPlions) 

SURI BASUDEB ACHARIA: Why 
have they violated the instructions? 

SHRI ARUN NEHRU : We can 'give 
a lot of instructions to a lot of State 
Governments. But if at the official level 
somebody makes a .. . (/nterrupt,on&) As 
I said, this is a serious matter. When we 
get the report, serious action will be takeD. 
Three ,people have already been suspen-
ded .•• (Int erruplions) 

SHRI S. JAIP AL REDDY 
long? 

How 

SHRI ARUN NEHRU: We would 
like to report at the earliest. We have 
already written to tbe Chief Minister. 

SHRI VAKKOM PURUSHOTHA-
MAN: As the Minister has rightly 
stated. this incident bad happened without 
the knowledge of the Ministers or the 
Kerala Government. The concerned 
officers at the airport were suspended by 
the Government. Is the Government aware 
(Interruptions) 

SHRI BASUDEB ACHARIA: He 
can put tbe questfon but he cannot aDSwer 
OD behalf of the Government. 

Mr.. SPEAKER: Please take your 
seat. I do not agree with you. 

PROF. MADHU DANDVATE: He 
is on the panel of Chairmen. He could 

. make tbose observations whee. he is in the 
Cbair, 

MR. SPEAKER: He i.s putting the 
question (rom the floor of the House. 

SHm VAKIC.OM PURUSkOTHA. 
MAN: Also, is tho GovornmoDi aware 
that such a type of incident had 'bappened 
when the Marxist Chief Minist.... Mr. 
Nayanar, was thero ? 

SHRI ARUN NEHRU: Am I to 
reply to that ? 

MR. SPE~KBR : I do not think 
so. 

ExplosioD ia Talcher Heav, Water 
Plant 

+ 
*289. SHRI SUBHASH Y ADA V : 

SHRI DHARAM PAL SINGH 
MALIK: 

Will the PRIME MINISTER be plea. 
sed to State : 

Ca> tbe number of explosions in the 
Talcher Heavy Water Plant durina tb~ lut 
two years; 

(b) the estimated loss as a rOlult 
thereof; and 

(c) the steps being taken to avoid 
recurrence of explosions ? 

THE MINISTER OF STATE IN THB 
MINlSTR Y OF SCIENCE AND TECH-
NOLOGY & IN THE DBPAR.TMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENER.GY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) Ex. 
plosion followed by fire which took pla'7 
on April 29. 1986, at the Talcher Heavy 
Water Plant is the only incjdent of its type 
during the last two years. A minor 
incident of ignition of h)drOlcn took 
place on September It 1985 when tho plant 
was under maintenance and depressurized 
tower was beinl opened. 

(b) Tbo' loss is estimated at about 
Rs, 40 laths. 

(c) More riloroUI procedures for 
testinl before and after mainteoaoce bave 
been prescribed to be foUowed meticul. 
ously and are beiol updated In order to 
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avoid recurrence of such Incident in 
ruture. 

{Transilltion] 

SHRI SUBHASH Y ADAV : Mr. 
Speaker, Sir, keeping in view the magni-
tude of the accident which caused a loss 
worth Rs. 4G lakhs, I would like to know 
from the hone Minister whether the Gover .. 
nment have tried to find out if some cons-
piracy was behind this accident? If so, 
whether efforts were made to inquire into 
the incident by constituting a Committee? 
Besides, how much loss did it cause in 
terms of prod Dcti on ? 

SHRI SHIVRAJ V. PATIL: Sir, 
after tbe accident, an inquiry committee 
was appointed. That Committee has sub. 
mitted its interim report after making inves-
tigations but fuJ] report is stdl awaited. 
Investigations on this aspect whether the 
accident was the result of sabotage or 
not are goIng on and the facts will be 
revealed only after the report is sub-
mitted. 

SHRI SUBHASH Y ADA V: \\ h ,t is 
tbe quantum of loss in terms of produc-
tion? 

SHRI SHIVRAJ V. PATIL: This 
plant was not under continuous production. 
Therefore, it is not posslblc to say how 
much was thc loss in terms of produ-
ction, beca usc. after the plant was commis-
sioned, it did not get gas for some days, 
thereafter it did not get power supply for 
some days and then there was some inter-
nal trouble for some days. Ther fore, in 
view of tbe Cact that tbe plant was not in 
continuous production, the production 
loss cannot be assessed accurately. 

SHRI DHARAM PAL SINGH 
MALIK: Mr. Speaker, Sir. in reply of 
part (c) of the question, tbe hone Minister 
bas stated that more rigorous procedures 
for testing have been prescribed in order 
to avoid recurrence of such incidents in 
future. I would like to know what ate 
tbe details of tbese rigorous procedures 
aad how much time bas been prescribed 
fOf up-datiq thom ~ 

SHRI SHIVRAJ V. PATIL: Sir, we 
have prescribed a procedure for safety 
measures in respect of atomic energy ins-
tallations. Whenever a plant is installed 
or a factory is set up, a special type ot 
procedure is followed. In order to ensure 
that there is no defect in it, it is again 
checked at the time of commissioninl the 
plant or the factory. There is a Third 
Committee to check it. Whenever an 
accident occurs, inquiries are conducted 
into it. It is also investigated whether the 
defect is due to the procedure or tbe 
material or the defect is due to tbe 
workers or is the result of a sabotage. If 
the defect is due to the procedure or due 
to the material, the procedure or tbe 
material, as the case may be, is cbanled. 
The procedure for pro~idlDg safety mea-
sures is checked twice or thrice. But with 
the passage of time, new technology is 
being adopted, new equipments are beiDI 
acquired. Efforts are being made to do 
the best possible work by incorporating 
this new technology and new equipment. 

[English] 

DR. V. VENKATESH : Mr. Speaker, 
Sir, today we are al1 aware that accidents 
in the nuclear reactors have been increas-
ing throughout the world, particularly in 
India which is under. developed and which 
is gcing in for nuclear "I ants and reactors. 
So, I want to know from the bon. Minis-
ter whether the Government is aware that 
the technology applied here for tbe nuclear 
reactors is an outdated one. It is not the 
recent technology that is adopted here for 
nuclear energy production and thereby 
causing radiation. You know it pretty 
\\tell Sir, that once the radiation is created. 
it ~iU be there for thousands ~f years. 
\Vbere is the Government going to put 
the wastage produced from these nuclear 
reactors? Therefore, I want to know 
from the Go\ernment whether instead OJ· 
going in for the present policy of produc-
ing nuclear energy and thus causing radia-
tion, they are going to come out witb 
some new polky to produce more energy 
for the country. The prescnt policy is 
hazardous and is an unhealthy silO for 
the very exi stcnce of the world 
population, 
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SHRI SHI VRAl V. PATIL: Sir. it 
i. incorrect to say that the technology 
which is used in India is outmoded If we 
compare, the tecbno]olY which we are 
using in India it is as lood as tbat in most 
advanced countries in the world. In cer-
tain respects, the technology used by us IS 
better tban the technology used in other 
countries. After tbe accidents have taken 
place. tbe most advanced countries also 
have come and discussed this matter 
whether the nuclear technology should be 
used for power production. After some 
accidents also which have taken place, 
they have reaffirmed their faith in tbe 
efficacy of nuclear technology for produc. 
iDg power for the people in future. As 
time passes, it is going to be popu'ar. 
There are other methods wbich we are 
using for producing power. We a:e using 
thermal power technology. In coal mines, 
in power stations, in transportation, etc. 
accidents do take place. \Vben an acci· 
dent takes place. we are sorry. We have 
to take steps to see that they do not take 
place. But simply because one or two 
accidents have taken place. giving up this 
kind of te:hnology (which is going to help 
us in future to tide over the difficulty of 
sbortqe of power) will not be a wise 
decision. Government of India is taking 
precautions to see tbat accidents do not 
take place. But we do not want to give 
it up. 

MI •• ile test r •• ,e in Sal.sore, Orissa 

·290. SHRI BALASAHEB VIKHE 
PATIL: WiJl tbe Minister of DEFENCE 
be pleased to State : 

Ca) whether Missile Test Range bas 
been set up in Balasore. Orissa as report· 
ed in the 'Indian Express' dated 22 
May 1986; 

(b) if so, tbe details tbereof; 

(c) wbetber more Mi!.sile Test Ranges 
are proposed to be set up; and 

(d) if so, tbe details thereof 7 

THE MINISTEIl OF STATE IN THE 
DEPARTMENT OF DEFENCE R.ESE. 
ARCH AND DEVELOPMENT (SHRI 

ARUN SINGf.!): (8) It has been decid-
ed to set up a flight test raDge as a Nati-
onal FacUity for testing rockets and simi. 
Jar systems and for launchinl satellites by 
DepU. of Space, in coastal region of Dis. 
trict Balasore Orissa. GO-Ahead sanction 
for the project has been accorded. The 
drtailed planning is in progress. 

(b) About 68 sq. km. of Jand 16800 
acres of land south of Subarnrekha River 
in Baliapal region is proposed fO be ac~ 
quired for the Range Head and about 34 
sq. km area, 9800 acres or land north-east 
of S~barnrekha river, in Bhograi region is 
reqUired as Safety Zone. In addition otber 
pockets of 1and some area along the coast, 
8400 aCres of land naturaUy claimed from 
the sea, is also to be acquired/taken over 
from the State Govt. About 6~OO families 
spread over 54 villages would be displaced 
and suitably resetded/rehabHitated. Cui. 
tivation in the safety zone and fishing in 
the sea wiJ) be aHowed subject to certain 
regulatory measures. 

Cc) There is no proposal to set up 
more such test ranges. 

(d) Not appJicable. 

SHRI BALASAHEB VIKHE PATIL : 
Mr. Speaker. Sir, I would like to congra. 
tulate the Defence Ministry, the Defence 
Minis.t~r and the ~rime Minister for taking 
a deCISion for settmg up a Missile Test 
Range in a district of Ori~sa. Missile 
testlr" 1<; be'n~ c~lrfled out by U.S.A. and 
othc I ig PO\\ CJ!) of the world and I am 
of the view lhat it is necessary for us also. 
I would like to know from the hon. Minis-
ter the reasons for reducing abe range to 
68 kms from 116 kms. fixed earlier 'I Has 
the r.:duction been made for safety reasons 
or are there some other reasons for it? 
The measures have resulted in acquisitIon 
of less Jan;!. Besides, we bavo imported 
some technology Cor this as SUllcsted by 
the space SCientists aDd the Defence De. 
partment. I would like to know the time 
by whicb this project will be completed so 
as to provide mote facilities (or the 
countr'y security? 
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'SHRI ARUN SINGH: Earlier, when 
this project was examined, it is evident 
tbat an area of 116 sq. kms. was beiog 
surveyed but it so bflppened that some 
heavily popu'ated and very rich agricul. 
tural belt fell within it. Therefore, we 
re-examined it. The Government of 
Orjssa requested us to re-examine it and to 
minimise the requirements of this range as 
far as possible and, if possible, the agn-
cultural belt should be excJuded from this 
range. We again undertook an ex:rcise 
on it. A new aspect which came to the 
fore \\'as that there was some coastal land 
which was be:ng reclaimed from the sea on 
a regular basis. We added that land to 
the tlroject and thus reduced the size of 
the project. As a result of it, tbe number 
of families to be affected was reduced to 
6500 from 10000 to 1230J originally. 

So far as the second point is concern-
ed, it has dual capability range. The 
Ministry of Defence as well as the Depart-
ment of space will use It. So far as the 
space programme is ccncerned, Polar 
Satellite Launch V t!hlcJe would be launch-
ed from here As of now, it is being laun. 
ched flom Sat ar and Its site is east-
west and if Polar Setellite Launch Vehicle 
is to be launched from east-west site~ 30 
per cent pay-load wiJI have to be redu~ed. 
So far as Balasore IS c, ncerned, its site is 
north-south. We shall have the advantage 
of 30 per cent more pay load if we 1aunch 
it from north-south sIte. So far as the 
technology IS concerned, I do not know 
much about space technology. If you ask 
the quelltion from the other Minister, he 
will be able to tell) ou arout it. So far 
as the technology of Defence Department 
is concerned, we are de\eloping it indige-
nously and we are continuing with our 
programme in this field. In totality, the 
whole project would last for 10 years, 
but we expect that our init,al launches 
will start from 1986. 

SHRI BALASAHEB VIKHE PATIL : 
My second supplementary is that a Dum-
ber of newspapers have carried reports to 
the effect that farmers and labourers are 
Boing to be affected there. 
I am of tbe view that \\bat is being done is 
lood ror the c:ounlry. At tho same time, 

it has resulted in a question of rehabilita-
tion in an area of 115 sq. Kms. in my;con-
stituency. In my opinion, it is 8000 from 
country's security point of view and thoy 
should not resort to agitation by resortiDI 
to a Morcha. The State Government 
and the Defence Ministry should belp in 
resolviog the unemployment problem in 
the area that may arise in view of tbe deve-
lopment of the Model villaae on tbe Jand 
acquired from the State Government •• is 
evident from the Statement made by lbe 
Secretary of your Department. I "'ould 
request the hOD. Minister to provide aU 
possible relief to the people likely to be 
affected so that the work may continue 
smoothly. 

SHRI ARUN SINGH: The action 
on the Jines of the suggestions given by 
the hon. Member has already started. We 
have formed a joint team comprising the 
Ministry of D~fence aod the Government 
of Orissa. I shall spell out the major 
points that we are going to handle. The 
compensation for the land acquired will be 
paid on tue basis of value of the agricult-
ural land As for the land v.hich has been 
encroached upon, compensation will be 
paid on the basis of temporary assets. It 
is surprising that 50 per cent or the total 
project area has been encroached upon. 

[English} 

Fifty per cent of the total project area 
is already GOiernment Jand. Unfortuna-
tely, it has been encroached upon and 
cult vated. 

[Tran,/alion] 

Due to this, there are many families 
who have encroached upon the land and 
now it is becoming a problem for tbem. 
Since they do not have ownership riahts 
on Government land. they will not aet 
land compensation. But in tbe cases where 
there are temporary assets or crops, com-
pensation will be siven for the total slaod-
ins crop. Eacb family will be liveD trans-
portation grant ror sbiftiol tbeir belonaiDI 
and buUdinl material to the rebabiUtatioD 
sites. We arc developiaa a model vii_e. 
It is a joint project in which our M~ 
and tbo State GOVorDJDOCt an iaYOlvtd. 



Each family is being given a bomestead 
site; tbis is quite a big thing. Thirty per 
cont famiU" are landless labourers and 
each of them will be given a hOlDestead 
site· 

[English] 

They will become land owners. 
(III,errllpliorrs). They 'will have their own 
land on which they will build homes. We 
will build the homes and give to them. 
Tbat is how tbey get homes. 

[ Translation] 

There is a very big programme under 
the ·model village' Scbo"ls, Veterinery 
Centres, Youth Centres~ a hospital, train-
ing institutes. post oftke, banks, etc. are 
being provided. An LT.I. is being set up 
there by the Department of Defence to 
impart training to those people at the very 
site in Balasore district. A 50 bed hospi~ 
tal is being constructed. 

MR. SPEAKER 
lengthy. 

It has become too 

[Eng ish} 

SHRI ARUN SINGH There are a 
large number of schemes like that. 

(Interrupt ions I 

SHRI CHINTAMANI JENA That 
b my area, Sir 

ilnterruplionS') 

SHRI S. JAIPAL REDDY 
is a ncighbouriD, State of 
Pradesh. 

(Interruption.) 

Orissa 
Andhra 

SHRI BRAJAMOHAN MOHANTY 
Sir, I would lite to know whether the 
Government bas come across the press 
statement of the Leader of the opposition 
of tile Orissa Assembly who bolds a very 
hiJh posit.OD in a particular national 
party, and be has declared that this system 
of security arrauacment is Dot necessary. 
It 10, what is the reaetioa of the Govern-
JDtDt ., 
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SURI ARUN SINGH: Sir, .. lte bOD. 
Member·. Statement ia correct. . A very 
senior eminent personality of Orissa has 
unfortunately decided to take the line 
tbat ••• 

PROF. MADHU DANDAVATB 
Almost a11. 

SHRI ARUN SINGH: Myapolo-
goies to him. It is not &Calmost all". One 
particular lentJemaD-1 will not give the 
name-has decided to take the IiDe tbat 
the Indian Republic does not need a 
National Test Facility and this I would 
like to categorically State, is a very 
dangerous line to take. It is my submis-
sion that all the Members of the Hoase 
will join me in saying that it is necessary 
for us to indigenise defence capability to 
the maximum extent possible ••• 

PROF. MADHU DANDAVATE At 
a suitable site. 

( Interruptions) 

SHRI ARUN SINGH: That would 
~reate the technologies tbat care r~quired 

for defence and security of our country 
and in that circumstances, National Test 
Range is an inescapable necessity. 

PROF. MADHU DANDAVATE: 
Sir, I would Itke to know from the hOD. 
Minister whether it is not a fact that this 
particular site Baliapal in the Balasore 
aistrict of On~sa is tbe greenest bel t in the 
entire Orissa and thousanda of aarieul. 
turists and fishermen will be involved and 
as a result, those who have taken up the 
construction activity . (Inter uptions). Sir, 
my question is to the Minlster and not to 
the Congress ~fembers. 

Is it not a fact .bat a number o( people 
supporting this idea of a national Teat 
range have:met the Prime Minister-~oD' 
them are MPs. former MLAs from Orissa-
and have told the Prime Minister that 
thougb they would welcome such a project 
but it should not be at the arcen_ lpot 
in Orissa. Is it not a fact tbat they ha'V. 
au.sested alternatiYe sites-Lak.baciweep 
aDd AndamaD & Nicobar lalaDda., Is it 
Dot a fact that tbe Primo Miailt" told 
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them that "with the help of experts, if you 
are able to find out some alternahve site, 
you cIIlCul. it with tbem and, jf necessary-
tbe Prime Minister bas agreed - eveD I am 
myself prepared to visit tbat site and find 
out if tbere are dltliculties". 

In the ligbt of tbat, in tbe light of 
expert opinion and also opinion of the 
Opposition Parties and also in tbe light of 
tbat opinion, I wOl')d like to tell the hone 
Minister that tbe ruling Party as well as 
tbe Opposition Party have staged demon-
stration in Orissa saYlOg, we are not 
alainst this project but against this parti· 
cular ",ot. 

In view of tbat, will you consider the 
expert opinion and give us an opportunity 
to formulate our alternate proposals fur-
ther and see tbat tbis good project takes 
place, is constructed but not at the green 
spot but at some other spot where Jeast 
damage wil! be done and least human mis. 
ery will be caused to the agriculturists 
and the fisbermen. 

SHRI ARUN SINGH : Mr. Speaker. 
Sir, be hu bad a long and elaborate ques-
tion. I crave your indulgence to give a 
Jonl and elaborate anSYfer. 

PROF. MADHU DANDAVATE I 
cannot compress it further. 

SURI ARUN SINGH The first 
point that I would like to make is, it is not 
unusual for us to 10 for a land acquisition 
in which 50% of tbe land required for tbe 
project is already Government land. 

About tbe National Test Range, I 
have already explained tbe reason why we 
waat a North-Soutb range. 

A North-South National Test Range, 
on the Indian sub-continent. is limited in 
terms or its capability leoarapbically. We 
caDDot find sites, except by tbe firing over 
the land mass of IDdia and we are not 
lOioa to fire oler the land mass of India. 
In the circumstances, 30 sites were iDvesti-
ae4 before Balasore was a&reed upon. 
This iavealiptiOD was completed some-w.... around September-October. last 
,ear. 

I took a somewhat an unusual .tep, 
if I may say so. of discussinl. both throop 
correspondence and orally, ... ilh a larae 
number of leaders from Orissa, partieul. 
arly OppositIon leaders. 

PROF. MADHU DANDAVl'AE: 
What is unusual about it ? 

SHRI ARUN NEHRU: I tell you 
why it is unusual. It is because we spent 
four months on this exercise. You said, 
you have not been given an opportoDity 
to give your views. We spent four months 
on this exercise of discussina tbe matter 
with them and \\ e ended up with pre. 
sentation in the Ministry of Defence wbere 
the gentlemen were invited and a presellta. 
tion was made. At the end of tbat 
exercise, tbere was no possibility except 
tbis. I say so wl'h deep regrets that tbore 
was no possibility of conviDciDI them of 
tbe rationality of tbe argument. because 
what they were looking for after this was 
tbe political benefit. 

PROF. MADHU DANDAVATE: I 
seriously object to it. Thousands of 
agricu!turists are involved. We are Dot 
opposed to this project. (lll,e"aptio"sj 
Do Dot be unfair to those who have taken 
a constructive stand. 

SHRI S. JAIPAL REDDY: Wby 
did the Government of Orissa oppose it, 
for political reasons? 

(Interruptions) 

SHRI ARliN SINGH: I am Dot 
refusing to listen. Mr. Dandavate is kiDd 
enough to make a 10Dg and elaborate 
q ueslion. I should be allowed to liYe • 
long and elaborate reply atIIr which you 
can ask anything you would lite. W. 
were told that "All rilht. Bver,ythiDI is 
seen. Why cannot we have this ill tile 
Andaman and Nicobar Islands '''' Dad .. 
the course of the presentation, we .peat a 
lot of time tryina to explain why we could 
not bave it in tbe Andaman aDd Nico1au 
Islands. I will, in very brief tOllDl. II_ 
certain rcasons, why Dot. Tbe Bnt ... 
most critical reason is tbis. Oat 01365 
days in tbe year, the AndamaD aDd NJco. 
bar Islands are under cloud ADd/or raia lor 
294 days. Wo cannot let up alladoql ., 



test raDP facility OD • site where we will 
let about 10 clear days a year. We must 
bave a facility where at least 200 clear 
days are available. It is necessary for us 
to have these clear days for two reasons. 
When the satellite is being tracked, when 
tbe launch is being tracked, there are two 
types of tracking. There is optical track-
iD& for which clear sky and visibil:ty levels 
are necessary. There is also other track-io. like radar in which that necessity is 
not there. But we told them it is absou-
tely necessary for us to have visual track-
iDI. Tbat is first point. 

The second point which I have to 
make is that as rar as tbe Andaman and 
Nicobar Islands are concerned, as of now, 
there is nothing locally availabJe. There 
is no stone. there is no brick, there is no 
gravel and there is no cement We have 
to transport everything from the mainland, 
from the first day t for purposes of COD-
struction. We wou'd have to build airfield 
on the Andaman and Nicobar Islands 
wbich is adequate to take the largest 
transportatioD aircraft and thereafter alJ 
the supply ior ever will be from the matn-
land and we would be prejudicing the 
ruture for 100 years. All resupply would 
have to be ex-mainland of India at a cost 
which would steadily increase in unecono-
mic terms. In the circumstances, we 
pleaded with them. 

PR.OF. MADHU DANDAVATE: 
Money is important or human beings are 
important? 

SHRI ARUN NEHRU : We said 
"Look, let us butb concentrate our ener-
aies on the resettlement and rehabilitation 
or the aft"ected"amilies. You tell us what 
schemes are neces~ary You tell us how 
we will be able to implement. We will go 
aIoq with them. We will work With a 
common objective." Unfortunately, that 
Iaas Dot happened. I cannot say, why. 
So far, there bas been no evidence of tbis 
uad all tbat is "happening is tb'u a Jarge 
amount of local sympathy is beiDI stirred 
• p .piDSt the concept or a test ranse. 

One more point 1 would liko to ..... 

PROF. MADHU DANDAVATE : It 
is wrong. 

SHRI ARUN SINGH It is not 
wrong. 

PROF. MADHU DANDAVATE : It 
is not only wrong; it is untrulh. I do not 
say lie; I say untruth. 

SHRI ARUN SINGH: Subtle dis-
tinctions are best known to them. I do 
not understand. I tell you why I am say-
ing thiS. We have been told in wrIting in 
a letter to the Prime Minister that the 
reason why we want to set up a national 
lest range is that it is mala fide because 
what we want to do IS to create a nuclear 
capability. I categoricaJ y say and I 
State here on the floor of the House~ that 
there is no such proposal. 

(/llter,uplioIlS) 

PROF. l\iADHU DANDAVAfE : let 
it be made clear. The Memorandum 
which is signed and! 0 which I am a sig-
naton', does not cantain this. It says 
that we \\'cJcome the site but v.e want an 
alternate site. 

SHRI ARliN SINGH: With due 
apology to Prof. Madhu Dandavate ..• 

( 11I/~rrupdon .. ) 

SHRI CHANDRA PRATAP 
NARAIN SINGH: The hone Opposi-
tion Member is saying something which is 
not a fact. I would like the bon. Minister 
to say whether it is a fact or not that th" 
Jar.ata Party in 1978 propo)ed this site and 
it was okayed in 198'). Now the Jaoata 
Party there led by Mr. Blju Patnaik bas 
started an agitation; so all this is happen-
ing. 

(Int trrupllons 

MR. SPEAKER: Order, please. 
Let tbe Minister reply . 

SHRI ARUN SINGH With due 
respect to Prof. Danclavate, 1 would lUI-
lest tbat it may be bottor that if tbey lort 
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out their internal difference on this 
matter. 

PROF. MADHU DANDAVATE: 
We have sorted out and Biven you a una-
nimous recommendatIOn. We welcome 
the test range; only for the site we sre 
opposed to. 

SHRI ARUN SINGH: Subsequent 
to the unanimous recommendation there 
is a letter that I am talking about. In the 
circumstances perhaps they may review it 
again. 

All I can say is tbat we are very con-
scious of the fact that we are going to 
disturb the lives and the income.earning 
capability of a substantial Dumber of 
people. We are aware of that. We 
believe that the national test range facility 
is absolutely essentiaJ for the nation. In 
the circumstances our objecth e now is not 
to cancel the national test range capability 
but to res~ ttle and rehabilitate t"e affected 
populations to whate\-er extent we can and 
in the most efficient and effective manner 
we can. 

PROF. MADHU DANDAVATE: 
One clarification. The Minister has 
agreed that I can seek a clarification 
I waot to know flom the 
Minister. Throughout India is this 

the only greenspot that is a\ailab~e? I 
am asking a c:arification. Throughout 
India is this the only spot that is avail-
able? 

(/ntet rupt;olls) 

PROF. MADHU DANDAVATE 
He was on his legs to clarify. This is a 
very important point ... 

(lllle" upliollS) 

MR. SPEAKER: I have allowed 
more time on this question, It is better 
you ha\ e a debate Jater on. 

( Interruptions) 

SHRI CHANDRA PRATAP 
NARAIN SINGH : You have given 
chance to Mr. Dandavate. Plea!le giVt"D 
us also a chance. In 1918 it was the 
'anata Party .•• 

(Int"rupt ions) 

MR. SPEAKER: Please listen to 
me. You wjJl be satisfied. I cannot do 
justice to this question only by aJJowiDa 
you a few minute. more. So it ia better 
that you have some more time later 
00. 

THE MINISTER OF HOMB 
AFFAIRS (S. BUTA SINGH): Tile 
latest position, if I am riaht, was tbat be 
has agreed to everything. Mr. Arun Sinah 
has said. 

PROF. MADHU DANDAVATE: 
Right from the very beginninl I have 
agreed. I have agreed to reject, but ODly 
we are opposed to the site. You are 
destroying the greenest belt of Orissa. We 
shaH never tolerate it. Sir, be was clarify-
ing that. 

MR. SPEAKER: You can have ball. 
an-hour discussion. 

[Translation] 

Ste ps to preveal aeld rai. 

+ 
·291. DR. CHANDAR SHEICHAR 

TRIPATHI : 

SURI BRAJAMOHAN 
MOHANTY: 

Will the PRIME MINISTER be plea-
sed to state : 

(a) whether the tbreat of acid raiD In 
I ndia is growing; 

(b) if so, whether Government pro-
pose to make any effort to ward off this 
threat; 

(c) if so, the details thereof; and 

(d) if not the reasons therefor? 

[Ellglish] 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHill Z. B.. ANSARI) : (a) 
According to the India Meteoroloatcal 
Department, there is no evidence . of acid 
rain problem in the country as ..... ,ed 
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by the data heiDI recorded in various 
places. 

(b) to (d) Do not arise. 

rTrtIM1GI'o"j 

DR. CHANDRA SHEKHAR 
TRIPATHI: Mr. Speaker, Sir. Bbabba 
Atomic Research Centre in Bombay .•• 

[Englis"1 

MR. SPEAKER: Question Hour is 
over. 

WRITTEN ANSWERS TO 
QUESTIONS 

fE",lish) 

MiDilDUID Needs Prog amme 

·285. SHRI AMAR ROYPRADHAN : 
Will the Minister of PLANNING be 
pleased to state : 

(a) the allocation of funds made for 
the Minimum Needs Programme in tbe 

Fifth, Sixth and Seventh Five Year Plan 
by tbe Centre; 

(b) to what extent tbe quality of ore 
of rural folk has improved UDder the 
programme in each Five Year Piau; 

(cl whether all the funds allocated 
for tbe programme were utilised for tbe 
specific purposes; 

(d) if so, tbe details thereof; and 

(e) if not, tbe reasons therefor ? 

THE MINISTER OF STATE IN 
THE MINISTR.Y OF PLANNING AND 
THE MINISTER OF STATE IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : <a> 
to (c) Thc allocation of fundi made 

'for the Minimum Needs Proaramme 
(MNP). for the various purposOl and the 
actual expenditure during the Fifth, Sixth, 
and the Annual Plan (198S-86) are liven 
in Statement I given below. 

(b) Achievements made under the 
various components of Minimum Nfeds 
Programme contributing to improvem8at 
in quality of life are given in Statement.11 
given below. 
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l .. tallalloD of pollatioD eontrol 
device. 

-292 SHRI V. SOBHANADRESS-
W AKA RAO: Will the PRIME MINI-
STER. be pleased to state : 

<a) whether Government . propose to 
install modern scientific devices to cont-
rol pollution; 

(b) if so, the details thereof; 

(c) whether Government propose to 
take any stringent measures for proper 
administration of the provisions of the 
anti-po))ution Jaws; and 

Cd) if so, the details thereof? 

THE PRIME MINISTER (SHRI 
RAlIV GANDHI) : (a) Yes, SIr. 

(b) Tbe devices include: 

improved S) stems for physi-
cal, chemical and biological 
treatment, utilisation, recy-
cling and disposal of solid 
and liquid wastes; and 

high efficiency electrostatic 
precipitators, filters and 
scrubbers for control of 
emissions. 

(c) Yes. Sir; 

(d) Since tbe provisions of the exist-
ina anti-pollution Jaws were jnadequat~ 
tbe Goyernment recently sot enacted tbe 
El]vironment (Protection) Act, 1986 to 
enable enforcement of, stringent measures 
ioclucfina deterrent penalities and closure 
of poll uting installations. 

World Bauk aided social forestry 
,roaram.e iD Ker.l. 

*293. DR. SUDHIR ROY: Will 
tho PRIME MINISTER be pleased to 
Itlto : 

(I) whether Union Government are 

aware of the Rs. 6O-crore World Bank 
aided SOCIal forestry programme in Kerala; 
and 

(b) if so, whether the project is 
sound from the feasiblhty as weB as viabi-
lity angie 1 

1 HE PRIME MINISTER (SHRI 
RAJlV GANDHI): (a) Yes, Sir. The 
project outlay is of the order of approxi. 
mately Rs. 60 crores. 

(b) Yes, Sir. The project is based 
on sound assumptions, feasib1e and econo-
IDlcaJly viable. 

Test result of water drained iato sea 
(rom Tarapur project 

*294. PROF. K. V. THOMAS: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether common salt prepared 
from sea water near Tarapur Atomic 
Energy Project is radio-acthre; 

(b) \\hether test results of water 
drained into the sea from Tarapur durina 
the Jast six months arc available; and 

(c) if so, the details thereof? 

THE ~IIr-.ISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPAR-
TMENTS OF OCEAN DEVELOPMENT , 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI V. SmVRAJ 
PATIL) (a) No SIr. 

(b) All results are available. 

(c) The results show that the dischar. 
ges are far below the limits set for the 
purpose. 

PredictioD of monSOOD yariaCi ... to 
plaD erep patter. 

*295. SHRI SOMNATH It.ATH: 
Will the PRIME MINISTER be pleasM 
to state· 
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(a) whether It is a 'act that the latest 
research in the country has made it possi. 
.ble to predict monsoon variations area· 
wise to enable farmers to plan their crop 
pattoms and prevent losses; and 

(b) if so. tJlc specific measures cont· 
emplated by Government to put the results 
of this research to the benefit or 
farmers? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TBCHNOLOGY AND IN THE DEPAR-
TMBNTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL : <8> Not yet, Sir. 

(b) Does not arise. 

Fellcial of As.a.·Baalladesh border 

.296. DR. V. VENKATESH: Will 
the Minister of HOME AFFAIRS be plea-
sed to state: 

<a> whether the Assam Accord envi-
saged fencing of Assam-Bangladesh bor. 
der with speed and urgency; 

(b) if so, whether the work of fen-
cing which was stopped earlier has been 
Jtlumed; 

(c) what is tbe prosress of tbe work 
Iiace tbe Assam Accord was arrived at; 
aad 

(d) when the work is lakely to bc' 
completed 'I 

THE MINISTER OF HOME AFFA. 
IllS (5. BUTA SINGH): <a) ne Assam 
Accord cavisaaed erection of physical 
barrien at appropriate places and cona-
truction of border road to prevent future 
iDftltratiou and to facilitate p.;ttoUiq by 
IeCUlity forcea. 

(b) to (d) It has been decided to 
taU up the C08ItrUCtioa of border road 
IfC. aU aJODI t ... lado-Banalad.h border. 
lutructioDl have beeD iuued for takl ... 

up the survey work tor bordor road on 
Assam-Bangladesh border on priority 
basis. Other measures to augment vigi-
Jance on the border are also beiDa taken. 
The Question of border fence wdl be taken 
up after construction of roads. 

Performance of Modera Food ladustries 
(India) Limited 

*297. PROF. RAMKRISHNA 
MORE: 
SHRI YASHWANTRAO 
GADAKH PATIL: 

Will the Minister of FOOD AND 
CIVIL SUP PLIES be pleased to state: 

(a) whether the working of the Mod· 
ern Food Indu4itries (India) Limited has 
been unsatistactory resulting in declining 
profits; 

(b) if so, the capacity utilisation of 
~arious units during the last three years, 
year-wise; 

(c) the factors responsible for the 
unsatisfactory performances; and 

(d) the measures taken to improve 
the situation ? 

THE MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H. K. L. BHAGAT): (a) The Com. 
pany is a profit-making enterprise. While 
tbe profit went up from Rs. 204.73 lakbs 
in 1982-83 to Rs. 223.29 Jakhs in 1983-84, 
it declined to Rs. 139.14 lakbs in 1984.85. 
The profit in 1985-86 is ex pee. ed to bc 
bigher than in 1984·85. 

(b) A Statement showing tbe capa-
city utilisation or various units during tbe 
years 1982.83 to 1984-85" yearwise. is 
given below. 

(c) The main factors whJch adversely 
affected tbe profitabilit, durins 1984-85 
are as follows :-

(i) incm .. in the production cost 
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on account of increase in expen-
diture on (a) salaries, allowan-
ces and bonus aud (b) power 
and fuel. In the case of bread 
and concentrate for aerated bev-
erages, lower prod uction also 
coptributed to increase in pro-
duction cost. Lower production 
in the case of bread was mainly 
due to a significant decline in 
demand from nutrition feeding 
programmes. 

(iJ) The prices of bread, refined soya 
oil/de-oiled cake and beverage 
concentrate did Dot go up. In 
fact, the price of bread at 
certain units of the Com-
pany was reduced and there was 
a decline in the prices of refined 
soya oil and de-oiled cake. 

(d) In order to improve profitabilit)', 
the CompaDY has been adviaed, 
inter alia. 

(i) to uadertake a critical review of 
the units which are not doina 
well and based on that, dc9iso 
appropriate remedial measures; 

(ii) to reduce dependence OD sale of 
bread for nutrition feediDI pro-
grammes and to initiate appro-
priate marketing measures to 
push up commercial salesj 
and 

(iii) to ensure that availabJe manpowu 
is effectively deployed and that 
tbere is no surplus manpower 
with any individual unit. 

Statement 

Capacity utilisation (percentage) 

Name of unit 1982.83 1983--84 1984-85 

1 2 3 4 

1. Bread: 

Ahmedabad 48.33 54.01 54.50 

Bangalore 96.70 90.77 91.27 

Bombay 75.56 85.76 88•14 

Calcutta 48.71 44.55 42·11 

Chandigarh 46.46 28.35 31.«» 

Cochin 91.41 90.35 91.36 

DeJhi 106·21· 95.57 92.73 

Hyderabad 84.82 75,49 58.32 
Indore 30.35 26.15 26.83 

Jaipur 36.60 34.06 27.91 

Kanpur ... 86.49 62.26 53.73 
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1 2 3 4 

Madras 98.72 102.16 106.31 

Ranchi 35.98 29.88 40.21 

2. Fruit juice bottling 
plant, Delhi' 11.00 30.00 4500 

3. Edible oil plant, 
Ujjain : 

Solvent plant 

Oil refinery . 

4. Extruder food 

... 
37.00 

17.00 

7.00@ 

19.00 

• 

47.00 

18.00 

Unit, Jaipur Not set 
up 

29.00 25.00 

Based on annual capacity forf2 lines and 3 months' capacity for 3rd line in 
Delhi unit which went into production in the last quarter of 1982-83. 

@The plant worked for 4 months only during the year as modification/improve-
ments were being carried out. 

[TrtuUlallo"l 
Malpractices io ra tion ~hops i. Delhi 

.298. SHRI RAJ KU~1AR RAI: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a> the number of complaints recei-
ved against ration shop owners in Delhi 
for supplying sub-standard ration mate-
rial or for indulging in other malpractices 
siocc 1st January, 1986; and 

(b) the action t.lken against tbe 
defaulters ? 

THE MINISTER OF PARLIA-
MENTAR.Y AFFAIRS AND 
MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H. K. L. 
BRAGA T) : (a) According to the Delhi 
Administration, 608 complaints of various 
types were received by them against fair 
price sbop owners during 1.1.1986 to 
15.7.1986. 

(b) Duriog 1.1.1986 to 15.7.1986, 673 
I.ir priee .hops were inspected by the 
bfotcemeut staft' of tbe Food, Supplies 

and Consumer Affairs Department of 
Delhi Administration. In S2S cases, 
departmental action has been initiated OD 
account of variations in stocks and otber 
irregularIties. In 16 cases involvinl aeri-
ous irregularities FIRs have been lodled 
against the fair price shop owners. 

(Eng/i.h) 

Surrender bf uoderground MNF DI,.ben 

·299. SHRI NARAYAN CHOU-
BEY: Wdl the Minister of HOME 
AFFAIRS be pleased to state : 

(a) the number of Mizo National 
Front members who bav. come over-aro-
und and surrendered wjth their arms 
with the agreed time-frame; and 

(b) the details of the arms and wea-
pons surrendered ? 

THE MINISTER OF HO~E AFFA· 
IRS (S. BUTA SINGH): <a> 534 Mlzo 
National Front memben (excludlq 154 
Family members) have come overpoUDd. 

(b) 2J2 weapoD. whicb IJIClucl., 
Ltabt Machine ,UDJ, Sub-MacbiD. ,UD" 
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SeIf.Joacti., rifl., Semi automatic rifJes. 
• 303 rifle., rocket JaUDcbers, 12 Bore IUDS 
etc. bave been .urrendered. 20,185 
rouad. of ammunition, thirteen hand. 
areaades and three wireless sets have also 
beeD surrendered. 

... , ...... t.tloa of IOclal fore .tey leheme 

.~. SHaI PURNA CHANDRA 
MALIIC : 

SHRI SAIFUDDIN CHOW· 
DHARY: 

Will th ~ PRIME MINISTER be plea-
sed to state : 

(a) tbe details of plantations, distri-
bution of seedliDsa and alloction of funds 
UDder the centrally sponsored scheme on 
lOCial forestry including rural fuelwood 
plantations for the year 1984-85; 

(b) wbether the utilization certifica-
tes were received before releasing of fur-
ther arants; and 

(c) the details of funds diverted by 
States to other purposes ? 

THE PRIME MINISTER (SHRI 
RAlIV GANDHI): <a> The details 
asked for under the centrally sponso red 
scbemes of Social Forestry including Rural 
Fuelwood PJantation are as follows : 

Allocations to Rs. 19.00 crores 
States/UTs 

Plaatations raised 90.365 hectares 

Seecllings 25.35 crores 
distributed 

(b) States/UTs take time to furnisb 
utilisation certificates because of procedu-
ral requirements involving proper veriti-
catioa by tbe Civil Accounts Organisation 
al well. Withholding of Central grant 
would hive adversely affected plantation 
operations wbich are time bound. Hence 
tho CeDtralll'ant was released duriq 1984-
as OD tbe basis of tbe periodical propess 
report. submitted by tbe States/UTs. 

(c) AC:CordJD' te tla. re,.rt of tile 

Comptroller and Auditor General lor t • 
year 1984-85, funds to the tuae of RI.7I. 
6S lakhs were diverted 10 schemes/worD 
not cODDectC"d with tbis IChemo in Bihar. 
Gujarat, Himachal Pradesh. Hary ..... 
Madbya Pradesh, Manipur, Moabalay&, 
Rarjasthan, Uttar Pradesh aDd Mizoram • 

.. G .... a.alill Pre Jed" 

·~1. SHRIBHATTAM muaAMA 
MURTY: Will tbe PRIME MINISTER 
be pleased to State : 

<a> whether the Ganp Cleanins Pro-
ject was recently launched by tbe Primo 
Minister; 

(b) how much' work bas been com-
pleted since then up-todate; 

(c) the phased p1an in this reprd; and 

(d) which are the rivers from the 
South to be taken up similarly for c1eaD-
ins and purification purposes.? 

THE PRIME MINISTER. (SHU 
RADV GANDHI): <a) Yes, Sir. 

(b) Though the Ganga Action Piau 
was formally launched as a People's Pro-
ject by the Prime Minister on 14th JUDe. 
1986, work had started earlier. As OD 
31st July, 1986, 27 schemes at a cost or 
Rs. 16.88 crores in {J.P., 11 Schema at a 
cost of Rs. l.n croteS in Bihar aDd 34 
schemes at a cost of Rs. 12.19 crorea iD 
West Bengal have been sanctioned. Out 
of these, one scbeme at Bardwar at a 
cost of Rs. 0.62 crore and one scheme at 
Ram Nagar, ncar Varanasi, at a cost 01 
Rs. 0.09 crore have since been compJoted. 

(c) The Central GanBa Authority h. 
approved a work proaramme for the tIuw 
States of U. P., Bihar and West ... , 
at a total cost or Rs. 292.31 crora. Out 
of this; expenditure duriDl the 7th FIVe 
Year Plan will be limited to Rs 240 
crores. It is expected that the schema 
taken up under the PrOJl'amme will be 
completed during the 7th Plan period.. 

(4) It is expected tbat the ........ •• i." a impltmcatiDa tile 0l1li& Actte. 
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PlaD will be or use in similar proaramme 
for otber rivers. However, DO .cbeme OD 
tile Dnes of the GaDP ActioD PlaD has 
been eavisqed at preseDt for the rivers 
In Soutla. 

SaBd .. r, for Black Buekl iD Orilla 

.301. SHR.I SOMNATH RATH : Will 
tbe PRIME MINISTER be pleased to 
state: 

<al the amount sanctioned and re-
leased to Orissa for tbe establisbmeDt of a 
SaDctuary to protect the Black Bucks near 
Bbetnoi in Ganjam district, Orissa; 

(b) whether land has been acquired 
and work bas been started; and 

(c) when the estabUsbment of the 
sanctuary will be cOlllpleted 1 

THE PRIME MINISTER (SHRI 
R.AlIV GANDHI): (a) No amount is 
.nctioaed for tbe estabJisbmeDt or a 
sanctuary. Funds for its better conserva-
tion can be considered for release only 
after a sanctuary has been established by 
the State Government. 

(b> According to the informati on 
received IrQID the State Government of 
Orilla. the sanctuary has not yet been 
• tabJiabcd at Bbetnoi and no laDd bas 
bocD acquired for tbe same. 

(c) No specific date can be given, 
u it is upto the State GoverDmeDl WhCD, 
and wbether or Dot, to esrablisb a saDC-
tull'7 Dear Bbetnoi. 

PIdtIlt ... re. t. ea.,.I •• for d.DiD. 
01 rl,,, G .... 

·303. SHRI SAN AT KUMAR 
MANDAL: Will the PRINE MINI$TER 
be pJeaed to state : 

(a> tbe total amount earmarked lor 
beiaa spent to • purify , the river '0-1118 t 
and the part of this earmarked for beiDI 
spat 08 tbo 0 •• c .... l .. oj)erationl in 
W .. BtMal Itre&cb of ..... river, 

(b) whether any amount is beial spent 
on a upublic awareness campailD" out of 
the total capital outlay; 

(c) the major advertisina agencies in-
volved, the manner of their seJection and 
amount payable to each one of thom; and 

(d) the mode of the media campailn 
launched by these agencies and its impact 
on different sections of the people res-
ponsible for the pollution of the ri vcr? 

THE PRIME MINISTER (SHRI 
RAlIV GANDHI): (a) Tbe Central 
Ganga Authority has approved a Works 
Programme for the three States of U.P., 
Bibar and West Bengal at a total cost of 
Rs. 292.31 crores, subject to the stipula-
tion that expenditure on schemes taken 
up for execution during the 7th Five Year 
Plan wiJI be limited to Rs. 240 crores. In 
the Works Pro,ramme the scbemes pro-
posed by West Bengal Government amount 
to Rs. 133. 5S Crores. 

(b) Till 306.86 an amount of Rs. 16.65 
lacs has been spent 00 information aDd 
public awareness programmes. 

(c) The Ganga Project Directorate 
itselr has not engaged any advertising 
agency for this purpose. Tbe selection of 
any advertising agency or payment to it, 
therefore, does not arise • 

(d) Does not arise. 

Delay in hnplfmentaf;on taf CeDtra' 
projects In Bihar 

·304. SHRI BASUDEB ACHARIA : 
SHRI ANIL BASU: 

Will the Minister of PROGRAMME 
IMPLEME~TATION be pleased to .'ale : 

<a> whether aU the 25 Central Pro-
jects approved in tbe Stato or Bibar bave 
beea dolayed by one to fivo years; 

(b) tbe details of tbese projects in. 
ehldiq escalation of cos, in each casei 



(c) tho prescnt stagc of completion 
of the projects; and 

(d) tbe time by which these projects 
win be completed '1 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A. B. A. 
GHANI KHAN CHOUDHURY): (a) 
No, Sir. 

(b) The details of 2S Central Projects 

under inpplementation in Bihar as reported 
to UI are li~eD in tbe StatOmJot IIVCD 

below. 

(c) The projects are at present in 
different stages 0' completion. The reasons 
for deJay have been identified and steps 
are beinl taken to avoid further slippqc. 

(d) The anticipated time of comple-
tion of each project is indJcated in COIDDlD 

6 of the Statement liveD below. 
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"Medical pla.t. racial estlactioa" 

.305. SHRIMATI BIBHA GHOSH 
GOSWAMI: 
SHRI HANNAN MOLLAH: 

Will the PRIME MINISTER be plea-
sed to state : 

(a) whether the Botanical Survey of 
India has identified about 20 medicinal 
p)aDts facing extinction; 

(b) if so, whether adequate measures 
have been takeD to protect these plants; 
aDd 

(c) if so, th~ details thereof '1 

THE PRIME MINISTER <SHRI 
ltAJIV GANDHI): <a) and (b) Yes, 
Sir. 

(c) The Botanical Survey of India is 
cultivating rare plants of medicinal impor-
tance in their Botanic Garden at Calcutta 
and Experimental Gardens located at 
different parts of India, in order to evolve 
methodologies for their propagation, 
multiplication acclimatization and suitabi-
lity for large-scale cultivation. The 
Council of Scientific and Industrial 
R.esearch and organisations under MinIstry 
of Health and Family Welfare are also 
cnpled in scientific propagation of medi-
cinal plants. Trade and commerce in 
endaDJOred plants are not permitted under 
the Convention on International Trade in 
EndaDaered Species of Wild Fauna and 
Flora (CITES). 

Or ••• I .. tlo .. re~eivial foreila 
eoatrlballoal i. Orll.a 

2798. SHU CHINTAMANI JENA : 
Will tlii Miohter or HOME AFFAIRS be 
pleasecl to state : 

(a) "betller some of the Don-olicial 
reJilloas orpoi.tioDS in tbe country are 
J'tIUIarJ, adti. doaar;oDs aDd coatribu· 
do.. from. mny foreian countries for 
.klDl up developmenta) projects; 

)b) If 10, tbe names of orpnisatioDS 

which have received such donations and 
contributions from foreign countries either 
from tbe foreign Government or from 
non-official organisations during the last 
three years with the amount in cash or 
kind in Orissa; 

(c) what are the rules and conditions 
of receiving aid from foreign countries by 
such organisations; and 

(d) whether the Indo·German Society 
has donated/contributed any such aids 
ei iber In ca()b or in kind to any non-
official organisations in India and parti-
cularly in Orissa. if so, the details there-
of '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU) : (a) Yes, 
Sir. 

(b) Large number of organisations in 
Orissa have received contributions from 
foreign countnes during the last three 
years and ac; such It is not feasible to 
furnish the nam~ and amount of foreign 
contribution received by each organisations 
due to the voluminous nature of the 
informatIon sought. 

(c) The organisations should either 
get themselves registered or obtain prior 
~ermissioD of the Central Government for 
receiving foreign contribution aod compJy 
with the provisions the Foreign Contribu-
tion (Regulation) Act. 

(d) No intimation has so rar been 
recei ved about rece; pt of donation or 
fOt.:eign contribution by organisations in 
India from an organisation of this name. 

PlaatatioD of red oil palm fa A " N 
Islaods 

2799. SHRI MANORANJAN 
BHAKTA: Will the Minister or FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether Government are aware 
tbat red oil palm piantation bas been a 
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success in the Union Territory of Andaman 
aad Nicobar Islands and increasing the 
plantation to 50.000 hectares in the Bay 
Islands can save a huge amount of foreign 
exchange; and 

(b) if so, f be decisioD in the matter ? 

THE MIXISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER Oli STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA) : <a> and (b) Anda-
man & Nicobar Isla ods is suitab'e for 
undertaking extensive oil palm cultivation. 
Starting with a plantation by Andaman & 
Nicobar Island Forest Department over 
160 hectares of forest land in 1975-76 the 
Andaman & Nicobar Islands Forest and 
Plantation Development Corroration has 
raised red oil palm plantation c\'er an 
area of 1433 hectares. 

In view of certain apprehensions over 
the appropriateness of converting ecologi-
cally sensitive tropical rain forests into 
red oil palm plantation it bas been deci-
ded tbat further planting should be restri-
cted to 400 hectares or the area already 
clear felled. whichever is )e~s. 

SelttctloD of ex-ser,icemeo for Mothfr 
Dairy booths 

2800. SHRI MANIK REDDY: Will 
the Minister of DEFENCE be pleased to 
state: 

<8> the number of ex-servicemen sele-
cted so far by Motber Dairy as conces-
sionaires for mJJk~ fruit and vegetable 
booths; 

(b) the number of these ex-servicemen 
whose contracts have been terminated so 
far; and 

(c) delaUs thereof with reasons of 
cancellation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFFNCE 
RESEARCH AND DEVELOPMENT 
(SHRf ARUN SINGH): (a> to (c) 437 
ex-aetvicemen wtre selected aa concession-

aires for mUk booths durin. tbe period 
January, 1981 to June, 1986 Ud 14 for 
Fruit & Vegetable shops dUriDI tbe period 
January, 1985 (wben tbe scheme COIlUDeD-
ced) to JODe, 1986 by the Mother Dairy, 
Delhi. 

Milk Booth contracts of 372 ex-service-
men were terminated durina tile period 
January. 1981 to June, 1986,. for r ...... 
as indicated below :-

( i) Agreements terminated 
by the Dai ry in terms of 
various clauses of the 
aareements. 2Q1 

(2) Agreements terminated 
due to Dotiea giver by 
the concessionaires as 
per cJause of the agree-
ment. 

(3) Agreements terminated 
due to death of CODCCIor 

161 

sionaires. 10 

-_ 
372 

Contracts of 1 0 ex-servicem~D lor 
Fruit & Vegetable shops were tormio .... 
during the period January 1985 to June 
1986 due to the following reasons :_ 

(i) Agreement terminated by 
Dairy in terms of various 
clauses of the agcements. 

(ii) Agreements terminated 
due to notices liveD by 
concessionaires as per 
clause of the agreement. 

4 

6 

-
10 

-
Presently t the concessionaires of all 

the 300 Milk Booths and 4 (OUI 0111) 
Vegetabl. aDd Fruit Shops of Mother 
Dairy, Delhi are .~ .. 



AUGUST,- 1986 

South-West monlOOD 

2801. DR. B. L. SHAILBSH: Will 
the .RIME MINISTER be pleased to 
ltate: 

(a) whether tbe Soutb·West monsoon 
wlarch set iD aomewhat behind tbe schedule 
in moat parts of tbe country as sh own a 
rather subdued progress during the last 
oee and a balf months; and 

(b) how far it bas hit tbe timely 
sowinl operations and kabrif targct as 
thinp stand at present ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY & IN THB DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENBIlGY, BLECTRONICS AND 
SPACE (SHltl SHIVRAJ V. PATIL): 
(a) There are 3S meteorological sub-
divisions in tbe whole country. According 
to lu\Mtivision wise rainfall distribution as 
OD 30tb July, 1986, tbe rainfall was normal 
in 21 sub-divisions, excess in 2 sub-
diwisioDS and deficient in J2 sub.divisions. 
The Dumber of lub.divisions with normal/ 
excess rainrall this year (23) compares 
favourably with tbe corresponding figure 
of 23-25 duriq tbe period 1983.85, which 
were ,ood monsoon years. 

(b) The pre-monsoon/moDsoon sbow-
ers durin, tbe month of June, this year 
facilitated sbowinl of tbe Kbarif crops. 
Tbe raiDS have revived after the break in 
the monsoon durin, tbe first fortnight of 
July. The overall position in respect of 
kbarif crop taraets is satisfactory. 

8 •• '." .1 fuel ...... 

2802. SHill H. B. P A TIL : Will 
tbe PR.IME MINISTER be pJeased to 
ltate : 

(a> whether efforts have beon made to 
meet tbe acote shortaae of fuel-wood in 
the eoulry; 

!b) wbether .ny steps baye been takeD 
to iIDPfOve ,Ile .urvhrat of plaatationl for 
tactIiIII t .. proMelD. a" 

(c) it so, whether lome sugatioal 
ha ve beeD obtained trom expertl to 101 ... 
tbe country's ecoloaical crls. cr.ted by 
deforestatiOD ? 

THB MINISTER. OF STATE IN THB 
MINISTRY OF BNVlltONMBNT AND 
FORE~TS (SHRI Z. R. ANSARI): (a) 
~ es, S~r. A two-proDpd Itrat.., eOD.S-
tiDg of Increasiol the avaiiabilitJ of fire-
wood throuab massive afrorestatioD and 
reduction iD demand tbroulb popularIIiDI 
non-conventional enersy sources, improved 
chuUabas and fuel etlicient cremateria bas 
been taken up. 

(b) Yes, Sir. It is beinl achieved 
through improved planting stock aDd 
planting practiccs, closer supervialoD a. 
systematic jnspection by tbe oflicial. of 
the Forest Department, reaular mODltoriDa 
by the State and tbe Central Goverament 
and throuah enlistiog people's participa-
ti on/cooper. tion. 

(c) Yes, Sir. 

ModeraiaatloD of eo_teDtl ... 1 rice 
_Ills 

2803. SHRIMATI JAY ANTI PAT-
NAIK : Will tbe Minister or FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether Government have taken 
steps to modernise the conventional rice 
mills; 

,b) if so, the Dumber or CODveatio_1 
rice mills set up in Oriaa tbat have beea 
modernised in the last three yean; aDd 

(c) the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TR.Y OF FOOD AND eVIL SUPPUES 
(SHill A. IC. PANJA): (a) Yea. Sir. 

(b) aDd (c) Tbe Govenuneat of Orilla 
hu reported that 244 CODveatioUl riDe 
milll conailtiDi or OAt batt., of "..., 
186 builer-cum-aJaeUen aa4 n .... 
bave bela lDodorIiIed. 
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PoJlee 'oree 'or Dellli 

2804. SHRI AMAL DATTA: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the total police force sanctioned 
for tbe Union Territory of Delhi in diff-
rent cate,ories, separately; 

(b) wbether personnel from any other 
special forces of tbe Central Government 
or the State Government are also brought 
into Delhi from time to time; 

(c) if 10, break-up thereof, month-

1. Commissioner of Police 

2. Addl. Commissioner of Police 

3. Dy. Commissioner of Police 

4. Asstt. Commissioner of Police 

s. Inspector 

6. Sub-Inspector 

7. Asst. Sub Inspector 

8 Head Constable 

9. Constable 

10. Stenographer 

11. Civilian 

1~ Class Iv 

Total 

(b) Yes, Sir. 

(c) A Statement is given below. 

(d) The cost of forces mentioned in 
Part (b) of the question is ~et under 
Head Major Head 2SS Pohce. A-12, 
Pol~ A·12 (1) Directions and Administ-

wise, source-wise and catelory-wise SiDce 
January, 1985; 

(d) bow the cost of the forces men-
tioned in part (b) above, is met; aDd 

(e) the total amount spent since Janll. 
ary; 1985 and tbe proportioD in which the 
costs have been met from different 
sources/budget heads "1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
GHULAM NABI AZAD): <a) Category!' 
wise strength of Delhi Police Is as 
under :-

1 

8 

42 

143 

487 

2933 

2229 

6940 

22,949 

71 

30 

1313 

37146 

ration, A-12 (I) (5) Professional and 
Special services. 

(e) A total amount of Rs. 3.38.39~300. 
03 bas been spent since Jal!uary, 1985. 
This has been met under Major Head lSS 
Police. A-12 Police, A-12(1) Directioos 
and Administration, A·12 (1) (5) Prof. 
sional and Special Services. 
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Narmada Sagar Project 

2806. SHRI AMARSINH RATHAWA 
Will tbe PRIME MINISTER be pleased to 
state: 

<a> whether any discussions has been 
held at the meeting of the Environmental 
Evaluat'on Committee regarding the en-
vironmental problem arising out of tbe 
Narmada Sagar Project; 

(b) if so, the details thereof; 

(c) the main environmental problems 
arising out of the Narmada Sagar 
Project; 

(d) wbether tbe project is likely to 
be delayed as a result of the environmental 
problems; and 

(e) if so, tbe steps taken to solve 
tbose problems ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS tSHRI Z. R. ANSARI): (a) 
Yes Sir. 

(b) The Environmental Appraisal 
Committee bas already consIdered the pro-
ject (our times but due to inadequate data 
complete assessment has not been possible. 

(c) The main en"ironmcntal issues 
rclatiDI to Narmada Sagar Project are: 

-Loss of 41587 29 ha of good quality 
forest ricb in fiora & fauna; 

-Displacement of 86,512 persons in-
cJudina tribals; 

-Loss of wildlife habitat; 

-Hilher incidence of salinity & 
water loging ~iD the Command; and 

-BiSber incidence of water' born 
diseases. 

(d) A (c) Phased action plans to im. 

plement mitigative and preventive measures 
are under preparation by the project 
autborities to enable expeditious consi-
deration of the project. 

Eledric power from tidal euer., 

" 
2807 SHRI SRI BALLAV PANI· 

GRAHl: WJJI the PRIME MINISTER 
be pleased to state : 

(a) whether Orissa Engineering Firm 
bas taken up a project to generate electric 
power from tidal energy in collaboration 
with the Regional Research Laboratory, 
Bhubaneswar; 

(b) if so, the details thereof and tbe 
results achieved so far; 

(C) whether Department of Science 
and Technology has also been approached 
for any assistance/cooperationi and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCF AND TECH. 
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY. ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V 
PATIL): (a) No, Sir. 

(b) Does not ari.ie. 

(c) No, Sir. 

(d) Does not arise. 

[Translation} 

Demaad aad suppl, of 88.ar to U.P. 

2808. SHRI ZAINUL BASHER: 
Will the Minister or FOOD AND CIVIL 
SUPPLIES be pleased to state: 

<a) the quaotity of sugar demanded 
by Uttar Pradesh from January 1986 to 
July 1986, month.wise; 

(b) the quantity of ,upr allotted to 
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Uttar Pradesh durinl the said period, 
month.wise; 

(c) tbe quantity of sugar lifted by 
Uttar Pradesh during the said period; 
and 

(d) whether Uttar Pradesh was not 
supplied sugar as per requirement; if so, 
the reaSODS therefor ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUP-
PLIES (SURI A. K. PANJA): (a) to (d) 
Monthly levy sugar quotas are allotted on 
the basis of uniform norms and not on 
the basis of demand/requests received 
from the State Government. The levy 
sugar quotas were revised upward In 
October, 1983, based on 425 gms. per 
capita availability for the projected popu-
lation liS on 1.101983. Accordingly, a 
monthly levy quota oi 50466 tonnes of 
levy sugar is allotted to U. P. Govern-
ment since October, 1983. Beside this, a 
small quantity of levy sugar is also allott-
ed for the 8SF, CRPF and ITBP person-
nel stationed in the State. U. P. Govern-
ment are themselves arranging lifting of 
levy sugar from the factories and dlstri-
budon thereof through the Public Distn-
bution System. Thus, it is the responsibi-
lity of the State Government to arrange 
tbe lifting and distribution of the entire 
allotted quantity of levy sugar through the 
PDS iD the State. 

{&,IUII] )(~ 
R1t.eat of CRPF and BSF 

2809. SHRI SYED SHAHABUD-
DIN: Will tbe Minister of HOME 
AFFAIR.S be pleased to state : 

(a) the location of recruitment centres 
of the CIlPF and BSF during 1985-86; 

(b) th. dates of recruitment, the num· 
ber olappJicants and tbe number recruited 
iD each casej aDd 

(c) the composition of the recruitment 
boards ill eacb case ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): (a) to 
(c) Information IS being collected and 
wou d be laid down on tbe table of the 
House, in due course. 

Use of mustard oil ia •••• f.e ...... f 
Tanaspati 

2810. SHRI MOHANBHAI PATEL: 
Will the Mmister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) \\hether Government have siace 
taken a deCISIon to reduce the percentaae 
of inclusion of expeller mustard/rapesn:d 
oil in the manufdcture of vanaspati; 

(b) If so, the reduced percentage; 

(c) whether it wilJ also briog dOWD 
the prIces of vanaspati; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPUES 
(SHRI A. K. PANJA): (a) and (b) 
Go\'ernment has banncd the usale of Ex-
peller mustard/rapeseed oil in the manu-
feat ure of vanaspati from J st AugDst. 1986 
so that It may have a salutary effect OD 
thc prices of edible oils includina mustard 
oil which is used by the common mu for 
direct consumption. 

(c) and (d) There may not be any impact 
on the prices of vanaspati which are pre-
sently ruling at a reasonable level. 

Recruitmeat to Deilli Pelle e , .... 
Himaehal Pradesla 

2811. PROF. NARAIN CHAND 
PARASHAR : Will tbe Minister of BOMB 
AFFAIRS be pleased to refer to tile repIJ 
given to Unstarred QuestiOD No. 508_ 
26th February. 1986 reaardiq recruitment 
to Delhi Police from neiahbouriDl Sta ... 
and state: 
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(a) whether any recruitment to the 
Delbi Police and the Delhi Armed Police 
bas since been made from Himachal 
Pradesb; 

(b) if SOt the names of the places 
alonlwith the dates on which this recruit-
ment was made by the Team from Delhi; 

(c) the total Dumber of candidates 
recruited as constables in Himchal Pradesb 
at each station of recruitment; 

(d) the total number of persons rec-
ruited alongwitb the number reported for 
selection at each place of selection; and 

(e) whether the normal concessions 
in heilbt and chest measurement for 
which the people of the State are eligible 
in the Army was also allowed in this 
case ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL9 PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) Yes, Sir. 

(b) Tbe recru;tment was conducted 
at DbaramsbaJa on 2.6.1986 and at Simla 
on JO.6.1986. 

(c) 145 candidates from Dharam~ha'a 
and 72 candidates from Simla were recruit-
ed provisionally. 

(d) 371 candidates appeared at Dbara-
mshala and 231 at Simla. Out 0' these 
145 candidates rrom Dharamshala and 72 
candidates from Simla were selected pro-
vilioDaJJy. 

(e) The relaxation upto 5 cms in 
beiJht and chest is permissible to the resi-
dents of hill areas under the Delhi Police 
(Appointment and Recruitment (Amend-
meat) Ilules, 1985, which was liven to t.... candidates where necessary. 

Sealedt, Ifst balnd' •• Statistical 
Semee 

2812. SHRI llAMASHRA Y PR.ASAD 

SINGH: Will the Minister of PLAN· 
NING be pleased to state : 

(a) whether it is a fact that on 11 
February, 1986 the Supreme Court of India 
directed the Government of India to pre-
pare a seniority list of grade I V officers 
of the Indian Statistical Service as on 11 
February, 1986; 

(b) jf so, whether Government have 
prepared that list and got approved by the 
Supreme Court; 

(c) whether Government bave receiv-
ed representations against the prepared 
seniority ~ist; 

(d) If so, the nature of the objections 
raised by the aggrie\ed officers and deci-
sions of Government communicated 10 
them; if no decisions has been communi-
cated to them, reasons therefor; 

(e) whether oflkers who have workedl 
have been working against the posts on ad 
hoc baSis which are not included in the 
grade I V of the ISS and controlled by the 
individual departments have also been 
given places in that seniority list; and 

(f) if S09 the particulars of these 
officers alongwith reasons thereon ; 

TilE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): (a) Yes Sir. 

(b) The revised seniority list was pre-
pared. However, there is DO directive in 
the jladgement for such an approval, 

(c) and (d) Certain representations 
have been received on the final seniority 
list, circulated on 8.5.86, reiteratinllcnc-
rally tbe demands made earlier agaiDst the 
draft seniority list that <a> lid "oc appoin-
tees against carde posts in Grade 1 V only 
should be covered. and (b) the Inter It 
a,nlorny in the feeder &rIde sbould be 
preserved and the senior reeder pad, per-
100Del who bad Dot beeD .iveD - hoc 
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appointments should also be given regular 
appointments in Grade IV as their juniors, 
who were holding ad hoc appointments 
were given such benefit. These conten-
tions had been taken due note of while 
finalising the seniority Jist, in the light of 
the lega) opinion on the implications of 
the judgement. While circulating the 
seniority Jist it has also been mentioned 
that representations not covered in this 
Jist had aU been rejected. Hence no fur-
ther replies are necessary. 

(e) and (f) In the light of the legal 
opinion on the judgement, aJl e1igible 
ad hoc appointees whether holding cadre 
posts or ex-cadre posts have been appoint-
ed to Grade IV of ISS and included in 
tbe seniority list. It IS not possible to 
separate tbe ad hoc appointees as holding 
cadre posts and as holding ex-cadre posts. 
since. on the basis of availability of vaca-
ncies from time, to time, there has been a 
contInuous and two way movement of 
these officers between cadre and ex-cadre 
posts. 

Indo-French agreement for com pone nts 
Dr auelear p:>wer plant 

2813. SHRI ANANTA PRASAD 
SETHI: Will the PRIME MINISTER be 
pleased to state : 

(a> whether recent1y an agreement 
has been signed between India and France 
regarding some vital components for IndIa's 
nuclear power plants to be supplied by 
the French Company, Companies Fracalse 
de Force et Foundarles; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY. ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL): (a> No, Sir. 

(b) Does not arise. 

p.8n ia,estmeat ia 8ariculture sector 

2814, SHRI PIUYA RANJAN DAS 

MUNSI: Will the }Unister oi PLANN. 
I NG be pleased to state : 

(a> the actual plan investmeDt iD aJri-
culture sector in Wesl Benaal durin. Pifth 
and Sixth Plans with tallcts fixed for out. 
put: 

(b) the actual achievements made; 
and 

(c) if there was a shortfall, reasons 
thereof '1 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND MINI. 
STER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): <a> and (b) The 
actual Plan investment in agriculture sector 
in West Bengal during the 5th Plan (1974-
79) and Sixth Plan was Rs. 114.92 crorea 
and Rs. 215.49 crores respectively. 

As regards targets for output and achie-
ments, the Statement is given below. 

(c) It is obvious from the Statement 
that neither the Fifth Plan targets Dor tbe 
Sixth Plan targets for foodgrains could be 
achieved. The maximum production of 
foodgrains recorded during the Fifth Plan 
and Sixth PJan is 89.70 lakh tonnes (1977. 
78) and 92.57 lakh tonnes (1984-85) compa-
red to the correspondjng targets olIOS 
lakh tonnes and 120 lakh tonnes respec-
tively. Major foodgrains II'Own In tbe 
State are rice, wheat and pulses aacl 
among cash crops Jute is hy far tbe most 
important crop. Though the productioD 
and produ~tivity of rice showed sipificant 
increase in recent years, trend.in-area was 
marked by Huctuations. Despite the in-
crease in the productivity of wheat, area 
under that crop showed some decline. In 
the case of pulses both production aad 
productivity remained stagnant in roccnt 
years. According to the Report of the 
Working Group on Agriculture, apJDst a 
target of 7 lath hectares set for irriptioD 
during the Sixth Plan period. actual cove. 
rage achieved was only 3 lakh bectares. 

Considering the past achievements aDd 
tbe production prospects duriDl .... 
Seventh Plan period, a more realistic tar-
get of 100 lath tonnes has bee" fixed for 
the Sevcnth PI .... 
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Statement 

Taraets and achievements or major agricultural output durin. tbe Fiftb ct Sixtb 
Plan-West Bengal 

Unit Fifth Plan Actual Sixth Actual 
Tarlet- 1978 .. 79 Plan 1984-85 
(Peak tar- Tarset 
getted (1980-85) 
production) 

1. Foodgrains Lakh 105 fO.4S· 120 92.57 
tonnes 

2- Oilseed, -do- l 0.93 2 2.42 

3. SUlarcane -do- 20 18.85 26 7.70 

4. Jute &. Mesta Lakh 43 41.24 45 44.65 
bales of 
180 kg. 

·Peak production of 89.70 Jakh tonnes was achieved in 1977.78. 

Pla.tl eagliall allerllY 

2815. SHRI SURESH KURUP : Will 
tbe PRIME MINISTER be pleased to 
state : 

<a) whetber "Putranjiv a" sapling is 
onc of the several plants that cause 
alleraY; and 

(b) whetber many otber allergy caus-
jDl pJants are being planted inadvertently 
UDder mass afforestation plans in various 
parts of tbe country 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FOR.ESTS (SHRI Z. R. ANSARI) : <a> 
As per tbe Report received from Vallabh 
Bhai Patcl Cbest Institute.. University of 
Delhi, Pulraojiva is not included in tbe list 
of common offending allergenic rollens. 
10 tbeir opinion, it is of negligibJe allerge-
nic liloificance. 

(b) According to the .. me Report, as 
compared to ,rasses and weeds, trees are 
of the leut aller,onic significance. So far 
DO repart bas been received (rom any 
St&te/UT Government about adverse aller-
lie eIrecII of treel planted throUlbout the 
eountry UDder the afforestation proaramme. 

(Tranl/atlon] 

Sclaeme lor proteetioD of tre. wltla 
the .elp of ,llIa.e paDela.,.tl 

2816. SHRI R.M. BHOVE: Will the 
PRI M E MINISTER be pleased to state : 

(8) whether Government propose to 
introduce a s·;heme not only for Durturinl 
plants but also for protection of trees, to 
be formulated and implemcnted witb tbe 
belp of village pancbayats like afforesta-
tion; and 

(b) if so. tbe details thereof 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R.. ANSARI): (a> 
and (b) One of tbe important plaut. of 
the national policy on afforestation of 
wastelands is tbe involvemeDt of tbe com-
munity, at all stales from nursery raisiD, 
to plantation and protectioo. RaiaiDl 01 
community woodlots is already a part of 
the onloing externally aailted Social 
Forestry Projects in many Statu. Ele-
ments of social fenciq. tbat i8. promot-
ing the community's resolve IDd .biDt)' to 
protect tbeir OWD for .. ts by tbemHlva and 
a viable acbomo or equi,able diatributlol 
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or such forest produce are inherent in the 
concept of viUage panchayat forests. 

DeJa, In paymeat 0 fpealloa by public 
lector baaks 

2817. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the PRIME 
MINISTER be pleased to state : 

(a) whether Central Government have 
received complaints from pensioners re-
garding delays in payment of pension 
througb the nationalised banks; and 

(b) the steps taken by Government in 
respect of these grievances ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIOl'S (SHRI 
BIREN SINGH ENGTI ): (a) and (b) 
Yes. Sir. These complaints generally fall 
into two categories-

(i) Delay in crediting tbe pension on 
tbe last working day of the month; 
and 

(ii) Delay in payment of relief on 
pension. 

To eliminate such delays Government 
and the Reserve Bank of India have issued 
instructions to the Public Sector Banks 
who are disbursing pension, respectively. 

Clearaace of Irrigatioa projects of 
M.dh,. Pradesh 

2818. SHRI ARVIND NETAM : 

SHRI PRATAP BHANU 
SHAR.MA: 

Willihe PRIME MINISTER be pleased 
to state: 

<a> how many irrigation cases of 
Madhya Pradesh State have been received 
by Union Government under Forest (Con-
lInation) Act. 1980 till date, YCelr-wise 
details thereof; 

(b) on how many cases objections 
have been raised more than ODCe; 

(c) how many cases have beeA re1ec:tecl 
with reasons of rejection; 

(d) how many cases are stiD poodinl 
for disposal, year-wise details· J 

(e) in how many cases administrative 
sa~ction was issued and works started 
prIor to 25 October, 1980; and 

(f t whether some of the schemes are 
financed by World Bank and the work is 
held up for want of the clearance only? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a> 
No cases were recehed in 1980, 1981 and 
1982. Twelve, one hundred and sixteen. 
twenty seven and two cases have been 
received in 1983, 1984, 1985 and 1986 
respectively. 

(b) Objections were not raised in aD1 
case. Only wanting essential informatioD 
was sought. 

(c) Njne cases. All the cases were 
rejected on account of vioJation of tho 
provisions of the Forest (Conservation) 
Act, 1980. 

(d) Four cases, a11 received in 1984 
are pending with the Department or En-
vironment, Forests and Wildlife for dis-
posal. One case of j 983, ninety two cases 
of 1984, seventeen cases of 1985 and ODe 
case of 1986 are beiDa treated as closed 08 
account of Don-submission of wantiq in-
formation by the State Government. 

l e) In all 64 cases in respect of pro-
posals received in the Department, ad-
ministrative sanction was issued and work 
started prior to 25th October, 1980, 
according to the information submitted by 
the State Government. 

(f) As indicated in the proposals sub-
mitted by the State Government, lOme 
scbemes are proposed to be fiDaDcod by 
World Bank Assistanco. A scbeme iDvohw 
iDa forest lands can Dot be implemCllted 
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without prior approval 01 the Govern-
D*d of IBdia UDder the Porest (CoDlOI'Ya-
tiOD) Act, 1980 for the c.tivertioa of the 
r. .. luaeta coocemocl. 
DlnC'tI •• to rele .. cIaIldr. fro. Jan. 

2819. SHill AMIT ABH BACHCHAN : 
Will tbe MiDister of WBLF ARE be plcased 
to atate : 

(.) whether it Is a fact that the 
Supreme Court hal Jiven a directive to 
.11 tile State Governments to retease from 
their jails mentally or pbysically bandi-
capped or lost and abandoncd children, 
who bay. beeD kept there for safe custody; 

(h) whether GoverDment bave con-
ducted All)' survey of such physicaJJy or 
..... lIy halldic.pped and Jost or abaft-
doned cbDdreD iD the varioUi jails in the 
muatry; 

(c) if so, tbe State-wise details there-
of; and 

(d) tbe steps takeD/proposed to seJl'e. 
late tbem from the bardened crimiDal~, 
tmuaaJers and other anti-social elements '1 

THE DEPUTY MINISTER IN THE 
MINISTR.Y OF WELFAR.E (SHR,1 GIRl. 
DRAR OOMANGO) : (a) Yes, Sir. 

(b) aDd (c) Althotlh no survey has 
been conducted, the State Governments 
were asked to aive tbls information and 
based on their reports a Statement below. 

(d) The Government have asked tbe 
State Governments to transfer children 
.rom jails to Children's Homes. 

Prl... Statl.tlC'S 

As on 31.12.1985 

I. No. Name of State/Unioll Territory Children in Jails 

1 2 3 

I. (Ryderabad) 
Andbra Pradesb 10 (as on 30.6. 1985) 

1- (tlilpur) 
Assam 112 (as 011 30.6. J985) 

3. (P.tna) 
Bihar 

4. (Gaadbia.pr) 
Gujarat 

5. (Cbaadiprh) 
Haryana 7 

6. (Simla) 
Himachal Pradesh I 

7. (J.mmu/Sria ..... ) 
J_a." Kashmir 13 (al oa 30.6.1915) 

I, (BIDpIore) 
~tata -
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1 2 3 

9. (Trivandtum) 
Ketala I 

10. (Bhop&) 
Madhya Pradesh 5 

11. (Bombay) 
Maharasbtra 1 

12. (Imphal) 
Manipur 2 (al OD 30.6.198$) 

13. (Sbillong) 16 
Meabalaya 

14. (ICohima) 
Nagaland 4 

15. (Bhubanesbwar) 
Orissa 61 

16. (Cbandigarb) 
Punjab 58 (As Oft 31.12.14) 

17. (Jaipur) 
Rajasthan 

18. (Ganltok) 
Sikkim 1 (IS on 3O.6.J9I5) 

19. (Madras) 
Tamil Nadu 

20. (ABartall) 
Tripora 23 (IS on 30.6.15) 

21. (Luck now) 
Uttar Pradesh 21 <as on 30.6.1984) 

22. (Calcutta) 
West BeDlal 446 (as on 30.6.1915) 

23. (Port BJair) 
Andaman &. Nicobar Islands 2 

24. (Itanaaar) 
Arunacbal Pradesh -

25. (Cbaodiaarb) 
ChI.dI,arla 2 Ca. Ob 3O.6.I.S) 
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26. (Silvasa) 
Dadra & Nagar Haveli 

27. (Delhi) 
Delhi 

28. (Panaji) 

29. 

Goa, Daman & Diu 

(Kavaratti) 
Lakshadweep 

30. (Aizwal) 
Mizoram 

31. (Pondicherry) 
Pondicherry 

PopalatioD below poverty line 

2820. SHRI DHARAMVIR SINGH 
TY AG(: Wdl the Minisler of PLANN-
ING be pleased to state: 

<.> whether Government's attention 
has been drawn to tbe new s item in the 
'Times of India' dated 13 Julv, 1986 about 
a seminar held in New Delhi recently at 
which scbolars have challenged the vera-
city of tbe official figure of 37 percent of 
tbe population beiDa below the poverty 
line; and 

(b) if so, Government's reaction 
thereon? 

THE MINISTER 9F STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI· 
STRY OF FOOD AND CIVIL SUPp· 
LIES (SHltI A. K PANJA) : (a> Yes. Sir. 

(b) The Seminar leferred to in Part 
'.' 01 tbe Question is the one entitled 
-JUabt to Work' organised by Citizens for 
Democracy, Hind Mazdoor Sabha and 
IOI'De other Or,anisations. The Times or 
Iactia, t.tew Delbi oAitioD dated 13th July. 
1916 reported in this r.rd as follows :-

3 

No prisons 

7 

--_ 
Total 795 

"G overnment data showed that 
only 37 percent 0' the population 
was below the poverty line. But, 
according to a study by Mr. 
Kansa), the figure was 45 per. 
cent. " 

In the Paper "A Note 00 the In-
cidence of Poverty and Consumption 
Inequality in India" by Dr. S. M. Kansal 
of the Indian Statistical Institute, New 
Delhi, the estimate of poverty at All India 
level for 1983 has been indicated as 40.9 
percent and not 45 percent as reported in 
the news item in the "Times of India" 
dated 13th July, 1986. The estimate of 
All India po\'erty ratio made by the 
Planning Commission for 1983-84 was 37.4 
percent. The difference in these two 
estimates is due to the difference in tbe 
methodology adopted. 

BaD OD orla81.-'1081 reeei,I •• foreJla 
fud. 

2821. SHltI P. NAMGYAL: Will 
the Minister of HOME AFPAIRS be 
pJeased to state : 

<a> whether GovemmeDt ba'it with-
drawn tbe perm_ioD from 36 orIlDi ... 
tlODS for receiviDi moaet&r1 coatJlbutioD' 
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fr08l "Gad aad listed ""otber 143 
orpDi .. tioDi which are considered to 
be of. political nature and arc likely to 
be barred from receiving such funds; 
and 

(b) if 10, details thereof with amount 
of contribution received by each and 
reasons for withdrawing permission '1 

THB MINISTER OF STATE IN 
THE DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU): 
(a> 27 orpnisations have been asked to 
obtain prior permission of the Central 
Government/prohibittd from receiving 
any (omlD contribution. 143 organisa-
tions have itceo specified as organisations 

of 'political nature not being a political 
party' and thus bave to obtain prior per. 
mission of tbe Central Government before 
accepting any foreign contribution. 

(b) Statement-I given below sbows 
the names of 27 organisations and the 
amount of foreign cGntribulioa received 
by them during the year 1985. These 
organisations have been prohibited/direc-
ted to obtain prior permission of the CeDI-
ral Government for receipt of any foreian 
contribution in public interest and for non 
compliance of the provisions of tbe FCRA. 
Statement-II given below sbows abe names 
of J43 organisations which have been 
specified as crganisatioDS 01 poHtical 
nature not being a politIcal party, uD4ler 
the Act. 

Statemeot-I 

OrpDI .. tioB. directed to obtaia prior permis.ioa/prohibited fo r receipt of fanIp 
cODtributioDs 

S.No. Name of the association 

1 2 

1. Advancina tbe MiDistries of Gospel 
(India) International, Vijawada (A.P.) 

2. Roman Catholic Diocese of Kottar, 
Naaor~ojl (Tamil Nadu) 

3. Partnership Mission Society, Seilmet, 
Cburcbandpur, Manipur. 

4. Indian Baptist Mission, Bangalore 
(IC.amataka) 

5. Community Service Society. Kanya 
lCumari (Tamil Nadu) 

6. Indian Evanac1icaJ Church of Christ, 
Hydera-. (A.P.) 

7. Church of North India, Child Care 
CeDtre. New Delhi. 

I. Diocese of Varanasi,45, Bishop's 
HQ-. V&r4Jlasi (Uttar Pradesb) 

,. DiOCOM of Tezpur, Tezpur (Assam) 

Amount of foreigD contribu-
tion reported to have been 
received during 1985. 

3 

Rs. 175.48 laths 

Rs. 48.59 lakhs 

Rs. 60.12 lakhs 

Rs. S2.S3 lakhs 

Intimation of r"reip 
contribution not recei· 
ved. 

Rs. 15.58 'akhs 

Rs. 205.68 laths 

R.s. 41.43 IakbI 

lb. 7S.W 1akM 
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10. DaltoDlanj Catholic Diocese, 
Daltonlaoj, Palamau (Bibar) 

11. lloman catholic Diocese of Eloru, 
Bluru (ADdhra Pradesh) 

12. Diocese ofTrichvr, Bishop's House, 
Tricbur (lCon1.) 

13. Bible Society of India, BaDgaJore 
(Karnataka) 

14. Xaxier Kelvani Mandai (P) Ltd., 
Ahmedabad (Oujarat) 

15. Comprehensive Rural Operations 
Services Society (CROSS) 
Hyderabad (Andbra Pradesh) 

16. Bbaplpur Prefecture Association, 
Bbqa1pur (Bihar) 

17. Santbal MissioD of the Northern 
Churches, Dumka (Bihar) 

11. Anand Niketan Ashram Trust, ADand 
Niketan Ashram, P. O. Rangpur 
(Gujarat) 

1'_ Udayan, Calcutta (West Benlal) 

10. CbriItian Institute for the Study of 
Reliaion & Society, Banlatore, 
(lCarDataka) 

21. Salesian. of DOD Bosco, Dimapur, 
SbilJODI 

22. ShaDti NiketaD Social Service Centre, 
PeUarecldy, IC.a1 •• pad Cuddapab 
(~ra Pradesb) 

23. Bhopal Technical & VocatioDal 
TraiDi ... Centre, Bbopal (Madbya 
Praduh) 

2A. CIariItiaD Social .t Welfare Allocia-
dOD, ICaIup..s, Cuddapah, ADcJbra ....... ). 

25. .... Action ia DeveJopmeDt 
PiIU. Cadell,... (A. P.) 

3 

RI. 96.33 lakhs 

Rs 80.28 lakhs 

Rs. 58.98 lakhs 

IntimatioD of receipt 01 
foreilD contribution 
Dot received. 

Rs. 112.69 lakhs 

Rs. 220.92 lakhs 

Rs. 56.03 Iakhs 

No. intimation of recei. 
pt of foreigD contribu-
tion is received. 

Rs. 14.35 lakhs 

Rs 4.91 lakhs 

Rs. 87.41 lakhs 

Rs. 83.56 lakhs 

R •• 3.43 lakhs 

Intimation of receipt of 
foreian contributioD Dot 
received 
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27. 
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Betacah Christian Mission Tiruchy 

Siloam Christian Aid Mission Pvt. 
Ltd., Tiruchy 

StateDleDI .. 1I 

""" • ._", t4 

3 

Intimation of receipt of 
foreip CoatrlbUUoD 
not rcceiYC4. 

-do-

Lilt of 142 Grg •• 'saUODI of polilical _ .. re (Dot be", • political par.,) a.lIe. 
uDder SectlOD 5 (I) of the fore iln contribution (Rel_ladoD) Act, 1976. 

S. No. Name of the OrpDlsatioD 

I. Alllnd ia Kisan Sabha, 16-C, Feroze Shah Road, New Delhi. 

2. Bhartiya Khet Mazdoor Union, New Delhi. 

3. All India Trade Union CongresslI New Delhi. 

4. All India Kisan Sabba, 4, Asboka Road. New Delhi. 

S. Centre of Indian Trade Unions, Calcutta. 

6. Bhartiya Mazdoor Sangb, New Delhi. 
7. Indian National Trade Union Congress, Calcutta. 

8. United Trade Union Congress, Calcutta. 

9. National Front of Indian Trade Union, Calcutta. 

10. All India Federation of University '" ColJege Teachers' 0'l8Disati_. 
Calcutta. 

11. An India LI C Employees Federation, Bombay. 

12. All India Bank Employees Association, Delhi. 

13. An In dia Defence Employees Federation, Pune. 

14. All India State G ovt. Employees Federation, Hyderabad, 

IS. All India Railwaymen's Federation, New Delhi. 

16. Indian Railway Workers' Federation, New Delhi. 

17. Bharatiya Railway Mazdoor Sanah Bombay. 

18. AU India Loco Running Staff Association, Assam. 

19. Government Employees National Forum, Nagpur. 

20. All India Federation of Electricity Employees, Nqpur. 

21. National' Fedention of Posts a Tele,raph Employees (K. L. Moa Groap). 
New Delhi. 

22. Tnd, UaiOD Co-ordinatioB Co.tn, Calcutta. 
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23. Progressive Labour Union, Durgapur, W. Bengal. --
24. Kerala Trade Union Front, Trichur. 
25. SWentantra Tbozilali Union, Calicut. 

26. Swantantra ThozilaJi Union, Kavoor, Calicut. 

27. Labour Progressi ve Federation, Madras. 

2B. Anna Thozhir Sangba Peravai, Madras. 

29. State Central Labour Union, Srinagar. J & K 

30. Sarva Shramik Sangh, Bombay. 

31. Bharatiya Kamgar Sena, Bombay. 

32. National Labour Coordination Council, Calcutta. 

33. United Trade Union Congress, Calcutta. 

34. National Labour Organisation. Ahmedabad. 

35. AU India Students Federation, New Delhi. 

36. All India Youth Federation, Delhi. 

37. Student Federation of India, Calcutta. 

38. Democratic Youth Federation. CaJcutta. 

39. Akhil Bbartiya Vidyarathi Parisad, Bombay. 

40. Democratic Students Organisation, Calcutta. 

41. Comsomal, Calcutta. 

42. Revolutionary Youth Organisation, Calcutta. 

43. Progressive Democratic Students Union, Hyderabad. 

44. Radical Students Union, HYderabad. 

45. Punjab Students Union. 

46. All Indian Sikh Students Federation, Amritsar. 

47. Kerala Students Congress, Kottayam. (K. M. Mani Group). 

48. Kerala Students Congress, Kottayam, (K. M. George Group). 

49. West Ben,a) Cbbatra Parisad, Calcutta. 

SO. World Tamil Youth Federafon, Madras. 

51. National Federation of Indian Women, New Delhi. 

52. Samajwadi Mahil. Sabba, PUDe, MahlraaMra. 

53. Nikhil Ban,aa Mabila Sanab., Calcutt •• 
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54. Islamic Study, Circle, Srinagar. 

SSe Awami Action Committee, l & K, Srinagar. 

56. AU J & K Awami MaqbooI Mahaz. 

57. J & K People·s League, Srinagar. 

58. Ujani Asom Rajya Parishad, Gaubati. 

59. Tribal Front, Agartala 

60. Communist League of India Baroda. 

61. All India Muslim Majlis-E-I-Musbwarat, Delhi. 

62. Tabligh Jameet, New Delhi. 

63. All India Sarwa Seva Sangb, Wardha. 

64. Lok Neeti Parishad, New Delhi. 

65. Citizens for Democracy, New Delhi. 

66. lharkhand Mukti Morcha, Santhal Parganas, Bihar, 

67. Nag Vidarbha Andolan Samiti, Nagpur. 

68. Maha Vidarbha Rajya 8angharash Samiti. 

69. Marathwada lanata Vikas Parishad, Aurangabad. 

70. Maharashtra Ekikaran Sarr.iti, Komeka, Belgaun. 

71. The Kannada Pakhsa, BangaJore. 

72. Kaonada Cheluvaligars, Bangalore. 

73. Dravida Khzbagaro, Madras. 

74. Tamil Nadu Toilers Progressive Party, Madras. 

75. Tbe N~eJachakra, Cuttack. 

76. Dalit Panthers, Madala, Bombay. 

77. Datit Panthers, Bhawani Path, Pune. 

78. People Union for Civil Liberties and Democratic Rights, New Delhi. 

79. All India Insurance Employees Association, Calcutta. 

80. An India National Life Insurance Employees Federation, Bombay. 

81. National Federation of Indian Railwaymen, New Delhi. 

82. Institute of Indian Labour, Calcutta. 

83. National Federation of Posts & Telegraph (Shashi Bhus&.an Group), New 
Delhi. 

84. Indian National Plantation Workers FederatioQ, Assam. 

85. ADand Marl, Calcutta. 
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86. Proutist Universal, New Delhi. 

87. Volunter Social Service, Allababad. 

18. Soft Dharma Mission, Varanasi. 

89. Education Relief and Welfare Sector, Calcutta. 

90. ADaud Mara Universal R.elief Team, Calcutta. 

91. Universal Proutist Students Federation, New Delhi. 

'1. lamaat-E-Islami Hind, Delhi. 

93. Rublriya Swayam Sewak Singb, Nagpur. 

94. 8biromaoJ Gurdwlra Prabandbak Committee, Amritsar. 

9S. Delbi Gurdwara Prabandhak Committee. Delhi. 

96. The J '" K Is)ami Jamaat.E .. Tulba. 

97. Anjuman Neerat-u-I-Islam, Srinagar. 

98, Jammu & Kashmir Muslim Aquaf Trust, Seinagar. 

99. The Jammu &: Kashmir Islamic Study Circle. 

100, AU India Peace &. Solidarity OraaDisation, New Delhi. 

101. ludo-Soviet Cultural Society, New Delhi. 

102. All fodia Indo-Korean Friendship Association, New Delhi. 

103. An India Indo-GOR Friendship Association, New Delhi. 

104. Indo-Czecb Cultural Society, New Delhi. 

lOS. Indo-Bulgarian Friendship Association, New Delhi. 

106. Indla-China Frieodsbip Association, New Delhi 

107. All India Dr. Dwarakaoath Kolnis Memorial Committee, Calcutta. 

101. National Federation of Progressive Writers New Delhi. 

109. All India Association of Democratic Law) ers, New Delhi. 

110. General UnioD 01 Palestine Students (India Branch), New Delhi. 

Ill. Moral·Be·Annameot (MRA) Pachaani, Maharashtra. 

t12. llashtra Seva DaI, Pune. 

113. Araban Liberation Centre (ALe), New Delhi. 

114. Iranian StudeDtllslamic Association (ISlA) or Union of Iranian StudeDts 
Islamic A.lc.ciatloD (USIA) Ban •• lore. 

liS. ladiaD Youth Coaarea (I), N_ Delhi. 

1'6. Jodi .. Youth CODFess (8). New Delhi. 
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111. National Students Union of India (I), New Delhi. 
118. National Students Union of India (S), New Delhi. 
119. Yuva Janta, New Delhi-

120. Janta Yuva Morcha, New Delbi. 

121. Tamira-e.Milat, Hyderabad. 

122. Students Islamic Union (SIU), Hyderabad. 

123. HaJqaa Tulba Islam, Patna 

124. Students Islamic Movement in India (SIMI) Alisarh, U.P. 

125, Jai Gurdev and Door Darshi party. Mathura. 

126. Shiv Sena, Bombay. 

127. Mass Movement, Bombay. 
128. Human Rights Protection Committee, Trivandrum. 

129. Akbll Bharliya Nepali Bhasha Samiti, Darjeeling, W. Benaa). 

130. Mahas·c-Azadi, J & K. 

131. Jamaat Abal-e-Hadis. J & K. 

132. Ras~tra Sevika Samiti Wardha (Maharashtra). 

133. Vishwa Hindu Parishad (VHP). Bombay. 

134. Revolutionary Students Organisation (RS) KeraJa. 

13S. Hind Mazdoor Sabha, Bombay, 

136. Yuva Lok Dal, New Delhi. 

137. Oal Khalsa Chandigarb, 

138. lammat Able Hadis or All India AhIe-e-Hadis. 

139. Jarnmat-e·lslami, J & K, Srinagar. 

140. Christian Action Group (CAG) Cbaibasa Bihar. 

141. Deeni Talimi Council, Lucknow. 

142. Nadwat-UI-I-u-Iema, Lucknow. 

Accident io H \L, Na.lk 

2822. SHR.I MURL1DHAR MANE : 
Will the Minister or DEFENCE be pleased 
to state: 

(c) the action takea or propoeed to 
be taken by Government to avoid lUCIa 
accidents in future ? 

THE MINISTER OF STATe IN THE 
MINISTRY OF DEFBNCE PaODD&. 
TION AND DEFENCE SUPPLI~ (IHlJ.1 
SUICH RAM) : (a) Yes, Sir. 

<a) whether an accident took place 
recently In HiDdustan Aeronautics limited, 
Nasik; 

(b) if so, whether tbe accident occur-
red due to nealiaoaco of tile authorities or 
lap .. on tilt part of ofBclals; and 

(b) The accident occuned on aCC8IIIII 
of the failure of tbe deccucd employee to 
obaervo safety reau1atioa. . 
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(c) HAL are observing all necessary 
..rety Rlulations under the Factories 
Act. 

Sltt'a .. of Bomba, be Be h of tbe Central 
AdmIDI.trati~e Tribuaal ia Goa. 

2824. SHal SHANT ARAM NAIK: 
Will tile PRIME MINISTER be p!eased 
to state: 

<a> wbether bench of the Central 
Adminiltrative Tribuna 1 established at 
Bombay will also hord sittin&s at Panajl 
in Goa; and 

(b) if so, details in this regard ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERONNEL, PUBLIC 
GRIEVANCES & PENSIONS (SHRI BI-
REN SINGH ENGTI): (a) and (b) The 
New Bombay Bench of the Central Admi-
nisuative Tribunal bas territor;a' jurisdic-
tion over union territory of Goa. The 
feasibility of bolding circuit sittings of the 
Bench at Panaji is under examination. 

FeliiDI of trees by defence forces in 
iD the bills 

2825 SHRIMA TI D. K. BHAN-
DAIlI: Will the Minister of DEFENCE 
be plcased to state: 

<a) whether Government are aware 
tbat tbe demand for a large quantity of 
firewood that is required by tbe defence 
forces in the hills is met by felling of 
trees in tbe hills tbereby causing lot of 
ecolOlicaJ barm to the bills; and 

(b) if so, whether Government pro-
pose to switch over to coal or other pro-
doctllO U to stop such deforestation? 

THB MINISTER OF STATE IN THE 
MINISTR.Y OF DEFENCE RESEARf"""H 
AND DEVELOPMENT (SHRI ARUN 
SINGH): <a) Tbo Delence Forces are 
Dot eDPIed in the fellinl of trees in the 
bin. in ordor to meet their requirements of 
firewood. 

(b) Coal has been accepted as a basic 

fuel for cooking, and is being used by tbe 
Defence Porces. Kerosene and LPG are 
also used as substItutes. 

Dialogue between PlanniDI Commi,. 
SlOB aDd State Goyerameat 

2826. SHRI K. V. SHANKARA 
GOWDA: WilJ the Minister ot PLANN. 
ING be pleased to state: 

(a) whether the Planning Commission 
has made a new exercise to develop better 
understanding between Ibe Planning-
Commission and the State Governments; 

(b) if S\), whether the Chairman and 
the Members of the Planning Commission 
visited States and had a dialogue with tbe 
Chief Minister and discussed certam 
matters concernmg the subject under their 
charge; 

(c) if so, whether thes~ discussions 
will help in the mid-term appraisal of the 
Seventh Plan; and 

(d) If so, to ~hat extent the spot 
study by the Planning CommIssion has 
resuhed lD identifYlD& the corrective mea-
sures required to be taken for achieving 
the objectives of the plan ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINI. 
srER OF SlATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA) : (a) to (d) The 
PJclDning Commission bad recend) addres-
sed all the States/UTs .• vide Deputy Chair-
man, Planning Commission's D. O. letter 
dated March 6, 1986 to the Chief Ministers 
of all the States and Union Territories, 
suggesting the holding of a series of meet. 
ings between the PlanDlDg Commission and 
the Chief Ministers of groups of States on 
a regional basis to go into some of the 
aspects of macro-level planniDg. consulta-
tion, anteraction with Sf ates etc. Tbis 
proposal was a part of tbe process of fos-
tering a continuing dialogue between tbe 
Planning Commission and the States. It 
was suggested that these meetinls, for tbe 
time being. concentrate on three aspects of 
bow plannina could be made more useful 
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as an instrument of economic advance-
ment ror the whole cO&lntry. The aspects 
sugested for discussion, were : 

(1) The planning process and metho-
dology of drawing up the Five 
Year prans and the Annual 
Plans; 

(2) Decentralised planning in the 
States; and 

(3) Monitoring of maintenance expen-
diture in respect of some impor-
tant sectors lake IrrigatIon, Power 
and Roads. 

2. The States/UTs were requested to 
make available to the Planning Commis 
sion their considered views on the above 
three aspects of planning, after \\ hich the 
proposed meetings with the Chief Minl~ter<; 
could be held at suitablc places in the 
different regions. 

3. These meetings are. therefore, 
intended to focus attention and havf! fru t-
fu) discussions on certai., specific aspects 
of planning and are nut relat\!J to ~he mid-
term appraisal of the Sevcn'h plan The~e 

meetings are also not intended to be in 
the nature of any kind of spot study by 
the Planning Commission. 

Clearance of forest land for irrigation 
projects ia Karaataka 

2827. SHRI V. S. KRISHNA IYER : 
WiU tbe PRIME MINISTER be pleased 
to state: 

(a) the acres of forest land sought 
for clearance for irrigation purposes by 
tbe Karnataka Government since 1984; 

(b) tbe acres of rorest land released 
during the above period; 

(c) whether there is inordinate delay 
in cleariq the forest lands for irrigation 
purposes; 

(d) if so, the reasons thereof; and 

(I) the action taken to cut down the 
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delays in the clearance of the forest lands 
for irrigation purpo,es? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a> 
553.81 acres. 

(b) 147.825 acres. 

(c) to (e) Delay occurs on account 
of non·~ubmission of requisite information 
by the State Governments. Comprchen-
she guidelines are Issued to the State 
Go~crpment to f>nable them to formulate 
proposals complete in all respects. 

Funds to States for developmental 
acthilies 

282~. SHRI UTTAMRAO PATIL: 
\Vi!l the MInister of PLANNING be pleas-
ed to state. 

(a) whether Union Government pro-
\id adequate finances to States for their 
de~elopm:,ntal activities in the rural and 
urban areas; 

(b) if so, whether these finances have 
been fully utilised by different States dur-
mg the Jast three financial years; and 

(c) if not, the r~asons therefor? 

THE ~IINISTER OF STATE INTHB 
MINISTRY OF PLANNING AND MINI. 
STER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): <al 
The Union Government provides Central 
Assistance fer the State Plans, which COD" 
sists of normal Central Assistance alloca-
ted to different States accordlDl to tho 
Modified Gadgil formula, Central Assis-
tance for Externalty-aided Projects and 
Special Central Assistance for Tribal Sub-
Plans, Special Component Plans for Sche. 
duled Castes, Hill Area Development 
Programme and Western Gbats Develop-
ment Programme. Central Assistance is 
not provided to the State~ separately for 
rural and urban areas. 

(b) Tho Central Assistance providc4 
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to the different States duria. tile last three 
years. namely. 1983-84, 1984-8S and 1985-
86 has by and larae, been utilised by the 
Stato. 

(c) The question does not arise. 

Celtral _paey to moaitor perfo rm.Dee 
of 2O-Polat Programme 

2829. KUMARI MAMATA BANER-
JEE: 
SHRI HUSSAIN DALWAI: 

Will the Minister of PROGRAMME 
IMPLEMENTATION be pJeased to 
Itate : 

(8) whether there is any Central 
ueDCY to monitor the performance of the 
varioul State Governments on the 20 point 
Programme; 

(b) if so, the performance of each 
State Government; 

(c) if not, the reasons for not having 
such aacncy; and 

(d) _bether Government propose 
DOW to have such an agency and if so, the 
salient features of sucb proposal '1 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A. B. A. 
GHANI KHAN CHOUDUHRY): (a) A 
Twenty Point Programme Monitoring 
Division exists in the Ministry of Pro-
.... mme 'ImplemeDta'ion to monitor the 
implementation of Twenty.Polnt Pro-
pamme by tbe State Governments. 

(b) A Statemeat sbowing tbe overall 
raatio, of tlae States duriol 1985-86 is 
.... beIow. 

(c) aDd (d) Does not arise. 

Stat elDta t 

Statemeat Ibo"lol tbe .,erall raak. of 
tbe States doria. 1985-80 

States 1985.86 

1 2\ 

Punjab 1 

Rajasthan 1 

Uttar Pradesh 1 

Tamil Nadu 4 

Gujarat S 

Haryana S 

Maharashtra S 

Himachal Pradesh 8 

Sikkim 8 

Andhra Pradesh 10 

Tripura 10 

Karnataka 11 

Madhya Pradesh 11 

Manipur 14 

Orissa 14 

Bihar 16 

Megbalaya 17 

West Benlal 18 

Kerala 19 

Nagaland 20 

Jammu &. Kasbmir 21 

Assam 22 
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Rdf01l food articles for Bihar 

2830. SHRI BAHADUR SINGH 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

<a) whether Union Government aUots 
to Bibar commodities sold through faIr 
price shops; 

(b) jf so the quota of different com-
modities aHotted during 1984 and 1985; 

<c) whether Bihar State Government 
bas been lifting only SO per cent of the 
quota allotted by Union Go\,emment; 
and 

(d) if so, reasons thereof? 

THB MINISTER OF STATE IN TBB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN TIJB MlNI-
STR Y OF FOOD AND CIVIL SUPP. 
LIES (SHaI A. K PAMJA): (a) Y., 
Sir. 

(b) A Statement showillB detail •• , 
allotment and oBlake of wheat, rI~. 
edible oils and teroseDse in respect of 
Bihar during the year 1984 aDd 1985 is 
given below. 

(c) and (d) The State Goveraa.ent of 
Bibar has reported that good hatvellt of 
wheat and rice in the State as weD .. 
import of these commodities by tnldcrs 
from the neighbouring States btu idI'ec:.Wd 
the offtake of these commodities uader .. 
Public Distribution S)stem. 

Statement 

Allotment of Essential Commodities under Public Distribution Sysfem made to 
Bihar Government durIng 1984 and 1985. 

(Figures in '000 tonnes) 

s. No. Commodity Alllotment Offtake 

------ -----
J984 

--- -
1. Wbeat 8640 

2. Rice 222.0 

3. Levy Sugar 384.0~ 

4. Edible Oil 19.1 

s. Kerosene Oil 298.2 

[ Tra1lslatlon) 
Rice apolled ID Fel, Dibr.aarb 

2831. SHal BALWANT SINGH 
IlAMOOWALIA : Wi)) the Minister of 
FOOD AND CIVIL SUPPLIES be plea-
sed to state : 

(.) whether it is a fact that a larse 
quaatlty of rice haa been spoiled at Food 
CorporatioD India'. ,odowDs at Dibruaarb 

1985 1984 1985 

864.0 270.0 235.3 

237.0 83.7 27.7 

404.24 354.01 379.30 

11.7 6.7 5.8 

320.7 296.3 325.0 

and is not suitable for human CdnsUlDp-
tion; 

(b) if so, the facts in this reprd; 
and 

(c) the action taten aaaiDst the 
persons found responsible for tbe- lapse , 

THE MINISTER OF STATE IN TBB 
MINISTRY OF PLANNING i\ND 
MINlSTBll OF STATB IN ". 
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MINISTRY OF FOOD AND CIVIL SUP-
PUES (SHRI A. K. PANJA) : (a) to (c) 
No, Sir. However, a quantity of 300 
tODDes 0; sub-standard rice not fit for issue 
through PDS, received ex-Punjab, IS being 
disposed of by FCI, Dibrugarb, through 
tender enquiry. The reasons for despatch 
of such sub-standard stocLs from Punjab 
are beinl looked into. 

Shortage of stamp papers I D Delhi 

2832. SHRI DAL CHANDER JAIN 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

<a> whether stamp papers of tbe 
denominafions of Rs. 2 and Rs. 5 are not 
at all availabJe in Delhi; 

(b) if so, the steps taken by Govern-
ment is this regard; and 

(c) the time by which the shortage of 
stamp papers win be removed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OE PERSONNEL, PUBLIC 
GR.IEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI· 
STRY OF HOME AFFAIRS (SHRl P. 
CHIDAMBARAM) : (a) to (c) The 
stamp papers of Rs. 2/- denomination are 
available DOW. The supply of stamp 
papers of Rs. 5/- denommation \\111 resume 
shortly, 

{English} 

Edaeatlon to tribal Cbildren in mother 
tODlue 

2833. SHRI HARIHAR SOREN: 
Will tbe Minister of WELFARE be plea .. 
sed to state : 

(a) whether Union Government have 
advised tbe State Governments to provide 
primary education in tribal dlalects/lanlu-
aps to tribal children; 

(b) whether some State Governments 
have introduced tbis systani 

(c) if so, tbe names of those States; 
and 

(dJ the steps taken to provide prl. 
mary education to the cbiJdren beloDPDI 
to Scheduled Tribes in their mother I 
tongue? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRl. 
DHAR GOMANGO) : (a) Yes, Sir. 

(b) and (c) The States and Union 
Terr'tories of Assam, Meghalaya, Nag.-
land, Tripura, Andhra Pradesh, Madbya 
Pradesh, Orissa, Maharashtra, Karnataka. 
West Bengal, Bihar, Arunacbal Pradesh 
have provided some facilities for impartina 
education in tribal dialects. 

(d) The Central Institute of Indian 
Langurges, Mysore and the National 
Counc.I for Educational Research and 
Tra;ning, New Delhi arc aJso assisting in 
preparation of primers and readina mate-
rial ID tribal dialects. Details of various 
other steps are contained in tbe Reports 
of the Commissioner for Linguistic Mino-
rities. The new educational policy also 
Inter:a,;a, underhnes the need to develop 
the curricula and devise instructional 
materials in tribal laDguases at the iDitial 
stages, with arrangements for switching 
over to the regional Janguage. 

Impro,emeDtl I. Zoo at Delbl 

2834. SHRI R. S. MANE : Will the 
PRIME MINISTER be pleased to state: 

(a) the steps beinl taken to improve 
the National Zoo at Delhi; 

(b) through which agencies construc. 
tion and maintenance work at tbe Zoo is 
undertaken and the procedure adopted in 
IbIS regard; 

(c) tbe steps proposed to briDa about 
a better work culture at the ZOO ;D Delhi; 
and 

(d) the fUDds alloUed for improviag 
the maintcDaace aDd for IDlal'lelDOnt of 
various animal eDelo,\lfCI ? 
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THB MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
POltBSTS' (SRRt Z. R. ANSARI) : Ca> 

, The foBowiDI steps are beiDl takeo (or the 
improvement of the National Zoo at • 
OIIIIi : 

(1) A drive for greater cleanliness 
includiDl cleaninl of tbe moats. 

(2) RedesiaDina the enclosures. 

(3) Coastruction of new enclosures. 
, 

(4) Creation or Honorary Zoo 
Wardens to check vandalism and 
edOQtc the public. 

(5) Preparation of the Zoo guide 
book and maps ror benefits of 
vnitors. 

(6) Improvement in veterinary 
care. 

(7) I ncrease in tree planting. 

(8) Procurement and excbange of 
animals both from within and 
outside the country. 

(b) The cODstruc:tion and main-
tnuce work at tho Zoo is undertaken 
tbrouab tho apsey oi Central Public 
Worb Departments. 

(c) (I) Peorlanisation and real,ocation 
of work and greater decentralisa-
tion to supervisory staff, both in 
field and office, to bring about 
,reater eflaeney. 

(2) Staff is beinl motivated and train-
inB bas been initiated. 

(3) Disciplinary action against tbose 
.., failed in their duties or 
bave violated the service conduct 
ruleL 

(4) ProvisioR of better amenities ~o 
staff. 

(4). ilL 30 laths bas been aUotted 

for capital works in the Zoo durin. tbe 
cur rest financial year. 

A •• lstance to Maluar ... tra f. ea'ir .. ..-
t.lpr ...... .. 

283S. SHRI BANWARI LAL PURO-
HIT : Will the PRIME MINISTER. be 
pleased to state : 

<a> whether GOYernmeDt or Maltara-
sbtra have sent any schemes in the areu 
of environment for consideratioD and 
implementation during the Seventh Plan 
period; . 

(b) if so, the details tbereof; 

(c) action initiated thereon solar; 

(d) whether Union Government pro-
pose to provide funds to Mabarashtra 
Government for the effective implementa-
tion of the environmental p rogeammes in 
the State; and 

(e) if so, the details tbereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (8) 
Yes, Sir. 

(b) The following propoja)a have 
been received from tbe Govornmem of 
Maharasbtra : 

(i) Assistance for setting up of a 
Technical Cell. 

(ii) Assistance for purchase of a 
Mobile Laboratory. 

(iii) Assistance for Eco-Development 
Programme in l\lababaJesbwar-

Panchgani aTea. 

(c) The proposal concernillJ assis-
tance for setting up a Technical Cell in 
the State Department of Enviroameat has 
been sanctioned. 

(d) and (e) Tbe Union Govennneat 
bas provided catalytic assistance for settiq 
up a Technical Cell in the State Depart. 
ment. In view of the resource eoastraieta 
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the Union Department would not be in a 
position to pro\,ide any additional funds 
to the State Government. However, tbe 
State Government can utilise the pJan 
funds already available with them for 
effective implementation of enyironmental 
proaramme. 

Tribal displacement 

2836. SHRI VIJAY N. PATIL: 
Will tbe Minister of WELFARE be pleased 
to state: 

(a) whether Government ar~ aware of 
tbe discontentment prevailing among tri· 
bals due to their displacement from their 
habitation in different parts of the back-
ward area~ of the country; 

(b) if so, the factors responsible 
therefor specially in Bihar State; and 

(c) the practical solution Government 
Intend to adopt to the problem of tribal 
displacement? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) aod (b) 
y~ Sir. Acquisition of tribal lands for 
development projects with inadequate 
measures for their rehabihtation, low pay-
ment of compensation and its non .. timely 
payment have been the chief factors res-
ponsible for the discontentment amongst 
the displaced triba1s in the different parts 
of country including Bihar. 

(c) Bureau of PubliC Enterprises in 
Government of India has already issued 
detailed guidelines for acquisition of land 
for major projects and for rehahilitation 
of displaced persons including .ribals. 
These guidelines provide for a committee 
which would decide tho selection of site 
after taking into account the various aller-
native sites available The guidehnes also 
contain iDstructioD~ for payment of com. 
peuation to the displaced persons incl ud-
inB tribals within a reasonable time. They 
furtber provide for both social as well as 
economic rehabilitation of tbe dispossessed 
persoDS. To safeluard the interest of the 
tribal. furtber, the luid clines provide that 
tbe rehabilitation scbeme. for tribals who 
are dlspOllCSsed as a result of the land 

acquisition would be prepared in con-
sultation with the Ministry of WeJfare and 
Ministry of Environment and Forests. 

State Governments have already been 
addrebsed to prepare the rehabilitatIon I, 
schemes for trlbals displaced by the major 
projects according to tbe guidelines. 

Meeting of Chief Mini6ters of all 
N ort h· Eastern States 

2837. SHRI KAMAL NATH: Will 
-the Minister of HOME AFFAIRS be 
pJeased to state : 

(a) whether a meeting of Chief Mini-
sters of all North-Eastern States was held 
recently; and 

(b) if so, the outcome of the diSCUS-
sions held ? 

THE MINISTER OF HOME 
AFFAIRS (SHRI BUTA SINGH) : (a) 
The Chief Ministers of North·East met 
'feeently at ShiHong on 29.7.1986 under the 
auspices of North-E.!stern Council. 

(b) The progress achieved during the 
Plan period 1985·86 was reviewed and 
annual Plan of North·Eastern Council 
with an outlay of Rs. 145. crores was 
approved. Several measures to streng-
then the North-Eastern Council were also 
discussed. One of the important mea-
sures taken in this regard recently is 
delegation of enhanced pov-ers to Secre-
tary. 1'.1 EC. for administrative approvall 
expel \ Iture S~ln{'1 ron of N 1 (_ schemes up-
ta Rs. J crores. Matching powers have: 
also been given to Sectoral Advisers of the 
N EC to. issue technical clea ranee for 
schemes with cost eMtmates not exceeding 
Rs. 3 crores. 

CoatinaaOl'e of Joi. t Secretaries, Addl .. 
tional Secretaries aDd Secretaries after 

tenure period 

2838 SHRI RAM DHAN : Will tbe 
PRIME MINISTER be please~ to state: 

<a> whether "ny officers working as 
Joint Secretaries, Additional Secretaries 



and Secretaries in the Government of 
India are in position although their nor-
mal tenure has ended; 

(b) if so, tbe number of such officers 
service-wise; and 

(c) the reasons for non~apphcat:on 

of tenure condition uniformly? 

THE MINlSl ER OF STATE IN THE 
MINISTRY OF PERSONNEL: PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) Appointments 
on tenure basis are made in the ca'ie of 
Join t Secrctar;e~ and Additional Secreta-
ries. There are 3 Joint Secretaries who 
are in pO'iition t hough their normal tenure 
has ended. There IS no tenure for Secre-
taries. 

(b) and (C) 3 Officers of the Indian 
AJmlnistrative Service at Joint Secretary 
level. Their terms have been extended 
in public intere~t. 

Setting Ul} of !l national missile test 
range in Orissa 

2839. SHRI H.M. PATEL: 
SHRI C. l\1ADHAV REDDI: 
S!IRI Ai'-:A~TA PRASAD 
SETHI: 

Will the Mimster of DEFENCE be 
pleased to state : 

(a) whether GoverDm~ nt have finalised 
the establishment Of n • .ltional mIssile test 
range in Baliapal in On!)~J; 

(b) If so, the extent of land being 
covered under this l'roj~ct; 

(c) tile num'.:'er of land owners and 
tillers Jlkely to be displaced due to taking 
over of land for the project; anJ 

(d) the details of the plans for re-
habilitation of tbe displaced persons? 

THE MINISTER OF STATE IN THE 
DEPARTMENT . OF DEFENCE RE· 

IIi 

SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) Yes, Sir. 

(b) The range facility is proposed to 
be set up malDly on 68 Sq. KM of land. 
South of Subarnrekba River extendinl 
upto Hsdanskara NalJa, in Balasore 
District, Orbsa. Further about 34 Sq 
KM of Jand, North-East of Subarnrokha 
Rixer is required as safety zone. In addi· 
tion some small pockets of land at number 
of sites are required for establisbinl the 
down range tracking and other facilities. 

. Some areas of land aloDS the coast, 
naturally cJaimed from the sea are also 
proposed to be taken over. Adequate 
compensation would be paid for the land 
and other assets when acquired. 

(c) It is estimated that about 6500 
families comprising of about 41000 per-
sons, living in 54 villages would be dis-
placed and resettled/rehabilitated else-
where. Cultivation in the safety zone 
and fishing in the sea will be allowed sub-
ject to certain regulatory measures. 

(d) It is proposed to resettJe the dis-
placed families in model viIJage~, to be 
set up nedr to the Range site, where the 
basic amenities lIke roads. adequate water 
supply, street lIghting etc. would be pro-
vided. Other inffastructure like schools, 
dIspensarIes, veterinary centres, com-
munity centres, Hospitais, training insti-
tutes etc. would also be cre3ted for these 
model Villages. In addition, a number of 
industrial and other p1'oject schemes would 
be set up in the region where about ODe 
person from each displaced famiJy would 
be offered employment opportunity. 

Disposal of eases by Ceatral ~d.i.ist­
ratiYe TrJba 0_1 

2840. SHRI V. TULSIRAM : Will the 
PRIME MINISTER b~ pleased to state 
tb~ number of cases disposed of by each 
bench of the Central Administrative Tri-
bunal durIng the last six months as OD 30 
June, 1986 and the number out of them 
which went in favour of employees aDd 
Government, separately ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSION (SHlU 
BIREN SINGH ENGTI): Tb. required 



information is givc.n in the statement liven 
below. 

Tbe jnformation reaarding the decision 
which went in favour of the employees or 

"',Jtt,,, .. _, IJt 

the Govetnment is 110t availeWe as .eo 
such statistics is maintaiaed eKber by tho 
Tribunal or by tb~ Government. 

Statement 

81. No. 

1. 

2. 

3. 

4. 

s. 
6. 

7. 

8 

Name of the Bench 
of tbe Central 
Administrative Tribunal 

Prmcipal Bench at 
New Delhi 

Madras Bench 

ealcut ta Bench 

New Bombay Bench 

Allahabad Bench 

Chandigarb Bench 

Bangalore Bench 

Gu\\abati Bench 

Period 

1.1 .. 1986 to 
30.6.1986 

-do- . 

-do-

-do-

-do-

3.3.1986 to 
30.6.1986. 

-do-

-do-

Total: 

No. of cas .. 
dispOSfd of. 

S88 

727 

448 

7S 

llS 

209 

16 

38 

2217 

Note ,. The Chandigarh, Bangalore and Guwabati Benches were set up with effect 

from 3.3.1986. 
Note 2. The Benches at Ahmedabad, Cuttack. Hyderabad, JabaJpur and Patna were 

SCI up only on 3061986. 

Eleetroaic 8Dit 5 in eastern region 

2841. SHRI SATYAGOPAL MISRA: 
Will the PRIME MINISTER be pleased 
to state: 

(a) the proposals to set up different 
electronic industries in eastern region 
duriog the Seventh PJan in tbe public 
sector; 

(b) the proposals to promote electro-
nics industry in eastern r-eglon during the 
Seventh Plan; and 

(c) tho detaiJI of parts (4) '" (b) 
above? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCEIANDaTECHN. 
OLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY t ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): <I) to (C) 
Government encouraaes "ttiDI up of 
electronic industry in aU parts or our 
country. Within tbe frame work of Govern-
ment policies for tbis purpose applications 
from entrepreneurs are favourably COD-
sidered by the Government. Tho Depart-
ment of Electronics also lives technical 
advice and lu;danco to various States lor 
settin. up of Electronics Industry ill iItoir 
resion. Government ha.. takeD .... raI 
promotional stops for ........ t of 
Electroaici Industry ill tbe " .. mi •••• 



121 
I 

Thae iaclade : 

(i) Electrooics Corporation of Ind.a 
Limited (BelL), a Public Sector 
Uotlertakiol of the Government, 
is providing assistance to tbe 
Governmont of Meghalaya for 
settiDI up a plant for the manu-
facture of Tantalum capacitors; 

(ii) National Informatics Centre 
(NIC) under Department of 
Electronics bas already set up the 
ataioaal Centre at Bbubaneswar 
A Super Computer is being in-
stalled there. Also computer 
SYltOlD§ will be installed at the 
S&ates capitals in the Eastern 
RCiion. Development of district 
level inf.onnation system is also 
WAg envisaged by NIC covenng 
.. n parts of the country; 

(Iii) A Centre for EJectroDtcs Design 
ad TechnololY (CEDT) is bemg 
plaDDed to be Ict up at Imphal~ 

with funding by Government; 

(iv) Under the CLASS project, com-
puters have been provided to 
sdIools situated in various parts· 
of the country, 1Dcluding Eastern 
Region; 

(v) DepartmeDt of ElectroRics bas 
iaitiated a Scheme to start Service 
'Teehnieians Proll'amme for 
IeniciBI and matateaance of com-
men consumer eJectrOAic pro-
_IS a f ITIs. Tilis programme 
witt also cover ITls situated In 

112 

Eastern &: North Eastern Region; 

(vi) Letters or Intent /Industrial 
Licences have been given for the 
manufacture of eledrODic aoods 
for various units located in this 
region; 

(VIi) Some TV manufacturing Units in 
thiS region are covered under tbe 
'Material Technology Brand· 
Name (MTB) plan of ET&T. 

(VIIi) An Electronics Rcgional Test 
Laboratory (ER TL) has been set 
up in Calcutta for provldilll test-
Ing and calibratioD facilities for 
electronic products. 

CompeO iStiOQ on death of BSF aDd 
CRPF penollllel ill States 

2842 SHRI MOOL CHAND DAGA : 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the nunlber of Border Security 
force and Central Reserve Police Force 
personnel died "bile discharging tbek 
duties on borders and on civil duty in 
States and Union Territories durin. last 
three years, year-wise, separately; and 

(b) the total amount paid as com-
pensation during the last three years, year-
wise? 

THE MINISTER OF STATE'}N THE 
DEPARTMENT OF fNTI!ltNJtL 
SECURITY (SHRI ARUN NEHRU) : Cal 
and (b) A Statement is given below. 

State.eDt 

1984 1985 1986 

(I) Number of personnel who BSF 10 1 4 (Upto June, '86) 

..... -while on duty in 
State/Union Territories CRPF SO 20 24 (till2.8.19l6) 

(b) Total amouat of ex-sratia BSF R:!. 6,9~SOO Rs. 10,000 Rs.tO,t80 ,..,...t made to tile 
lanail .. of the deceased. CRPF Rs. 12.53,000 Ill. 3.49,000 .... 7-'3.000 
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Note== The next of kin of tbe deceased are also given assistance by \yay of family 
pensioQ, felief in penSion, death-cum-retirement gratuity and insuranre 
amount under Central Government Employees Insurance Scheme, as 
admissible under the existing rules. They are also being given monthly 
financial assistance ranging from Rs. J 50/. to Rs. 200/- in tbe case of BSF and 
from Rs. 250/- to Rs. 400/- in the case of CRPF from the Welfare Schemes 
run by the organisations 

sC/sr employees in Ministry of 
Home Affairs 

2843. SHRI K. D. SULTANPURI : 
Will the Minister of HOME AFFAlkS be 
pleased to state : 

(8) the total strength of employees in 
the Ministry of Home Affairs and the 
number of SC and ST employees amongst 
tbem; 

(b) the backlog of reserved post meant 
for Scheduled Caste and Scheduled Tribe 
candidates as on the 31st March, 1980; 
and 

(c) the steps proposed to be taken to 
fill this backlog? 

THE MINISTER OF HOMF 
AFFAIRS (S. BUTA SINGH) : (a) to (c) 
A Statement is given below. 

Statement 

Tbe category-wise break up of Sche-
duled Caste and Schedule Tribe employees 
vis-a-vis total number of employees 
wortina in Ministry of Home Affairs 
Secretariat is as under : 

Total Sche- Sche-
No. duled duled 

Emp- Castes Tribes 
loyees 

Group 'At 118 8 5 

Group 'B' 532 69 9 

Group 'e' 657 80 14 

Group'D' 398 J28 18 

The percentages of reservation for 
Scbeduled Castes and Scbeduled Tribes in 
1CI'V.icea and pos's, under existing instruc-
do., in direct recru;tmcnt by open 
competiaoDS and by promotion are 15% 
IDd 71% respectively. AppoiDtmonia to 

. Group 'A~, ·B' & C' po~ts and servic~s 
in the Ministry of Home Affairs are made 
by direct recruit men t on the basIs of open 
competitIve examinhuon/limlted depart. 
mental competitive examinations conducted 
by the Union Public ServIce Commission 
and the Staff Se cetlon Commis4lion and 
by promotion. Senior level Group 4A' 
posts are generally filled by deputation 
from All IndIa and Central Services. Some 
posts In Group 'B7 ~nd Group 'C' are 
also filled by deputatIon. There IS no 
reservat'ob in posts filled by deputation. 
In Group 'D' appomtmcnrs ar" made by 
direct recrultm~nt through Lmplo) ment 
Exchange and by prornotlon, and per~ent­
ages of rel!len allons tor Sch( duled Castes 
and S~heduled Tribes are 1, .:/3~'o and 
71«}~ re~pectl\ely. for direct ncrultment 
a~d 15<}~ and 7 b ~~ for promotion. In 
order to en~ure I epr .!scntatlon of SI,. hedu-
ed Calife an .. J ~,,:heduJed T rtbes In ~el vices 

-and posts 111 .. lccorJanc-e \\J,h lhe pre)-
cribcd percentages, the appo n ing amh..}-
flues c( ncerned mamtaJO ~eparatc rosters 
for each service/category of .. posts, for 
dlJ eet recruitment and promotion. In ca"'e 
sUitable Scheduled Casle"/)~peduleJ Tflbes 
candidates are nOl 3\ alldble against 
re.,erved \ dcanCles, such V~C3n~les are 
deresencd and earned forward to thr.!e 
subseq\.'~nt recruitment )ears an.:! the 
old~st carned forward 'w4cancies are 
utthsed first and current vacancies are 
carried forward, If necessary, to prevent 
lapse of vacancie~. Further prOVISion also 
exists, for exchan!,jng vacancies reserved 
for Scheduled Castes for Scheduled Tribes 
and vice versa in the third year of carry 
forward. Besides age relaxation. wherever 
the recruitment rules so provide. relaxa-
tions pertaJn1Dg to standard of suitability. 
clperience, etc. are also allowed 1n tbe 
case of Scheduled Caste and Schedule\! 
Tribe candidatcli. 

Merger of olllee of Commissioner for 
sea aDd ST. aDd CummissloD lor se. 

lad ST. 
2844. SHal ANADt CHARAN 

DAS: 
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SHRI YASHWANTRAO 
GADAKH PATIL : 

Will the Minister of WELFARE be 
pleased to state : 

(a) whether Government propose to 
merge the offieet; 01 the Commission for 
Scheduled Castes dnd Scheduled Tribes 

. and the Special Officer (Commissioner) for 
Scheduled Castes and Scheduled Tribes; 

(b) if so, the details thereof and the 
reasons thereof; and 

(c) the time by whieh neces~ary 

1egislation wi-I be introduced? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GJRIDHAR GOMANGO) : tal to (c) No 
final decision has been taken 'in the 
matter. 

Scheme f()r strengtbening P.D S. 

2845. SHRI T. BAC;;HEER : Will the 
Minister of FOOD AND CIVIL SUpp-
LIES be pleased to state: 

(a) whether Government have any 
schemes during Seventh Five Year Plan 
for creating eff~cti\'e infrastru..:ture and for 
strengthening Public Distnbution S)stem 
in the country; 

(b) if so, the details thereof; and 

(c) the allo:ations mo.lde for this 
during 1986·87. Statewise ? 

THE MINISTER OF STATE IN THE 
MINI~TRY OF PL-\N~ISG AND 
MINISfER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIE~ 
(SHRI A. K. PANJ~): (a) to (cl For 
developing adequate infrastructural 'acili-
ties for strenglhening of the Pub k 
Distribution syste.ll during the Seventh 
Five Year P:aD, there is a Central Sector 
scheme' for giving financ;al assistance to 
the States and Union Territories in North 
Eastern Region. Sikklm. Himacha1 
Pr.adesh. Jammu & Kashmir and Aodaman 
& Nlcob_r Islands, in the shape of share 
capital contrib.ution to. their Stato Civil 

SuppJies Corporat;ons, jf any, and linancial 
assistance for construction of aodOWD •• 
This scheme does not cover other States, 
Union Territories. 

For the current financial year 1986-87 
though an outlay or Rs. 35 lakhs has 
been provided for giving financial assis-
tance to the States/Union Territories 
covered under the scheme. no separato 
allocation of funds have been made to any 
State/Union Territory. 

. 
Inclusion of Nf'pali langaage fa E._til 

Scbedale 

2846. SHRI ANANDA PATHAK: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether different organisations of 
Nepali citizens of India 'rom Assam. West . 
Bengal, Sikkim, Megbalaya, Dehradoa aDd, 
other places have again submitted repre-
sentations to Government demaDdiDl 
inclusion of Nepali language in the Biahth 
Schedule to the Constitution of India; 

(b) if so, whether Government pro-
pose to review the position and concede 
this long cherished demand of the people; 
and 

(c) if so, when and if not, the reasons 
therefor? 

THE MINISTER OF HOYB 
AFFAIRS (S. BUTA SINGH): Ca> to.(c) 
Time and again demands had been received 
to include Nepali and other Janluqes ia 
the Eighth Schedule of the Constitution. 
Go\'ernment are' of the view that the 
demand has to be weigbed against other 
possible repercussions and reactions. It 
is the eodeavour or the Government to 
develop the cultural aDd literary beritqe 
of all the languages irrespective or tbeir 
inc!usion in the Eighth Schedule. 

Nuclear power plaot i. easter. rOIIo. 

2847. SMT. KISHORI SINHA : 
WiIJ the PRIME MINISTER be pleased 
to state: 

(a) whether GovernmeDt arc cooaid .. 
rins '0 set up a nuclear power plaDt ia 
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t_ eadem resion to streagtbc. power 
.. eratiD" 8yst_J 

(b) if so, details ther.of~ and 

(c) if Dot reaSODS thereof? 

THE MINISTER OP STATE IN THE 
MrNISTR. 'Y OF SCIENCE AND ToBCR-
NOLOGY AND IN THE DEPART-
MENTS Op' OCEAN DEVELOPMENT. 
ATOMIC ENERGY, ELECTRONICS 
AND. SPACE (SHRI SHIVRAJ v. 
PATIL): (8) to (c) The report of the 
.. SelectiOD Commiftee- of tbe Depart· 
ment of Atomio Boergy for tbe Eastern 
Electricity Region is under consideration 
of tho Government. 

No.laated Governmeat DJrettorl ia 
NCCF 

2I4i. SHRI THAMPAN THOMAS: 
Will the. Miaister of POOD AND CIVIL 
SUPPl.IES I be pleased to state : 

( .. ) whether tbe directors of National 
CoaSIIIDeI'I Cooperatfve Federation are 
naa.ted by Governments; 

(b) the particulars of directors Domi· 
nated since- 1976 till date; 

(c) whether any of the directors at 
any time pointed out any irregularity in 
the functioning of the Federation; 

(d) wbet~r a (Jove,...Dt oflicer it 
the Manali., Director ottt) •• Federa.ion; 
and 

(e) Dumber of such o8loen "lID, .... 
worked in the Federation from 1976 ? 

THE MINISTER OF STAT!! IN 
THE MINISTIlY OF PLANNING AI-fD 
MINIStER OF STATE IN THE MINIS. 
TR Y OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K.. PANJA): <a> Ot tlae 40 
Directors on the Board of NCCP. oaIy 3 
are nominated by tbe Goverument. 
according to ill Byelaws. 

(b) The list is given at Statement-I 
given below. 

{c) Government Director. han, f,am 
time to time, made su .. ti~ te ....... 
the performance of the NCCF. Mdt_, 
streamJining tbe procedure in ro .... d to 
finance, purchase aDd saleS; IDGIIitoriDi 
the performance rcaularly by the NeCF; 
speedy investiaatioD of irr .... itles 
a!!ainst the employces aDd c xpeditiou 
recovery of oVeI'doe outstUl ..... 

(d) Yes, Sir. 

(e) The list is givCD at Statement-II 
given below. 

Se.felDeDI-1 

Name of Government Directors of the Board of NCCF representiol different 
Ministries from 1976 to date 

s.. No. Name 

1 2 

1. Sllri· A. Das 

2. Sllrt L.e. Gupta 

3. SbrJ J .L. Bajaj 

DesignatioD 

3 

J oint Secretary 
(Deptt. of.Civil 
SuppJiel'" Coop) 

J oint Secretary 
(Deptt. of food) 

Dy. Secretar)' 
(Mini., of 
Comaterce) 

From To 

4 , 
23.Q7.7S 26.08.76 

31.07.75 

13.08.7$ 07.U..,' 
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4. Sbri K.S. Mathew Director (Deptt. of 27.08.76 16.10.77 

Civil Supplies & 

Coop.) 

5. Shri M.C. Subarna Add), Textile 8.10.76 19.02.79 

Commissioner, Bombay 

6. Sbri K. Narayanan Joint Secretary 17.10.77 . 9.07.78 
(DepU. of Civii 
Supplies &. Coop.) 

7. Shri P.R. D.ubbasi J oint Secretary 10.7.78 25.07.71 
(Deptt. of Civil 
Supplies &. Coop.) 

8. Shra K. Narayanan J oint Secretary 26.0".78 19.02.79 
(Deptt. of Civil 
Supplies &. Coop.) 

9. Sbri K.C.S. Acharya Joint Secretary 12.09.78 10.10.81 . 
(Deptt. of Food) 

10. Sbri K.L.N. Rao J oint Secretary 2002.79 14.09.79 
(Deptt. of Civil 
Supplies &. Coop.) 

11. Sbri DauJat Ram Dy. Secretary 20.02.79 06.06,79 
Ministry of 
Industry) 

12. Shri N.K. Sinha Deputy Secretary 07.06 79 07.02.80 
Ministry of 
Industry) 

13. Sbri V.K. Balakrishnan Director 15.09.79 30.06.83 
(DepU. of Civil 
Supplies &. Coop.) 

14. Sbri S.K. A.nibotri Dy. Secretary 9.06.80 27.04.81 
(Ministry of 
Commerce) 

15. Shri Damodaran Dy. Secretary 28.04.81 16.lf.83 
(Ministry of 
Commerce) 
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16-. Sbri K.B. Pillai Dy. Secretary 8..02.80 17_04.80 
(Industry) 

17. Sbri M.L. !Caul Dy. Secretary 18.04.80 08.06.80 
(Ministry o( 
Industry) 

18. Shri M. Subrahmanyam Joint Secretary 20.10.81 16.0782 
(Deptt. of Food) 

19. Shri G. V. Vishwanath Joint Secretary 17.07.82 continuing 
(DepU. of Food) 

2 •• Shrl R. Datta Director 30.06.83 17.04.84 
(Deptt. of Civil 
Supplies) 

21. Shri J_d.r Singh Dy. Sec~tary 13.09.83 22.04.85 
(Ministry of 
Commerce) 

22. Shri D.V.K. Chari Controller of Ales 18.04.84 19.05 85 
(DepU. of Civil 
Supplies) 

23. Shri Saojiv Mishra Dy. Secretary 23.04.84 7.03.85 
(Ministry of 
Commerce) 

24. Shri D.K. Singh Joint Secretary 08.03.85 Continuing 
(Deptt. of Civil 
SuppU~s) 

2$. Shri S.M. Patankar AddJ. Secretary 10.05.85 Continuing 
(Ministry of Food 
and Civil Supplies) 

-------
St.tcmeat-II 

Statement relardinl Government Oftieers who bas worked as Managing Director 

s. No. 

I. 

or NCCF since 1976. 

Name of the officer 

Shri D.s. Verma 

Designation in the parent 
Department 

Addl. RClistrar 
Cooperative Societies • 
. Uttar Pradesh.' 
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2. Slid K.S. Mathew 

3 .. Shri M.G. Alialgar 

4. Shri A.K. Mukherjee 

• 5. Shri R.P. Srivastava 

6. Shri A. K. Agarwal 

Mi~8ram Accord 

2849. PRO~. MADHU DANDA. 
VATE: 
DR. SUDHIR ROY: 

Will the Minister of HOME AFFAIRS 
be pJeased to state : 

(a) whether the attention of the 
Government has been drawn to Shri 
Laldenga·s intervle\\s in 'Sunday Observer' 
and ·Sunday Mad' of 29th June, 1986; 
and 

(b) if so, whether the views expressed 
in these inter, iews regardmg autonomy of 
Mizoram and mternauonal trade with 
China and other neighbours are conSistent 
With the 'Mizoram Accord' ? 

THE MINISTER OF HOME 
AFFAIRS (5. BUTA SINGH): (a) Yes, 
Sir. 

(b) The Memorandum of Settlement 
on Mizoram sianeJ OD the lOEh June, 1986 
(after the publication of Shri Laldenga's 
interviews) reflects the correct position 
regarding the conferment of Statehood on 
Mizoram. Article 371·A type provision for 
Mizoram and border trade. 

E .... dlhlr~ 08 .,8rt or edible oil 

2850. SH'RI BJRINDER SINGH 
WiU the Minister of FOOD AND CIVIL 
SUPPLJES be plc;a~ed to state the likely 
expe~i'ure on m;port 01 edibJe oil duriDB 
1986.~7 ? 

Direotor. 
Deptt. of Cooper.tion. 

Dy. Chiof' J>ir~tor, 
DepU. of Civil Supplies. 

lAS, Bihar ~re. 

Addl. Registrar •. 
Cooperative Societies, 
Uttar Pradesh. 
Joint Secretary DepU. 0; Steel, 
Governm~Dt of India. 

THE MINISTER OF STAT_IN mE 
MINISTR Y OF PLANNIHO AHD 
MINISTER OF STATE IN T1lE MftIIS. 
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA) : The quantum of 
edible oils to be imp0rJed in a particular 
year depel\ds upon tbe availabihty of indi. 
genous oils, likely demand of e~bbte oils. 
availab lily of foreign excbange and other 
related factors. It is, therefore. too early 
10 e~timate the likely expenditure on im-
port of edsble oil during oil year 1986-87 
(November-October), . 

2851. SHR! NARSIl'jG SJ)JtY~WA­
NSHI: Wall the Minister of QEFEN~E 
be pleased to state : 

(a) wbethlr GO'fernment have decided 
on a lwo-pronged polleY tp relMilitate 
the ex-servicemen, as announced by tbe 
.Prjme Maoister ree.ntly; aod 

(b) if so. tbe detai.s tIl~ Y 

THE MINISTER OF STkTB ~ 'IIIB 
DEPARTMENT OF DEFENCIi Mi88A-
ReH AND DEVBLePMEMI' flJlRI 
ARUN SINGH): (a> and (b) 'l1Io ...,_ 
uncement recentJ" made by tile ....... 
Minister was about the sett.. tip ..r • 
new divlsion in tbe Ministry.' Dlllace 
to look after tbe problems rclatiaa to reha-
bilitation of "-SOl'viccmen. TIto ~'ye 
IS to intensif, further -badl .. ~ 
men' of JDdja's own ""oras JO .... ,.,.. 
·satisfactory rehabilitatioD of P'.""'., •. 



1'5 Wrl'teN Ait.S'lH'.r 

and the follow-up witn tlte States of 
various mattera JIl which '~e State Govern-
ments are required to take action. Possibi-
lities of salaried' employment as we)] as 
avenues of self.employment wi1( be 
pursued. 

COmpaSI!ODate employmeDt to wards 
or deceased family 

2852. SHRI HAFIZ MOHO. SID-
DIQ: Will the PRIME MINlSTER be 
pleased to state : 

(a) ~hether Government had devised 
a scheme under which each family of a 
Central Government employees which lost 
its bread earner was to be offered compas-
.io .. ae employment; 

(b) if so, w))ether there is any propo-
sal to make it obligatory to provide com-
passionate employment to the wards of 
tbe family which then becomes completely 
dependent OD them; . 

. (c) jf not, how Government propose 
to heJp the bereaved family; 

(d) whether any instructions have 
been issued to the effect that \\I ithm so 
much time all tbe dues of the deceased 
employee are to be disbursed/settted to 
ensure tbat the bereaved famdy is not put 
to any inconvenience or harassment; and 

(0) if so, the details thereof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVIANCES AND P£NSIONS (SHR( 
BIR.EN SINGH ENGTI): (a) Government 
of lodi. already has a scbeme to provjde 
eqtplormJ'nt in alGroup C or Group D post 
to a so.,4auabt«/near relative of a Govt. 
lCI'VaJlt who die. in barness, laaving his 
lanail)' jp jmmediate need of assistance, in 
the eveDt of there being no other earning 
.... ber ill the family. 

,. 
-(b) aDd (c) Efforts are iovariably 

made by the Department wbere tbe decea-
led ~. servant worked, to appoint ono 
(.act' onl)' one)· of tbe mctnbers of the _ii, who has the requisite quahficatio.Ds 

ror the post, if the case is considered fit 
for extension of tbis benefit as per tbe ins-
tructions referred to above. There is DO 
proposa] to provide compassionate appoin-
tment to more than one member of such 
family Dor the Deed for makio, of a com-
passionate appointment obligatory has 
been relt. 

, (d) and (e) Instructions were issued on 
15.2 1979 simplifying the procedure for 
authorisation of family pension and death 
cum-retirement gratuity. In order to avoid 
delay in payment of retirement benefits . ' lncluding G. P. Fund, furtber instructions 
have been issued on 30.9.1982 providinB 
for a reporting system to keep a close 
watch on the disposal of such cases and 
take such a remedial action as necessary 
to ensure expeditious disposal of various 
pension claims. However where there is 
any admmistrative delay jn the payment 
of G P.P. accumu)ations, interest is 
admissible upto the month preceding tbe 
month in which it is paid. In the case of 
Death-cum-retirement Gratuity if the pay-
ment is Dot made within three months after 
date of retirement/death for administra-
tive delays. interest IS admissible on the 
amount due. 

Radfoactlve ran oats io Air India 
flights 

2853 SURI MOHD. MAHFOOZ ALI 
KHAN: Will the PRIME MINISTER 
be pleased to state : 

<a> whether traces of radioactive ran 
outs from the CbernobyJ (USSR) accident 
were detected in Air India flights comin, 
from tbe Soviet UDion; and 

(b) if so, the details tbereof atatin, 
the measures taken by Government In abe 
matter? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF SCIENCB AND TECH-. 
NOLOGY AND IN THB DBPART. 
MENTS OF OCEAN DBVELOPMENT. 
ATOMI~ ENERGY, ELECfRONICS 
AND SPACE (SHRI SHIVRAl V. 
PATIL): <a> Yel, Sir. 
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("') Radioactive rail out (rom Cher-
noby. Power Plaot accident was detected 
first in a fU;bt coming from MOlcow OD 
May 2, 1986 and thereafter it was detected 
OD tbe New York.Bombay and Tokyo-
Bombay flights as well. The level of 
radioactivity was too small to warrant any 
special measures. 

[TrtlllliGlion] 

Re"iew of impJemeDtatioD of 20-Point 
Programme 

2854. SHRI K. N. PRADHAN : Will 
the Minister of PROGR.AMME IMPLE-
MENTATION be pleased to state: 

(a) whether a re\iew of the impl~­
mentation of the 20-Point Programme. In 
different States ha4J been m'lde durmg 
1985-86; and 

(b) if so, the names of the States 
whose performance was found sati~factory 
and tbe names of the States whIch ha\e 
implemented the programm.: in a better 
way as compared to 1984-85 ? 

THE MINISTER OF PROGRAMJ\.IE 
IMPLEMENTATION (SHRI A. B A. 
GHANI KHAN CHOUDHURY): (a) 
Yes, Sir. 

(b) -Tbe names of Ihe States whose 
overall performancc was found above 
90% taraet achievement in 1985.86 are 
Punjab, Rajasthan, Uttar Pradesh. Tamil 
Nadu, Gujarat, Haryana, Maharasbtra, 
Himacbal Pradesh, and Sikkim. The 
States wbose performance was better in 
1985-86 as compared to 19S4·85 are 
PUDjab, Uttar Pradesb, .Rajastban, Har-
yana, Sikkim. Tripura, Karnataka. 
Madhya Pradesh, Meghalaya, West Bengal 
and Napland. -

{E",II,"J 

Elt.b.I'-eDt of Tltsaiam '.('tory 

28.55. SBRI N. DENNIS: Will the 
Minis.ter of DEFENCE be pleased to 
atale : 

<a) whether Government propose to 

establish Titllnium factory at Manavalaku-
richy of Kanya Kumari district, Tamil 
Nadu; 

(h) If so tbe details thereof; and 

(c) If not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEA· 
RCH AND DEVELOPMENT (SHRI 
ARUN SINGH: (a) to (c) TechnololY 
for Jarge scare production of titanium 
meta 1 has been established by 
DRDO. The technology demonstration 
plant has a capacJty of 100 tons 
per annum. SettIng up of production 
industry based on this technology is 
currently bemg explored by DRDO. No. 
decision about a sUitable site or an appro-
priate agency has been taken. 

Allocalio D of rice aDd wbeat to 
I\fadbya Pradesh 

2856. KUMARI PUSHPA DEVI: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES. be pleased to state: 

(a) the total quantum of rice and 
wheat provided from tbe central pool to 
the State of Madhycl Pradesh for distn bu-
tion under pubJic distribution system 
through fair pnce shops in that State in 
1985-86; 

(b) the demand of such essential 
items made for Government of Madbya 
Pradesh in that year; 

(c) whether it is a fact tba~ tbe rice 
and wheat supplied to that State is much 
less than (he actual requirement of tho 
State; and 

(d) if so, the efforts made by his 
Ministry to increase the allocation of these 
items to Madbya Pradesh in 1986-87 ., 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THB MINIS. 
TRY OF FOOD AND CIVIL SUPPUES 
(SHRI A. K. PANJA): (a) to (c) The 
demand, allotment and off take of ric, 
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aad 'fVhelt for public distribution system In 
res~ 01 Madhya Pradesh for the y~r 
1985-86 was as under :. 

(In ·000 tonnes) 

Demand Allotment Offtake 

Rice 375.0 

Wheat 295.0 

268.0 

415.0 

210.2 

220.9 

(d) Tbe aIJdcatioD or rice and wheat 
fer public distribution system to Madhya 
Pradesh during the year t 986-87 (April to 
Jaly) aad in the c~rrespooding period last 
year arc as under:-

Rice 

Wheat 

198,,·87 
(A;ril-July) 

100.0 

200.0 

--------

(In '000 tonoes) 

1985-86 
(Aprll.July) 

720 

100.0 

Pl'etlic:tioR of ID ••• 0 o. 

2857. SHRI SATYENDRA NARA· 
Y AN SINHA: Will the PRIME MiNIS-
TER. be 'pleased to state : 

(a) wbether 'the proaranune of mon-
aOOD prediction tbrouah Indo-US SCience 
and tecbnology initiative bas lot stalled 
over the US dem~nd for supply of oceano-
Irapbic aDd otber data: 

(I) jf so, the stepts taken to remove 
the bottteDe~ks; and 

(c) the ~urrcnt state or tbe monsoon 
P'~tioll proaramme ? 

THE MINISTER OF STATE IN 
TJIS MINISTRY OF SCIENCE AND 
~NC1LbGY ANt> IN THE DEPAR-
TlUNTS OF OCEAN DBVELOP-
1dtNT,.ATOMlC ENEllGY, ELECTRO. 
.CS A"NQ SPACE (S8Jl1 SHIVJlAJ V. 
,ATrL): (8) A (b) No, Sir. Scieatific 

investigations of mutu:d mterest on Mon-
soon Rtsearch under In::lo US SAT Initia-
tive are in progress. A Dumber of Indian 
aDd.US SCIentists have been vis.tina each 
otber for joint work 

(c) Scientific work. is being car lied 
out on a number of aspects ot monsoon 
prediction such as, computer programme 
for objective analysis oj data. lDilJahzauon, 
test runs of monsoon regiOnal model, 
physics packages of global models, effect 
ot vegetative Jand cover on monsoon pre-
dication, mec.hanl~m underJy.ng active 
break. periods of monsoon etc. 

Di8co~er, of uranium of Kha 51 HiU. 

2858. SHRI G. G. S\\ ELL: ""ill 
the PRIME MINISTER be pleased to 
stelte : 

(a) whether lirst grade uranium in 
seams has been dIscovered in the Kha~1 
HII!s, Mc~haJaya; 

(b) the area \\ here the urbn;um ha~ 
been found; and 

(c) whether villagers ba\>c been asked 
to shift to other places as uranium even 
in us n~IUlal stale \\hcn mineo IS rad:oac-
live '/ 

THE MlNISTER O~ STATE IN THb 
MINIS I R. Y OF Sell:Ne!:. A~D I ECH-
NOLOGY AND IN THE DEPARf-
MENTS OF OCEAN Df:.lIEWPMENT, 
ATOMIC LNERGY, ELECr&ONJC 
Al'ID SPACE (SHRI S.HIVRAJ V. 
PATIL): (a) No Sir. 

(b) Low grade uranium mineralisation 
has been enco\sDtered in Gomagbat, 
PblangdHom, RilaoS, Domiasiat aDd Lan-
gpa areas of Wesl Khasi Hills. 

(c) The exploration is Hill hi progress 
in the above mcntioneil areas. AS there 
i. no proposal for miDln, activit)' at pre-
aent, the question of askins the villaaers to, 
shift at this st .. " doe. Dot U'iic. 
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Safety measares for noclear eaerll 

28&0. SHRt C. MADHAV REDDI : 
Will the PRIME MINISTER. be pleased 
to state: 

(a) whether Government are partici. 
pating in any international effort to d;sc-
uss and devise safety measures Jor nuc)ear 
enersy: and 

(b) if Sf', the detai1s thereof? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OE SCIENCE AND TECH· 
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY" ELECTRONICS 
AND SPACE (SHRl SHIVRAJ V. 
PATIL): (a) Yes, Sir. 

(b) Government is actively participa. 
ting in a series of meetings organised by 
the International Atomic Energy Agency 
on issues connected "'ith the saiety of 
nuclear plants. 

Ne". item (.ptioned "E)eiag criminals 
witb a s.)stem" 

2861. DR. G S. RAJHANS : Wdl the 
Mimster of HOME AFFAIRS be pleased 
to slate: 

(~ whether 1he attention of the 
Government bas been drawn to a pre~s 
news hem captl(.'ned '·Eyeing criminals 
with a sy~tem" regardit,g IdentIfying in the 
Indian Express dated 15 July, 1986. 

(b) jf so the details of the sophisli. 
cated system developed to identify crImi-
nals; 

(c) whether the Go\ernment ha\e 
approved the ")'${'em; and 

(d) wb~ther Union Gov~rnment will 
m.ke avail3bJe this ~y!)teD1 to tIle 
Stale, ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 

GlUEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHItI PI 
CHIDAMBARAM): (a) Yel, Sir. 

(b) In the sophisticated system deve-
loped to identify crjminals, 250 variations 
have been identified in six sectiODS of tbe 
face which are found in India. P)lotc). 
graphs of the variations in tbe six sections 
?;z. Hairline, forehead, eyes, DOSe, lip; 

and chin can be matched in the portraft 
building system to arrive at an -Imost 
perfect picture of a wanted crimhI*J a. 
described by eye witnesses. 

(c) Yes, Sir. 

(d) Yes, Sir. 

Orgaais.UoDs receiyiDg fGreigD f •• d, I. 
Ker.la 

2863. SHRI V AKKOM PURUSHQ;. 
THAMAN : WiJl the Minister of HOMB 
AFF AIRS be pleased to state : 

(a) the organisations in K ......... 
are receiving foreign founds under Foreian 
Contribution (Regulation) Act, 1976. 
and 

(b) tbe amount received by _eli 
organisation in 1985-86 ? 

THE MINISTER OF STATE IN THE 
~nN)STRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS "Ml-
NISTER OF STATE IN THE MINISTlty 
OF HOME AFFAIRS (SHRI P. CHlDA-
!\-jB~RAM) : (a> More that one tboUSUd 
organisations in Kera)a have reported the 
receipt of foreign contribution duri.. tIao 
year. 1985. 

(b) In view of tbe larle Dumber of 
organisatioos involved, it is Dot feasible 
10 furnish the amount of lorei,_ GfPdrilt .. 
tlons leceive4 by each ora.hisad_ ... 
ing tile year due to its voiamiDou ....... 
However, information if asked for _ 
particular oqaDilatioft, eepId . .be,... ... 
shed. 
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l.pIe.eatatioa of progralDmes for uplln-' 
, '. 

.ent of Sc"e'uled Tribes .. 
2864. SHRI SRIKANTA DATTA. 

NARASIMAHARAJA WADI-
YAR: 

Win the Minister of WELFARE be 
pleased to sULte : 

<a> whether the programmes meant 
for, tlie upliftment of Scheduled Tribes 
are beiDI jmp)cme.nted effectively in many 
,States; 

(b) if Dot, the reasons thereof; 

(c) the names of the States where 
such programmes are not being implemen-
ted prop'Crly; and 

(d) the steps taken by Government 
to implement these programmes effective-
ly , 

THE DEPUTY MINISTER IN THE 
MINTSTRY OF WELFARE (SH'RI 
GIRJDHAR GOMANGO) : (a) to (t) 

The Ministry bas no specific report on 
tbe DOD-implementation of programme! 
meant for the upUrtment of Scheduled 
Tribes by aD), State. 

(d) In certain sectors where constr-
aints or operational difficultjes arc felt, 
revim and discussion, are beld between 
tbe State and Central' Government, and 
remedial measures takeD. 

VIaI' •• ee ner Union GoverDllIfnt pen-
o •• eI "........ I. St.tes 

1865, SHill E. 1\ YY APU 'REDDY: 
Will the PRIME MINISTBR be pleased 
to Ii,te : 

(al. whether States Governments bave 
ben liv. any iDstructioDI to keep vi.n-
aace ·ov. Union Government persoDnel 
wortl'" wiIbItl<tbeir juri.dictiOa; 

.. (tt) _bether the State police and the 
aatt-oomJpdOD Bureau have been 

authorised to .lay traps aaaiilst . corrupt 
officials and bribe takina Union Govern-
men,t serva~ts; aDd . 

.. (c) whether. there are ·proposals to 
amend and consolidate preventioD of 
Corruption Act t~ make it more effective? 

THE- MINISTER OF STATB,IN THB 
MINISTR y' OF PERSONNEL, PUBLlC 
GRIEVANCES AND PENSIONS AND 
THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRl 
P. CHIDAMBARAM): (a) to (c) Under 
the Criminal Procedure Code and ~be 
Prevention of Corruption Act, the Delhi 
Special Police Establishment and Anti-
Corruption Bureau of the Strte Gavern-
ments have powers or investigation and 
prosecution of public servants for ofrcuccs 
)ike acceptance of bdbes etc. The Central 
Bureau of IDvestiaation and the State 
Police/ Anti· Corruption Bureaui work iD 
close col1~boration wherever tbe necessity 
arises. There are some proposal. for 
making tbe existing Prevention 01 corrup. 
tion Act more effective. . 

[Translation] . 

DemaDd aDd Sa pply of Pal.olhe •• 
Rape.eed Oil, b, Bib.r 

2866. PROF. CHANDRA BHANU 
nEVI : Will the Minister o( FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) tbe quantity, in tonDes, of Pal-
motive and rapeseed oil demanded by Bihar 
Government duriDg 1983-84 aad '1984-85; 
and ' 

(b) the quantity of Palmolivo and 
rapeseed supplitfd to Bihar GoverlimeDt 
durio, these years, 8epa~t.ely 'I . 

. THE MINISTER OF.STATE IN THB 
MINtSTIlY OF PLANNING AND 
MINISTeR OF STATE IN THE 
t4INISTR Y OF FOOD AND aVI~ 
SUPPLIES (SHRI A.X. PANJA)': (a) 
The demand or 'i~ported edlblt oils 
made by GoverDl)leat or Bihar tor the 
011 Yean J,a3-14 aDd I .... ' (NoW,IDber 
~o October) It· u' under :-
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Name of oil 

RBD Palm oil 

Rapeseed oil (R) 

Oil Yeat 1983-84 

48,000 

12,000 

(Qty. in M. tonne) 

Oil Year 1984-85 

30,,000 

State Government did DOt 
indicate OiJ-W~I' break up. 

(b) The quantity of imported edible oils allocated to/lifted by Gpvernment of Bibal 
i. as Collows :-

(Qty. in M. toone) 

Name of oil Oil Year 1983-84 Oil Year 
Allocation 

1984-8S 
liftiDi Allocation lifting 

PalmolaiD 600 248 

Reel Palm 011 11,800 6547 

aapseed oil (R) 4,200 83 

Soyabean oil (R) 800 69 

TOTAL: 17,400 6,947 

I_in G.adbl Hi. al.,.a EavirooDle otal 
IDltitates 

2867. SHRI HARISH RAWAT : Will 
the PRIME MINISTER be pleased to 
atato : 

<a> the date on which approval for 
.. tiDa up the Indira Gandhi Himalayan 
EDYironmental Institute at almora district 
Uew Pradesb was accorded; 

(b) wbether tbe seltin. up of r1he 
laid institute bas been dclayed; and 

(c) if so, tbe reaSODS thereof and the 
Itepa beina taken to corull tbe delay 1 

THE MINISTER OF STATE IN THE 
M1NISTltY OF BNVIRONMENT AND 
POIlESTS (SHRI Z. R. ANSA~I) : (~) 
Approval for settin. up the Institute 10 
Almon district, Uttar Pradesh was accor-
ded OD Nay 12, 1983. . 

. (b) A (c) Y II. Sir. No formal alloe-
..... lor"" were available duriq the 

,_ 

10,700 

3,500 

14,200 

482 

4360 

101 

Sixth Plao. During tbis period, details of 
the programme of tbe Institute !lave beoa 
worked Ollt. For the establishmeat of 
the Institute, a detailed report on IUd 
ownership and soil characteristics is 
awaited from the State GOVernment of 
Uttar Pradesh. 

(English] 

Barbed wire fencing aIoq .......... 
ri,er border 

2868. SHaI SUDARSAN DAS: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

<a) the total length or Assam-Ba ...... 
desh border out of wbich total IoDatb 01 
the river border; 

(b) whether the GovemmeDt Ita. 
exmmed tbe feasibility of eOlllll'Dctiai 
barbed wire feneina alolll the river"bcacler 
also, and 

(c) if so, the det811s thenof ... 
particular reference to our .... ..... 
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in tbe rivers on the border? 

THB MINISTER OF STATE IN 
'I1IS "gfNlSTllY OF PERSONNEL 
PUBLIC GRIEVANCES AND PENSION 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) The total 
~ or Aaam.Baoa1adesb border Is 269 

'" KMI out of which abeut 83 KMs is 
riverine border. 

(1) Government are dot envisaging 
CCJBStrUCtiOD of febce aloDI tbe riverine 
bcWiter. 

.(c) Does not arise. 

... t. NDB Cadell by bia Co .... lea 

2869. SRRI SHANTI DHARIWAL j: 
Will the MiDister of DEFENCE be plaased 
to-state: 

(a> .lIetber Governmeot are aware 
tu' ... companies are proyKlioa jobs to N.D.".. _detl on bandsome salary in 
tIaeir COIlCCfDS; 

(b) if so, the steps taken so far to 
check this trend; 

(c) wbether Government propose to 
reftII cite .. tvl" conditions of deren~e 
penODDeI .... 

(el) if 10, tbe time by wbicb tbese 
MIViee co8CIitioos are likely to be revised 
aad if Dot, tbe reaaonl therefor 1 

THE MINISTER. OF STATE IN 
THB DEPARTMENT OF DEFENCB 
""BAaCK AND DEVELOPMENT 
(SBlU AllUM SINGH): <a> and (b) 
Scae caadid·tes resip 'rom tbe NDA 
~ ,. coone of traiDina for a variety 
., ...... Iik. cIom.tic problema, iaability 
to co,.. witll iiIOIOUl tralDiDJ or to pursue 
..... ..... No data II collected OD 
...... lIS at.. ., IIIrthet OIDpIoymeot alter .. '.1 Ag'!d ... 

(c) aDd (d) Service conditioDs of 
Defence personnel ,are considered and 
revistd from time to time. During tbe 
la'5t four years two Cadre reviews were 
Carried out and have been tmpJemented. 
Further, ahe Fourth Pay Commission has 
also made its reeommendations in respect 
of the Service personnel Which is under 
consideratioD of the Government. 

(En,/i,h) 

SectlDlllp ~.f District EafiroDIIl eat 
COIDmittee I 

2870. SMRI DIG \I'll A Y SINH: Will 
tbe PRI'ME MINISTER be pleased to 
state: 

Ca) whether only Punjab Stat e bas 
so far set up Environment Committees at 
district level; 

(b) whether any efforts have been 
made by Union Government to persuade 
the State Governments to set llP similar 
D.srrict Environment Committees; 

(c) whether any financial provisions 
have been made for Ihis programme; 
aD.! 

(d) if so, the details thereor; and If 
Dot, tbe reasons tberefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
Yes Sir. 

(b) JD a meel1na held in November, 
1984 under the Chairmanship of Deputy 
Minister for Environment tbe States were 
reqNlted to let up such Distract Environ-
ment Committees. Further duriol Ann-
ual Plao dilCuuioDI beld lD December 
1915/Jaouary, 1986, tbo Statoa were reques-
ted to lake up the prolramme rrom tbeir 
own resources • 

(e) No, Sir. 

(d) ru view 0' ahe relOurce CODlt-
ra~ Do 8a6dal allec:atloa was made 
for tbis prGp'lJD1DO in the 7th .11D. 
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Retl1loa or procurement price of m, .... r 
2871. SHRI MANOJ PANDEY 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether procurement price of 
ievy sugar is to be rev iscd; and 

(b) if so, the detads thereof and the 
cri1cria to be ac:Jopted for refiution of 
price of levy sugar 1 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF PLANNING AND MINI-
STER OF ST~TE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLlES 
(SHRI A. K. PANJA) ! (a) No revision 
of the procurement price of levy sugar is 
contemplated at present. 

(b) Does not arise. 

[English] 

F.A.0. eslimates for food import 
requirements of India 

2872 DR. v. VENKATESH: w,n 
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to stflte : 

(a) whether the Food and Agriculture 
Organisation bas made an esumare of the 
food impon requirements of India; 

(b) if so. there assessments; 

(c) how does it compare wi!h Go,-
ernment's own assessment; and 

(d) bow does the Government pro-
pose to meet it ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINI• 
STER OF STATE IN THE MlNISTll Y 
OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): (a) to (d) 
It ls understood that Food and Agricul-
ture Oraanisation has estimated India ·s 
requirement for commercial purchases of 
cereals 11 nil. It is in conformity wftb 
Gov0nameat•1 OWD ......... ,. 

Slck11t11 I• ele~n .. .,..,,. ,. 
West Be.I 

2873. SURI SANAT ~U~ 
MANa>AL : wm the fll~I:$ Ml.Nini~. 
be pJeued to state : 

(a) whether sic.kneu in tbe lilM:tr.-
I odustry in the amall soctor la w.-. 
Bengal is widespread; and 

(b) if so. the tecbnolop:at _. 
financial assistance propoaed to be 
rendered to enable tile iodllltrJ to .._.. 
come the sickness 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE ANQ 
TECHNOLOGY AND IN TB. 

· DEPARTMENTS OF OCEAN D.&vil.. 
LOPMENT, ATOMIC ENERGY, EU!C .. 
TRONICS AND SPACE (SHIU SHIV. 
RAJ v. PATIL): (a) Widespread llclneu 
10 the Electromcs Industry in tbe small 
scale sector m West Bengal bas not come 
to the notice of Government. 

(b) Docs not arise. 

Per capita 1ros1 •tie• prfMlld 

2874. SHRI SANAT ltUMAR. 
MAND AL : Wiii tlae Mtnister of PLAN-
NING be pleased to state : 

(a) whether India's per capita iDCQme 
is arowms at a measre annual rate of 1.6 
per cent as compared to neia)lbourilll 
countries like China, Pakistan and Sri 
Lanka; 

(b) if so. the reasons tbeNfer; aact. 

(c) the steps taken to improve lndia"s 
GNP? 

THE MINISTER OF STATE IN 
THE MlNISTR.Y OF PLANNING .AND 
MINISTER OF STATE IN TU NINJS.. 
Tll Y OF FOOD AND CIVIL SUPPUBS 
(SHRI A.K. PANIA): ti) TM~ Btnt 
Developmcn' Report,1986 pubhslled by tlae 
WarW Duk shows India~, aa-l ..,,.... 
rate ef per capita iacomo aver ..... O\W dlt 
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period 1965-84 at 1.6 per cent. The 
corresponding naures tor the neighbouring 
countries are : Bangladesh (0 6%). Burma 
(2.3%). Cbina (4.5%). Nepal (0.2). Pakis-
tan (2~S%) and Sri Lanka (2.9%). How-
ever. since the 5th Five Year Plan tbe 
Indian· economy has moved to a hiaher 
arowtb path. Thus, during the last 
decade the oconomy registered an annual 
average growth of 2.54 per cent while 
duriag the 6th Plan period It registered an 
increase of 3 10 per cent. 

(b) The growth of per capita income 
is dependent on several factors such as 
extent of utilisation of natural resources, 
valaries of weather. technological advances. 
productivity of labour. population growth, 
infrastructure facilities, flow of a·d from 
other countries etc As such it is not 
possible to ascribe specific reasons for 
differences in growth rate observed between 
countries. 

(c) The guiding principle of Indian 
plaaning has been growth, modernrc;ation, 
self-relaance and social justice \VithlO 
tbis framework, each Five Year Plan 
involved some duectional changes to take 
into ace ount new constraints and new 
possibilities. The current Plan cmpha~lges 
policies and programmes which will 
accelerate the growth ID food production. 
iDcrease empJoym( nr opportunities and 
raise productivity. At the pre~ent stage 
of development, these objectives are cent-
ral to tbe achievement of the Jong term 
arowth, increasina per capita income and 

standard of livina of the people. 

Plan to replea'a. forest "ealth 
287S. SHRI SANAT KUMAR. 

MANDAt : WIU tbe PRIME MINISTER. 
be pleased to state : 

(a) whether tbe cbairperson of the 
National WasteJands Development Board 
has cautioned recently tbat India will be 
denuded of all forests by tbe turn of the 
century if strong measures are not taken 
soon to replenish the damage done so 
far; 

(b) if so, wbether any short-term or 
Jong-term plan to replenish forrst wealtb 
has been prepared and launched upon; 
and 

(c) if not, tbe reasons therefor and 
the steps being taken to promote people's 
parlicipation in tbe social forestry 
programee? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI> : 
(a) Yes, Sir. 

(b) and (c) A copy of tbe Action Plan 
is given In the Statement below. It 
contains, Int~'-Q'ltIt steps desiJned to 
promote people"s participatioD ID 'he 
Social Forestry Programme aad alforesta. 
tion in degraded forest areas. 

StatemeDt 

Action Plan 

The Action Plan drawn up by the National Wastelands Development Board 
and accepted by the State/UT Go\crnments rot implementation has the roliowiDI key 
elements. 

I. Ideatitle_lioD or Walte.aads : 

Each State/U.T. Government has been requested 10 identifY wastel.Dd. iD 
tbeir territory wht"lher they be in forest ar.a, revenue/common landi or 
dearaded farm lands. 

Z. P ..... '. Ja,ol,e.tDt : 

This will b. cDlured by the foJJowiq measures: 

~.) pee"" rall.ed N""e,i,,; People', Durseri •• I ••• kJ .. DI, 10110011. WOID.D, 
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youtb ,roups, voluntary agencies, etc., will be motivated to meet tho 
increased demand of seedlings. 

(b) Farm Forestry: Farmers will be motivated to take up tree farmin, on 
their marlinal lands and planting on their field bunds. A rational policy 
in resard to distribution ot seedlings should be evolved. , 

(c) T,~~ Grower, Cooperat vel: Tree Growers' Cooperatives should be 
or,8aised with the involvement of farmers in raising and distribution of 
seedJiols and in tree plantations. 

(d) Jloluntary Agencies: The grass-roots agencies Mahila Mandala, Youth 
,roups would also be motivated in Dursery raising and tree pJantations. 

(e) Tree Pallas: Strips of land along roads, rails. canals, etc., and other 
de8l'aded land shoo d be given to the rural poor, With usufruct riahts on 
the trees planted by them on each lands. 

3. Nodal AleDey : 

The State/U.T. Governments have been requested to identify a s.nale nodal 
aaency for ensuring an integrared approach for the implementation of tbe 
prosramme which is being executed by different agencies, official and other-
wise • 

.t. Seed: 

The States/U.Ts have been requesfed to extend the scope of operation of the 
existing State Seed Corporations to include the production and supply of 
(odder t Irass and legume seeds to farmers on commercial basis. 

5. Leal'" of La.d. : 

The StatesJU.T. Governments have b("en requested to prepare guideJioes for 
leuilll of forest and non-forest wastelands for afforestation to t he rural poor. 

6. F ..... t .... iadultriel must be encouraged to afforest wastelands to produce 
the raw material needed bv them. Industries must also be enthused to rai. 
tree cover 00 wastelands with a view to provide employment to the rural poor 
as well as to enable tbem to grow tre~s on a remunerative basis. The State .. 
GoverDl'llODts have been requested to draw up guidelines for the lease of waste 
Iuds to iDdustdes in tbis bebalt. 

,. VrIIa. Pae"'" ••• Greea Belts: 

The States/U.Ts have been requested to "ensure that town and cities have areca 
beItI oIlaelwGOd and fodder plantations to cator to tIM urban fuelwood aad 
fodder D .... 
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I. Bap .... I'urea A ..... : 

States have been requested to identify degraded forest lands and to reforest 
them with fuel wood and fodder species. 

9. Forest De"elopmeat CorporatioDs : 

The Forest Development Corporations should obtain wastelands on lease from 
the Government for raising fuelwood and fodder plantations • 

.. GMer •• eat Departmeilts : 

Government Departments, public sector undertakings and other bodiesl 
institutions baving substantial areas of unutilised lands must bring sucb land 
under tree cover. 

11. Media aDd CommuRieatioD : 

A massive publicity campaign through the traditional media of folk art and 
culture, radio, television and other audio-visual aids should be undertaken to 
create awareness among tbe masses. 

12. Mo.ltorilll aDd EvaluatioD: 

Tho States/U.T. Government should evolve appropriate monitoring and 
evaluation mechanisms to ensure qualitative implementation of the 
proaramme. 

Iaclo-G' ..... talks on eDviroDmeal 

2876. SHRI SOMNATH RATH 
Will tbe PRIME MI NISTER be pleased 
to state: 

<a> whether a West German delegation 
beld discussions with bim on environmen-
tal pollution in the first week of July 
1986; and 

(b) if so, tbe nature of' discussions 
held and the outcome thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
A POIUiS"IS (SHal Z. Il. ANSARI) : <a) 
A deJw.aio. of G.rm .. Parliamentarians 
met tbA Minister of State (or Environment 
PGnIt. and Wil4Jife and officials of tbe 
Miaistr)' at a meeting beld on 8 July 1_. 

(b) The Minister and officials explai-
Md the steps taken by the Government of 
I ....... pr~tjoQ ofeavirODment. The 
d~ ,,0,. at the request of the 
OermaD defecation to brief' them on the 

status of environmental protection in 
India. No other matters were discussed. 

Offences under of6e: •• secrets act 

2n~ DR.A.K.PATEL: 
SHRI C. JANGA REDDY: 

Will the M.nister of HOME AFFAIRS 
be pleased to state : 

(a) tbe number of cases re,istered 
under the Official Secrets Act for the 
offence of leakage or classifted information 
durinl the last three y.ears and the curreDt 
year upto 15 July, J98 ; and 

(b) Uae number of olicials involved in 
eacb case aDd the ac'ioD raken, details 
case-wise? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER. OF STATE IN THE MINIS-
TRY OP HOME AFFAIRS (SHR.I P. 
CBlDANBAIlAM): (a) aDd (b) Aceor-
dina to available informatioD IIYCal)' four 
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cases of leakage of information were 
detected between January 1983 and 15th 
July, 1986. There were 16 Government 
officials involved in such cases against 
wbom action bas been taken under the 
Official Secrets Act, 1923. Of these, 13 
were involved in one case in which a case 
was registered vide. FIR No 41 on 17.1. 
1985 in Tilak Marg P ,S.1 New Delhi uls 
3.S and 9 of tbe Official Secrets Act read 
with Section 120 B or the IPC. In another 
case, two persons were arrested on 23 7. 
1985 vide FIR No. 146 dated 11.5.1985 of 
P S. Civil Lines Amritsar uls 3 of the 
Official Secrets Act and other provisions. 
In yet another case, C De person was 
arrested uls 3, 3/9 of the Official Secrets 
Act vide FIR No. 2/84 dated 29/8/1984 in 
P.S. SPS, Jaipur. 

"'aateland Developme.t 

2878. DR. A. K. PATEL: 
SHRI C. JANGA REDDY: 

Will the PRIME MINISTER be 
pleased to state : 

<a) the progress made State-wise under 
the 'Action Programme' for wastelands 
development, as finalised by the National 
Land Use and Wastelands Qc,elopment 
Council; 

(b) whether Boards for implementation 
of the Programme have been constituted 
in eacb Un'on Territory, if not, reasons 
therefor; 

Cd) tbe tarlets of tbe proaramme for 
the current and the next year? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMB"T AND 
FORESTS (SHRI Z. R. ANSARI) : Ca) 
The 'Action Programme' for ",utelaods 
development, as finalised by NatioD8) 
Land Use and Wastelands DevelolHDeDt 
Council in its first meetiDg dated ~.braary 
,6 1986 focusses largely on tree pJaDtatiOD 
through people's participatiOll. ne 
season for tree plantation in most of tile 
States has just begun It is, therolore, 
too early to report state-wise proar-
under afforestation programmes. fla items 
like tree patta scbeme, decentra ... 
nurseries, Jeasing of ~ands etc., tile counea 
of action suggested to the States are 
receiving tbeir attention. 

(b) According to information availab .. 
separate Boards for implemeldation of 
wastelands development programme ba .. 
not been constituted in tbe Union Toni-
tories so far. The progamme is bel ... 
implemented by and coordinated tbro ..... 
e~isting institutional arrangements in the 
Union Territories. 

(c) and (d) A Statement showiaa 
State/Union Territory-wise targets for tree 
plantation for 1986·87 and funds avanable 
for Forestry and Wild Life iDclucla .. 
Afforestation Programme, financed by 
NREP, RLEG P and other major centrally 
assisted Schemes is given below. 

The targets for the prOll'amme are 
decided on a year-to-year basis and t ....... 

(c) the budgetary provision for ~he fore, the target for next year bas n~t yet 
Prollramme in each State anc! unlo~ _ been .fi/ed. 
Territory; and st!J...~ ~ 

SI No 

1 
- ---

1. 

2. 
3. 

Name of the S'tate/U.T. 

2 

Andhra- Pradesh 

Assam 

Bihar 

Tarlet 
(in lakh 
seedings) 

3 

3000 

400 
2600 

FUDdsin 
Lath Pupeea 

4 

3553.57 

2357.35 
4008.14 
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1 2 3 4 

4. Gujarat 1631 337067 

S. Haryana 725 1541.78 

6. Himacbal Pradesh 625 2242.28 

7. Jammu & Kasbmir 522 1103.10 

8. Karnataka 2500 2647,37 

9. Kerala 1200 2144.10 

10. Madhya Pradeab 3700 5081.50 

t 1. Mabarashtra 2400 4560.37 

12. Manipur 160 316.67 

13. Megbalaya 150 741.17 

14. Nagaland 350 47669 

15. Orissa 2400 2383,,87 

16. Punjab SSO 918.37 

17. Rajasthan 1100 1881.17 

18. Sikkim 110 253.17 

Jt. Tamil Nadu 2400 3942.77 

20. Tripura 320 56805 

21. Uttar Pradesh ~SOO 7281.82 

22. West Bengal 1400 268'.40 

Total States 32743 54066.96 

Union Territories Tarlet (iD latb FUDds in 
seedliDgs) latb Ill. 

A. cl N. IsJands 120 166.81 

Arunacbal Pradesh 125 591.88 

ChaDdi.arh 3.4 31.38 

Dedra " Na,ar Hav,Ji 50 107.tO 
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Delhi 

Goa, DamaD & Diu. 

Laksbadweep 

Mizoram 

Pondicberry 

T"tal U.Ts. 
_------

I Total States 

II Total U. Ts. 

Total: 

Rerruit.eDr boards for seieatific 
per 10 Dnel 

2879. SHRI SYED SHAHABUDDIN: 
Will the PRIME MINISTER be pleased to 
state : 

<al whether recruitment boards have 
been established in each Department 
dealing with scientific subjects for recruit-
ment of scientific personnel; and 

(b) if so, the composition thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BlI1EN SINGH ENGTI): (a) and (b) 
Information is beinl conected and will be 
laid OD the Table of tbe House. 

30 

75 

0.12" 

1128 

10 

154] .52 

32743.00 

1541.52 

34284.52 

64.$0 . 

154.50 

4.38 

631.88 

37.38 

1797.68 

54066.96 

1797.68 

55864.64 

Filling ap of seientifie posts t ......... 
UPSC' 

2880 •. SHRI SYED SHAHABUDDIN : 
Will the PRIME MINISTER be pleased 
to state the number of scientific posts 
filled through the U.P.S.C., Department-
wise, during 1985-86 '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONN£L, PUBLIC 
GRIEVANCES AND PENSIONS (SBIU 
BIREN SINGH ENGTI) : Durina 1985-86, 
the Commission recommended .l102 can-
didates for scientific posts (ioeludin, 
Engineering and Medical) throulh recurit-
ment by interview under the various 
Ministries/Departments vide Statement.1 
given below. In addition, on the basis 
of three examinations conducted durlaa 
the years 1984 and 1985 and the results of 
which were declared in the years 1985 _ad 
1986 respectively, tlle Commission rec0m-
mended candidates as per Statement-II. 

StatelDe8t-1 
Statement sbowina number of candidates recommended against scientific and 
tecbDical enaineerinl and medical.posts, Ministry/Department-wise, durin. 

• tbe year 1985-86. 

s. No. Name of tbe Ministry/ Scientific and Engineering Medical 
Technical DepartmeDt 

Nos. Rec. Nos. Rec. Nos. Ree. 

1. Aariculture aDd Rural 73 32 

l)evelopmeat 



\ 

.1) .""w. ~"."., .tJOf1s'r &,l98i w"". )f.,.., 16' 

2. C6lbMrce 15 

.1. Communications 6 

4. Defence 23 198 16 

5. EDvlronment aDd Forests 12 

6. EDeqy 51 

7. Finance 4 8 

I. FOdd W.I Civil Supplies 12 2 

9. Health and Family Welfare IS 3 150 

10. Home Affairs 11 

II. HumaD R.esources Development 9 2 

12. IlRtuetrY and Company Affairs 12 34 

13. lofOl1llHon and Boerdcasling 2 

14. Labour 5 18 3 
15. ~lioDDeJ and TraioiDI, Aoministrative 

loforms and Public Grievances and 
'PenIIODS 2 

16. Planniol . 22 6 

17. Sdence trftd Ttc1lIfOlOlY 6 1 

JI. Ifeel, Mt1ies abiJ Coal 90 17 

19. StlfJply.ad Textiles 11 13 

20. TralllPOrt 1 42 1 

~I. 'UDion PubJic Service Commission 1 

22. Ur-"'o De~elopment 12 12 

D. Walir lterourtb 5 91 

24. AiAIiItilio _lid "Nteobar Aifmmistt~ffcm 3 

25. Dadra and Napr H.veli Administr.fidn - 14 

26. Delhi AdmiDiltration 3 4' I 

27. Lakshadweep Administration 1 

21. Goa, Daman aDd Diu Government 9 6 7 

29. Pondicherry GovernmeDt 3 

30. Municipal Corporation of Delhi 1 1 

Total: 360 549 193 



Examination 

1. Engineering Services Examination . 

2. Combined Medical Services Examination 

3. Geologists' Examina'ion 

, 
1. Engiaeeriog Ser,icel Rnmi_tlon : 

No. of candidates recommended for 
appointment 0.0 the results of 
examiDation 

1984 1", 

814 711 

493 1150 

110 234 

Recruitment through this examination is made to the Engiocering ServiecI/_ 
in various Mrnlstries/Deptts. of the Government viz. Ministry of Transport/Urbao 
Development/Defence/Energy /Water Resources/Communications/Commerce/Ioforma-
tion and Broadcasting/Steel and Mines/I ndustry The Department of Railw.,. arc. 
the coordinating Department for tbis examination and the allocapon of 1i1\_lIy glJl)h-
fied candidates to the various Ministries/Departments as per vacaucjes iJJti~. b..1 
them is done by tbis Department. 

2. CODJbined Medh:al Ser'fi('es Examination: 

Recruitment to this examination is made' to tbe Medical posts in RaiIwQs, 
Ordnance and Ordnance Equipment Health Services (Ministry of Defence) CetatnI 
Health Service (Mlnlstry of Health and Family Welfare) and Municipal Corporatiola 
of Delhi. The number of candidates allocated to the four Departmcnts/OrppisatlOIIf 
is liven in Aonexure given below. 

3. GtolOllsts Examination: 

Recruitment to this examination is ma~e to tbe posts ip the G~qaJ *~ 
of India (Ministry of steel and Mines, Depu. of MiQC$) apd ee,.tral GrOUllld w... , 
Board (Ministry of Water Resources). The alJocatioD of qualified candid.'ea i. 4_ 
b, tbe Ministry of Steel and ~jnes (DepU. of Mine$), who are coordlnatin, MiniItO' 

for dais Examinalion. 

ABDesare 

Combined Medical Services Examination 

Sor'licc/P.ost 

I. AasWaDt I)jvisioDlt Medical OfficGr ill t~c 
Railway. 
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2. Juntor Scale posts in Ordnance and OrdnaDce 

Equipment Factories Health Service (Ministry 
of Defence) 43 

3. Junior Scale posts in Central Health Setvice 
(Ministry of Health and Family Welfare) 200 .sSO ~ 

4. Medical Officers in the Municipal Corporation 
of Delhi. 

Military StatioD' ia Uaa aDd Hamirpur 
districts or Himachal Pradesb 

2881. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
DEFENCE be pleased to state : 

(a> whether Go~erDment have 10ltiated 
any process for the acquIsition of land for 
the settiog up of Military Stations in 
Una and Hamirpur districts of Himachal 
Pradesh; 

(b) if so, tbe number of Villages In 
which Jand is proposed (0 b.! acquired 
alonawitb the Tebstls In whIch they are 
located; and 

(c) if not the hkely dates by which 
the process would be InitIated and com-
pleted ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE· 
SEARCH AND DEVELOPMENT (SHRI 
AIlUN SINGH) : (a) 10 (c) A proposal to 
acquire land in some vdJales of Districts 
Una and Hamlrpur is ID a preliminary 
Itap. No decision in the matter bas been 
taken by Government. 

Co •• ltte e 'or ."I,.re •• 

2882. PllOF. NARAIN CHAND 
PAllASHAR.: Will the Minister of 
PLANNING be pleased to state : 

(a) whether Planninl Commission bas 
CODltituted aD), Cammittoe for tbe identi· 
flcation of bilt areal in States/U niOD 
Territories which arc not predominantly 
JaiU,; 

SO SO 

493 1150 

(b) if so, the composition of the 
Committee and the exact tenns of reference 
and the likely date by which it has been 
asked to su mit Its report; and 

Cc) the exact criteria for declarinl any 
area/region as hilly? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS· 
TR Y OF FOOD AND CIVIL SUPPLIES 
(SHRI A K. PANJA) : (a) to (c) An Ex-
pert Group has been set up to evolve 
appropriate criteria for dehneation of new 
hill areas in the country and to prepare 
a list of new hln areas on the basis of the 
suggested criteria. A copy of the Office 
Mtmorandum dated 20.5-1986 giving the 
compositi 00, terms of reference and tbe 
date by whicb the Group is expected to 
submit its report is laid on tbe table 01 
the house. 

[Placed in Library see No. L T-
2887/86) 

Deterlor.tiq bal.ace of p.,.e.t. .. 
2883. DR. B.L. SHAILESH : Will tbe 

Minister of PLANNING be pleased to 
state: 

<al whetber Plannial Commisaion has 
warned apiDlt a deterioratiDI bal.ace of 
payments problem at tbe ead of lb. 
Seventh Plan and bal called for an 
allreasive export stratosy to belp tb. 
country to bail out from an .Iannln. 
situation, 

(b) if 10, tb. meal.. IU.llecl by 
PlaoalDI CommlslloD. If Iny. to tide over 
tbis lituatiOD; aDd 
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(c) the step. being taken in this re-
aard by Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
~INISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): (a) 
and (b) In tbe course of its review of 
sectoral developments over the year the 
Planning Commission had also cons'dered 
tbe balance of payments situation in 
1985-86. Taking account of developments 
in foreign trade it had empha~ised the 
need for sustained and vigorous efforts to 
contain tbe trade deficit through more 
rapid grow' h of exports In Hne with the 
7th Plan target. 

(c) The initiatives taken by the 
Government to augment foreign exchange 
eamin8s include (oreign trade, ind ustrial 
and fiscal policy measures to raise the 
production and profitability of expOf[ com-
modities as well as to provide the necessary 
institutional back up. These measures are 
intended to ensure. among others, easIer 
access to imported inputs ror export pro-
duction, increased tax rebates and exemp-
tiODS for exporters, easing of licencing 
constraints on capacity creation in sectors 
with export potential and authorisation of 
equipment imports for technolo~ical up-
aradation. 

World Blak assist.ace ror Western 
Ghats 

2884. DR. B. L. SHAILESH: Will 
tbe MiDister of PLANNING be pleased 
to state wbether Government propose to 
seek World Bank assistance to implement 
tbe Watern Gbats Development Pro-
aramme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINI-
STBB. OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES 
(SRRI A. K. PANJA): There is DO 
such proposal iD the PlanniDa Commis-
sion. 

PlI ...... , CI .. III ct Class IV 
..... I. A " N lsl.ads 

_,_ SHR.I MANORANJAN 

BHAKTA: Will tbe Minister of HOME 
AFFAIRS be pleased to State : 
I 

(a) the Dumber of class IlL and class 
IV posts lying vacant In the Union Terri-
tory of Andaman and Nicobar Islands in 
var'ous departments, departmentwise; aDd 

(b) the action taken to fiJI up tIlese 
vacanies? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBUC 
GRIEV ANCES AND PENSIONS AND 
M NISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a> and (b) Infor-
mation is being collected and Will be laid 
on the Table of the House. 

Relaxations in recro it.eat rules for 
SC/~T candidates 

2886. SHRI SYED SHAHABUDDIN : 
WI,1 the PRIME MINISTER be pleased 
to state: 

(a) whether it is a fact that the De-
partment of Personnel has decided that 
minimum educational standard, wherever 
prescribed in the recruitment rules, sball 
not be relaxed in favour of candidates 
belonging to Scheduled Castes/Scheduled 
Tribes; 

(b) Vi hether this new rules win not 
reduce the number of e1igible caadidates 
from Schedu'ed Castes/Scheduled Tribes to 
tbe level where adequate number of 
candidates may Dot be available for filliD8 
tbe reserved quota; and 

(c) whether a distinction caDDot be 
made between educational qualifications 
and educatiooaJ standard in framiaa the 
recruitment rules and tbe Scheduled Cutel 
Scheduled Tribe candidates be exempted 
from meeting the educational standards. 
while fulfilling the minimum educatioaal 
qualifications ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSION (S'" 



alUM SINGH ENGTI): <a> to (c) 'the 
Department of PersonDel and Traininl bas 
clariffed that tbe minimum educational 
standard, wberever prescribed in the Re-
cruitment Rules, is to be' treated as part 
of educational qualification. Where a 
minimum educational quahfication is pres-
cribed in tbe Recruitment Rules, there 
are at present DO GOyt. instructions en-
ablinl relaxation of the minimum 
educational qualification in the 
case of SCjST candidates. As a corollary 
wherever a minimum standard as prescrib-
ed as part of the minimum educational 
qualification. it would apply uniformly 
and tbere is no provision in the interest of 
maintenance of efficiency of administration t 

to relax tbe prescribed minimum standard 
in the case of SC/ST candidates. Since no 
new ru'le bas been framed imposing fresh 
restrictions in the matter of educatIonal 
qualifications and standards. there will be 
no impact on the number of eligible SCI 
ST candidates Inasmuch as no SC,ST 
CAndidates eligible in terms of recruItment 
rules prior to the clarificalory iostrucuons 
bave been rendered ineligible after the 
clarjficatjon. 

Road accidents in Delhi 

2887. SHRI BALASAHEB VJKHE 
PATIL : 
SHRl KAMLA PRASAD 
SINGH: 

Wilt the Miaister of HOME AFFAIRS 
IN pleued to state : 

(al wbelher road aCCidents occur 
cJa.ily ill tbe Capital tbest days iospite 01 
tbe efforts of police to minimise tbem; 

(I) wJaetber tbe olfcnders have been 
.... ded any punishmeat durina the cur-
.... , ..... far. if 10, the delails thereof 
.... .." _ .. y of tbem _ve lone ~ot 

free; 

(e) wltetlter faulty traflic liPts also 
contribute to accidents; and J' 

(d) remedial/preventive measures 
'Me .or. pl'QPGIIId to be .akea by poUce ..... me_ .. r to iU(tJaer minimise tile &cCj. 

dents to safeguard tbe lives on the 
road? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS t\ND 
MINISTER OF ST ATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) (a) Yes, Sir. 

(b) Yes, Sir. There were 2,91,713 
prosecution cases during the current year 
and a sum of Rs. 1,41,42,526.00 was reco-
vered as compounding fee. Traffic offenders 
detected by Traffic Police are prosecuted 
and no onc is allowed to go scot fre.!. 

(c) Faulty traffic lights may also COD-
tribute to road accidents. 

\d) The following sleps ba\'e been 
taken to prevent road accidents: 

(i) a new system of punching/3tamp-
ing 01' driving Jkences for every 
traffic Violation bas been introdu-
ced and the licence is lia ble to be 
suspended if the d· iver commits 
more than three traffic \iolations 
or where rash and ll.!gligent drav-
ing r.esults in fatal accidents. 

(ii) Th~ Delhi Traffic Police carry out 
special drives against traffic viola-
tions from time to time. 

(iii) In order to inculcate a sense of 
road discipline, traffic police has 
been advertising through Radio, 
Television and Newspapers. 
Students are imparted necessary 
training on road safety in schools 
and coJJeges rhrougb films, distri-
bution of road safety literature 
as well as traffic exhibitions . 

(iv) Traffic wardeos are reeruited (rom 
amoDlst the leneral public to 
help tralic police in traffic cont· 
rol and detection of traffic 
offeoccl. 

(v) Recently, three eye camps were 
ot8anisod with tbe bdp A.A.U.I. 
lor commercial drivers at various 
places in Delhi start ina from 
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12.2.86 Free..spectacles were given 
to tbose with defective vision. 

Dish ees sale of Paddy 

2888. SHRI SRIBALLA V PANI. 
G RA HI: wm the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether it bas come to the notice 
of Government tbat there is distress sale 
of Dalu Paddy in some States, if so, the 
names of the States; and 

(b) tbe steps taken to prevent sucb 
df~tress sale and to ensure procurement at 
support price at least? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): (a) No report 
of distress sale of paddy conforming to 
the specifications prescribed, has been 
received. 

(b) Does not arise. 

Improvement in Civil Services 

2889. DR. CHANDRA SHEKHAR 
TRIPA THI : Wilt the PRIME MINISTER 
be pleased to state : 

(a) whe her Government propose to 
intr"duce a new system to bring ahout 
improvement in civil services; and 

(b) if so, the main features thereof 
and the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN· 
SIONS AND MINISTER OF STATE IN 
THE MIt'lISTRY OF HOME AFFAfRS 
(SHR.I"'. CHIDAMBARAM): (a) and 
(b) there is no one-time or single mea-
sure for improvement in Civil Services. 
Improvem45ot in Civil Services is a conti. 
nuous procesS aDd steps at various levels 

are required over a period of tilde for bY 
perceptible cbange in its fUnctioailii. A 
number of steps bave been tstim ib tb. 
areas of recruitment, induction tniilmtl, 
placement, career development, In service 
tratDing, perforplance appraisal and adfto· 
~ement in Service The Issues ate IiIiO 
under periodic review. 

Building of air strip. by PAl[ i. PM( 
, o~eQP~ "Kaill1air 

2890. SHR1 BHATT AM SlltllA~ 
MUR TY : Will the Minister of DEFENCB 
be pleased to to state : 

(a) whether according to latest re-
ports Pakistan bas been buildiaa wee 
new air strips with powerful radar systems 
in Pat occupied Kashmir; 

(b) the names of these places and bow 
far these are away from the Indian 'bC;r-
der; 

(c) whether these are reported as 
having been built w:th the help or tlie 
defence experts of any other country and 
if ~o. the name of such counfry; ami 

(d) if so, whether the issue was taken 
up with those countries and with what 
result ? 

THE MINISTER. OF STATB 
IN THE DEPARTMENT OF DEPSNCB 
RESEARCH AND DEVEl;OPMSNT 
(SHRI ARUN SINGH): <a> Yes, Sir. 

(b) Muzaffarbad Rawalkot anCl Mir. 
pur. The distance of these air-fiela. rrom 
the line of actual control is 30,40 aad 30 
kms respectively. 

(c) and (d) Government have DO ill. 
formation in this regard. The questioD 
of taking up this matter witb other 
countries, there,ore. does Dot -arise. 

Cases referred by Ge. Gner .. at 
seekiDl esemption from baa .. 

!recrultmeDt 
1891. SHRI SHANTARAM NAa: 

Wi)) the Minister of HOME AFFAlH 
be pleased to state : 
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(a) the number or cases referred by 
the Goa Government to hIs Ministry seek· 
iDS exemption (rom the ban on recruitment 
to Government posts; and 

(b) the number of cases in which 
exemption was granted ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): <a> 17. 

(b) S. 

{T, (lns/alion) 

Facility for storage of fooda,.IDS 
2892. DR. CHANDRA SHEKHAR 

TRIPATHI : Will tbe Manister of FOOD 
AND CIVIL SUPPLIES be pJeased to 
state : 

Ca> tbe facilities being provided by 
Government to farmers for storage of 
foodgrains in a scientific manD,er; and 

(b) the action taken so rar to ensure 
scientific storage of foodgrains in Basti 
district of Uttar Pradesb ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A K. PANJA): (a) Procure-
ment of foodgrains is undertaken by 
Government agencies at support prices in 
order to provide price support to farmers 
and to enable tbem to dispose of their 
foodarains stock. The FCI, the Sta te 
Governments and their aaencies provide 
the storage capacity for tho procured food .. 
araiol. Besides, the Central Warehousing 
Corporation, an undertaking of this Minis-
tr1, and the State Warehousing Corpora-
tion. in whicb tbe Central Warehousing 
Corporation bas been investing, have set 
up scientific storage racilities which are 
available to various depositors including 

. lamen. The Centra) Warehousing Cor-
poratiOD allow. tbe farmers a rebate of 
lOOk iD Itorale char,es. 

(b) The Food Corporation ot India 
and the Central Warebousinl Corporation. 
t be two undertakinls under the cODtrol of 
this Ministry, together have a scieD~c 
storage capacity of 59,140 tonnes iD Balti 
district of Uttar Pradesb. 

[English} 

Code of road.c. for Go,erDOl'I 

2893. SHRI AMAR R.OYPIlADHAN: 
Will the Minister of HOME AFFAIRS be 
pJeased to state : 

(a> wbether Union Governmeat are 
considering to framo any code of coDduct 
for the Governors or issue any otber ,uide-
lines in this matter; 

(b) if so, the details there or; and 

(c) whether Sarkari. Commission on 
the Centre-State relations is also examin-
ing the role or Governors? 

THE MINISTER OF HOME 
AFFAIRS (S. BUTA SINGH): <a> No, 
Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

Strea.tlle.laa of border .eearl" 'ore. 
i. \\ est Be •• 

2894. SHRI AMAR ROYPRADHAN: 
Will the Minister of HOME AFFAIR.S 
be pleased to state : 

<a> whether Union Government have 
taken a decision to Itreoltben tbe Border 
Security Force in West Benpl; aDd 

(b) if so, the details thereof and tbe 
sectors where tbe Border Security Force 
UOlts would be strenatbened ? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF PER.SONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER. OP STATE IN THB MINIs.. 
TRY OF HOME AFFAIRS (SHill P. 
CHIDAMIARAM) : <a> Yea •• Sir. 
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(b) The GovernmeDt 01 India have 
lanctlooed a 5"yoar- programme com-
meDciDa from 1986.87 for strengthemng 
lurvelUaacc aloD, the Indo-Bangladesh 
border iDCJudiDI West Bensal border. 
The pro,ramme includes; strengthening 
of BSP. establishinl additional border 
out.posts, construction of more observa-
tioD post towers, providing increased 
mobility to border patrols and equipping 
them with more sophisticated equipments. 

A_eDd.eDt of eoftStitali on of Mizo 
NatloDaI Front 

289S. SHRI AMAR ROYPRADHAN : 
Will the Minister of HOME AFFAIRS 
be pleased to state : 

<a> whether thc National Executive 
of tbe Mizo National Front bas amended 
its constitution in accordance with tbe 
Mizo Accord to makc it conform to the 
provisions of the law of land; 

(b) if so, the details tbereof; and 

(c) if not. tbe steps taken by the 
UnioD Government in the matter '? 

THE MINISTER OF hOME 
AFFAIRS <S. BUT A SINGH) <a> 
and (b) The Mizo National Front party 
bu amended its Articles of Association 
so .. ·to coo form to the provisions of Jaw. 
The party has discarded 'the Constitution 
of Mizoram9 and abrogatcd and set alSide 
'Dec"ration of Indepcndence. ' It has 
amended its Constitution as follows : 

"Cbapter-IIof the MNF Constitu-
tiOD is. deleted and substitucd'as rollow~ : 

Chapter-II. The main aims and 
objects of tbe party arc-

(I) to protect, preserve the cultural, 
locial and Jinguistic Identity of 
Mizo people within the farme-
work o' the Indian Constitution; 
and 

(2) uniicadOD. tbrouah CODstitu .. 
,ioDl1 aad poaoelul means of 

Mizo people livinl iu contilQoUl 
areas under one administrative 
unit within the Union of India." 

(c) Does Dot arise. 

Committee for peadh.g appliestio •• 
of freedom fighter.'rom West BeDgal 

2896. DR. PHULRENU GUMA: 
Will the Minister of HOME AFFAIIlS be 
pleased to state : 

(a) whether Government have decided 
to constitute a Committee to deal witli all 
pending applications of rreedom filhten of 
West Bengal; 

(b) if so, the composition aDd terms 
of reference of that Committee; aDd 

(c) when the Committee will atart ita 
work? 

THE MINISTER OF HOME 
AFF AIRS (S. BUTA SINGH):- <a) to 
(c) In view of the very large Dumber of 
applications pending from tbe State of 
West BeDgal~ numbering approximately 
25,000 and tardy flow of the State verifica-
tion reports, Government was contem-
plating constitution of the committee con-
sisting of prominent freedom filbtcrs' of 
the State of West Bengal to scrutiDise 
these applications. Terms of reference !br 
the proposed Committee and the moda-
Hties of the working were, however yet 
to be considered by the Government. _ 

However, a Drive has since been 
launched to process pending applications 
received before 31.3.82 from aU States 
including West Bengal ~xccpt those h." 
some special features by 15th AUlust. 
1986 and, for this purpose special ItOpa 
are beina taken to process the applications 
without waiting for State vcIificatioD 
reports: 

There is, therefore, no need now for 
formina a Committee to process tbe ca_ 
from West Benpt 
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2897. SHRI C. JANGA REDDY: 
DR A. K. PATEL: 

Will the Minister of WELFARE be 
pleased to state : 

<a) the Iraats in aid and otber contri-
butioDS in Iny form received by the 
CadraJ Waltf CouDcll from Union/State 
Goveruments dlllini the last three years; 

(b) whether Union Government have 
not received rcaul.rly the audited accounts 
from tbe recipients for any period; 

(.c) if so, tbe details thereof; and 

(d) 'in bow many States financial posi-
tioD o. Wakf Boards is Dot so sound that 
it may bear tbe burden of maintenance or 
divorce Muslim women ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRl-
DHAR GOMANGO): <a) The Central 
Wat, CouDcil set up under Section SA of 
the Wakf Act, 1954 in IXcember, J964. 
received a arant in aid of Rs. 145.64 lakhs 
(Rupees ODe Crore Forty-Five lakhs and 
Sixty four thousand only) during the past 
tbree finanCIal Years eoding on 31.3.86. 
The Central Wakf Council bas not received 
aDY ,rant in aid Irom any State Govern .. 
ment. 

(b) No, Sir. Tbe audited accounts 
have been duly received from the Council. 

(c) Does Dot arise. 

(d) It is Dot possible to forecast the 
likel, burden of maintencace of divorce 
" .. lim women on a Wakf Board. 

Selzore of da.r •• ID Dflbl 

2898. SHRI MAHENDRA SINGH: 
Will tb. Mini,'er or HOME AFFAIRS be 
pJealed to Itate : 

,a) whether a record seizure of 302 k. 
of ebl,.a v"ued ., Its. 2 Cl'Orcs ill inter-
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national market was made in Delhi by 
the crime ·Branch of Delhi P oHce; 

(b) if so, tbe particulars of the Rer-
sons apprebeoded and the CircumstanCes 
of the seizure; 

(c) whether tbis seizure has led to 
unearthjng of an organised gang of smug-
gJers and narcotics traffickers; and 

(d) if so, tbe details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Yes, Sir. 

(b) On 5.7. 986, a team of Crime 
Branch detectives intercepted a truck No. 
HYN·4cS5 near Vijay Ghat. TaklOg 
advantage or the ru~h in traffic, its driver 
Rattan Singh succeded in escaping but the 
other occupant of the truck named 
Jagtar Singh was aprrehended. A careful 
search revealed a cavity in the body of 
the truck from where 302 Kgs. of Chinas 
in 47 packets or 5 1/4 Kg. and 21 packets 
of 2 1/2 Kg. were s~jzed. 

(c) & (d) During interrogation it \las 
found that Jagtar Singh had connections 
with a notorious drug smuggler of Punjab. 

App lieatioal o( (rredolD fighters 
: from GaJarat 

2..,99. SHRIMATI PA 1 l:L RAMABEN 
RAMJIBHAI MAVANI : Will the MiniS-
ter of HOME AFFAIRS be pleas:d (0 

state : 

(a) the Dumber of applications for 
freedom fiahlers pension received from 
Gujarat from 1 January, J984 to IS July. 
1986; . 

(b) particulars of case., decision on 
which has been taken so far; aDd 

(c) whether any case. have been re-
jected Illd ir so. reasons tbereor 1 
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THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : <I> The last date 
for submission of application under 
Swatantrata Sainik Samman Pension 
Scheme, 1980 formerly known as Freedom 
Fishters Pension Scheme, was 31.3.1982. 
Applications received after the prescribed 
date are treated as delayed and their 
de+ails are not maintained. Delayed 
applications are considered only if the 
claim Of suffering is accompanied by 
evidence from official records. Such cases. 
are, however, very few. 

(b) and (c) Out of 6748 applications 
lcceived under Freedom Fighters Pension 
Scbeme, 1972 and Swatantrata Sainik 
Samman Pension Scheme. 1980, pension 
bas been granted in 3419 cases and 3246 
casesh ave been rejected. Fresh applicatIons 
that were invited from participants in Arya 
Samaj Movement last date for which wai 
30.6. 1986, remalD to be processed. 

An application IS rejected when the 
claim is not in accorJance with crHeria 
for eligibility prescribed under the Scheme, 
or is not borne out by eVldence produced. 

\\ beat transportation 

2900. SHRI BALASAHEB VIKHE 
PATIL: Will the l\rlinister of FOOD AND 
CIVIL SUPPLI ES be pleased to state: 

(8) whether wheat purchased by 
Government Agencies mcluding Food Cor-
poration of India is befOg lraosported to 
places of t belr storage; 

(b) if so, the details thereof includ-
iOB mode of transport used and the 
quanllty of wheat transported so far. 
through each mode of transport like rail 
and road trucks. etc; 

(e) whether aJequate arrangements 
for transport of wheat have been made to 
meet tbe demand; 

(d) if SOt number of wagons and 
trucks, made available daily for trans· 
port or wheat and the number thereof 
proposed to be added to t be present .ft~et 
to clear tbe atock purcbased but awa.tlDl 
~"port. aad 
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(e) whether Government propoSft to 
introduce modern technololY for traOI-
port 01 foodarains ? 

THE MJNISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATB'IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA) : (a) Yea, Sir. 

(b) The major wheat procurina Stat. 
are Punjab, Haryana and U.P. The Itocta 
procured are shifted to covored .odowas 
and 'Cover and Plinth' storale complex. 
and thereafter moved to various reaiool. 
The inter and intra-State movemcat 01 
wheat by rail and road duriD, the current 
rabi season rrom April to June, 1986 are-

(figures in .Iakh tonnes) 

Rail Road Total 

Punjab 17.06 045 17.51 

Haryana 3.77 1.00 4.71 

U.P. 3.06 3.06 
--- --- --

Total: 23.89 1.45 2S.34 

(e) Y cs, Sir. 

(d) Daily average number of waaons 
and trucks loaded from Punjab, Haryana 
and U.P. during th~ period April to JUDO, 
1986 wcrc-

Wagons 
Trucks 

BO 

998 

MO 
188 

Total 

1186 
16 

(e) Feasibility of introdueiq moderD 
technology for transporting foodarains is 
under study. 

[Translation] 
S.ppl, of Imported .... r to eo ........ 

2901. DR. CHANDRA SHElC.HIdl 
TRIPATHI: Will the Minister or FOOD 
AND CIVIL SUPPLIES be pI-..cl 10 
slate : 
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(a) wbether it is a fact tbat imported 
sugar is not being supplied at tbe prescri-
bed rates to consumers in the country; 
ancl 

(b) If so,. tbe measures taken to make 
inwort.d sugar available to consumers at 
prescribed rates? 

THE M.INISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
~JSTER. OF STATE IN THE MINIS-
lll.Y OF FOOD AND CIVIL SUPPLIES 
(SI.lRI. A. K. PANJA): <a) and (b) 
Government have not prescribed any rate 
for 1~ retail price of sale of imported 
IUaat' to tbe consumers. other than th~ 
ccililll of Rs. 5.80 per kg. for imported 
SUlar, sold through the controlled chan-
aels of the Stat~ Government. Besides, 
tbe sale of imported sugar meant for tree-
sale distribution, a small quantity of Jm-
ported sugar is also aBotted to vanous 
State Governments for levy distribution. 
This imported sugar. so allotted for levy 
distribution, is required to be sold by the 
State Government through Public Distribu-
tion System at a uniform retail price of 
Rle 4.80 per Kg. as in rhe case of in-
dipnous sugar. 

[English] 

Sea.rity measures to protect atomic 
power plaah 

2902.. PR.OF. RAMKRISHNA MORE:' 
Will the Minister of HOME AFFAIRS 
be pleased to state the measures taken by 
Government to sncolthen the security 
arraDaements in and around the atomic 
plants iD tbe couotry to check the attempts 
of sabotage by anti-national and secessio-
Dist-elementl in tbe country? 

THE MINISTER OF STATE IN THE 
DSPARTMENT OF INTERNAL SEeU-
RITY(SHRI ARUN NEHRU) : Adequate 
..,.., .arnag.ments already exist to 
protect nuclear installations in the 
CMJIIttY. The Government maintains con-
t .... Yiail over aU developments haviol 
al._d .. 08 NCar"y 01 atomic plants in 
.. be couatry. 

Racliatl.IJ •• tl", Ie atomic 
p • .,er ,Iant. 

2903. PROF. RAMKRfSHNA MORB : 
Will the PRIME MJ MISTBR be, pleased to 
state: I, 

<a> the number of incidents of radia-
tion leakale in the various Atomic Power 
Plants in the country (PJant-wise) since 
their commissioning statinl the number or 
workers who have suffered physical damaae 
as a result thereof; 

(b) wbether Government are aware 
tbat considering the potential hazards of 
nuclear plants and the recent Chcrnobyl 
disaster in USSR, many adv8tDced Euro-
pean countries bave banned tho coastruc-
tlon of nuclear plants aDd cerlaia States in 
the USA have banned the commiuioninl 
of the atomic plants already constructed; 
and 

(c) if so, how the atomic power plants 
in the country are considered to be safe 
and whether Government propose to 
reassess the whole question of power 
generation by fission process? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART-
MENT OF OCEAN DEVELOPMJiI-lT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHlVRAJ V. 
PATIL) : (a> There bav. been DO incidents 
involving radiation leakage in the atomic 
power plants in tbe country c ••• ina 
physical damage to any of tbe I workers of 
the plant. 

(b) Most advanced countries have, ., 
the Government JeveJ, reaffirmed their 
commitment to Duclesr power 
even after tbe Clteraobyl acddeot. 
However, it is reported tbat .. ODe or 
two countries, as a result or public de-
Mand. some nuclear projects hi ve been 
deferred. 

(cl Government is constaDtly ,,"' ... 
iDI safety of nuclear power ltatioDI aDCI 
baaed on abe .xpert tech",1 advice, 
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..... and operating practices at these 

.ations are iml'roved to ensure that 
accidents do Dot occur. With a view to 
further strenathen the safety procedures 
in Duclear plants all connected issues are 
beina re-examined. 

[Trtmlltlllo"J 

IDei ••• t. 01 'hefts in Delhi 

2904. SHR.f RAJ KUMAR RAJ : 
Win tbo Minister of HOME AFFAIRS be 
pleased to. state : 

Ca) the number of incidents of theft, 
wbicb took place under the jurisdIctIOn of 
various police Stations in DelhJ during 
1984-85 and 1985 .. 86 separatel.>'; 

(b) the value of the property stolen 
and tbe Dumber of persons killed JD c;aid 
iacidents of thefts and the number of 
penODS apprehended as also the q uaotuy 
of goods recovered by police; and 

(c) the steps being taken or propo,:,ed 
to be taken by Government to che"'k 
increasiDI incidents of theft and dacolty ? 

THB MINISTER OF ST A 1'.1£ fiN 
THE MINISTRY OF PERSONNa, 
PUBLIC GRI.EVA~CBS AND ,{t1iN--
SIONS AND MINISTER OF B:r MBt'1N 
THE MINISTRY OF HOME AJPMRI 
(SHRI P. CHIDAMBARAM): <,,111M, 
total number of thelts repor&ccl .... DeJWl 
Police during J984·85 and. 1985·86 ~.r ... 
under: r. 

Year No 
-- -- -------

1984.85 14,100 

1985 .. 86 Il.438 

(b) A Statement 19 liven below. 
(c) A number of steps have been taken 

by Delhi P(:~hce to control incideatl or 
tbefts and dacoity; such as increased loot 
and mobile patrolling, intensiye cbedda. 
of hotels and guest houses, postina of~Jtio. 
kets at vulnerable places, action against 
bad characters and known orimiuals, 
vigtlance at crowded places, iltatiatiaa 
extrenment proceedings .against Iluch 
CrImina s, appointment of Special PoI;ce 
Officers and inter-state/inter-distrlct crime 
review meetings. 

St&temeot 

Tbe details of the value of the property stoleD, the number of persons killed, the 
number of persons apprehended and the value of the quantity of loods recovered 
by Delhi Police arc as under : 

Vear 

1984-15 

1985-86 

Value of the 
property stolen 

(in Rs.) 

6,68,0 ,568/-

6,11 ,53,611/-

No of 
persons 
killed 

, .............. rltlea 18 proc-are.ent 
~.""""'tI .... foetllraias 

1tO.5. SHU NAllAY AN CHOUBEY: 
\lW11· .... Miaister of FOOD AND CIVIL 
IUIIPU .... pleased to. state : 

(a) w_It. GoverameDt have received 
ttpOl1l of aJJtaed malpractices and irr,-

No. of 
persons 
arrested 

1,788 

3,422 

Value of StoleD .... 
property RCO"" 

(in Rs.) 

2,41.80,289/-

2,95,33,034/-

gutarities in the rrocurement of arains and 
their distribution; aad 

(~) if so, the details thereor and rJa~ 
preventive steps proposed to b& ....... 
this reaard 1 
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THB MINISTER OF STATE IN 
THE MINISTRY OF PLANNING A~D 
MINISTER OF STATE IN THE MINIS-
TR.Y OF FOOD AND CIVIL SUPPLIES 
(SNRI A. K. PANJA): (a) and (b) The 
Ceotra. Government has. in the recent 
.... received no reports that in the 
procarement and distribudon of foodgraios 
there have been malpractices and Irregula-
rities. 

Adequate superVISIon is exercised at 
tbe procurement and distribution ·ccntres 
by tbe State and Central Governments, as 
the case may be. 

Soppl, of f.;)od Dlat.ri •• to dtfence 
forces 

1906. SHRI NARAYAN CHOUBEY: 
Will tbe Minister of DEFhNCE be pleased 
to state: 

<a) whether several complaints about 
snpply of sub-standard food materials to 
tb. Defence forces by contra(.tors have 
~ome to ligbt recently; 

(b) whether Government's· attention 
bas been drawn to a report published in 
tbe Sunday Weekly '13-19 July, 1956) in 
respect of alleged supply of sub-standard 
materials or food at (he FIeld SUPplY 
Depot in Panhola, Dibrugarh; and 

(c) if so, tbe corrective steps taken or 
proposed to be taken by Government in 
tbis r....-c! ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESE-
AR.CH AND EVIDENCE (SHRI ARUN 
SINGH): (a) Complaints about supply 
of sub.standard food materials to Defence 
Porces by contractora are occuionally 
received. 

(b) Yea, Sir. 

(c) Suitable procedure. exl., to ensure 
MIIa_aace or tbe quality of rations 
previded to tile Defeace Force.. Specific 
CO.plaiDt., when received, are inve,tj---. 

New dr ••• Ilaiter. lor Ceotral GO'fromeat 
emploJeel 

2907. SHRI SOMNATH RATH : 
SHaI H. B. PATIL: 
SHRI N. DENNIS: 
SHRIMATI BASAVARAJES· 
WARI: 
SHRI JAOANNATH PATT-
NAIK: 
DR. B. L. SHAILESH : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the Union Government 
propose to introduce new dress patterD for 
Central Government employee .. ; 

(b) if so, the detaifs thereof; 

(c) \\ hen it is likeJy to be enforced; 
and 

(d) whether the Union Government 
propose to rer~r It to the State Govern-
ments for their views In this regard ? 

THE J\tllNISfER OF HOME 
AFFAIRS (S. BUTA SI:NGH> : <a> There 
IS no propo~.1 to mtroduce any new dress 
pattern for Ccotrall Go\'crnment emp. o· 
yeos. 

(b) to (d) Do not arise. 

Opeoia, of Ilorale dfpotl at sab-
divislooal headquarter.ID Orissa 

2~8. SHRI SOMNATH RATH 
Will tho Minister of FOOD AND CIVIL 
SUPPLIES be please..! to state: 

(a) whether any proposal bas been 
sent to Union Government by tbe Orill. 
Government for isauiaa a directioD to tho 
Food Corporation of India to open storage 
depots at Sub-Divisional Headquarton 10 
facilitate delivery of stocks from F.e.l. 
lodown. in order to save tbe Corporation 
aDd tbe Orissa Government rrom thl 
burd. of adchdoul IUblid'y; a. 
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(b) if so, act ion taken thereon ? 

THB MlNrSTER OF STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): (a) A propo~al 

has been received from the Government 
of Orissa that the Food Corporation of 
India be ad vised to open depots in 16 
Sub-Divisions of the State in the Inle-

. arated Trihal Development Project areas. 

(b) The matter is under consideratIon 
of the Food Corporation of India. 

Hiab le",1 group to stu4y. Bangia esodus 

2909. SHRI SOMNATH RATH : 
SHRISATYENDRA NARA-
YAN SINHA: 

Wilt th' Minister oi HO\1E AFFAIRS 
be pleased to state : 

(a) whether Government ha\'e set up 
a High Level Study Group to study BaDp-Ia 
exodus; and 

(b) if so. the terms of reference of 
this Panel and when the report of this 
group is expected to he made a\ ailable ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVA'NCES AND PE~­
SIONS AND ~1INJSTER OF STATE I~ 
THE MINISTRY OF HO~tE AFFAIRS 
(SHRI P. CHIDAMBARAM) : (a) and 
(b) With a view to d~aling with the p~ot-. 
lem ot· infiltration from Bdngladesh Into 
India in an integrated manner and iD a 
JODI-term perspecth e an irter-ministerial 
Group of officers ha~ been appointed to 
undertake periodic re\ ic\\ s of measures to 
check infiltration into I ndia and suggest 
updating them when~ver consid~red neces-
sary. This Group will be of a rermJDent 
nature arid will meet periodically. . No 
other terms of reference have been given 
to it and the question \,( giving an} report 
by a specified dato does not dflSC. 

Ga.d ..... ' .... bauxite IDlaing project 

2910. SHRI K. v. SHANK.A~A 
GOWDA -: ·Will the PRIME l\UNlSTER 
bo pleased to $tat~ : 

(a) whether it i. a fact tbat .. 
Department of Environment is boldial. 
the Rs. 52.6 crore OandbamardaD bauafte 
mining project 01 Bharat Aluminium 
Company in Orissa; 

(b) if so, tbe reasoDs thereof; 

(c) whether the Department of Eo-
vironment gave provisional clearaace to 
Balco in 1983; 

(d) whether tbe project was to be 
completed .in 1985; 

(e) if so, whether as per latest fiaur_ 
the project is now likely to be completed 
in 1937; and 

(f) if so, the main reasons thereof aDd 
action Government propose to take to 
complete the project in time? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRf Z. R. ANSAR.I) : 
(a) to (c) Thi~ pr"ject was granted provi-
sional clearance ry the DepartmeDt of 
Er.vironment in 1982 subject to tbe condi .. 
tlon tbat a detailed Environmental 
Management Plan (EMP) to preveat/ 
mitigate adverse environmental impacts 
\\ould be submitted by DALeO. Detailed 
scrutiny of the EMP, however. showed 
that the project will have serious adverso 
environmental impacts. A final decision 
for environmental clearance of this projeCt 
is yet to be taken. 

(d) to (f) The completion schedule of 
the project can be worked out only after 
a decision is taken whether the project 
should be taken up. 

Umbrella aareeDleat with USSR 

2911. SHRI K. V. SHANKARA 
GO\VDA: Will the PRIME MINISTER. 
be pleased to state : 

(a) whether Union of Soviet Socia lilt 
R epubJic and the Association of lactiaa 
Eo,ineerinl Industry have reached an 
Umbrella aateement, 
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(b) if 10, whether it will also open up 
oppcJtfaDitletfor joint venture! on research 
aD .. Vilopment project; and 

(c) if so, the salient features of the 
qreoment and the time by which the 
qreemellt ia likely to be implemented ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND IN THE DEPART· 
MENTS OF OCEAN DEVELOPMENT. 
ATOMIC ENERGY, ELECTRONICS 
AND 'SPACE (SHRI SHIVRAJ V. 
PATIL) : (a> A five.year Umbrella Agree-
IDCDt OD Scientific and Techoical coopera-
tioa between the USSR and India was 
...... jo Moscow hi June 1986 by Deputy 
Chairman of tbe USSR State Committee 
for Science and Technology and President 
of tbe Association or the Indian 
EnJineeriaa Industry. 

(b) Tbe a,reement envisages joint 
reaearcb and development of new types of 
equipment and technologies. 

(c) The salient features of the Agree-
mem. include : 

Exchanae of delegations of 
speciaJ ills; 

Excbange of scientific & technical 
inrormation; 

Organisation of technical leet ures 
and conducting of symposiums & 
seminars; 

Conducting of tests of machines 
and materials, etc; 

Conducting of joint scientific and 
technical Research and Deve)op-
meot work; 

Other measures ror developi og 
closer cooperauOD in science and 
technology, as may be mutually 
.... eed upon. 

The praent ..... eemeat it valid for 
five Jeall upto 1991 41 

2912 SHill VJJAY N. PATIL: Will 
the MiDilter of FOOD AND· CIVIL'SUP. 
PLIES be pleased to state: 

(a> tbe current requircmeat or .... r 
in the cODntry; 

(b) whether Government bave ade-
quate stock of sugar to meet tbe requlr .. 
ments of both free sale and levy 'upr; 
and 

(c) action taken against the factories 
flouting the release orders issued by tbe 
Directorate of SUlar ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINI. 
STER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES 
(SHRI A .K. PANJA): Cal Tbe emmat-
ed requirement of suaar in me OOUDtry 
during tbe current 1985·86 seasoa is about 
8S lakh tonnes. 

(b) The prescot overall BUlat avala. 
bility In tbe country comprisin. lad ....... 
and imported sugar stocks is adequate to 
meet the requirement of iDteraal consump-
tion in tbe current sugar ,.ear 1985-86. 

(c) For the violations committed hy 
the sugar lactories for lapsiD, quaDliti .. 
against free sale retcaso order islued lor 
June 1979, prosecutioDI were initialJy Jau-
nched 00 a selective basi. apiaat ....;or 
defaulters throuah the CBI In 1980 0 •• 
of tbe IUlar factorie. -filed. Writ Petilion 
in tho Bombay Hiah CQurt cballeDli .. dae 
is!uancc of process by tbe Court 01 Judl· 
cial Mas_rate. In view of tbe Bombay 
HISh Court Judpneot da&ed 16.11.1911 
giveD in this case on erb ... 1 applica&ioD 
No. 1472 of 1980, &he prOleCutiou ..... t 
the fectoriea committiq. violaaioM 01 ttl. 
provisioDS of the order 4ated ida Yay, 1_ 
could not be launched. A Special Leave 
Petitjen ... iDst the uid, jadp.t ., 
Bombay Hiab Court ha •• 'ready beea filed 
in tbe SlIpremo Co"rt ."d ihe matter i. 
s.ubjudict. 
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M ••• I.dllre of V.C.RI 

2913. SHRI YASHWANTRAO 
GADAKH PATIL 

SHRIMATI 
SINHA: 

KISHORI 

Will the PRIME MINISTER be pleas .. 
ed to ltate : 

<al whetMr Government have decid .. 
de<! to Ifaot licences to private sector 
... afaCloriDa units for production of 
V.C.Rs; 

(b j if so, the details thereof; 

(c) if so, whether these companies 
lIave promised to bring tatest VCR tech-
DolOI)': and .. 

(d) if not, wbat other programme ii 
beinalauDched to manufacture VCRs with-
in tbe country ? 

THB MINISTER OF STATE IN THE 
MINISTRY Of SCIENCE AND TECH-
NOLOGY AND IN THE DEP'RT-
MBNTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SURI SHIVRAJ V. 
PATIL): (a) to (d) Government had 
ilt'lited applications for manufacture of 
VCRs/Veps trom interested entre-
prcDOun. Government proposes to issue 
iDdustrial liceocos ooly to such units 
wIricb are prepared to commit sizeable 
iD"stments for suitab e vertical integration 
witt. an accelerated pbased manufacturing 
ptOIfamme; aad which have the r~quisite 
i • .ballt capacity to keep pace With the 
c ........ technololY· Government has yet 
10 take a tinal decision in this regard. 

lis'" loa of Ceetral Ba,nu of 
1." ..... tloD 

2914. SKill YASHWANTRAO GA-
DRB PATIL: Will the PRIME MINIS-
TiD. 'lMJ pleased to state : 

<a) ._tIler GovcrD~ent propose to 

effect a major expansion of tbe Central 
Bureau of Investigation; anti 

(b) jf so, tbe details then:of aad &be 
the objective in view ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, l-u8Uc 
GRIEVANCeS AND PBNSIONS AiU> 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIltS (SHRI P. 
CHIDAMBARAM): <a> Goveroment 
have Dot taken a view as to whether tbere 
is need for a major expan!ion or the 
Central Bureau of Investigation. 

(b) Does not arise in view of answer 
to (a) above. 

AppoiDtmeot of co ... i.loal "'cr 
Com81iSli ODI of Iaqairy Ad, 1952 

2915. SHRI H. M. PATEL: Will tbe 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) the names of the CommissiOdS aDd 
the names of the Chairman of these Com· 
missions appointed durins tbe past .. 
years; (under Commissions of Inquiry Act, 
1952); 

(b) tbe names of t he Commissions, 
their date of appointment and the date of 
submission of Report; 

(c) the Dame of Commissions whose 
term lapsed and which failed to submit 
Report; and 

(d) the names of the CommssisoDs 
whose t;cports wero withheld either 'by 
Government or by an ordinadce issued b, 
President of India? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTRY OF STATE IN TIlB 
MINISTER OF HOME A'FFADt.'s 
(SHRI p. CHIDAMBARAM): (a> to (eI) 
The information is beina coIfeCtec1 aM' 
will be laid on the Table of tl* Hooa1e: 
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Ofl e.lploratf.8 la Antarctiea 

1916. SHRI CHINT AMANI JENA: 
Will the PRIME MINISTER be pleased to 
atate : 

Ca) whether any survey for oil explo-
ratioD bas been conducted in Antarctica; 

(b) if so, the details of tbe findings; 
aDd 

(c) the steps proposed/taken in this 
reaard? 

THE MINISTER OF STATE IN THE 
MINISTIlY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MBNTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATJL) : <a> No Sir. 

(b) Does not arise. 

(c) Under the Antarctic Treaty only 
buic pophyafeal and geo'o.icar surveys 
cu be UDdertaken. Pending the establish-
meat of an Antarctic mineral resources 
rep me, leological investigations are being 
carried out to determine potential areas of 
hydrocarbon resources. It is therefore 
too early to undertake survey for oil 
exploration. 

A ... IOr, Co •• ttce. r~ardiDI projects 
i.,lemeDta t ion 

2917. SHRI BRAJAMOHAN MO-
HANTY: WjJl tbe Minister of PRO. 
GRAMME IMPLEMENTATION be 
pleased to state whether any Advisory 
Committee hal been constituted to advise 
the Government reprdio& project cost and 
it. implementation and ji SOt details there-
of? 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A. B. A. 
GRANI KHAN CHOUDHURY): No, 
Sir. The Hon'ble Member', question 
PfetUmbb refen to tbe 'Advisory Council 
OD Project ImplcmeDtattoD' which ba. 
beeD let up for ... iltiol tb. Mini'tll of 

Programme Implementation in facklinl 
major issues concerniog project imple-
mentation and to advise on (a) improve. 
ment in project implementation systems 
and (b) orBanisationa) development. 

Testing of oil a before importing from 
abroad 

2918. SHRI MOOL CHAND ""AGA : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether arrangements exist to test 
the imported oils to check oil as to 
whether they are fit for human consump-
tion; 

(b) if so, details of tests made during 
the last three years with Dames of labora-
tories where tested; 

(c) whether any testing is done before 
imports; and 

(d) whether any consignment was 
rejected and if so, details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
~IINISTER. OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHR) A.K PANJA) : <a> to 
(c) The import contract signed by Stale 
Trading Corporation with foreign suppliers 
provides for the detaded quality and 
specifications. It is a'so provided that 
the oil should conform to quality and 
specifkations indicated. In the case of 
refiJ,.:J 0115, quality is fina as per samples 
drawn from ship's tanks at the time of 
loading and certified by surveyors/analysts 
nominated by buyers at tbe sellers ex-
pense. The arrangements exist to test the 
imported oils both at the loadins as also 
at the discharge port to check that oil IS 
as pcr prescribed ipecifications. In addi-
tion the Government have also provided 
for drawing of sampJes. analysis thereof 
from either laboratories of Public Health 
Authority or from different Government 
laboratories approved by them and clear-
ance of the oils for human consumption 
by Port Health Authorities who clear it 
froal tbe PF A Act anile beCore the customs 
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are permitted to discharge oil into land 
tank of the buyers. P.H.A. clearance is a 
most for refined as well as crude oils. 

(d) State Trading Corporation on its 
own rejected two consignments. In one 
case where the consignment by load port 
surveyors was not as per specifications, 
tllJ supplier waS asked to take back the 
cargo at his risk and costs and the 
material was replaced by the supplier. In 
another case where the material was found 
contaminated after Port Health Clearance, 
tbe State Trading Corporation disposed 
of tbe material to the soap manufacturer 
for industrial use and • he same was not 
allowed to be distributed to consume~ for 
direct consumption. 

Madras Atom ic Power Plant 

2919. SHRI MOOL CHAND DAGA : 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether it IS a fact that U OIt II 
of Madras AtomIc Power Plant was 
scheduled for commercial operation from 
31st March 198'; and 

(b) if so, has the operation started, 
and if not, the reasons thereof and the 
time by which it is expected to go into 
operation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMEN fS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) and (b) 
Unit II of the Madras At omlc Power 
Station has started commerci.ll operation 
from March 21, 1986. 

AR'orestatioD iD RajasthaD 

2920. SHRI MOOL CHAND DAGA : 
Will the PRIME MINISTER be pleased 
to state whether any afforestation schemes 
arc being implemented in Rajasthan; if so, 
dotails thereof? 

THE MINISTER OF STATE IN THS' 
MINISTRY OF ENVIRONMBNT lIMIt 
FORESTS (SHRI Z. R. ANSARI) :. Ye.. 
Sir. The scbemes of afforest.tloa ... : 

(i) Social Forestry inc udiDi Rural 
Fuelwood PlantatioD in ecolo-
,ically seDsitive Don-Himalyan 
areas; and 

(ii) Externall y Aided Social F orcstrJ 
Project (World Bank/USAID). 
These include farm forestry, tbat 
js distribution of se:dfiJIII lor 
plantation on private land, rais-
ing of community woodlotl aad 
strip plantations. A1f'orestatioa 
works are also undertaken uDder 
NREP, RLEGP, DPAP aDd 
DDP. 

WorkiDg of Moder. Food lad.mies 
Ltd •. 

292l. SHRI MULLAPPALLY RAMA· 
CHANDRAN: Will the Minister' or 
FOOD AND CIVIL SUPPLIES be pleased 
to state : 

(a) whether Government propose to 
start biscuit factories; 

(b) whether tbe units of Modern Food 
Industries (India) Ltd. have beeD rUBDi ... 
at a profit during tbe last two years; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THB MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA): (a) Modern Pood 
Industries (India) Limited, an uDdertakina 
of tbe Ministry, bas at present DO pro-
posal to set up any biscuit factory. 

(b) and (e) A Statement showiq profit/ 
loss in respect of diBerCDt UltS of the 
Company durin, 198] .. 84 aDd 1984-85 Ia 
liven below. 
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Statement 

s. No. Name of the Units 
----

Bread: 

1. Delhi 

2. Cochin 

3. Bombay 

4. Madras 

5. Banaalore 

6. Chandiaarh 

7. Indore 

8. Jaipur (including extruder food unit) 

9. Calcutta 

10. Hyderabad 

11. Ranchi 

12. Kanpur 

13. Ahmedabad 

14. Beverages Unit 

15. Maize Mill 

16. Edible Oil Plant, Ujjain 

17. Fruit Juice bottling plant 

1 AdmissioDS to NO.\_ 
2922. SHRI ANADI CHARAN DAS : 

Will the Minister of DEFENCE be pleased 
to slaJe tbe Dumber of admissions at the 
~ti9nal Defence Academy during the 
I~' three years and out of them the 
number of Scheduled Castes and Scheduled 
Tdba'l 

THE MINISTBR OF STATE IN THE 
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI 
A'RUN SINGH): During the last three 
Y8fd, 1910 boy. were admitted to tbe 
National Defence Academy. Ie would not 
be desirable, in public interest, to dis-
close details or caste compositioD of NDA 
pctct •. 

(Rs. in lakhs) 

1983-84 1984-8S 

<+> 111.23 (+) 99.62 

(+) 7348 (+> 71.43 

(+) 71.61 <+) 82.7' 

(+) 40.01 (+) 34.33 

<+> 39.83 <+> 2851 

(-) 15.50 (-) 6.30 

(-) 6.05 (-) 4.70 

<+) 1.18 (-) 7.23 

(-) 14.45 (-) 29.55 

<+) 11.27 (-) 3.31 

(-) 8.53 (-) 11.51 

(-) 6.26 (-) 15.46 

(-) 0.42 (-) 283 

(-) 19.88 c-) 22.58 

(-) 2.20 (-) 2.41 

(-) 29.78 (-) 52.59 

(-) 222S (-) 18.81 
--------

O.troDle of .eet '.11 01 SeJeatl8i: 
p •• ell 

2923. SHRIMATI KISHOR! SINHA: 
Will th~ PRIME MINISTER be pleased 10 
state : 

(a> whether the bilb level scieD1ific 
panels set up under the Gandhi-R"aao 
SCience aDd TecbnololY I niUaUve iD I Ddla 
and the USA bave held any joint meetinl 
durinl the la.t 12 mODths; 

(b) jf so, the del ails and outcome or 
the meetin •• and 

(c) if Dot, tb, realODI tb.eof' 



TIlE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART· 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
P~TJL): (a) to (c) Under the Indo.US 
$&T Initi~ive no annual meeting of the 
hiah level panels has been laid down. 
In early Jast year, an exchange of vie",s 
had taken place between some mem 'Jer" of 
tbe US Over View Panel and the I'ld;an 
SeAjor ScieJltists Panel, and the extension 
of tlJe Indo-US S&T Initiative had been 
s ..... e'ted. During the Prime ~Iintster's 
visit to US last year. this extensIon was 
jointly agreed to. A joint meetlOg of the 
two bilh level panel is tentatively sche-
duled for 25-26 September 1986. 

Weed tbreat to tiger reserles 

2924. SHRI P. NAMGY AL : 
DR. B. L. SHAILESH : 

SHRI SANAT KUMAR 
MANDAL: 

Will tbe PRIME MINISTER be 
pleased to state : 

<a> whetber Government are aware 
tbat "LaDlana camara" shrubs are posing 
a threat to tilers in reserve parks; and 

(b) if so, the steps proposed to pro-
t_t tiprs apinst tbis weed ? 

THB MINISTER OF ST ATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRf Z. R. ANSARI): (a) 
LaDtaDa is Dot a direct threat to fJgcrs 
However, siDce it is not preferred food 
plaDt species of tbe Wild herbivores, ItS 
IJ'Owth reduces to that extent the area on 
whlcb prererred species srow. To tbat 
exteDt, thererore, it has an adverse im-
.... OD tbe wild berbh'ores on which the 
tla.. feed. Lantana as yet, however, 
.,. DOt occupy the major portions of 
0lIl Datie .. 1 parks and sanctuaries. 

(b) Central assistance is provided to 
S_ Governmeat. for the management of 
... aUld... Dational parks and tiger 

reserves, which includes (unds ror the 
control of exotic \leeds. 

Engineering College by I.A.F. 

2925 SHRI V.S. KRISHNA IYBIl: 
Will the Mimster of DEFENCE be pleased 
to state whether there is any proposal to 
start an Engineering College by Indian 
AIr Force? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEA· 
RCH AND DEVELOPMENT (SHRI 
ARUN SINGH): Yes SJf. 

Help for Kerala Institute. for MariDe 
Research aod DevelopmeDt FaDd 

2926 SHRI MULlAPPALLY RAMA-
CHANDRAN: Will tbe PRIME MINIS-
TER be plea~ed to slate : 

(a) the number of Organisations and 
Institutes in Kerala which have received 
help during the year 19S5-86 from the 
Marine Research and Development Fund 
(MRDF) under the Department of Ocean 
Development; 

(b) the details of the quantum recei-
ved by each Institute/Organisation; and 

(c) the detaiis of this Research activi. 
ties of these Institutes and Organisations? 

THE ~fINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT~ 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL): (a) Three organisations in 
Kerala have received help during the year 
1985-86. 

(b) The Deparrment of Aquatic 
Biology & Fisheries, University of leerala 
has received Rs. 7,30.37t for three years. 
The Central Institute of Fishel'ies, Nauti-
cal and Engineering Training, Cochio Rs. 
15,000 and the Unhersity of Coobill Ra. 
10,000. 

(c) The grant for the University of 
Kerala will be utilised for • proJtc;t op 
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Ecology or marine fouting and woodborins 
organism along the coastal region. The 
Irant for Central Institute of Fisheries, 
Nautical and Engineering Training. Cochin 
was for a seminar OD Training and Educa-
tion for Marine Fisheries Management and 
Development and the grant for the 
Univer.1lity of Cochin was for a SemlDar 
on Mussel Watch Programme to monitor 
ocean pollution. 

Que.tionaaire 08 fuact:ooi og and 
utility of Super Bazar 

2927. SHRI HAFIZ MOHO. SIDDIQ: 
Will tbe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) wbethtr Super Bazar circulated a 
questionnaire amongst people visiting 
Super Bazar in May/June, 1986 soliciting 
information from public on a large number 
of points; 

(b) if so, number of people who 
filled in the qllestionnaire and the general 
reaction of the public about the utility of 
Super Bazar and its functioniog; 

(c) the roles assigned to the National 
Consumers Cooperative Federation, Super 
Bazar and Kendriya Bhandar and have 
these roles been achieved/adhered to fully 
or partly or are they Jacking in -any 
respects; 

(d) whether it is mandatory for Super 
Bazar and Kendriya Dhandar to buy all 
their requirements speciaUy of flce and 
pulses from National Consumers Coopera-
tive Federation and if so, are they buying 
tbese items from it; and 

(e) ir not, from whom are they buying 
tbese commodities with reasons for not 
buyio. from National Consumers Coopera-
tive Federation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTBR OF STATB IN THB MINIS· 
TRY OF FOOD AND CIVIL SUPPLIES 
(SHill A. K. PANJA): (a> lYea Sir. The 
Cooperative Store Limited (popularly 

known as Super Bazar), Delhi, with a 
view to know the reaction of the custo 
mers about its functioning and to invite 
their sugestions for improving the services 
being rendered by it, dec'ded to have an 
opinion porr through the qnestionnaire. 
The questionnaire was circulated anionlst 
tbe people and about 750 customers have 
filled it. Most of the customers have 
observed that, by and large, they are 
satisfied with the services being rendered 
by the Store particularly w:th regard to 
sale of laboratory tested food Items at 
reas~nable rates Certain sugge~tions for 
brIDging improvement in tbe qua1 ity of 
services of the store have also been given 
by some customers. 

(c) The maiR objective of the NatIonal 
Consumers Cooperative Federation is to 
provide supply support to tbe consumo:cs 
cooperatives as well as to r-:nder consul-
tancy services to overcome managerla I 
deficiency in the functioning of consumer 
cooperatives. In fu]111 ing these objectives, 
the National Consumers Cooperative 
Federation is making efforts in that direc-
tion to supply various essential Items to 
its affiliates. It has also set up full-fledged 
consultancy and promotional cell for 
giving technical guidance to consumer 
cooperatives for development of their 
management systems. 

The major objecllves of Super Bazar 
and Kendriya Dbandar are to provide 
quality products to consumers at reason-
able rates and to encourage fair trade 
practices. For attaining these objectives, 
both the Stores have set up about 14 ~ 
branches throughout the Union Territory 
of Delhi through whi~h they are supplying 
essential items to the general public at 
reasonable rates, maintaining their quality. 
with correct weighment. Thus the two 
Stores have succeeded in attaininl these 
objectives to a areat extont. 

(d) &. (e) It is not mandatory for Super 
Bazar and Kcndriya Dbandar to buy all 
Ibeir requirements specially of rice and 
pulses from Nationa) Consumers Copera-
lJve Federation of India Limited (NCCF). 
Howev~r. Super Bazar is procurina Its 
requirements of pulses from NCCF. and 
rice which is Dot available with NCCF is 
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procured from FeI and Haryana Agricul. 
tural Cooperative Marketing Federation 
(HAPED). The Super Bazar has also 
recently negotiated with Madhya Pradesh 
State Consumers Cooperative Federation 
for supply of pulses. Kendriya Bhandar 
has informed that NCCF was often not 
able to meet the requirements of the 
society in the past and the Society 
had per force to fall on other 
sources of supply to maintain the supply 
line from the wholesale market at com. 
petitive rates keeping in view the quality 
and demand of the customers. 

Dereservation of posts for SC and ST 

2928. SHRI SA YEO SHAHA-
BUDDIN: Will the PRIME MINISTER 
be pleased to state : 

(a) number of Class I, Class II and 
Class III posts under the Central Go\,eClJ-
ment In the reserved quota for scheduled 
Castes and Scbeduled Tnbes ~hjch were-
dereserved during 1983-84. 1984-85 and 
1985.86; 

(b) tbe reas\. ns for ~uch de-resena-
ti\)n; 

(c) whether they were filled with per-
sons belonging to the general category; 
and 

(d) whether corresponding number of 
additioral vacancies is proposed to be 
made available if and when sUitable can-
didates from Scheduled Castes and 

Scheduled Tribes possessioB mInimum 
qualifications become available? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS 
(SHRI BIREN SINGH ENGTI): <a) 
On the basis of tbe information available. 
a Statement showing the Dumber of vacan-
cies reserved fGr Scheduled Castes and 
Scheduled Tribes deresecved during 1983-
85, is given beJow. 

(b) and (c) The reserved vacancies 
were dereserved due to non-avaiiabJity of 
suitable SCs/STs candidates. The actual 
appointments are made by the Ministriesl 
Departments/Offices under which the 
vacancies occur and no statistics are 
centrally maintained by tbe Department 
of Personnel and Training in this reprd. 

(d) Alter dereservation the reserva-
tions are required to be carried forward 
to subsequent 3 recruitment years with 
provision for mutual exchange between SC 
and ST in the 3rd carryrorward ,ear. 
However, in case of reservations in pr0-
motion by selection from Group IC' to 
Group "B', within Group 'B' and from 
Group • B' to the lowest rung of Group 
'A', carry-forward of reservation is Dot 
permitted and mutual exchange between 
SC and ST can be made in the same year 
of recruitment. Reservations in such of 
the reserved vacancies for which suitable 
SC/ST candIdates do Dot become 8fti-
lable even after .pplyill8 the mutual 
exchange principle lapse. 

StaterneDt 

I 

Vacancies reserved for SC de-reserved 

Year Group 'A' Group 'B' Group 'C' 

1983 202 585 1744 

1984 199 393 1491 

1985 236 396 1788 
~ - -- ... - .. - ---.....---.....-
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Vacancies reserved for ST de-reservod 

Year 

1883 
1984 
1985 

Group 'A' 

167 
169 
t 72' 

E&elulloD of scleatl8e posts from purview 
ofU.P S.C. 

2929. SHRIiMADHAV REDOI : Will 
tbe PRIME MINISTER be pleased to 
state: 

(a) whether the Union Public Service 
Commission had been consulted before a 
decision about exclusion or scientific posts 
from the purview of the Commission was 
taken; and 

(b) if not, the reasons tht.refor ? 

THE DEPUTY MINIS rER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GR.1EVANCES AND PENSIONS (SHRI 
BIR.EN SINGH ENGTI): (a) No admi-
nistrative decision about exclusion of 
posts from the purview ot Union Public 
Service Commission is etrective unless the 
Union Public Service Commission (Exemp-
tiOD from Consultation) Regulations are 
duly amendej. Tile views of the Com-
mission have been invited in relard to 
exclusion of scientific posts in the scientific 
Departments. 

(b) Does oot ariFe. 

P.r~hale of Hl\18 Herme. from UK 

29'30 SHRI C. MAOHAV REDDI : 
SHRf E. A YY APU REDDY : 

Will the Minister of DEFENCE be 
pJeased to sta te : 

(8) whether HMS Hermes, which 
India agreed to buy from U.K. io April 
last has been inspecte'-\ in detail to assess 
the exteot of repairs and alterna tives re-
quired; 

lb) if so, whether repairs would be 
\ odertaken in U K. or io India; 

(c) what IS the time lIkely to be taken 
for the repair work; 

(d) the number of Navy persoDnel 
trauferred from 1. N. S. Vikraot to air-
craft carrier Hermes; aDd 

239 
359 
&124 

- ------------

(0) the total Dudlber or pctnodllCl • 
quirod to maD tbe aircraft canter Her-
mes? 

THE MINlS-tER. OF ST ATE IN 
THE DEPARTMENt OF DE'SNCE 
RESEARCH AND DEVELOPMttttT 
(SHRI ARUN SINGH) : (a> Ves, Sir. 

(b) In U.K. 

(c) About 7 mODths. 
(d) NOD~ 

(e) About 1400 persobnel. 
Raislgg of a4dltioaal ... ror .1MI.trt. 

and .arieal .... _.. 

2931. SHRI RAN-JIT SINOR 
GAEKWAD : Witl tbe Minister of 
PLANNING be pleased to s .. to : 

(a) whether Centre proposes to raise 
an additional sum of Rs. 10.000 crores to 
increase the Seventh PJan outlay to It •. 
40,000 crores 10 meet tbe need. of ID· 
dusrries and agriculture; and 

(b) if so, how tbis additional amount 
is proposed to be ra sed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SVPP· 
LIES (SHRI A. X PANJA): Ca) There Is 
no such proposal under CODsjderation of 
the Government. 

(b) Does not arise. 
Dlreet reer •• t I.A.S. O.ten 

2932. SHRI E. A YY APU RBDDY: 
win tbe PR.IME MINISTER be ple.sed 
to state: 

<a> tbe total number of direct recrui-
ted ) .A.S. officers workin, in the UoiGn 
Government and in the sorvice 01 tbe 
Sfates; 

(b) the number of promot ... to the 
I.A.S. cadre from tbe State Su'Yk:f!a; 

(e) the perctutl.e of I. A. S. Ollcers 
directly recruited aad tbose allOtted to 
serve in tbeir own St.t_; aad 
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(d) whether I.A.S. Officers working 
in S.lttos otber than tbeir own are req uired 
to learn .the IIDluaao of the State to which 
they are allotted to serve? 

THB MINISTER. OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GlllEVANCBS AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TllY OF HOME AFFAIRS (SHRI 
p. CHIDAMBARAM) : <a> Central 
Deputation: 719 

States 2967 
(b) 863 

(cl Thirty-six percent of directly 
recruited officers have been allotted to the 
States of their domicile. 

(d) Yes, Sir. 

Deploymea t of para military forces 
I_ West BeDpl aad Tripara 

2933. SURI PRIY A RANJAN DAS 

MUNSI: Will tbe Minister of HOMB 
AFFAIRS be pleased to state: 

(a) the number of times Governments 
of West Benlal and Tripura 10.t 
assistance of para military forces to main-
tain Jaw and order durin. 1983-84 to 
1985-86; and 

(c) the details of Battalion deployed 
in various places time-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) and (b) The 
Government of West Bengal and Tripara 
have made requests from time to timo for 
deployment of para military forces. In 
accordance with the requests, the number 
of coys of para military forces provided 
to the Governments of West Bengal and 
Tripura during the period from 1st April. 
1983 to 31st March, 1986 is given in the 
statement below. 

StatemeDt 

Deployment or para-military forces in West Bengal and Tripura during the period 
from 1·4·1983 to 31-3.1986 

Name of Name of Year & No of coys No. of coys No.orcoys 

State Force Month deployed on deployed on deployed OD 

semi-perma- law & order Jaw. order 
nent basis duties inclu- duties 

on law and ding static connected 

order duties guard witb Assom-
including duties on bly/Lok 

static guard temporary Sabha 

dutfes. basis. elections. 

1 2 3 4 S 6 

1983 

West Benaal CRPF April 8 

May a 

June 8 

Ju1y I 

Ausust 8 
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I 2 3 4 5 6 

September 10 

October 8 
~ 

November 8 

December 8 5 

19M 

January 8 , 
February 8 

March 9 

April 9 

May 8 

June 9 

July 10 

AUlust 10 

September 10 

October 10 

November 10 

December 10 14 (Lok 
Sabha 

elections) 

WEST BBNGAL CRPF I_ 
January 10 

February 8 

March 8 

April 10 

May 10 

June 8 

July 8 

Auanat 11 

September 11 

October 11 - -
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1 2 3 4 5 6 

November 8 

December 9 -
1986 

January 9 - -
February 9 

March 9 

1983 

Tripura CRPF April 20 -
May 20 -
June 20 

July 24 -
August 24 -
September 21 

October 20 

November 21 

December 22 

1984 

lanuary 22 

February 24 5 -
March 23 -
April 23 - -
May 24 9 -
June 24 , 
July 29 -
AUlust 29 -
September 29 -
October 29 -
November 29 ... .... 
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1 2 3 4 6 

December 24 11 (Lot 
Sabba , 
elections) 

1'85 

January 24 5 

February 24 3 

March 33 

April 33 

May 36 

June 31 -
July 36 

August 36 

September 30 

October 30 

November 30 

December 30 

1986 

January 30 

February 36 

March 36 -
1983 

West Ben,.l BSt: April - ~ 

May 6 -
June S -
July -
AUlust -
Septembor -
October -
November - -
Decombel - - .... 



1 2 3 4 5 6 

1984 

January 

February __, 

March 1 

April 1 

May 

June 1 

July -
August 

September 1 

October 1 

November 1 

December JI (Lot 
Sabha 
Elections) 

1985 

January 

February 

March 1 coy + 
2 Pis. -

April 

May -
June -
July -
August 2 Pis -
September - -
October 1 PI. -
November -
December - ... 
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1 2 3 4 5 (; I_ 
January 

February 1 

March 1 

1913 

Tripura BSP April I 

May 

June 

July 

August 

September 

October 

November -
December 

1984 

January 

February 

March 

April 

May , -
Jun. S -
Ju), 2 -
AUlust 2 

September - -
October - 1 -
November 2 -
Docomber 6(Lok 

lab" 
.lectlOll) 
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I 2 3 4 S 6 

1985 

January 5 

February S 

March S 

April S 

May 5 

June 2 

July 

August 

September 

October 

November 

December 

198~ 

Tripura BSF January -
February 

March 

1983 

Weat Beapl Assam Iliftes 

April 

May 

June 

July 

August 

September 

October 

November 

December 

1984 

January 

febrU8Q' - .. 
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1 2 3 4 5 6 

March 

April 

May 

June 

July 

August 

September 

October 

November 

December 6 (Lot 
Sabba 
electioDs) 

1985 

January 2 

February 

March 

April 

May 

June -
July 

August 

September 

October -
November 

December 

1986 

January 

February 

March - -



I 

Tripara 

2 

Assam 
Riles 

IRAVANA IS 198I (S.4X.4J 

3 

1913 

April 

May 

JUDe 

July 

AUlust 

September 

October 

November 

Decemltcr 

1914 

Jaaury 

February 

March 

April 

May 

Ju •• 

July 

AUJust 

September 

October 

November 

December 

1915 

January 

Februaiy 

March 

'April 

"',tt •• ..., •• 
6 

-
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1 2 3 

May 

June 

July 

AUlust 

4 s 

2 

2 

6 

Septomber 

October 

November 

December 

1986 

January 

February 

March 

{TrtlUl.tiollj 

fCare of •• pIiDI. 
~M. PROF. CHANDRA BHANU 

DeVI: Will the PRIME MINISTER be 
pleased to state : 

(a) wbether in tb~ absence of proper 
care of tbe saplings planted during "van-
mabotsava" organised every year their 
,rowtb bas become doubtful; and 

(b) tbe steps proposed to be taken 
by Government to ensure proper care of 
the .plinp planted ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIR.ONMENT AND 
FOR.ESTS (SHRI Z. R. ANSARI): <a> 
Plaotation dUrin. Vaa-Mabotsavas IS done 
by indivldua1s, institutions like schools and 
coli _It State and Central Government 
Departments and public sector undertake 
in .. , iadustry, coop§ralives, villa8e com-
DluDities and Voluntary A,cneles, on 
private as well as public land. The pOSe 
sibiHty of doubtful Irowtb on public land 
caDDOI be ruled out, due to factors like 
illadequate \Vaterinl arr_nlements, unex-
pectecl drouabt, Jack of teoclDI, larae. 
acaIc browIiDI by cattle aDd lack of con-
trol over Jopplaa. 

(b) Tbe plaatin. of GOp·brow .. ble 

species, adequate trench mounding and 
other protection meac;ures are some of the 
steps suggt.sted by Government to ensure 
protection of saplings. Individual owner-
ship of tree through Farm Forestry and 
Tree Plantation Schemes should also result 
In proper care of the saplings planted, The 
involvement of Voluntary AgenCies, Youth 
Groups and Mahila Mangal Dais, as also 
the concept of social fencmg by commu-
nity efforts IS also sought 10 be promoted. 

Approyal for construction of roads In 
Almora, U.P. 

2935. SHRI HARISH RAWA T : Will 
the PRIME MINISIER be pleased to 
Slate 

(a) thc names of the roads In Almora 
district of Uttar Pradesh for the construc-
tion of which proposals have been received 
by his Ministry durang the past two years 
till date for accord 109 approval; and 

(b) the names of the roads in regard 
to tbe construction of wbich tbe necessary 
approval bas been given and tho reasons 
for not accordlDa approval to the constru-
ction of the remain ina roads ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS1SIUU Z. LANSAlU): <a> 
IIld (b) A Statement is aivtll below. 
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CO •• tra~tiOD of _are'oaaes'. Almora 
alief Pitiaoraaar. dl.trld. 

2936. SHRJ HARISH RAWAT: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether warehouses with a capa-
city 01 more than 5000 tODnes for storinl 
foodlrains procured. would be coestructed 
for supplyina it in Almora and Pitbora-
prh districts of Uttar Pradesh; and 

(b) whether action for acquis1tion of 
land and starting construction of these 
warehouses bas been started and if so, 
tbe details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUpp-
LIES (SHRI A. K. PANJ A): <a) The 
Food Corporation of India proposes to 
construct storage capacity of SOOO tonnes 
eacb at Pitboragarab and Almora for 
storage of foadgrains 

(b) The Corporation is in the process 
of selecting suitable sites at these two cen-
tres. Land acquisition proceediogs 
would be initiated after the sites are 
selcctf'd. 

SUC.f .ills fUftDing ia loss 

2937 SHRI HARISH RAWAT: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state the 
number of sugar mills in Uttar Pradesh 
runDina in )OS8 and the assistance 
proposed to be liven to the State Govern-
ment for modernisation of these mills and 
also to avoid Josses in these mills? 

THE MINISTER OF STATE IN 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI .. 
STRY OF FOOD A'ID CIVIL SUPP. 
LIES (SHRI A. K. PANJA): The Gov. 
ernment do not maintain Profit and Loss 
Accounts in respect of sUlar mills in 
Uttar Pradesh wbicb are mainly in tbe 
private or co-operative sector. 

Uader the Supr Development Fund 

RuJes~ 1983, State Government. are aot 
elilibJe for asaistance for the modenai .... 
tion of . mills. Alai,tanco caD, however. 
be provided under the same rulea to .... ' 
factories appJying for sanctioD of lou for 
the purpose of suprcaDe development ID 
tbeir command areas aDd for tbe purpose or 
modernisation/rebabilitatioD of tbeir pleDt 
and machinery, whicb should help tbem 
to a~oid losses substantially. 

{Enlilsh] 

CODlumption/product.o. 01 .... ' •• 
1915-86 

2939. SHRI BIRINDER SINGH: 
Will tbe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

Ca> the total consumption roquire-
ment of sugar in the country durin. 1985-
86; and 

(b) the total production of IUpr 
during 1985-86 in the couatry ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPUES 
(SHRI A. K. PANJA): (a> The .tima. 
ted total consumption requirement of lupr 
durin, tbe 1985-86 SUlar year is about 8' 
Jakh tonnes. 

(b) Tbe estimated domestic produc-
tion during 1985-86 seaSGO (October-5ep· 
tember) may be around 69 lath tonoes. 

With the openinl stocks of about J'-
Jakh metric toos as on 1.10.198'. and 
with tbe above indigeoous production aad 
available Imported suau, GoverDlDCDt 
have more thaD adequate atoeks to meet 
the internal cODsumption requirements of 
1985.86 sUlar yoar. 

Delore I'atloa fa Nortla ..... , 

2940. SRR! PRIY A R.ANJAN DAS 
MUNSI: Will the PlUMB MINISTBR 
be pleased to state 

(a) "beth. Goveromtnt aro ••• re 
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that the entire ecological balance is now 
a! ,~take in Tarai and Dooar's area of 
North Bengal due to the major 
deforestation for the last one decade and 
Jack of initiative for social forestry; 
and 

(b) If so, the steps Government pro. 
pose to take in this regard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI) : 
<a) 429.265 ha. of forest lands in the 
State of West Bengal have been diverted 
for non·forest use under the Forest (Con-
servation) Act, 1980 since 25.10.1982. The 
State Government have reported that 
there has been no other disforestation. 
However, National Remote Sensing Agen. 
cy reports indicate that forest cover has 
depleted over an area of 1864 square kilo-
metre during the period 1972-75 to 1980-
82. 

(h) Doring the Sixth Fjve Year Plan 
period 3188 seedlings were planted in West 
Benla), and in 1985.86, 115 lakh seedlings. 
The target for 1986-87 is to plant 1400 
Jakh seedlings. 

Labour eDgaged in rODstrll ction cud 
malDleDaDce of Border Roads 

2941. SHRIMATI D.K. BHAN-
DARI: Win the Minister of DEFENCE 
be pleased to state the total number of 
labourers wbo are engaged for maintenance 
and construction of border roads by Bor-
der Roads Organisation; State-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEA· 
R.CH AND DEVELOPMENT (SHRI 
ARUN SINGH): As on 30.6.1986, 82, 
761 casual labourers were engaged for 
maintenance and construction of roads iu 
ladla by Border Roads Organisation. 
State/UnioD Territory-wise break-up of 
canal labourers is as under :-

State/Union 
Territory 

Assam 

Arunachal Pradesh 
(U.T.) 

Andaman & Nicobar 
Islands (U.T.) 

Bihar 

Jammu & Kashmir 

Maharashtra 

Himachal Pradesh 

Uttar Pradesh 

Punjab 

Sikkim 

Rajasthan 

West Bengal 

Haryana 

Tamil Nadu 

Tripura 

Nagaland 

l\'1anipur 

Mizoram (U.T) 

Meghalaya 

[Translation] 

Number or casual 
labourers emplo-
yed. 

2206 

1209' 

878 

2014 

14288 

468 

7171 

1935 

6OS7 

7219 

128S 

54 

6 

1137 

5789 

5777 

76(i/ 

2691 

Total: 82,761 

Defed in Dhruy. Atomic Reador 

2942. SHRI SHANTI DHARIWAL : 
Will the Prime MiDister be pleased to 
state : 
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(a) whether any basic defect bas beeD 

detected in tbe deai&D of Dbr,",a Atomic 
Reactor; 

(b) if so, the steps taken to rectify 
the defect, so far; 

(c) whether Government propose to 
completely change its desi,D; and 

(d) if so, the details thereof and if 
Dot, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART. 
MENTS OF OCEAN DEVELOPMENT, 
ATOM1C ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL): (a> & (b) No Sir. However, 
durinl test irradiation of nuclear 
fuel. aD essestial part of Dhruva '. 
eDgiDeeriog experiments, wear on the alu-
miDlum claddinl of the fuel pins was expe-
rienced. As a result, the fuel clampiDg 
bas been modified. 

(c) No Sir. 

(d) Does not arise. 

[English) 

Ma •• fact.rllll of compater fermi.al 

2943. KUMARI PUSHPA DEVI: 
Will the PRIME MINISTER be pleased 
to state: 

<a) whether Department of Electro-
nics proposes to manufacture a computer 
terminal tbat receives five Indian langua-
les; 

(b) whetber computer terminal is 
proposed to be masuraetured In collabo-
ration with some private companies; 

(c) what are the five JaDgua,es that 
caD be displayed ill that computer termi-
DBI; ud 

(d) the details of the proaramme 
aDd reaction of Government iD tbi' 
reprd ? 

THB MINISTBR·OP STA'tS IN THB 
MINISTR Y OF SCIBNCB AND TBCH. 
NOLOGY AND IN THB DEPAaT-
MBNTS OF OCEAN DBVELOPMENT, 
ATOMIC ENERGY, ELBCTRONICS 
AND SPACE (SHRI SHIVItAl V. 
PATIL): (a), (b) and (d): Depart-
meDt of Electronics (DOB) had sponsored 
a technology development project at IDdiaa 
Institute of TecbbololY (lIT), Kanpur 
to develop a Graphics and IDdian· Script 
Based TeJminaI to provide input aDd out. 
put facilities in Indian Scripts on Compu-
ters in tbe country. The technotolY deve-
loped under this project was recently trans-
fered to six Indian Manuracturers. Dep,art· 
ment of Electronics does Dot propose to 
manufacture tbis terminal on its OWD. 

(c) At present this terminal can sup-
port the foUowinl Iodian Scripts: 

DevanaBari, Tamil. Telulu, Beopli 
and Assamese. However, tecbno)ou 
used for providing input and output facili-
ties in tbese scripts can be easily adopted 
to cover all the Indian Scripts. 

Preser".tioD of oora aD. fa_ 

2944. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIY AR: Will 
the PRIME MINISTER be pleased Co 
state: 

(a) whether the Plannina Commission 
proposes to step up tbe prOll'amme for the 
preservation of ftora and fauna under tbe 
forestry programme; 

(b) steps taken in this relUd iD Kra-
nataki!: and 

(c) the details thereof? 

. THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHill Z. R. :ANSARI) : (8) 
Yes, Sir. 

(b) To step up the proaramme for 
preservation of flora aDd fauu Dnder for-
estry. Its. 6,200 lakhs ba ve been allocated 
to ICarDataka State duriq Seveatb Five 
Year Plan compared to ... .3075 laths 
aJlocated durio, Sixth Plan. 

(c) The details aro"aiv •• 10 tlle State. . 
ment below. 
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State •• at·1 

Stltement livinl details of agreed outlay of Seventh Fivo Year Plan under 
forestry pro&ramme in Karnataka State. 

SI. No. Development Programme 

I. 
2. 

3. 

4. 
s. 
6. 

7, 

Direction and Administration 

Education and Training 

Survey of Forest 
Resources 

Social and Farm Forestry 

Communication and Buildings 

Investment in Public Sector 
and Other Undertakings 

Environmental Forestry and 
Wildlife: 

(8) Wildlife 

l b) Zoological Parks ~ 
(c) Other Expenditure 

Grand Total : 

Re,lew of f.rther cootiDualion in 
• eniee 

2945. SHRI MOUD. MAHFOOZ 
ALIKHAN: Will tbe PRIME MINIS. 
TER be pleased to state : 

<a> whether the National Physical 
Laboratory follows the same rules as ob-
taiD iD GoverDment 01' India in regard to 
review of cases of persons who bave attai-
Ded tbe ale of SO years for their further 
continuatioD in service; 

(b) if so, whether these rules are 
followed uniformly; and 

(c) if not, the reasons therefore? 

THE MINISTER OF STATE IN 
THB MINISTRY OF SCIENCE AND 
TBCHNOLOGY AND IN THE DEPAR.T .. 
MBNTS OF OCEAN DEVELOP· 

Seventh Five Year Plan (1985.90) 
Agreed Outlay (Its. in lakhs) 

10.00 

17.50 

75.00 

4899.75 

140.00 

55.00 

257.50 
70.00 

675.25 

62,00.00 

MENT, ATOMIC ENERGY, ELECTRO. 
NICS AND SPACE (SURf SHfVRAJ V • 
PATIL): (a) Yes. Sir. 

(b) Yes, Sir. 

(c) Does not arise. 

Plao to boost Bi oteela-oloD' 

2946. SHRIMATI D.K. BHAN· 
DARI: Will the PRIME MINISTER 
be pleased to state : 

<a> whether Government have a plan 
to boost tbe Biotechnology proarammes 
during tbe Seventh Plan; and 

(b) if so, tbe quantum of outlay pro-
posed for tbe purpose, State-wise '1 

THE MINISTER OF STATB IN 
THE MINISTRY OF SCIENCS AND 
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TECHNOLOGY AND IN THE DEPART. 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL>: <a> Yes, Sir. 

Jlshing infrastructure facilities in R&D 
institutions in different parts of the coun· 
try. State-wise and programme-wise 
out'ays are given in Statement.! 
below. The ~te-wise S&T butlay 
for the Sevent Plan period are given 
in Statement-II elow. The Department 
wiJ) promote the establishment of R&D 
based manuCacturing units in the areas of 
vaccines, immunodiagnostic, cattle breed-
ing improvement through embryo transfer 
technology and tissue culture based im-
provement of economically important 
crops in various States in the next Seventh 
and Eighth Plan period. 

(b) The Government formed Depart-
meDt of Biotechnology on February 27, 
1986 with a mandate to act as a nodal 
point for biotechnology programmes in 
the areas of agriculture, health, energy, 
ecology and environment, in terms of pro-
moting R&D establishment of manufac-
turing units and training manpower requi-
red for thrust area through research insti. 
tutions and universities in various States. 
Programmes are also under way for estab-

Statement-I 

State-wise outlays proposed Cor Biotechnology programmes during 
Se\enth Plan. 

(Rs. in Crores) 

SI. Name of Name of Ploject & Outlay Total 
No. the State Institution 

1 2 3 4 5 

1. Andhra (i) Animal House Facility at 2.01 
Pradesh National Iosu. of Nutri-

tion, Hyderabad. 

(ii) Polypeptide & Otlgonucleo- 0.85 
tides at Centre for Cellular 
& Molecular Biology, 
Hyderabad. 

(iii) Bio-informatics Centre at 0.93 
Centre far eeHuar & 
Molecular BioloSY, HYderabad. 3.79 

2. Delhi (i) Blue Grcen Algal Facility at 1.24 
Indian Agricultural Research 
Iostt. New Delhi. 

(ii) PJant Tissue Culture Facility 2.96 
at National Bureau of Plant 
Genetic R.esources, New 
Delhi. 
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1 2 3 4 

3. Karn.taka 

(iii) Oligonucleotides at Centre 0.23 
for Biochemicals, Delhi. 

(i v) Bio-informatics Centre at 0.93 
Nationallnstt. of Immuno-
olgy, New Delhi. 

(v) Bio-Informatics Centre at L 0.'3 
Jawaharlal Nehru University, 
New Delhi. 

(vi) Oligonuc1eotides & Peptides 0.20 
Synthesis at Delhi University, 
Delhi. 

(vii) M.Sc./M. Tech. (Biotechno- 1.09 
logy) at Jawabarlal Nehru 
University New Delhi. 

(viii) M.Sc./M. Tech. tBiotechno- 0.53 
logy) at Indian Insft. of 
Technology, New Delhi. 

(ix) M.Sc./M. Tech. (Biotechno- 1.31 
logy) at Indian Agri. Resea-
rch Instt., New Delhi. 

(x) M.Sc./M. Tech. (Biotechno- 1.20 
logy) at All India Instt. of 
Medical Sciences, New Delhi. 

(xi) Restrjction Enzymes at Centre 0.13 
for Biocbemicals, Delhi. 

(xii) Biocid-S Project at Malaria 
Research Centre, Delhi. 

(i) Animal House 
Indian lostt. 
Baoplore. 

Facility at 
of Scioncc, 

0.01 

O.l! 

(ii) Oliaonucleotides Synthesis 0.80 
ladian Instl. of Science, Dana-
lore. 

10.'" 



I 

4. 

5. 

2 4 

(iii) Bio-lnCormatics Centre at In- 0.93 
dian Instt. of Science, 
BaDlalore 

(iv) Post-Doctoral (BiotechnololY) 1.07 
at Indian Instt. of Science, 
Banlalore. 

(v) VAX Computer at Indian 
Instt. of Science, DaDlolore. 

0.98 

YMuasbtra (i) Animal Tissue/Cell Line Faci- 3.77 

Gujarat 

lity at Pune University. Pune. 

(ii) Bio-Informatics Centre at 0.93 
PaDe University, Pune. 

(iii) M Sc./Y. Tech. (Biotechno. 1.16 
logy) at Pune University, 
PuDe. 

Civ) M.Sc./M. Tech. (Biotochno- O.S9 
101Y) at, IndiaD I05tt. of Tech-
nology, Bombay. 

(v) Copper Leaches Projoct at 0 16 
Mabarashlra Association 
lor CultivatioD of Science. 

(i) M Sc./M.toch. (BiotechnoiolY) 0.98 
at M.S. Univ. of Baroda, 
Baroda 

(i) Microbial Culture Collection 
Facility at Instt. of Microbial 
TcchnoloaicaJ, Chandiprh. 

3.00 

(ii) Biochemical EDII. Pilot Plant 3.49 
Facility at Iliitt. of Micro-
bial TechnololY. Chandiaarh. 

(til) Bio-Iaformaticl Ctatre at 
IAltt. of MlcrobiaJ Techno-
101)'. ChaodJprb. 

0.93 

5 

3.93 

6.61 

0.98 
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7. 

I. 

9. 
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2 3 

Tamil Nadu (i) M.Sc/M. Tech. (BiotecluaolOlM) 
at Madurai Kamaraj U"Y. 
Madurai. 

(ii) Biocide-S Project at AnDa 
Univ. Madras. 

(iii) Bio-Informatics Ccntre at 
Madurai Kamaraj Univ. 
Madurai. 

Uttar Pradesh (i) An:mal House Facility at 
Central Drug Researcb Instt. 
Lucknow. 

(ii) M.Se/M. Tech. (Biotechno 
logy) at Banaras Hindu Uni-
versity, Varanasi. 

(iii) MoSc./M. Tech. (Biotocbno-
logy) at Indian Veterinary 
Research IIMtt., lzat ..... 
UP. 

West Benlal (i) M.Sc./M. T echo (Biotecboo-

logy) at Jadavpur University, 

Calcutta. 

(ii) MoSe./M. Tech. (Biotechno-
logy) at Indian IDlft. or 

Technology, Kherapur. 

(iii) BiG-Informatics Centre at 
Bose InsU., Calcutta. 

UParadation of Faciljties at user Centre 

UparadatiOD of Facilities at user univenities 
(covenae of States to be decided) 

."". .... _. J'IIIf. 

4 

1." 

0.01 

0.93 

2.11 

0.98 

1.07 

1.10 

3.15 

0.99 

0.62 

0.93 
2.54 

2.'70 2.70 

0.43 
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... .,. •• Deft.o,.eat 

Shon.Term Traioina Coune 1.00 1.00 

- Natioaal/Overseas Alsociateships 7.00 1.00 
(partidpatioDI of iDltitutioDS in various 
Statea Invited tbrouah advertisements in 
leadinl Newspapers) • 

• aD U ••• 'actlll'lq Ualt. 

(Proposal at initial stqes when States 24.00 24.00 
participation Dot decided). 

Grand Tota) 776.42 

Stat_eat-II 
1 2 

SAT outlay for all States and Union 
Ttrritoriel for the SeYeDth Five Year Madhya Pradesh 650 

Plan period. Maharasbtra 200 

Seventh Plan Out- Manipur lay. (1985 .. 90) 200 -----
ltat./UTI SAT Proarammes Melbalaya 150 

(Rs. in lakhs) Nagaland 80 

1 
2 

Orissa 216 

ita- Punjab 400 

Andbta Pradesh 610 Rajasthan 344 

Assam 300 
Sikkim 22 

Bitau 300 
Tamil Nadu 450 

Gujarat 450 

HarY-
165 Tripura 200 

HbDIGIiaI Prad.b 100 Uttar Pradesb 1000 

JIIDIDU A Xashmir 100 West Beopt 320 

~b 200 
Total IJS7 

'~ .. 1a 1700 
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1 

1.11110. Terrltorltl 

AttN Island 

Arunachal Pradesh 

Chandiprh 

Dadar & Nalar Haveli 

Delhi 

Goa, Daman tl Diu 

Laksbadweep 

Mizoram 

Poadicberry 

Total 

Graad Total 

2 

26 

12 

20 

14 

56 

110 

2S 

10 

36 

309 

2947. SHRI SUB HASH Y ADA V : 
Will the Minister of PLANNING be 
pleased to state : 

Ca) whetber State Government of 
Madhya Pradesh bas approached the 
Union Government for the allocation or 
Rs. 6000 crores for the completion of 
1746 incomplete small and medium irriga-
tioD projects in the State; 

(b) if so, whether the request has 
aiDee been examined; and 

(c) the time by which financial assis .. 
taDee Is llkely to be liven to Madhya 
Pradesh to complete the projects? 

THE MINISTER OF STATE IN THE 
MlNlSTR.Y OF PLANNING AND 
YINlSTBR. OF STATE IN THB MINIS-
TRY OP POOD AND CIVIL SUPPLIBS 
(SHIll A. K. PANJA> : (a) No, Sir. 

(b) aDd (0) De Dot adsc. 

Import of Yeletabl. on 

2948. SHRI MOHANBHAI PATEL: 
Will the MiDister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) tbe quaotity of veptable 011 im. 
ported duriDllast three years, year-wl .. ; 

(b) whether private sector is permitted 
to import vegetable oil; 

(c) if so, the names of those units aod 
the quantity of vogetable oil imported by 
each unit during the above period; 

(d) wbetber it is a fact that tbe im-
port aDd the present productiOD of vese-
table oil in the country could Dot meet 
tbe demands in the country and if 10. 
what is the Government's poDcy in repro 
to tbe import' of veaetable oil duriJla the 
year 1986-87; and 

(e) the methods adopted to distribute 
vegetable oil amolllst the States aDd the 
vanaspati manufacturers in the cooutry? 

THE MINISTER OF STATB IN 
THE MINISTRY OF PLANNING AND 
MINISTER. OF STATE IN THE MINIS. 
TRY OF FOOD AND CIVIL SUPPLIES 
(SURI A. K. P ANJA): (a> Tho import 
of edible oil durilll the last three oil yean 
(November-October) is as under-

Oil Year 

1983·84 

1984-85 

1'85-86 

Qty. imported 
(in lakh tonnes) 

16.34 

13.68 

S.lS (Provisional) 

(Nov. 8S-June, 86) 

(b) No, Sir. 

(c) Docs Dot ariso. 

(d) There Is a lap betWCOD. tho daaaad 
for .u tb, availability ef iDtIiaeaoua oIL 



This gap is partly met by imports. The 
quantum of edible oil to be Imported is 
decided by the Government from time to 
time, teepinl in view the availability of 
iodisenous edible oils, availability of for-
eign exchaDle and other related factors. 
It is too early to estimate the quantity to 
be imported during oil year 1986-87 
(November. October). 

(e) The allocation of imported edible 
oils to States under Pub1ic Distribution 
System Is made on month to month basis 
keeping in view certain factors like prices 
of indigenous edible oils in tbe open 
market, availability of indigenous edible 
oils etc. Further responsibiJity for distri. 
bution to consumers is of the State 
Government. 

The vanaspati industry is allocated im· 
ported edible oils on tbe basis of their 
average monthly production achieved dur-
ing the preceding quarter 60% regular 
al1ocatioD at tbe rate of Rso 11.S00/·PMT 
and 20% commercial anocation @ Rs. 
13,fX'IJl ~ PMT is being given to them OD 

the basis of their production at present. 

LunchluR of sis serle. lei elUtes 

2949. SHRIMATI JAYANTI PAT. 
NAIK: Will the PRIME MINISTER be 
pleased to state : 

(a) the scbedule date of launching the 
six series satellites of the INSA T system; 

(b) wbether tbe launching of the six 
aeries satellite bas been delayed; 

(c) if so, the reasons for the deJay; 
and 

(d) the date when it is expected to be 
launched '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THB DEPART. 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENER.GY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL): (a) There ate DO ·six leries 
lIIte1fltcst ia tbe INSAT System. 

(b) to (d) Do not arise. 

Prod.ctio. 01 anas and a.m •• ltl.a. 
I. prl,ate seeter 

29SJ. SHRI K. MOHANDAS: Will 
the Minister of DEFENCE be pleased to 
state : 

(a) whether Government have decided 
to allow production of arms aod ammuni-
tions in private sector also; and 

(b) the reason for tbe chaoae ·in tbe 
policy with regard to the manufacture of 
arms? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO. 
DUCTION AND DEFENCE SUPPLIES 
(SHRI SUKH RAM) : <8> No, Sir. 

(b) Does not arise. 

ParliameDt Session fa So.th 

2951. SHRI M. RAGHUMA REDDY: 
SHRI MANIK REDDY : 

Will the Minister of PARLIAMEN. 
TAR Y AFFAIRS be pleased to state : 

<a> whether it is a fact that (or several 
decades there has been a demand to hold 
a Session of Parliament in South; 

(b) if so, \\hetber Government pro-
pose to consider tbe matter afresbi and 

(c) what are the difficulties in the way 
of holding such a Session in South ~ 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND FOOD AND 
CIVIL SUPPLIES (SHitl H. K. L. 
BHAOAT) :i(a) Yes, Sir. 

(b) and (c) At present, tbe Oaftra-
ment il Dot thiDkin, of holdin. any Parli.-
ment Session .... de Delhi. 
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2t5!. SHlU U. H. PATEL: Will the MiD.'" of HOMB AFFAIRS be pleased 
to state : 

<a> the details of sanction of freedom 
fiabters pension cases from districts of 
Balaar, Vadodara, Surat, Ahmedabad of 
Gujarat State and Dadara Nagar Haveli 
d1l1iDa 1.1.8S to 30.6.86; 

(b) how many applications have been 
received cluring tbe above period from the 
above districts of Gujarat; 

(c) when a decision is likely to be 
taken on pending cases; and 

(d) tbe details of total number of 
freedom 6ghters who are getting freedom 
fiabterl pensions in each districts of 
Oujarat? 

THE MINISTER OF HOME 
AFFAIRS (S. BUTA SINGH) : (a) 
Record of sanctioned cases is not main-
tained district wi~e However. during the 
period from 1.1.1985 to 30.6 1986, pension 
hu been sanctioned in 29 cases from 
GUJarBt State aod in ooe case from 
Dadra Nagar Haveli. 

(b) The last date for submission of 
applications UDder the Central Scheme 
.at 31.3.1982. The applications rece:ived 
after tbe prescribed date are treated as 
deJa,eci and tbeir details are not main-
tained. 

(c) Tarpt date or 15th August, 1~86 
haa been Iud for disposing of all pendlDg 
appliqatioDs received before 31.3.1982 e~­
cept those having some special features 
and. for this purpose, special efforts are 
beiDa made and special steps taken. 

(cD Tnl 30.6.1986, pension has been 
...-i .... 10 3419 cases from Gujarat 
811, .. · 

",'tl •• Aa. •• , • 

Jaw ... of AI ... Rifle. kille. It, 
i .... ... 

2953. SHRI P. K. THUNGAN: wm 
the Minister of HOME AFFAIU be 
pleased to state: 

(a) whether six jawans of Asaam 
R dIes were killed recentJy by insUlFDts 
in Tirap District of Arunachal Pradesh; 
and 

(b) what steps are proposed to check 
such incidents in future ? 

THE MINISTER OF HOME 
AFFAIRS (S. BUT A SINGH): (a) 
Yes, Sir. During an encounter between 
NSCM underground and Assam Riftes 
party at village Tengman, Manmao Circle 
(Tirap District) on 4/5th July, 1986, 6 
ja wans of Assam Rifles were killed. 

(b) The para-military forces havo 
been placed at the disposal of the U.T. 
Administration. Vigil on the borders baa 
been increased. The U. T. Administration 
bas been advised to utilise the provisiona 
of the Terrorists and disruptive Activities 
(Prevention) Act, 1985 to curb the acti-
vities of extremists. The 'disturbed area" 
belt on the Indo-Burma border has been 
extended from 5 kms. to 20 kms. in 
Nagaland and Arunachal Pradesb to check 
the IDfiltratlon of extremists. The intelli-
gence set-up in the region has been geared 
up to effectively deal with extremist ole. 
ments. 

ExtensioD of disturbed area belt 08 
Indo-Barma border 

2954. SHRI P. M. SAYEED : Will 
the Minister of HOME AFFAIRS be 
pleased to refer to the reply given te 
Unstarred Question No. 5884 OD 9 April. 
1986 regarding insurgency in North Ealter. 
region and state : 

(a) whether the extension of the dis-
turbed area belt on the Indo-Burma 
border bas proved effective to control aad 
deal witb the extremists and their activities; 

(b) whetber the decisioB reaucIiIrt 



the extension has been reviewed as re-
quested by tbe NallJand and Arunacbal 
Pradesh Governments; and 

(c) tbe latest position roaardinl con· 
trolliq of insurgency in the North-
Eastern Resion ? 

THE MINISTER OF HOME 
AFFAIR.S (S. BUTA SINGH): <a) 
Since the disturbed area belt on tbe Indo-
BlU'lDa border was extended to 20 Kms. 
only In October, 1985, it will be too 
early to judae the etrectivcness of tbe 
measure. 

(b) Yes, Sir. 

(c) Memorandum or Settlement on 
Mizoram has broulht about a peaceful 
IOlution to the two-decade old Mizoram 
problem. During tbe year (upto 1.8.1986). 
51 NSCN personnel have been arrested 
by Security Forces and 24 surrendered. 
Thouab there has been some increase in 
the activities of NSCN, the activities of 
Meitei extremists in tbe last three months 
have decreased. So also, tbere bas been a 
downward trend in the activities of the 
TNV in the last three montbs. 

P.blie represe.tatiYea 10 Program •• 
Imple.eefatioD Com •• flees 

2955. SHR.I VUOY KUMAR Y ADAV: 
Win the Minister of PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whetber involvement of Public 
representatives In Proaramme Implemen-
tation Committees in different States are 
not efFective; 

(b) if 10, wbether Government bave 
any uniform plan to involve public re. 
presentatives and political parties in 
Proaramme Implementation Committees 
at tbe lower level more dectlve1y b, aivinl 
more powers to such Committees; and 

(c) it so, tbe details thereot? 

THE .. IMISTBR OF PROGR.AMME 1M. 
PLEMENTATION (SRRI A.B.A. GHANI 
~RAN CHOUDHURY): (a) to (c) The 

States/Union Territories have beeD advised 
to let up mODi totiq aad implemeDtllioR 
committe. for the 2O-Point Proaramme 
at Stat.. District and Block Jevel.. It 
was alao suaosted that in the Di'\rict 
and Block level committees, Members of 
Parliament and of State Lealslatures 
(irrespective or their Party aftiliations) 
and nOD-official people's representatives 
iDCludina representatives of minorities 
sbould be appointed. AccordJnl to the 
information available almost all the States 
have se t up such committees. Tbe fact 
tbat the States have been advised to 
appoint Members or Parliament & of State 
LeaisJatures (irrespective of tbeir Plrty 
afIiIiations) sbows that the Government bas 
foil owed a uniform policy in tbis reprd. 
These Committees are meant for monitor. 
ina tbe implementation of tbe Programme, 
and there is no proposal under considera-
tion to aive tbese Committtes more 
powen. Precise information about wbe-
tber involvement of public representatives 
in these Committees is effective or not, is 
Dot available. 

I.tldeat or a.ake bite i. Deihl Zoe 

2956. S8RI AJOY BISWAS: Will tbe 
PRIME MINISTER be pleased to attte : 

<a) whether attention of Goveromeat 
baa been drawn to tbe incident of snake 
bite to the Director of National Zoolo-
,ical Park Delhi while savina tbe lives 01 
IioDs there; and 

(b) if so, tbe steps proposed for tbe 
safelY apinsl lucb proressional risks faced 
by penoDDOJ in various services viz. 
alricuhure iDstitutes, universities, forest 
and wHdhte departments, etc. ? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SURI Z. It. ANSARI) : (a) 
Yes, Sir. 

(b) Aati·venia serum bas to be pro. 
perly stored aDel requires a doctor to 
admiDister it to the affected persoD. The 
serum will have to be atoreel i .. appro-
priate hospitala ad II • s_kNit, dOlI 
occur, the dectecl perIOD would ba .. to 
be tat .. IlpoditiouaJy to .ach 1l00pital •• 



Pe.dlDI casel of freedom fighters 
fro. A.dbra Pradesh 

2957. DR. T. KALPANA DEVI: 
Will the Minister of HOME AFFAIRS be 
pleased to states : 

<a) the number of applications of 
Freedom Fighters from Andhra Pradesh 
pendiDI sanction; 

(b) how many were disposed off dur-
in. the last six months; 

(c) likely date of disposal for the re-
maininl cases; and 

Cd) the number of freedom fighters 
distributed pension District-wise? 

THE MINISTER OF HOME 
AFFAIRS (S. BUTA SINGH): (a) 
As on 30.6. i,986. 3301 applications were 
pending for disposal from Andhra Pradesh, 
including 2291 cases that have been re-
ferred to Hyderabad Special Screening 
Committee. 

(b) From 1 1.1986 to 30.6.198\ total 
of 1628 cases of freedom fighters from 
Andbra Pradesh were disposed of. 

(c) 15th August, 1986 has been fixed 
u taraet date to process and finalise all the 
pending applications and t for this purpose, 
special efforts are being made and special 
steps taken. As regards cases referred to 
Commitlee, the same will be fina1ised on 
receipt of its recommendation. 

(b) Till 30.6.1986, pensions has been 
sanctioned in 7632 cases from Andhra 
Pradesh including cases recommended by 
HJderabad Special Screening CO'llmittee. 
R.ecord of sanctioned cases are maintained 
oDI, State.wise and district-wise break up 
I, not maintained. 

De,e)op.eDt or North Bengal region 

29.59. SRRI PRIY A RANJAN DAS 
MUNSI : Will the Minister of PLANNING 
be pl •• ed to state : 

(a) whether he is aware that five dis-
tricts of North Bengal name I" Weal 
Dinajpur, MaIda, Coochbehar, JaJp~ 
and DarjeeliD~ have laged far behind ia 
the installation of industrial units duri ... 
all the Fiye Year Plans so far which hal 
caused serious imbalances in the economie 
growth there; 

(b) whether specific proposals from 
West Bengal Government to provide 
special consideration for industrial develop-
ment in that region have been receiyecl 
by the Union Government; and 

(c) if so, the details thereof and action 
taken thereon? 

THE MINISTER OF STArE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THB MINIS. 
TRY OF FOOD AND CIVIL SUPPUBS 
lSHRI A. K. PANJA): (a) It is true 
that five Districts of North Benpl referred 
to by the Hon. Member are not u in-
dustrialised as rest of the State. However. 
North Bengal has essentially an .0-
based economy. Therefore, it would IIOt 
be appropriate to say tbat any imbalaace 
has been caused in tho economic arowtb 
due to lack of industrialisation. 

(b) and (c) The Districts of Coocb-
behar, Jalpaiguri, MaJda and D~ 
have been classified as 'No-Iadultry' 
Districts under Category 'A' aDd West 
DinaJPur as Category 'C'. All the five 
districts are eligible for various subsldle. 
and concessions applicable to backward 
districts. This should promote tholr in-
dustrialisation. 

The State Government bad macIe • 
proposal for setting up a sphmiaa mill 
with 25,000 spindles in West ~. 
This was approved and the mill ....... 
commissioned. During finalisadoD 01 tM 
7th Five Year Plan, the State Govera-
ment proposed an agro-basecl iDdUlb)', to 
be set-up in North Benpl. This has beea 
included in the 7th Five Year PIa ... 
suitable outlays are being provided ia the 
Annual Plans. In addition to tllis. a 
number of projects are takeD up bf Dat-
jeeliDS Hill Area uader .. para .. ..., 



p_. of SUI Area Develoa,ment. Th• 
~ are . fundad partly by tbe 
-- Piim and partly from the Special 

HUI NU Suti Plan 
(Approved Outlay) ----------

Central AuJ1t1nee. Tho outlays for tb0 

Hm ')\re& Slllb flu 11a.d ' tht · ind:ultria I 
component tbmaor .are••· UDIINI'-

Industry Compcnent 
(Ap"'ovtd) Out:IQ. 

Special State .. Total Special State Total 

Fifth Plan 

Sixth Plan 

Central Pl1n 
Assistance Flow 

30.46 

44.SS 

9.21 

9.50 

18.84 33.90 

49.71 80.17 

71.41 12.2.98 

14.SO :U.11 

13.68 23.18 

Bluts ia Dtlht, · 

2960. SHRI BALASAHEB VIK.HE 
PATIL : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a). the . daaU1 of blasts occurred 1n 
DilUai , siDc;e . 1 May. 1986 includiq tho 
QQIIII, of blut, the number of people 
~-.ud .injuror.i io each blul and loss 
mcmncl;. 

Oil) ,dMtaelion tabD by Goveroment 
ltatml the number of cuJprltl t&Ua into 
cmtocl:, and action taken qaimt them; 

(~-. tNrt adioa tabs/pro,OMd to 
•klilliM .-.,.._ plll,dicul1d1 in · anu 
w1lilillt.ii8'U#a ud r ...... arJi locat-4 .. ., .. 

(dt' ~ tllere i1 a propoul to 
lllllil': i-...i Dita ud · factoria from .. , ....... ~ 

(e}.)t,so ... tk ...... Uaereof,1 witb 
1Ji"1lll,I.UJIN .• to "Td Mialr U111 1 

Cenual Plan 
A111istuce Flow 

2.14• 4.os• 
4.48 

.5.12 

1.08 

I.IS 

9.S2 

12.96 

2.61 

2.25 

3.15 

3.40 

THB MINISTER OF StATE IN TBS 
MINISTR. Y OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER. OF STATE IN THB MINIS· 
TJlY OF HOME AFFAIRS (SHIU P. 
CHIDAMBARAM) : (a) Only one 1a1 
cylinder blast toot place due to chemical 
reaction in the pressure ch.amber of a 
castiq machine in Tri Nqar. Deihl on 
13.S 198' .in which.. 4 peno.a.s were tilled 
and 1 qured. Property worth abont Rs. 
6S,009/-was damq~. 

(b) A ca111 FIB. No. 109 daa..,d.,13.S. 
1986 u/a 337/427/'J04-A IPC. at PS .Law~ 
reaee Road. was re,istered in this reprd. 
No arrest.has beeu made so far u tbe 
perJOQ .in,olv•. the owner of the faQtory. 
also died JD the bJQ&. 

(c) to (e) The , dnfc perspective 
Dftrelopmwt Pin Delhi-DI propo,e to 
shift'· industries tut lftl ,·incmn.patible in 
naidential areas to conf ormiDI · Int.I in a 
pb&Nd manner. [T,_,.,,_, 

SJdr••--··· .... · lffa. SHU.JtAJ DJIMAB.laM -: wm 
tbeMiniltwof-OBPIINC!tbe p._.. .. *° 
date: 
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(a) the total number of skirmishes
00 borders of the loss the country during
1983-84, 1984-85 and 1985·86 and of life
and property, if any, as a result thereof;
aod

(b) tbe steps taken to check the
frequent skirmishes on borders?

THE MINISTER OF STATE
IN THE DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH): (a) There has
been no skirmish on our borders during
1983·84. However. there have been a few
incidents during 1984·85 and 1985-86. It
would not be desirable to disclose details
in this regard.

(b) Flag meetings at the local Com-
manders' level are held. as also contacts
at higher levels both in Army Head-
quarters and through diplomatic channels,
are made, to defuse a situation as and
when the need arises.

{English}

Detection of foreigners in Assam

2962. SHRI BHATTAM SRIRAMA
MURTY:
SHRI ABDUL HAMID :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the detection of foreigners
In Assam in terms of' the Assam Pact is in
progress;

(b) the number of cases investigated
and whetber investigation is in progress as
per the records of the State Government;

(c) whether the State Government of
Assam requested the Union Government
10amend the Lllegal Migrants (Determina-
tion by Tribunals) Act, 1983; and

(d) if so, the reaction of Union
Government thereto?

11
o

MINISTER
(S. HUTA

OF HOME
SINGII) : (a)

(b) According to the State Govern.
ment, 678 enquiries have been completed
in respect of foreigners who came to Assam
between 1.1.66 and 24th March, 1971 (both
days inclusive) while the number or en.
quiries completed upto 30th JUDe, 1986
in respect of the foreigners who I:amo to
Assam on or after March, 25, 1971 is 7660.

(c) Yes, Sir.

(d) The proposal submitted by State
Government for amendments to the 11I.1
Migrants (Determination by Tribunals)
Act, 1983 is under consideration.

Number of Infiltrators, terrorists alld
smugglers killed and arrested OD

Pakistan border

2964. SHRI P. NAMGYAL: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) the number of infiltrators,
terrorists and smugglers killed in encoun-
ters with our security forces and number
of such criminals arrested on the Indo-
Pak borders in Rajasthan, Punjab and
Jammu and Kashmir from January to
July, 1986 separately;

(b) details of arms seized from them;
and

(c) steps taken to check infiltration
along Indo-Pakistan border?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL. PUBLIC
GRIEV ANCES AND PENSIONS AND
MIN[STER OF STATE IN THE MINlS·
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b) The in-
formation is being collected and will be
laid on the Table of the House.

(c) The security forces on Indo-Pak
borders are on alert. Measures taken for
strengthening surveillance along Indo-Pak
borders include: strengthening of B5F,
establishing additional border out-posts,
construction of observation posts towers
and providing increased mobility to berde.r
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patrols aDd equipping BSF with sophisti-
cated equipmeDts to cbeck infiltration. 

Fr"'o. I_ter. ,easioD s cales from 
X.ra.taka 

2965. SHill NARSING SUR Y A· 
WANSHI : Win the Minister of HOME 
AFFAIRS be pleased to state: 

(a) how many cases of freedom 
~ters for tbe Pension have been received 
ID 1984-SS. !98S.S6 upto June, 1986 from 
Kamataka State and Bldar District in 
particular; 

(b) bow maDY of them had been dis-
posed of; and 

(c) reaSODS for delay in settling the 
remainiDI cases ? 

THE MINISTER OF HOME 
AFFAIRS (S. BUT A SINGH): (a) to 
(e) The Jast date of receipt of appli~ation 
from freedom fiabters under Swauntrata 
Sainik Samman Pension Scheme, ] 980 was 
31.3.82. Applications received a.ter that 
date are considered as delayed, and their 
detai1. are Dot maiptained. Deiay in sub-
mission of applications is condoned only 
if tbe application is accompaD;ed by official 
evidence of sutferiol. Such cases are very 
few. 

However, approximately' SOO applica. 
tioBS from tbe Karnr taka r( sion of former 
State of Hyderabad which includes the 
District of Bidar who participated in 
Borclcr Camps have been received after 
31.3.1982. These cases are scrutinised hy 
the Hyderabad Special SCl :cning Com-
mittes wbo have been authorised to 
recommend condonation c( delay in 
..,uiae caSCI. Tbe Committee bas so rar 
recommended sanction of pen ;ion in 109 
01 aucb cases. Remaining cases in this 
cateaol')' will be disposed of as soon as 
recommendations of the COllJmittee are 
received. 

Atforestatloa In Ker.l. 

2.966. SHill SU.R.ESH KURUP: WiJl 
tbe palM. MINISTER be plea,ed to 
Itate : 
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(8) the percentaae of forestry in Kerala 
as compared to other States; and 

(b) the steps beinl taken to increue 
the percentage of afforestation in lCerala '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): <a) 
The percentage of forests to tho ICOlra· 
pbicaJ area in Kerala is 24.18 as alaiDst 
the Indian average of 22.7. 

(b) A World Bank ass=sted social 
forestry project is under implementation 
in Kerala State. It envisages a physical 
target of 85300 hectares during the period 
1984-90 with a total outlay of Rs. 599.1 
lakhs. 

Central assistance for setting up 
capital of Har, ••• 

2967. SHRI P. M. SAYEED : Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Haryana Government have 
sought fiDancial as~istance to build the 
State capital; and 

(b) jf so, details thereof and reaction 
of Government thereto? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF STATES (SHill 
GHULAM NABI AZAD): (a) and (b) 
No formal request in this behalf has been 
received from the State Government. 
However. the report of Sbri Justice Ven. 
kataramiah Commission says tbat the 
Government of India should bear the cost 
of acquisition of Jand and its development, 
for the capital city of Haryana and also 
• be cost of construction of Government 
buildings necessary for a capital and tbat 
jf tbe total cost exceeds Rupees two 
hundred crores, the Government of India 
may recoup tbe excess expenditure by sale 
of sites in tbe Capital Project Area. The 
suggestion made by the Commission will 
be considered at tbe appropriate time. 

Iisue of foraec1I •• lar.tloa clear •• ee 
eertltleat • ." tr.,e) •••• ele. 

2968. PROF. K. V. THOMAS: Will 
the Minister of HOMB AFFADtS be 
pleased to state : 
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Ca> whether Government are aware of 
certain travel agencies issui ng forged im-
miaration clearance certificates; 

(b) if so, what action is taken against 
luch a,encies; and 

(c) how many such cases have 
occurred in Kera]a ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): (a) to 
(c) Information is being collected and will 
be Jaid on the Table of the House. 

Pattern of consumption expenditure 

2969. SHRI NARAYAN CHOUBEY : 
Will tbe Minister of PLANNI~G be 
pleased to state : 

(a) the pattern of total consumption 
expenditure for various expenditure groups 
according to the latest avai1ab!e data; 

(b) how does the data compare with 
that for the preceding years; 

(c) whether inequalities in consumption 
increased over the Sixth Plan period and 
at the end of the first year of Seventh 
Plan; and 

(d) jf so, measures proposed to be 
taken by Government to redu:e these in-
equalities ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 

Inequality measure 1977-78 

MINISTER OF STATE IN THE MINIS .. 
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): (a) The latest 
available data on consumer expenditure 
relates to the period January-December, 
1983 collected by the National Sample 
Survey Organisation (NSSO). The State-
ment-I giving the distribution of popula-
tion by monthly per capita expenditure 
classes and the average per capita expen-
diture in different expenditure sroups is 
given below. 

(b) NSSO presently collects data on 
consumer expenditure every five years. 
Therefore, no data on the subject was 
collected during the year preceding to 
1983. The data prior to 1983 was collected 
in 1977·78. A Statement-II giving com-
p:uable data to the 1983 data (as given in 
Annex-I) is given below. It is not possible 
to make a realistic comparison of the data 
on the above two points of time due to 
price rise in the absence of appropriate 
price deflators for different expenditure 
classes. 

(e) The two points of time for which 
available data are available do Dot fan in 
the Sixth Plan The latest availabJe data 
also do not relate to the first year of the 
Seventh PIa.1. From the available data 
the inequalities in consumption could be 
measured by (i) the share of the 
h)west J 0% and the top 100" 
of the population in the total con-
sumptiun, and (ii) the concentration 
ratios. The two sets of figures are given 
in the following table: 

1983 

------- ----
Rural Urban Rural Urban 

1. Share of population 

(i) Lowest 10~~ 3.5 3.3 3.8 3.S 

top lO~'~ 28.5 28.2 24.5 26.8 
(ii) 

Concentration ratio 0,34 0.35 0.30 0.33 
2. 
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These iadical' tbat tbere ba. been 
eome decrease in tbe consumptiOD in-
equalities durio. the period under re· 
fereace. 

(d) Reduction in poverty aDd inequa-
lity baa beeD tbe basic objective of plaDo-
iDi. The Seventb Piau provides, for 
maoy poverty alleviation programmes 
maiDly by way of transferrinl of assets 
and skills and providin. employment in 
the alack seasons of tbe year, lucb as 
tbe Intelratec1 Rural Development Pro-

lram ... (IRDP), tbe Nadonal Rural 
Bmplo)'IDenl Proaramme (NREP). and 
Rural Laadleu BDlploymoat GuarUdee 
Proaramme, (RLEG p). The Gldail for-
mula for aUocatlon of contral a.taoce 
for State plaas was modified in AUlust, 
1980 with a view to incteUinl the 
woiahtago of assistance to the lesa deve. 
loped States to enable them achieve luter 
development, faster reduction in poverty 
ratio and improve tbOlr per capita income 
aDd thus reduce economic disparity. 

S. teDleat·1 

- Anne" a:::T r.(:lied to in answer to Lok s'"ilm.r" 
~Unst.iled Ouestion !~o. 2'159 ClUe fot aDS.er on 0:8:1'986 

Estimates of per capita consumer expenditure (P. C. E.) for 30 days and 
per«otase of periODS by P.C.E. classes for NSS 38th round (Jan-Dec •• 983)-

All India. 

Per capita RURAL URBAN 
expeaditure .-___._.__._, __ --.-------
classes Consumer Percentage Consumer Percentale 

(Rs.) expenditure of perSODS Expenditure of persons 
in RI. (0.00) in Rs. (0.00) 

1 2 3 4 S 

0-30 24.86 0.92 21.92 0.21 

30--40 35.84 2.47 35.81 0.51 

40-SO 45.44 5.11 45.70 1.40 

50-60 55.24 7.90 '5.54 2.93 

60-70 65.17 9.69 65.25 4.92 

70-85 77.40 15.24 77.41 9.52 

85-100 92.27 13.64 92.53 10. 4 

100-125 111.58 16.99 112.00 17.17 

125-150 136.56 10.00 137.1' 13.13 

150-200 171.14 9.78 171.96 J6.31 

2:»-250 221.'2 3.96 222.64 8.75 

250-300 272.12 1.11 273.01 5.19 

300 & above 437.34 2.4' 452.05 9.32 

AUc ..... 112.45 100.00 164.03 100.00 
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~bDex.-II '."'Ad tQ ia a.Qswer to T ok Salah. Ua.ta"ed 
.QueatioD No. 2969 due ror answer OD'S 1986 

Estimates of per capita expenditure (p. c. e.) lor 30 days and perccntase of 
persons by p. c. e. classes for NSS 32nd rouud (July 77-June 1978)-

All India. 

Montbly per RURAL URBAN 

capita expendi- --_ ..... ..-.------- --------..... -~ 

ture classes Average per Percentage Average per Percentale 

capita of popu· capita of 

expenditure lation. expenditure population 

(Its) (Rs) (Its) 

1 2 3 4 5 

0-10 4.57 0.19 4.46 0.14 

10-15 13.16 0.46 12.64 0.12 

15-20 17.80 1.21 17.93 0.34 

20-30 25.87 8.24 26.06 2.59 

30-35 32.56 7.21 32.67 3.00 

35-40 37.59 B.33 37.58 4.25 

40-50 44.94 17.24 45.16 10.87 

50-60 54.80 14.90 54.89 12.23 

60-70 64.66 11.46 64.88 11.37 

70-10 74!168 8.12 74.77 9.95 

10-100 88.82 9.80 89.13 14.'9 

100-ISO 118.82 8.82 120.56 17.43 

150-200 170.27 2.21 170.95 6.62 

2.GO-300 489.50, 1.74~ 238.75 4.35 

519.75 2.03 
3OO.t above 

68.89 100.00 96.15 l00.GO 
All cla.ses 
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IDclusloD of employees of scientific 
stall' uDder CeDtra) Admhl;strative 

TrlbuDal 

2971. SHRI MANIK REDDY: Win 
the PRI ME MINISTER be pleased to 
state : 

(a) whether Central Administrative 
Tribunal was set up wjth the intention of 
providing speedy justJce to all Central 
Government employe .. s; 

(b) whether employees of I.e.A.R., 
I.C.M.R., C.S.LR. have been brought 
under tbe pun· lew of Central Administra-
tive Tribuna); and 

(c) if not, reasons tbereof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSOl'NEI., PUBLIC 
GRIEVANCES & PENSIONS (SHRI 
BIREN SINGH ENGTI) : (a) Yes, Sir. 

(b) and (c) The AdmInistrative Trjbu-
nals Act, 1985 provides for the extensIOn 
of the jurisdiction of the Central Admmis-
trative Tribunal over the employees of 
organisations like the I.e.A.R.t t~e 
I.C.M.R. and the C.S.I.R. by issue of a 
notification by the Central Government. 
A notification to that effect will be IssueJ 
as soon as the Central Admmlstrative 
Tribunal which was establIshed only 
recently is ready to take on the adJltlonal 
work. 

Cbild "·elfare Institutions 

2972. SHRI MOOL CHAND D<\GA: 
Will the Minister of WELFARE he pleased 
to state: 

<a) whether Government are a\\'are of 
Child Welfare Institutions receiving large 
aid from Union Government an~t also 
various International Organisation but 
not SpendJDg them on Child Welfare; 

(b) if so, the detalls thereof; and 

(c) what action has been taken against 
the Institutions and the amount of aid 
received by them from Government of 
lodia and International Oraanisatlons 
durin, the last tbree years ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : <a> No, Sir. 

(b) Does not arise. 

(c) Under the Centrally Sponsored 
Scheme for the Welfare of Children in 
Need of Care and Protection, the araDts 
are channeJised through tbe State Govern-
ments/Union Territory Administrations 
and tbey are expected to inspect the 
organisations. When reports against any 
of such Organisation is received, appro-
priate action is taken. During the Jast 
three years 19 organisations in receipt of 
the grants under the above mentioned 
scheme came to adverse notice and further 
flow of funds was stopped by the State 
Governments. Total amount released to 
the~e organIsations durmg the last three 
) edrs is not readily available. 

Pollotio n caused by oil reftneriel 
and oil industry 

2973. SHRI SRIBALLA V PANI-
GRAHl: 
SHRI N. DENNIS: 

\ViJl the PRIME MINISTER be 
pleased to state: 

(a) the efforts made to protect, pre-
serve and jmprove the environment, main-
tam the ecological balance and contain 
pollution to the minimum level for preser-
vmg the industrial and agricultural health 
of the peopJe of country; 

(b) whether It is a fact that tbe extent 
of atmosphenc pollution caused by the 
emissions frolD the refineries and oil 
industry were continuously monitored by 
an Independent agency; and 

(c) If so, tbe details in tbis relard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI) : 
(a) The efforts made include :-

Regulatory measures tbrouah enforce-
ment of the Acts for conservatioD of 



forests, protection of wildlife, control of 
iDlecticides and prevention and control of 
water and air pollution; and 

Promotional programmes for affores-
tation, soi) and water conservation, 
pollution control, eco-regeneration of 
dearaded areas and mass awareness 
camp.ians. 

(b) and (c) Yes, Sir; the respective 
State Pollution Control Boards monitor 
the emissions from the refineries and oil 
industry. 

Nuclear Technology 

2974. DR. V. VENKA TES H: Will 
tbe PRIME MINISTER be pleased to 
state : 

<8> the names of countries which sub-
scribe to the Government of India's stand 
on nuclear technology regarding the right 
or all nations to acquire nuclear techn 0-
1011; and 

(b) whether these countries accept the 
importance of harnessing nuc~car energy 
for ecocomic development and human 
wolrare and that access t.o the benefits of 
Duclear technology for peaceful purposes 
sbould Dot remain confined to a few 
countries? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE 
DEPAllTMENTS OF OCEAN DEVE. 
LOPMBNT, ATOMIC ENERGY, ELEC-
TRONICS. AND SPACE (SHRI SHIV-
RAJ V. PATIL): (a) All countries subs-
cribe to tbe riSbt of all nations to acquire 
Duclear tecbnololY for harnessing nuclear 
tecbnolOl1 for economic development and 
buman welfare. 

(b) Yes, Sir. 

(Ratio 01 e.ploled Ind unemployed 

297'. KUMAR I MAMATA BANER-
JBB : Will the Minister of PLANNING be 
pleaaecl to state the ratio between the 

employed and tbe unemployed porSODS in. 
the country ? 

THE MINISTER OF STATB IN TBB 
MINISTRY OF PLANNING AND 
MINISTER OF STATB IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): Tho 
ratio between employed aDd 
unemployed based on the data 
of first two subrounds (Jan-June 1983) of 
38th round of NSS (Jan-Dec. 1983) il 
calculated as 47.6. 

"·heat for distributioD ia tribal areu 

2976. SHRI SOMNATH RATH : 
SHRI NITY ANANDA 
MISRA: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether it is a fact that Govern-
ment have decided to raise tho quota of 
wheat from 1 lakh tonnes to 3 lath toones 
for distribution in tribal areas; 

(b) if so, the quantity of wheat allotted 
to Orissa for distribution durin. 191'. 
and 

(c) the aI1ocation of wheat earmarked 
to Orissa for 1986 ? 

THE MINISTER OF STATB IN TB& 
MiNiSTRY OF PLANNING AND MINI .. 
STER OF STATE IN THE MINISTIlY 
OF FOOD AND CIVIL SUPPLIPS 
(SHRI A. K. PANJA): (a) The require-
ments of foodgeains under the scheme for 
supply at speciaJly subsidized prices to the 
people Jiving in the Intepated Tribal 
Development Project areas and tbe tribal 
majority States are met by the coDCerMd 
State Governments from out of their 
quotas for the pablic distributioD system. 
No separate allocations are made for the 
purpose. 

(b) and (c) The monthly allocatioa of 
wheat for public distribution lyatem ia 
Orissa bas bCOD 23,000 tOD... duriDa .. 
year 1985 and 1986 (till July. 1986). 
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De'feiopaleJd of wa.tela .. d 

2977. SHRI JUJHAIl SINGH: Will 
the PRIMB MINISTER be pleased to 
Itate : 

(a) the asencies proposed to be 
.,Io,ed for the development of waste-
Jaad viz. iDdividua)s, cooperatives, limited 
cc.apaaies, and semi-Government organi-

(b) the terms and conditions on which 
tbese apncies are to be engaged; 

(c) wbether con!u)tancy service for 
development of wasteland has been 
envisqed; and 

(d) if so, the details thereof? 

THE MINISTER OF ST ATE IN 
THB MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI) : 
(a) Apart from the Central and State 
Govemmeat Departments concerned all 
other Apncies like Schools, Yuvak 
Man .. 1 Dais, Mahila Manlal DaIs, Tree 
Growers Cooperatives, Local Bodies, 
State and Central Public Sector Under. 
tatinp and Voluntary Agencies are being 
soUlbt to be involved in the programme 
01 Wutelaads Development. Forest-based 
iDdastries are also to be encouraled not 
001, to afforest wastelands with a view to 
secure raw-material for their captive use, 
but alto to make a commitment to under-
taU fueLwood and fodder plantations for 
tile use or the local community on a 
portio. of the land leased to them. 

(b) All the above Agencies are expec-
ted to eapp in this activity with tbeir 
OWD resources as weJl as Institutional 
PiD&DCe. However, there is a scheme for 
araat-iD-aid 8uistaDcc to Voluntary 
Aaeacies, which may take up demonstra-
tioa projects for nursery-raisinl and block 
pIantatio8 08 community land or on land 
beIoaaiDI to the rural poor and scheduled 
CIIlea aDd tribes, as well as for awareness 
rll.-•• ateDlioa and traJoiDI. Industries 
_ ..... eacoarapd to eater ioto aar--
..... .... .... rural poor and ..... 11 
fanDen lor tbe .uppl, of tbelr raw-

material needs on a viable basis. Such 
plantations by industries must be raised 
on wastelands distant from habitations, 10 
as not to disturb existinl community use. 

(c) and (d) No, Sir. If specific issdes 
in wastelands development need expert 
assessment or field survey, appraisal and 
tbe Uke, there is provision for occasional 
consultancy to do so. 

Rebabuttatio. of physleally baDelleapped 
perSODS 

2978. KUMARI PUSHPA DEVI : 
Will the Minister of WELFARE be 

pleased to state : 

(a> whether Government have set up 
some traIning institutes to provide educa-
tion and adequate training for the 
rehabilitation and self.employment of 
bandiea pped persons; 

(b) whether Government bave opened 
such educational institutions in different 
States; 

(c) jf so, the number of such institu-
tions which have bten set up in Madhya 
Pradesh; and 

(d) the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SURI 
GIRIDHAR GOMANGO) : (a> Yes, Sir. 
Government of IndIa have set up four 
National Institutes-one each in the field 
of visual, bearing orthopaedic and mental 
handicaps. These are apex level institutions 
primarily meant for trainiol of profes-
siona)s and are respectively locatocl at 
Dehradun (U. P .), Bombay (Mahara.htra) 
Calcutta (W.B.) and Hyderabad (A.P.). 

(b) No, Sir. 

(c) Nil. 

(d) Does not arise. 

--
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12.00 .rs. 

(English] 

SHItI P. KOLANDAIVELU (Gobi-
chettipalayam): Sir, I have given a Can 
Attention Notice. 

SHRI BASUDEV ACHARIA (Ban-
kura): I have given a nohce of Adjourn. 
ment Motion. 

MR. SPEAKER : No que!tion of 
Adjournment Motion. 

SHRI BASUDEV ACHARIA On 
Gorkhaland issue .•• 

MR. SPEAKER: You handle It your-
self. 

SHRI AMAL DATTA (Diamond 
Harbour) : This is a vital issue. 

[T,anJlation] 

MR. SPEAKER: She Amal Datta, 
pJease do not take whHe standing in the 
centre it does not behove you. 

[English] 

You are a Parliamentarian. Please go 
to your seat. It does Dot beho\'e you. 
Wby can't you go to your seat? H'there 
is any valid point of order, I wi11 listen. 
If it is not, then I will not. 

SHRI BASUDEV ACHARIA (Ban-
kura) : Sir, volunteers of GorkhaJand ace 
lotting training in Nepal. 

MR. SPEAKER : Mr. Acharia, I 
would like the State Government to take 

strinlcnt possible steps and finish it off. 
(IntI. rruptions) 

MR.. SPEAKER : You can handle it. 
You caD do whatever you like. 

( 1llterrupllons) 

MR. SPEAKER: Order. order. It is 
over. Now don't pursue. 

SHRr BASUDEB ACHAllIA: TIle 
CeDtral Government should coDdcma aaai-
national activities. 

MR. SPEAKER.: We alwa,. do it 
here. It is unanimous a.esolutioa .f &bi. 
House that any secessionist activity .houId 
be condemned. 

SURI AMAL DATTA: Let the Home 
MlDister make a statement on tbis lsauo. 
Let tbere be a discussion on it. 

SURI BASUDEV ACHAltIA: WIly 
Dot you allow a discussion '1 

SHRr AMAL DATTA: Tbis thiDa 
will uJtimately snowball into another ••• 

( Interruptions J 

MR. SPEAKER: This is a position 
which has to be handled by the State 
Government. Why don't you hudJe It 
properly? That is all. 

SHRI AMAL DATI A: It is not a 
question of State Government. 

a"terruptlon,) 

You are not the representative of the 
Central Government. You are .,iDa it 
is a law and order problem and it is for 
the State Government to handle It. W. 
are saying this is a national issue. It Is 
not a Jaw and ordor issue. 

( Interruptions) 

MR. SPEAKER: Nothinl will 10 OIl 
record. 

lI"ter,uptioM_ .•• 

MR. SPEAKER : Mr. Kolanclai¥elu. 
SHRI P. KOLANDAIVBLU: Sir, 

Mr. Jayawardhane yesterday ••• 
( Interruptions) 

MR. SPEAKER : I have allowed 
Mr. Kolandaivelu. 

( lnterruptio1l8) 
MR. SPEAKER: Why don·C 108 

allow tbe hone Member to speak" I ha •• 
caUed him. You have Dot ,ot IDOIio-
poly. 

(l"ter,upliou) 

··Not recorded. 
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SHill ANAL DATTA: We want a 
cl .... fuUn, on tbis. If you say this is not 
a DatiODal issue and tbis is a State Issue, 
we will bave to tbink of other means. 

( Inter,uptionl) 

MR. SPEAKER: This is a law and 
order problem. What is the problem ? 

SHRI BASUDEB ACHARIA: It is 
Dot a law and order problem. 

( Int~"uptions) 

MR. SPEAKER : What is the 
problem ? 

(Interruptions) 

SHill BASUDEB ACHARIA: They 
bave lent volunteers for training. You 
want anotber Kbalistan here ? 

(Interfupllons) 

SHill BASUDEB ACHARIA: They 
are doing like this. It is an anti-national 
activity and the Central Government has 
not condemned it. 

(lnurrupl ionJ) 

MR. SPEAKER : I do not know why 
you raise such flimsy issues here. 

( Interrupt;ons) 

MR. SPEAKER : I have already asked 
for information and if I am satisfied that 
it draws tho Central Government's atten· 
tion also. I will allow a discussion. Other-
wise. you handle it properly and finish 
thil off. So simp Ie it is. 

SHRI P. KOLANDAIVELU : Sit. 
Mr. Jayawardhane has yesterday turned 
doWD all the settlement proposals. 

MR. SPEAKER: We will ta"e it up 
on tbe I1tb. 

SHill P. KOLANDAIVELU 
wantl to declare war. 

He 

MR. SPEAKER : Let him do whatever 
he Uk ... 

SHlU P. KOLANDAIVBLU 
wutl to have military lolutioa. 

He 

MR. SPEAKBR: It is already sche-
duled for 11 tb. What more do you 
want? 

SHRI P. KOLANDAlVBLU: J bave 
aiven a Call AttentioD Notice. 

MR. SPEAKER: I will allo_ a full 
discussion. 

SHaI P. KOLANDAIVELU: That 
is OD the 11 tho 

MR. SPEAKER 
happening? 

Then what Is 

SHRr P. KOLANDAIVELU : Yester-
day, he declared a war. 

MR. SPEAKER : Then, shall I put it 
off? Shall I can off that discussion under 
Rule 193 and give you a Call Attention 7 
Is that right 1 

SHRI P. KOLANDAIVELU We 
want discussion under Rule 193 aDd allo 
Call Attention. 

MR. SPEAKER: How can there be 
two things. 

PROF. MADHU DANDAVATE 
(Rajapur): Please listen to me. It Is an 
issue which affect tbe entire House. 

MR. SPEAKER: I have to find out. 

PROF. MADHU DANDAVATE: I 
welcome the statement of the Prime 
Minister from London reaardiq economic 
sanctions against South Africa ••• 

MR. SPEAKER: I have not aHowed 
you. It is not a point of order. It is out 
of order. 

PROF. MADHU DANDAVATB : 
There are private diamoDd dealers wbo 
are briDling roulb diamonds ••• 

MR.. SPEAKER: We bave taken a 
stand. I have to find out. 

PROP. MADHU DANDAVATB 
That i. all rilbt. All tbat I am ..,iDI 
i. let it be takoD ID IOJDO form. 
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(l.'e""ptlons) I have liven you a notice 
under Rule 115. 

( In'errupt ion,) 

MR. SPEAKER : Why do you pursue 
the matter. Why do you harangue me like 
this? I will see. 

SHRI N.V.N. SOMU (Madras North): 
Sir, in Madras Harbour area, sand is 
accumulated ... 

( Interruptions) 

MR. SPEAKER : One by one please. 

SHRI NARA Y AN CHOUBEY 
(Midnapur): I have been teHing that the 
entire jute is not being bought. The assu-
rance given by the Prime Minister is not 
being conserved by the Govtrnment. The 
Jute Corporation of India are not buying 
the entire jute. It is a very serious matter. 

MR. SPEAKER : I will see to it. 

SHRI N.V.N. SOMU: Sir, in the 
Madras Harbour area, sand accumulation 
prevents movement of fisbing boats. 
Thousands of fishermen are suffering. I 
have given a Calling Attention Notice .•• 

MR. SPEAKER: Mr. Somu, why 
don't you realise tbat Calling Attention 
Notices are not answered aD tbe Door of 
tbe House? 

SHRI N. V.N. SOMU: Immediate 
action should be taken I have seen with 
my own eyes; the fishing boats are Qot 
able to move. 

MR. SPEAKER : Why don't you 
explain to me if it is so urgent? Not like 
this. 

SHRI D.N. REDDY (Cuddapab) : 
A Ion 01 Congress leader in Punjab 
was arrested ..• 

MR. SPEAKER : What does it 
matter even jf the Congressman himself 
II Irrested '1 The HeaveDs will Dot fall. 

Let the law take its own CODrN. B. ma, 
be hangcci. What do I cate about it ? 
Every man in tbis country is punishable 
under the law if he breat. it. Why do you 
take it like this? 

SHRI D.N, REDDY: He il 10D 01. 
Congress leader ••• 

MR. SPEAKER: What does iI matter? 
I do Dot care whether he i. a Conareu-
man or a Telugu Desam man. A ID8D II 
a man. He is an Indian and if he iBMJIIOI 
the law. he must be punished. That is 
all. 

PROF. P.l. KURIEN (Idukb1 : Due 
to a recent verdict in the Supreme Court, 
thousands of litigations are possible in 
Kerala ..• 

MR. SPEAKER.: What do you 
mean by that ? 

PROF. P. l. KURIEN: It is • ver-
dict annulling the Christian SuccessioD 
Act. Thousands of litigations are likely. 

MR. SPEAKER. : You give me. 
notice under 377. 

PROF. P. J. KURIEN: 
already given .•• 

MR. SPEAKER: That 
right. 

I have 

is aU-

PROF. P. l. KURIEN: Will you 
allow a discussion? 

MR. SPEAKER: I will aUow you 
under 377, if you like. Don't do Uke this 
Don't misuse this opportunity ••• 

PROF. P. J. KURIBN: It is."" 
important subject. 

MR. SPEAKER: I will aUo. 10a 
UDder 37711 if you like. 

PROF. P. J. KURIBN: That ,-' 
Sir. 
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NA. SPEAKER: Tben why did IOU 
.vo to do like this" 

SHltI AJAY MUSHRAN ,Jabalpur) : 
Yesterday mornlDl a very major railway 
disaster was averted in Jabalpur on the 
.. rrow aauae .... 

MR. SPEAKER: The Minister for 
It..uways bas already left ••• 

SHIll AJA Y MUSHRAN: Plcase 
listen to me for one minute, Sir. On the 
aame line, lhree years before, 400 people 
died. Tbe MInister gave an assu-
rance ••• 

MR. SPBAKBR: Col .•• 

SHill AJAY MUSHllAN ~ Please 
listen to me ~r one minute, Sir. You 
Dever listen to me .•• 

MR. SPEAKER: What is tbere to 
listen about it ? The rules do not 
\,)ermit ., 

SHItI AlA Y MUSHRAN: The 
Ilailway MiDlster gave an assurance tbat 
modernisation of the track would be done 
but nothing has been done. 

SHill NARAYAN CHOUBEY 
There should be a fuU discussion OD tbe 
recent railway accidents. 

(lnte 'UJI ;o"s) 

MR. SPEAKER: What I want to 
say is, the Minister bas already left for 
tbe accident site, aDd we bave got DO more 
information. I bave already asked the 
Minister. Wben she comes back, she will 
make a statement and then we will discuss 
it. 

SHRI AJAY MUSHltAN: In this 
particular leason, tbree years &10 400 
people died. Alain lOme peoplo will die ••• 

Mil. SPEAKBll: That is what I 
~41' ..... 4, .. id. 

UllterruIII.III} 

MIl. $PtEAKBR: ·It lias alrea.y 
como. Tho Minister is aoiDl to .ate a 
statement. 

S~RI c. P. ~HAKUR (Patna):\ We 
~a~e liven a NotIce about tho increasinl 
IDcldence of Malaria aDd Kala-azar ••• 

YR. SPEAKER: Order. The Mem-
bers on tbe front benches are talking ~o 
much and aro not allowing Qle to listen. 

(Tranlitltionj 

Now who will speak out of both of 
you? 

SHRI C. P. THAKUR: Malaria ., 
a~d ~ala Azar is spreading JJke an epide- ~ 
mlc In the whole country, we bave given 
Dotice in this rcaard. 

MR. SPEAKER: Please live it in 
writing. Malaria will.be eradicated by 
using medicine, not like this. 

SHRI MADAN PANDEY: DisussioD 
wi not serve any purpose. 

[English) 

KUMAR} MAMATA BANERJEE: 
(Jada\'pur): Due to .eviclJon aod torture, 
tbe minorities in Karim Gaoj in Assam 
are DOW taking shelter in Bangladesh 
ref 'gee camps ••• 

MR. SPEAKER: I caDDot follow 
you. Give me in wfltinl. 

KUMARI MAMATA BANERJEE: 
I have liven you a Nonce •.• 

MR. SPEAJ{ER: Why don9t you 
come apd see 1I)e ? 

Mr. Tbambi Dural. Next item. 

--
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12. •• n. 

COMMITTEB ON PR.IVATE MEM. 
BEltS' BILLS AND RESOLUTIONS 

IE",II,H} 

TweDt)'- seeeld Report 

SHill M. THAMBI DURAl (Dhar-
mapurl): I beg to present the Tw~nty. 
second ReportHIQdi and English versions) 
of the Committee on Private Members' 
Bitl and R.esolution. 

11.89 .r .. 
STATEMENT RE: COLLISION 

BBTWEEN A GOODS TRAIN AND 
AMRITSAR·T ATANAGAR EXPRESS 
BETWEEN GARWA ROAD AND 
TOLIlA STATIONS: 

[English} 

MR. SPEAKER; Mr. Minister, you 
make tbe statement. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): Mr. 
Speaker, Sir, it is my sad duty to make 
tbis statement OD a railway accident. 
Shrimati Mobsina Kidwai has left for the 
aite. On her behalf, I am informing the 
House. I am deeply distressed to apprise 
tbe House of an unfortunate colhsion 
between tbe parted portion of a goods 
train and 162 Down Amritsar.Tatanagar 
Express at about 3.0S hours tbis morn-
iDl ••• 

SHRI BASUDEB ACHARIA: This 
is aaothor accident. 

M'R. SPEAKER: That is what I 
was astkla. You did Dot know ab(\ut it. 
I knew about it. 

SHIll RAJESH PILOT : ••. between 
Ga,.,. 'Road aDd Tolra Stations OD the 
Qarwa- Road .. Barka Khan. broad sauge 
.. Me Dae sectio1t of Dbanbad DiVision 
tlf'BastIta Rail .. ,. While the full detan~ 
arc awaited. accOtdiDI to a fitst inform.-

tion received, aa a result of tbe acddeat. 
two empty BOX wagons, the cmaiDe aad 
first two coaches of 162 Down leU off tho 
bridge and the next three coaches am 
damaged. Apart tbererrom, two BOX 
empty waSODS of tbe soods tiahi .... 
also faUen. 

2. Immediate]yon receipt ot infor-
mation, Gencral Manager, Eastern Rail-
way, accompanied by Senior Officers, left 
by a special train from Howrati at 7.48" 
brs. Divisional Railway Manaler, Dlian. 
bad with Divisional Ofticers, has alsO' 
rushed to the spot. Member TraBic from 
Railway Board has already rushed 10 the' 
accident site from DeJhi. Accordinl to 
information received so far, 32 perSODS 
lost their lives and 37 have suffered iiUu-
ries. I can assure the House thaf thos' 
responslbJe for the accident shaU not 
be spared. 

3. Commissioner of Railway Safety, 
Eastern CIrcle, wiU hold the statutoi)r 
Enquiry into the accident. 

4. Medical aid from civil aDd R.ail-
way sources has been rushed. Medical 
Vans were despatched from Banvadi AJt4 t 
Gomoh. 

Mrs. Kidwai bad lett by air, Sit. She 
should be back the moment she iDSpects 
the site and we will inform the House 
later on. 

(Interruptions) 

SHRI BI\SUDEB ACHARIA: There 
should be discussion on this. 

SHRI NARAYAN CHOUBEY: 
After the Parliament Session has started 
every week an accident is taldDB prace. 

MR. SPEAKER : I have already 
decided to have some sort of a discussion. 

(MIen uptIDn,)·· 

MR. SPEAKER: I hayO not aUowed 
the Hon. Momber. 

---
---------------------------~ 



• t-Jloll... .' 
101., Commltt" 

AUoUst 6, 1986 lktat,ir, ~e; 

12.11 ..... 

PUBLIC ACCOUNTS COMMITTEE 

(&til;''') 

Fifty-third Report 

SHRI E. A YY APU REDDY (Kur-
eool): I beg to present the Fifty-third 
Report (Hiodi and BDSlish versions) of the 
Public Accounts Committee on Avoidable 
extra Expenditure on the purchase of 
Cross-bar Te1ephone Exchanle Equipment 
for various Exchanaes. 

12.12 Ian. 

COMMITTEE ON ABSENCE OF 
MEMBERS 

[&lIi,II] 

Fifth Report 

SHRI MADAN PANDEY (Gorakh-
pur): I beg to present the Fifth Report 
(Hiadi and EOllish versions) of the Com-
mittee on Absence of Members from the 
Sittiop of the House. 

12.13 .. r •• 

MOTION R.E : JOINT COMMITTEE 

[Ba,li'''} 

SRR.I C. MADHAV REDDI (Adi1a-
bad): I bel to move : 

"Tbat this House do recom-
mend to Rajya Sabha that Rajya 
Sabha do appoint two members 
of Rajya Sabba to tbe Joint 
Committee on the Bill to provide 
for tbe appointment of a Lokpal 
to inquire into alles.tionl of cor-
ruPtion alainlt Union Ministers 
and for matter. connected there .. 
willi in tbe vacancies caused by 

&1, 377 

the retirement of Sarvashri 
R. Mohanaranlam and Sultan 
SiDlh from Rajya Sabha and do 
communicate to tbls House the 
names of the members so appoint-
ed by Rajya Sabha to the JOint 
Committee. " 

MR. SPEAKER: The question is : 

"That this House do recom-
mend to Rajya Sabha that Rajya 
Sabba do appoint two members 
of Rajya Sabba to the Joint 
Committee 00 the BiU to provide 
for the appointment of a Lokpal 
to inquire into allegations of cor-
ruption against Union MiDist~rs 
and for matters connected there-
with in the vacancies caused by 
the retirement of Sarvasbri R. 
Mohaoarangam aod Sultan Singh 
from Rajya Sabha and do commu-
nicate to this House the names 
of the members so appointed by 
Raj) a Sabha to the Joint 
Committee. " 

The motion" as adopted. 

12.14 hrl. 

MATTERS UNDER RULE 377 

[Translation} 

(I) Need to Introduce 10+2 pattern i. 
all the Higber Seeondary Srbool. 
In tbe countr,. 

SHRI M. L. JHIKRAM (Mandla): 
Mr. Speaker. Sir, under Rule 377, I am 
raiSing a matter of urgent pubUc impor. 
tance. Tbe 10 t2 system under the Dew 
Education policy. has made the future of 
many brilliant students uncertain because 
10+2 system has been introduced in only 
a fcw schools instead of all the Hiaber 
Secondary Schools this year. Tbe Itudents 
who have not been admitted are 'aeiDl 
peat difficulties. They are runniDi from 
pillar t~ post ror their admiasioDi. 
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[MR. DEPUTY SPEAKER in the chair) 
Sir, the condition of the female students 

is more deplorable than the made 
dents. They are forced to seek admission 

I in the 10+2 system in other pIeces 
a resu't, they are leaving their studies 
For example, in my district MandJa, 10+ 2 
system bas been introduced in three girls 
Bisher Secondary Schools. I have also 
come to know that due to resource const-
raint, 10+2 s),stem has been introduced 
only in SS per cent of the Higher Secon-
dary Schools in Madhya Pradesh. How-
ever, subject to the availability of resources 
lI'adually more schools will be covered 
every year and ultimately all the schools 
will be covered by this system. If these 
bral1iant students do not get admission. 
then their percious one year will go waste 
and it will atrect their years of service. in 
case tbey work under the Government. 
Will the Government give any relaxation 
for tbeir wasted years? Besides, they will 
bave to pay admiSiion fees again. Will it 
be waived '1 The above mentioned pro-
blems are not only of the students but of 
tbe guardians as well. Feelings of resent-
ment and indignation are growlDg in them. 

Sir, this problem is not only confined 
to Mandla or Madhya Pradesh but also 
relates to the entire nation. Therefore, 
I would request that a solution should be 
found to this problem after giving a 
serious tbought to it. 

(Bag Ii."} 

(II) Need to hand o,er tbe CODtrol of 
lIeadworks at Ro par, Harik e aod 
Ferozpar to Bhakra Beas Manage-
ment Board to ensare regalar aD d 
luilieieDt 80w of water to Rajas-
• lIaD aDd HaryaDa. 

SHRI VIRDHI CHANDER JAIN: 
(Bermer): The headquarters of Ropar, 
Harike and Ferozpur are at present under 
the control of Punjab Re-organisation Act, 
1966, whereas Ihe maintenance and opera-
tion of tbem and such other works as the 
Gentral O.vernmcnt may specify should 
be under tbe control of Bhakra Beas 
Muaaement Board. 

The matter is beinl pursued by the 
Govcl1lID.nt of Rajastban and Haryana 

since )ODg at various levels. It was also 
taken up by Rajasthan in the Nortbern 
zonal Councn. But this has Dot been 
implemented so far. 

The Board is' working out share of 
water of various States but it is not in a 
position (0 make delivery of \\ater accor-
dingly as the control of headworks still 
remain with Punjab due to which Rajas-
than and Haryana get insufficient as well 
as erratic supplies and resulting in the 
failure of crops. 

The Central Government's attitude in 
this respect is not stick and stiff. 

It is, therefore, requested that tbe 
Central Government must interfere and 
press Punjab Government to hand over 
the control Qi' headquarter of Ropar 
Harike and Ferozpur to Bhakta B~ 
Management Board. 

(iii) N~ed to prevent pollution or dri .... 
klDg wate, caused due to emueatl 
emanating from tanneries in aDd 
~round Ranipef in Tamil 

Nadu. 

SHRI R. JEEVARA1HINAM: 
(Arakkonam): Sir, in and around Rani. 
pet as also Ambur and Vaniyambadi in 
North Arcot District, there are many big 
and small tanneries. The influence of 
these tannenes, tbat is, chemicaJIy proce-
ssed waste water, spreads on a large part 
of areas around Ranipet. About 1000 
acres of cultivable Jands have been afree. 
ted by spreading of effluence of these 
tanneries. Moreover, tbe chemically 
processed waste water goes deep down 
the lands thus affecting the drinking water 
at the sub-soil water level in many villa • 
ges around Ranipet. Apart from this, 
tbe ~muence of the tanneries effects tbe 
sub-soil water level of the nearby river 
'Palaru'. The people living in the surror-
unding villages are very distressed and 
are very much agitated over the increa. 
SlOg pollution and contaminat ion of even 
the drinking water. 

Therefore, to prevent pollution of water 
that is taking place unabated, the Central 
Government should take imm\,diate action 
and order that each and every tanner, 
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... r should make necessaty arraeae-
meDt for CODtaiDiDI tho etllueec. iMide 
tile factory premises aDd treat tbe satRe 
with the plant available for this purpose 
• nd then remove the wastes to far ofT 
places in solid form. I wouJd req uest 
the hOD. Minister for Industry to issue 
necessary instructions to the industries in 
this legard. Otherwise, people in these 
areas are prone to suffer from some con .. 
taaeous disease. Government should take 
urscnt action on this matter in order to 
see that cuItivaticn and oth~r plants aad 
trees in the surrounding areas are saved 
from decay and ecological balance is 
maintained in tbe District. 

[T'tllfsIGliOll} 

(i,) Need to direct the State Go,era· 
meats or Uttar Prade.h aDd 
Bibar to take up preveDtl,e Dlea8-
urf8 to che~t tbe recurrlal Dlea-
ace of Hoods ia these States. 

SHRI MADAN PANDEY (Gorakh-
pur): Mr. Deputy Speaker, SIr, Under 
Rule 377, with your permission, I would 
like to draw the attention of the Govern-
ment to the following rna tter of urgent 
public importancc. 

This year also the country is facing 
tlae problem of fioojs. Eaen and 
OYery part of the country IS affected 
by floods and tbere is a demand for succ-
our. Our Government is spendiDl crores 
of ropees every year to solve this probe 
I em but it is r..-otlu] that steps are taken 
OBI, whea the floods bave already come. 
For esample, Deoria district of Uttar 
Pradesh is frequently affected by ftoods 
as the Bihar Government has Dot 
coostructed an embankment on 
the westerD side of the Burbi Gandak 
river. Although the Government 
of Uttar Pradesb has already spent Rt. 
as latla. to cbeck soil erosi OD yet larae 
..... of Go,akhpur and Deoria are under 
tbe threat of ftoods because tbe GoverD-
men' of BJIlar is Dot payiDI 8ny attentioD 
to tbis problem. The Uttar Pred'" 
(joyerlllDetlt baa earmarked &S" 32 crores 
tbi. year a'ao, to meet tb. situation cree· 
te4 by the ftooda and for reli,f work. 
Similarl,. Bihar Government must bave 
earmarked fundi to meet die liluatioa 
cr.ea&cd by floodl. If tJIDII7 actjoa aad 
""adve ........ to check the l"ecur. 

ence of floods are taken, then laklri 0" 
rupees caD be saved Besides, we can 
let rid of tbe recurring menace of ftoods 
lor ever • 

Therefore, I would request the Cent. 
ral Government to direct the State Gov-
ernments of Uttar Pradesh and Bihar to 
jointly undertake suitable time bound pro-
arammes and measures which would solve 
the problem of floods in Burbi Gandak 
and Obagllra rivers permanently so tbat 
tbere is no wastages of money. 

(v) Need to saadioB scheIDel for tbe 
dneloPllleDt of the backward tri-
bal areaa of t be eouDtry. 

SHRI MANKURAM SODI (Bastar): 
Mr Deputy Speaker, Sir, today if any 
backward area of the country is to be 
developed, then it is necessary to provide 
facilities like metalled roads,potable water, 
educational institutions. medicines, power 
supply. irrigation facilities and marketiDg 
of agricultural produce. After so many 
years of independence, it is DOW only tbat 
emphasis is DOW being Jaid on this aspect 
in our Fi\'e Year Plans. Tbe people 
belonging to the backward areas are 
dreamioa of joining the mainstream of 
of Indian life but contrary to tbeir expec-
tations it is the environment of the couo-
try which proves to the stumbling blocks. 
Today if any steps are taken to connect 
tbe inaccessible areas with tbe main road 
then somehow that work is stalled; simi-
larly, if a source of potable water is loca-
ted, it is not tapped on tbe plea that it is 
a forests areas; and again in a similar 
fashion, if people want to construct a 
schoo) or coUe,e bUlldina somewhere. 
tben tbat place is also SbOWD as a forest 
area in the records. Rural electrification 
scbemes are often dfsmisled on tbe pre. 
text of presence of thickets in the area. 
Small inigat10n proiect. are also not 
sanctioned 00 sdDiiar grounds. Thus 
all tbose projects are held up in tbe name 
of ProtoctiDl ocolol)'. Tbe Bod ..... t 
project of Buter it a& illuatratioa of tbi. 
sort 01 reuoainle BDVirODJDeDt caDDot 
become aD obstacle wbere tbe poHtical 
Jeaders are stroDi eDouah. In tbose 
areas ev~ry small aad bi. scbttme J. !beID, 
iIii&tlemente4 properly. 
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in ellis connection, I would request 
tIae Centra) Government to ensure that 
me schemes meant for development of 
..backward areas are Dot beld up in the 
Dame of protecting environment. and that 
Cheyare linked with tbe mainstream of 
development so tbat the country as well 
as its inte.rity is strengthened. 

(vi) Need to ron more traiDs from 
KalYRa to Bombay V.T. 

SHRI S. G. GHOLAP (Thane) : It is 
a fact that Kalyan-Bombay VT local trains 
are always overcrowed and it is the urgent 
need of the day to have more trains from 
Kalyan and accordingly Railways ha"e 
taken a decision to shift the goods shed 
from West to East at Kalyan, so that 
home p~atfrom at Kalyan can be made 
available and more trains can be run from 
Ka)yan. 

Now tbe goods traffic is shifted from 
west to east and goods shed can be utili-
sed for local trains as it is done at 
Thana. 

It is also a fact that the then Divisi-
onal Manager t Bombay announced at the 
time of opening of foot-overbridge at 
Dombivali that the above faci lily at Kal-
yan will be made a"aiJable tefore June 
1986 and there will be a train after every 
five minutes. 

In the above circumstances, it is req-
uested that action be taken so that more 
trains can be run from Kalyan to Bombay 
V.T. 

(,JI) Need to complete tbe CODstruc-
tieD of se~o'" bridge o,er 800gbl, 
at Calcatla at tbe earliest. 

SHRI NARAYAN CHOUBEY (Mid .. 
a.pore): The second bridge on the 
Boothly at Calcutta is yet far from com-
pled 00. This bridge was accepted 00 a 
priority .. sis for construction more than 
1:5 ~an back. The esitmated cost of the 
bri4ae has lone up to R.s.17S crores from 
tile oriaiDal Rs. , crores due to abDormal 
.. " and CQlMlqueBt eecalation of prices~ 

in the cOll1lt,y J 

Still there is DO view in sight towards ita 
completiou. Calcutta whicb is one or 
most congeste.d cities i~ India needs WJry 
~arJy completIon of this bridge for oasiDa 
Its most congested traffic. It is a 
matter of regret that maDY taraet dates 
ha.v~ bee? fixed earlier for its completion 
ralslDg high hopes in the minds of the 
people; but ultimately all hopes were 
belied. I urge upon the Gove1'D1DCllt 
to take up the matter and do whatsoer_ 
is possible to complete the construction 
of this bridge as early as possible tujq 
the State Governnlent into confidence. 

(viii) Need to provide iDaDelaJ .... _ 
tance to KarDataka for setti .. up 
power generatiDg pllata there. 

D~. V. VENKATESH (Kolar) : 
There IS an acute power crisis in lCar-
nataka on account of the unprecedented 
drought during last four years. This year 
also there is no sufficient rain in the 
State. The small and medium f~rmen 
have become helpless. Their pumpsets 
have become useless due to Jack of power 
supply. 

Karoataka has seyeral plans to 
generate power. There is a proposal to 
set up a gas turbine plant of the capa-
city of 120 Mega Watts in BangalOt'e. 
Four power generating units of the 
capacity of 10 Mega Watts each aro 
going to be set up at Bid ar, Jodi, Kajar 
and Tamkur. These centres would fulfil 
the requirement of electricity for -.0-
culture and to small scale industries. 

Therefore, I urge upon the Central 
Government to he'p the State in set fin, 
up of these power generating centres at 
the earliest. 

1'.26 brs. 

DISCUSSION RE : ECONOMIC 
SITUATION IN THE COUNTllY-

eootd. 

[&glitltJ 

MR. DEPUTY SPE~: W. 
will flOW tako up Iteal No.6 Ie : """" 
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discussion on the economic situation in 
the country in the context of the new fiscal 
policies. 

Shri Shanti Dhariwal. 

[Trlln,lalionj 

SHRI SHAN fI DHARIW AL (Kota) : 
Mr. Deputy Speaker, Sir, we are discussing 
the economic situation of the country and 
several hone Members have expressed 
tholr views on tbis subject. I would also 
like to give one or two sugsestions In 
brief. The Government should at Jeast 
live an assurance that the prices of the 
essential commodi ties would remain sta-
ble. The prices should remain stable at 
least for three or four years. What 
bappens at present is that if in a certain 
area is a deJay in supply of Kerosene 1 then 
the price per litre increases by as much as 
eight annas to one rupee. Similarly, in 
case a truck load of vegetables reaches 
late, then also there is an increase in the 
prices of vegetables. Therefore, I want 
that Government should make arrange-
ments either through the Public Distribu-
tion Systems or through any other agency 
of the Centre or of the State so that 
immediate action could be taken against 
those who increase the prices of the essen-
tial commodities. 

In the present circumstances, trade 
gap is widening in the name of import of 
technology. This has happened because 
the Government had adopted a lenient 
and liberal attitude in the matter of 1m. 
ports. This may prove to be harmful in 
the long run. Therefore, I would like to 
submit to the hon. Minister, through you, 
that after he became the Finance Ministr 
ter, the economic situation of the country 
has improved. There canDot be two 
opinions in this regard. The tax evaders 
have been apprebended and such steps 
will continue to be taken in future also. 
It is a welcome step indeed. May be it 
is not to tbe liking of some people and of 
courso it must be so. However, tbe 
relaxation given in excise and customs 
must be stopped. You have said tbat jf 
the taxes are paid by a "rtain date then 
the penalty will not be charsed. This is 
Dot proper. For bow JODI will you COD-

tlnue to arant concessions to tbole btl 
criminals who have multlpJied their 
assets almost fifty times by not paJiDl 
their taxes for five or six years. Varioul 
kinds of instruction bave been issued to 
apprehend small officials or busin~en 
who are already much harassed. But 
these big people by some means or the 
other manage to escape the dragnet. The 
big industrialists like the Kirloskan, 
Reliance, Orkay etc. are adopt in the 
art of evading taxes. The Government 
must take stern action against such people. 
It must enact foolproof laws so that the 
tax evaders may not find any loopholes' 
At present, even if some action is taken 
against them, they manage to escape thr-
ough a stay order of the Supreme Court. 
Consequently, the Government is forced 
to take recourse to the lengthy court 
proceedings in spite of pocessing positive 
evidence. Therefore. it is essential to 
change laws and proceedures accordingly. 

I would submit only this much that 
the economic condition of the country has 
been strengthened after Shri Rajiv Gandhi 
became the Prime Minister and especially 
af er Shri Vishwanath Pratap Singh became 
the Finance Minister. But I would like to 
say that the GovernmeDt should control 
the prices of essential commodities. The 
prices of these commodities should Dot 
increase and should remain stable. 

With these words I finish my 
speech. 

SHRI RAMSWAROOP RAM (Gaya): 
Mr. Deputy Speaker, Sir, I am thankful 
to the Finance Minister for improviDI 
t he economic situation of the country. 
Earlier, it used to be said that because of 
our bad economic situation we cannot 
initiate any developmental works. But 
the statistics revealed by the Minister 
indicate that our economic situation is 
quite good These figures are like this. 
G. N. P. 1I'0wth, S per cent; industrial 
growth, 6 per cent; (oodirains, 1500 lakh 
tonnes and a buffer stock of 250 lath 
tonnCl foodlralns to meet any omerlOllCY 
or natural calamities Uke floods or 
droulbt. Our foretlD exchanle reserve ts 
Rs. 6SOO crores. I waot to rai.. a In 



805 DI,. Ie : Economic SRA VANA I'. 1908 (SAKA) 

peilltl for tbe consideration of the Finance 
Minister keeping in view the economic 
situation. 

There are two categories of people in 
our country. The first category constitu-
tes 80 per cent of tbe population living in 
the villages. They are farmers and labou-
rers and tbeir main occupation is cultiva-
tion. The people living In the cities 
constitute 20 per cent population and 
they are the beneficiaries of modern 
technology. There are 7 Jakh villages in 
the country. I think tbat this economic 
achievement under your and Prime Minis-
ters leadership means nothing unless the 
rural economy is not improved Today, 
54, crore persons are illiterate. The con-
dition of schools and means of communi-
cation are very bad in the vitages. I, 
therefore, req uest that in view of the im-
proved economy, its benefit must reach 
everyone and we should not have two 
categories of citizens in the country on 
the one hand, there are the rural citizens 
who are deprived oi the modern techno-
Jogy and on tbe otber band is the urban 
citizen enjoying the benefit of the modern 
technology. Nationalisation of banks is 
a very big achievement and now the banks 
are operating in tbe villages of India also. 
Banks are s:!rving as the instrument for 
brinling about social changes. You have 
decided to bring 500 to 600 families per 
Block above the poverty line. But we 
think that the banks are not fully cooper-
atiq in achieving this goal. As such I 
request you to use the improved economic 
situation for the uplift of the villages. 
Educational facilities should be provided 
oven in the remote villages. Recently you 
formulated your education policy which 
would also benefit tbe rural areas. The 
Deld of the hour is to teach tbe modern 
sciences to the children. 

The second thing that I want to bring 
to the Botico of the Finance Minister, 
tbrouab you is about the imbalance in 
industrialisation. There is much regional 
imbalance in the industries presendy. I 
would like to draw your attention especi-
ally to Bihar whicb is Jagging in the matter 
of iDdUltrial progress in comparison to 
the whole of tbe country. The economic 
ceDditiOD of the country bas Improved but 

its benefit is not reachins the 7 eror. 
people of Bihar. If something is done ill 
this direction, it wiD be very much ..... 
ficial for Bihar. I want to draw ,oef 
attention to the Robtas Industries iD cea-
nection with the discussions going oa fer 
the last three to four days. _ ~ 
Complex is very imponaDt for Bihar UtI It 
has been closed for the last tllree yoan. 
The owners are shifting all the eqlli ....... 
to Tirupati and the Governmeat is.·a IiIoat 
spectator to it. Sbri Ashok Jain is tile 
owner of this complex and about 30,000 
workers are employed by it who are now . 
sitting idle. It is a very serious thiq 
for a backward area like Bihar but the 
Government is taking DO action. It is.-
cballenge for us. I request the FiDaDce 
Minister to extend their help for startiq 
the Rohtas Industry so that the people 
of Bihar could make progress. 

Mr. Deputy Speaker, Sir, then there 
is the problem of irrigation. Today, ooIy 
30 per cent area of Bihar is irriaated. Our 
land is so fertile that if sufficient irriaatk»n 
facilities are provided we can Plodticc 
foodgrains to meet the requilemeot of tho 
entire country. I have mentioned all tbia 
because YOIl have said that our economic 
situation is sound. I, therefore, request 
you to improve the situation in Bihar so 
that they may benefit from the improved 
economic situation in tbe country. 

With tbese words, I draw the attention 
of the hon. Minister to tbe need to end 
the regional imbalance so that Bihu Ictl 
its due share in the national resources and 
to provide irrigation iacHities to Bihar. 
With these words I conclude my speech. 

[English) 

SHRI S. JAIPAL REDDY (Mabbub-
nagar) : Mr. Deputy Speaker, Sir, when-
ever I speak in subjects haadled by Shri 
Vishwanath Pratap Sinabji, I must c:oafess 
that I am overcome by mixed fceli. of 
Jove and hate. I have lot a great-admi-
ration aDd respect for tbe persoaaJ nttea-
rity of the Minister for the very .aerioUl 
manner in whicb he applies himsoJf to the 
task assianed to Ilim. But, .... -, am 
not able to briq myself to actmn Ida 
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romantic rightist ideology. Even if he is 
to fonow American economists, J wisb be 
bas adopted Galbraith as a mentor instead 
of Milton Freedman. The subject today as 
has been formulated is of sucb omnibus 
character that it is not pos~ihle to cover 
tbe whole gamut in the sh ort span of 
time allotted to me. Therefore.. I wilt 
confine myself only to two important 
aspects. 

Firstly, the imperceptible but immense 
loss of independence of economy of our 
country: and secondly. Sir, the increasing 
criminalisation or 'unibenisation of Indian 
economy to the point of violation of the 
sanctity of our financial frontiers and to 
tbe point of day light dacoity of our Banks 
J will not deal with the deleterious conse. 
quences tbat are being caused by the 
policies of the Government on the polity 
and the society in our country in terms of 
adverse impact on the employment situa-
tion or in term~ of any increase in the 
disparity between the rich and the poor so 
on and so forth Nor will I propose to 
deal with the manner in which the public 
sector is being deliberately denigrated. 

Mr. Vasant Sathe, who was once fa-
mous for pleading for switchover to the 
presidential systtm has now come out 
with his tbeory for running down the pub. 
1ic sector. 

Now. coming to the question of threat 
to our economic freedom I might say 
tbat emanates essential1y from two factors. 
Firstly, the snow.balling trade gap, and 
secondly tbe growing structural dependence 
OD imports of foreign technology, of foreign 
aid and foreign managerial expertise and 
consultancy _ 

Sir, we have adopted~ it appears, a 
model of import·led growth. It is unncces-
aary'for me to point out tbat it will be im-
possible lor us to cbaoge the focus of our 
economy from the model of import-led 
growth to that of import substitution or 
self·reliaDce. It will be particuJarly more 
difficult because of the adverse gJobal 
uac1e and IDvironmeat. The GATT Rc-

port of 1984-85 points out that the growth 
rate of global trade in 1984·85 was Jess 
than four per cent as against nine per 
cent in 1983-84. 

Sir, for some time, in the recent past, 
tbe American economy has been acting as 
a locomotive for the world trade. Ooe is 
tempted to think that even tbis locomo-
tive has lost its steam. The growth rate of 
America itself in 1985 has fanen down to 
2.4 per cent. Under these circumstances, 
Sir, it will not be possible at all for India 
to increase its exports. Sir even tbe 
FIIeI economic predictions for 1986-87 
pointed that the policy changes introduced 
by this Government in the recent 
past. were tantamount to internationalisa. 
tion of our economy which the Fllel it-
self has been pteading for in the past but 
it pointed out that the internationalisation 
of our economy is being done at a wrong 
time. 

It is the wrong time for two reasons : 
Firstly, as I mentioned earlier, the global 
trend - alarming - has been highly 
unfavourable and secondly the advanced 
countries themse:ves are arising tariff waUs 
and protectionist barriers now." Therefore, 
our balance of payments position is bound 
to worsen with the influx of time. Right 
now our trade gap is in the neighbourhood 
of Rs. 8CX>O/- crores; this is unprecedented. 
But it likely to keep growing constantly 
in the foreseeable future. India, in that 
case, Will naturally be forced to go to 
IMF. And if we go to IMP, we have to 
accept harsh condition a lities lhat they 
imr f\ .. on u~ The \V (l·U Bank recently 
rel I mended l hat an ex .. h.lllge rate policy 
that enhances relat:ve profitability of ex-
port sales be adopted by India. It is no-
thing but an euphemism for devaluation. 
I f for reasons of honour or politicu) face 
at home you avoid devaluation, we will be 
compelled to reSOl t to commercial borrow-
jng~ which will land us into a debt trap_ 
The country·s foreign exchanle reserves 
declines by Rs. 204 crores in 1985-86 as 
against a rise of Rs. 1319 crores in 1984-85. 
The level of foreign exchange reserves at 
the end of 1985·86, in other words, just 
equals four months of our imports or at 
best the trade deficit of a year. Our 
balance of payments' position is ycry bad 
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in spiCe of the oil bonanza produced by 
unexpected ran in the crude oil prices at 
tbe Blobal level and deliberate reduction 
of our imports like sugar and edible 
oils. 

Our import policy is not such as to 
enable India to upgrade and adapt import-
ed technology. Take, for instance, only 
two tbings.-colour TVs and automJ'Jiies. 
Only in the last session the reply of the 
Government was that the import of spare 
parts for colour TV s in India was as high 
as 80 per cent. Coming to the automobile, 
you have granted licences to so many 
companies. But none of them will be 
able to attain, what is called,the economies 
of scale. Without attaining the economies 
of scale tbe process of in/jigenisation ancil-
larisation or allotment of more funds on 
R &, D wHI not be accelerated. And we 
will not be able to avoid repetitive imports 
as is evident from the new model of lv1aruti 
car which we had to go in for within two 
years of starting of the factory. Now we 
are even depending on global managerial 
expertise. Only yesterday, we discussed 
how this Government is allowing a NRI 
company to come up in the area of mana-
gment consultancy with wide ranging terms 
of reference. In regard to six gas-based 
fertiliser projects the consultancy was 
given only to one company, namely, Sf.am 
Progetti, an Italian company. Even 
Nagarjuna Fertlliser~ oi Andhra Pradesh 
was persuaded to adopt this Italian com-
pany, Snam Progetti, as its prime consul-
tant. In regard to this NRI company 
which is being set up, I would lIke to 
know as to what is tbe expertise they can 
lay claim to. In fact, they themselves 
are in need of a consultancy firm. They 
adopted one American Company as theu 
consultants, namely. Booz Alien Hamil-
ton. Quite apart from that, I am amazed 
at the manner our Government has appoin-
ted a monitoring committee \\ Ith ··as the 
Chairman for all the public undertakings 
in this country. Even jf you were to go 
in for a private industrialist for heading a 
monitoring committee, you could have 
chosen an experienced industrialist, like,·* 
has inherited a vast empire without expe-
rience or expertise. He is the Chairman 
of only one company t which itself is facing 
aicmesi. Of course, be has gained expe-

•• Not recorded. 

rienee in·· and investing funds in a Cali-
fornia company t Blexel. 

Let me now refer to the new pattern 
of injustrial dacoity that we witness ia 
this country. In America of 
Nineteenth century we witnessed 
the phenomenon Robber barons. We 
have our own generation of robber-barons 
going strong in tbe country. Our Mi.oister 
and a 11 of us have seen various articles 
publishtd in Indian Express and other 
journals against the irregularities commi-
tted by the Reliance Industries Ltd. and 
other companies. I would like to draw 
the attentIon of the Minister to the NRI 
portfolio investment scheme. This scheme 
was discussed many times in the 'ast 
House, even before Shri Vishwanath 
Pratap Singh Ji became the Finance Mini-
ter . Under this scheme we got only Rs. 
22.5 crores for Reliance but in three years 
the shares got appreciated to Rs. 100 cro-
res, and if the E and F series of Reliance 
debentures were ailowed to be conveJted" 
they would have appreciated to the order 
of Rs. 800 crores •••• (Interruption~) 

!viR. DEPUTY SPEAKER: Mr. 
ReddYI please wind up now. 

SHRI S. JAIPAL REDDY: . And, 
Sir t Reliance is not the only guiJty party. 
The same thing happened In resard to 
Orkay company. These hlgb share values 
made in this form of investment is danger-
ous from the national standpoint and lbe 
GO\ ernment should consider stoppmg this 
scbeme forthwith because it constitutes a 
dram on our foreign exchange resveIves. 
We got only Rs. 120 crores in tbe last 
three years under thiS particular scheme 
out of Rs. 13,926 crores, accoWltinl 
for oniy 0.86 per cent of our NRI remitt-
ance fund. I would like to know how 
the U nned Breweries got $ 10 million loan 
from the SBI branch of Smaapore for ItS 
company Tentura. From Tentura thiS 
money was transferred to Ameranto eom-
pany of Hong Kong and from Ameranto 
company the money was transferred to 
Carrasco company. Carrasco compau)'. 
in turn, invested the money In Shaw Wall-
ace. That is how Mr. Vjjaya MalJaya 
emerged as a liquor kina in tbe ~OUD. 

try. 

-- .·Not recorded • --_ 
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I must say A word about Bombay Dye-
Ina. If ReHance at one time was the 
blue-eyed company of this Government, I 
do aot think the Bombay Dyeing should 
rep].ce tbe Reliaaco'in that respec:t. 

Let me say a word about the DUncan 
group. Mr. R. P. Goenta is the Chair-
man of FlCCI as well. FICCI. of course, 
has tbe same problem of bogus member-
shIp as tbe Congress(I), tbat is another 
matter. But tben, I am rcfferring to tbe 
maDner in which this company could acq. 
uire control over so many other compa-
panies like Dun10p and Ceat, through 
purchase of foreign shares. Did the 
Government really conduct an inquiry in 
to this question? If so, the Governmen t 
may enliabten us about the results. 

SHRI P. KOLANDAIVELU(Gobiche-
ttipaJayam): Sir. after hearing the argu-
ments of Mr. Ja;pal Reddy, I have to say 
in repJy that we cannot set aside the eeo-
DOmic growth after our hone Prime Mini-
Iter Rajiv Gandhi has taken charge as the 
Prime Minister of India. Sir, I see that 
the Indian economy bad undergone a 
aipificant and a qualitative cbange after 
our bon. Finance Minister bas became 
tbe Finance Minister of this Government. 
Some efforts have been made to reduce 
tbe production cost and to improve the 
etliciency in the induttries. A tbrust to 
industrial development has also been made 
by reducing tbe tax. delicensing. broad-
bandiog. rAsina the MRTP limit. long-term 
fiscal policy, MODVAT and al80 liberal 
import of technology. These arc the 
thinp by which actualJy a thrust has been 
made to tbe industrialists also. Actually 
tbese chaDles do reflect in higher tax 
revenues and abo increase in Letters of 
Intent and industrial licences. and Govern-
ment business cooperation also. SOt we 
cannot brusb aside by .yina tbat tbere 
il DO Jl'owtb at aU in Indaa. For the 
Jalt one and a half year, I see that the 
preteDt economic scenario is full of hopes 
aDd filII 01 chaJleDlea and opportunities. 
At the aUle time. tbere are some major 
problem. that we are lacin.. The major 
problem. are tbat more cban,es are need-
td In tbe fOliC)' leveL NlJlllber two 

is with regard to certain an omalies fn the 
MRTP Act· That has to be removed. 
And number three is this. Even tbouab 
the MR TP limit is ra'led to Rs. 100 cro-
res, the benefit through this increase wHl 
remain illusory. Number four is ~tbis. 
Stress should be laId on more production 
and penalty should be levied for Jess pro. 
duction. Number five is this. The 
excise duty on capital equipment needs to 
be reduced and customs should also be 
abolished. 

Our iDter~st rate is one of the highest 
in the world. I request the Minister at 
least to bring it at par with the otber 
couDtries. You have to reduce tho inter-
est rate. There is a wide gap which exists 
between the policy pronouncement and 
implementation A New implementation 
culture bas to be created. A single win-
dow system bas to be created immediately. 
Industrialists who want to get liceDces 
from Government face a Jot of difficulties. 
We know how many ddnculties they have 
to face. So ,here should be a single wia-
dow system to remove all tbese dIfficulties 
which are faced by the industriaists, so 
that tbey may get tbe licences etc. as 
early as possible. 

We have the Labour Laws, tbe noade 
Union Act and the Industrial Disputes 
Act. These have got to be sUitably amen-
ded. An Insurance Fund jointly fiRanced 
by tbe Government, Industry and Labour 
bas to be created to take care of situa-
tions arising out of modernisation. sick-
ness, upgradation and surplus labour. 
This fund should be JOIntly financed by 
the Government" by the Labour and by 
the Industry. 

Government must come forward to 
abolish octroi. You know very well that 
in 8 of tbe Congress.1 States and in one 
Don.ConBress (I) State and in the City of 
Calcutta, octroi is beins imposed. Even 
thoqh so many circulars have been sent 
to conaress-I States, tbey are Dot abolish-
Ina it. We in TamiiDadu are Dot imposing 
octroi. We are luft"erina a lot because 
we are Dot imposinl it. We are (osina a 
1004 revenue. Despite Cooaress.(1) pled-.es. octroi. which is a primitive form of 
texatlou Is ItUI provailitla in 8 COIII"II. (I) 
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States. The Minister should come forward 
either to aboilish it or to introduce it 
uniformly in all the States. 

Price stabiHty has to be maintained. 
I. order to mamtain it, a moratorium 
should be imposed on hike of such prices 
for about 2 years. 

I take this opportunity to say some-
th DI about the drought condition in Tami'-
nado. We are suffering a Jot because of 
this. In 12 districts in Tamilnadu. e\en 
drinking water is a problem. There is 
no water for irrigation. This is the situa-
tion in Coimi'atore, Salem, Dharmapuri, 
Anna, Madurai, Ramanathapuram, Pasum-
POD Muthuramalingam, Kamarjar, Periyar 
Trichy, Kan),akumari and Pudukkottai 
districts. People are suffermg a lot. 
They have given a Memor2ndum to the 
Prime Minister. On 31st of July I met 
tbe hon. Prime Minister and he assured 
me that immediately a Study Team \Viii be 
sent to Tamil Nadu and action would be 
taken. But so far the Study Team has 
DOt been sent. I request the ~1inister to 
send it because he is ha\'ing the joint 
responsibility. And at the same tIme, an 
tid /toe amount may be relea3ed imme-
diately so that they may take the relief 
measures immediately. W.th these words, 
I conclude. Thank you. 

[TrQ/lslalio l l.7 

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) Hon. Deputy Speaker 
Sir, the economic situation oi the coun· 
try. increasinl unemployment, rising pri-
ces, widening trade gap and increasing 
imbalance in foreign trade are caus:ng 
serious concern. I do not say that some 
pelitical party sbou!d be beld responsible 
for it or made the target of attack. It is 
with deep concern I want to point out 
that on the one hand the unemploy· 
ment is increasing and on the other 
baad the prices are soaring. From this 
lituadon it is clear that not only the pre-
IOIlt but the future also is bleak. 

The. ractors are causing concern and 
tile life of tho common man is becoming 
.... It. Some forces are taking undue 
adVUlt. of this situation by weakening 

the country socially and eCOIlomical',. 
Therefore, the Parliament, GovernmeDt 
and all of us must make coJlective effo11l 
to salvage this situation. 

I would make a brief reference to the 
situation in Punjab. There has been 
distinct increase in fundamentalism aocI 
terrorism in Punjab and our nei8hbmlridl 
country is also interfering in our aifair •• 
Some political miscalculation might be 
the cause of this state of affairs but I 
think unemployment is also one of tbe 
reasons. Unemployment in Punjab bas 
increased ever since the opportunities in 
Gulf countries b~ ve dwindled. Some peo-
ple have taken undue advantage of this 
unemployment by mis'eading the youth to 
rr:.eet their nefarious ends. Some eff'cctive 
steps should. therefore, be taken to solve 
the problem of unemployment. 

I want to point out two or three thinp 
in this context. First of all foreip trado 
should be streamlined to wipe oot tbe 
deficit in export. We can reguJarise our 
exports if we properly study agricultural 
sector. If the production of the various 
varieties of wheat, vegetables and orchard 
prod uce is increased, we can boost oor 
exports. In the same way in States like 
Punjab, Haryana and U.P., whicb are 
surplus States in the production of food-
grains, we can diversify the crops. Tbel'e 
is glut of rice and wheat now because we 
are not exporting these commodities. 
Therefore. we must set up more and moro 
agro-based industries so that we may be 
ab1e to motivate our people for diversi-
fication of crops and in this way employ-
ment can also be generated. 

\'tie must also undertake programmes 
to boost power generation. Electricity is 
very much needed for agriculture aDd 
small and big industries. Electricity __ a-
tion in our country is very cosIly. Public 
money is tied up in various ventwcs. 
At-out Rs. 3274 crores are tied up in the 
sick industrial units. We should me_ 
our resources in such a way that thoyare 
used in the sectors where they are required 
so as to remove unemplo)"lDeld ad 
achieve progress. 

In the end I wowd like to .., tItai 
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Shri Vishwanatb Pratap Singh is not only 
our colleague or friend but we also have 
full faith in bis integrity. We have full 
faith in his honesty. If the econ omic 
situation of the country does not improve 
du(ing his tenure, I don't think there is 
anyone else who can do the needful. If 
tho position remains the same even now 
and if he is Dot able to set things right, 
it will tben be a matter of concern. I 
would, therefore, like to say agaIn that 
taking into consideration interest of the 
whole country and tbe present situation in 
Punjab, you should tbink of prOViding 
some agrobased industries there. With 
these words, I convey my tbanks to you. 

[English] 

DR. A. K. PATEL (f\.lehsana): Mr. 
Deputy Speaker, Sir, I understand tbat 
if tbe country's economic development is 
to be done successfully, one has to make 
the Seventh Five Year Plan a success. 

Sir, we have been put in an awkward 
situation in the country. We face tbe pro-
blem of balance of payment deficit To 
correct it, we have to increase our ex. 
port and decrease our import. Instead 
of it, we pursue the policy which in. 
creases our imports and does not aJlow us 
to increase our exports. 

In this regard, I would like to point 
out the wrong policy being followed by us. 
For instance, take the price of petroleum 
products. Sir, tbe world over, the oil 
prices have come down from $ 30 to 
$10 per barrel, Whereas we have main-
tained the same price and because of tbis, 
our export economy is suffering. There 
are about 3,000 products based on petro-
chemicals and therefore the prices of 
those products are very higb and that is 
affecting our economy very badJy. As I 
told you earlier, one has to make success 
of tbe 7th Five Year Plan, to improve the 
economic situation of tbe country. 

We have Jaid down tbe 7th Five Year 
Plan aad it bas beta loina aD very well 
durla. the year 1985. But as we see, 
4udoa the lut three montha, due to ro-

pea ted changcs in the policy ot the 
Government, there is a confusion and 
peop1e are not encouraged °to make more 
exports. The prices of various products 
at the international level are coming down 
whereas tbe prices of our product; are 
going up. That is why, we have not been 
able to export our products and we can-
not stand in the stiff international com-
petition and we cannot stand in the bar-
gaining. We have to make such a policy 
that we can export maximum so that we 
can earn more money from abroad. 

Sir, coal is one of the factors which 
affect our economy. Of course, coal 
production has increased to some extent. 
But correspondIngly, the power generation 
is decreasing. So many industries are 
based on coal. We know that there have 
been repeated complaints that coal con-
tains maximum stone4i. Even the con-
sumers and the industrjes do not get tbe 
exact weight of coal with tbe result, it 
affects the quantum of production. 

In our country, as my bon friend, 
Shri RamoowaJia has pointed out, we 
should concentrate more on the agro-
based industry and on that line. Our 
country is predominantly agricultural and 
we know that the farmers are tbe principal 
consumers of the products from tbe agro-
based industry. So, if the prices of tbose 
products arc lowered down, the farmers 
will be in a pOSition to give the com-
modities at a cheaper rate to tbe country 
and thereby it will have a posithe effect 
on our national economy. 

I do not want to say much about 
these things. But I would request the bon. 
FJDance Minister to take such a step tbat 
the economy of the nation is improved as 
early as possible. My State, namely, 
Gujarat IS having so many irrigation 
schemes, especially this Narmada. Last 
year, we faced the problem of scanty rain. 
Again, we are faciog the some problem 
this year. We ate facing the same pro-
blem. This year the rains are Dot suffi-
cient and Nanda Irri,atioD Scheme, if it 
is implemented earlier. will have very lood 
effect on production in the farm. We are 
al.in worried this year about rains. Rain 
i. scaDty and we wi)) have to face a lot oj 
4iftieult,. 
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[T/anltation] 

SHill KALI PRASAD PANDEY 
(Gopalganj): Mr. Deputy Speaker, Sir, 
today the House is discussing the econo-
mic situation of the country. As I have 
been a110tted only 3 minutes, I would, 
therefore, in the first instance congratulate 
tbe hone Finance Minister Shri Vishwanath 
Pratap Singh because he has taken effec-
tive steps to strengthen the e:onomic con-
dition of the country after he assumed the 
charge. The entire House has got an 
opportunity to express its vieNs thereon 
today. 

The first and fcremost thing is that 
the productivity in the country should 
increase. Secondly, employment should 
be made available to the educated unem-
ployed youths. Thirdly, power plays an 
important role in the economy of the 
country. I represent Bihar. Shri Viswa-
nath Pratap Singh had been the Chief 
Minister of Uttar Pradesh. Being a bor .. 
der district of Bibar, we ha'Ve firm faith 
in your efficiency from the core of our 
heart. Pt. NehrJ wanted that a canal 
sh'JuJd be constructed there and the far-
mers of the country should be provided 
water free of cost so that the sagging 
e:ono'1lY of the country is invigorated. A 
canal was constructed in Uttar Pradesh 
but the economic condition of Bihar is 
going from bad to worse and the econo-
mic condition of the farmers is also getting 
bad. The reason is 'hlt there has been 
heavy si Itation of the cdnal. But nei .. 
ther tbe Blhlr Government nor the Cen-
tral Government have paid attent on 
towards it. On the one hand the farmer 
is burdened with the land revenue and on 
the other hand the productivity is going 
down due to non-availability of water. 
This is adversely affecting tbe economic 
condition of the couutry. The most im-
porlant Ihing that is unless a project is 
completed as per the schedule, there will 
be no improvement In the economic con-
dition. At present also, a number of 
projects are under execution in B,har 
One is Koyalll Thermal Power Project 
and the other one is Kanti Therma' Power 
Project which was to have been comp1eted 
in 1985 but work OD it is still going on. 
Had tho capacity of power pneratioD 

increased, at least the peoplo belonain. 
to Uttar Pradesh and North Bihar would 
have benefited from it and the farmers 
would not have faced sucb a srim 
situation. 

Y ou ar~ handling such an import-
ant. portfoliO and taking strict action 
aga'nst balckmarketeers. There are Cwo 
t? three aspects of the economic condi-
tIon of the country. I represent Gopal-
ganj which Iie~ on the border of Nepal. 
Blackmarkeetmg and smuggling is taking 
place here unchecked despite several 
steps taken to curb such activities and 
~esp~te questions raIsed in the Parliament 
In th!s respect and as~u; anees to this effect. 
The same condition prevails in Bengal. 
The petrol pumps in Bengal arc selling 
adulterated petro'. That is why th 
activities of big smugglers came to light .0 
~jhar, when I was an M.L.A. At th~~ 
tll~e a . tan~er with adulterated oil was 
seized In BIhar sharif. When the arrested 
persons were interrogated, we came to 
know that their kingpin lives in Cal-
cutta. If you want to improve the econo-
mic situation in the country, you will have 
to set up an industry in every district so 
that the unemployed youths may get 
employment. 

With these words I thank you for 
giving me an opportunity to speak. 

{English] 

DR. CHINTA MOHAN (Tirupati): 
Thank you so much for gIving me tbis 
opportunity. I request you to be a little 
generous to me. 

The economic situation in the country 
is in a very serious trouble. It has come 
to an alarmmg stage. Thougb we have 
a very good Finance Minister, but in 
spite of his best efforts, he is not able to 
achievc the goal to-day. He is expectiDl 
that the economy will grow at the rate of 
5.20/ 0 in the Seventh Five Year Plan but 
I have my own doubt. I want to discuss 
this very sincerely. He said very recently 
in Madras, our home State, tbat the 
economy depends only on the public sec-
tor, that the failure or success of the Sev-
enth Five Year Plan will depend maial, 
on the public sector undtttakitl,,, To-
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day tbe public sector undertakings are in 
a very, very bad shape. We are thinking 
that we can raise about Rs. 43,000 crores 
in the Seventh Five Year Plan. Out 
of a total outlay of Rs. 180,000 crores, 
our Finance Min;ster is expecting to raise 
Rs. 43,030 crores from the public sector 
undertakings. He expe:ted to raise Rs. 
11,650 crores in the Sixth Plan and now 
be wants to raise four times that amount 
in the Seventh Plan. 

We have aeout 217 public sector 
undertakings. Out of that our learned 
friend, Prof. Tiwari is holding about SS 
undertakings. I will take the Ministry 
of Steel first. This Ministry is in a very. 
very bad shap~. I just want to say a 
few words about the steel plants, how 
much tbey are earning or how much they 
arc losing every year. In 1985 the Bhilai 
Steel plant earned a very good profit of 
Rs. 397 crores. Rourkela earned a profit 
of Rs. 2.6 crores. Coming to Josses, the 
Duraapur plant has incurred a loss of 
Rs. 42S crores. In the same way Bokaro 
bas incurred a Joss of Rs. 108 crores. 
lISCO has incurred a c010ssal loss of 
Rs.336 crores. From the public sector 
undertakings from the MJnistry of Steel 
alone you are getting a loss of Rs.470 
crores. You have got the SAIL. Till 
recently It was incurring a loss of Rs. 1 
crore a day. After Mr. Pant bas taken 
over, he bas tried a little b!t and tried to 
Jjft that organisatIon up. I am happy that 
it is becoming a profit showing con-
cern .. 

I am very bappy that the Finance 
Minister arad tbe Industry Minister recently 
called a workshop and tbey discussed 
about an action plan. I am happy that 
this sort of attitude should come and we 
should discuss about all the pubHc sector 
DDdenaDoII ODe by one in Parliament 
10 that we can come to a very fruitful 
coaclusioo. 

ComiDi to tax collect:on, we appointed 
• Yatbas CommiasioD io 1954. After that 
we did Dot havo any bilh level commi-
lIioo. To-day our Finance Minister 
wh ... be lOCI, aUOUllCCS some CODCe· 

ssions or other. Recently with resard to 
mini· steel industry he said imports .f 
grey iron will not attract any custom. 
duty. Here and there be loes aDd .ys 
'I will allow some sort of a COIlCOlSiOD.' 
There should be some uniformity. You 
diSCUSS the budget and pass it aDd any 
change in the tax proposa Is should walt 
till the next budget. Then oDly there 
will be some sort of harmony in tax collec-
tion. 

You are catching all the industrialists 
and I am happy tbat you are tryina to 
co'lect so much of money. But you are 
not able to reach your de~ired goal. Tax 
collections have come to a poinJ of staa-
nation now. Coming to tbe tax ratio 
as a percentage, in tbe year 1960.61 it 
was about 10%. After 15 years, in the 
year 1974-75 the tax ratio has gone upto 
15%. Within 15 years the rise in tax 
ratio was about 5%. In tbe year 1984-85 
it has come to about 17% By tbe eDd 

. of thc 7th FIVe Year Plan we caDIlOt 
except that this tax ratio can go more 
than 20%. With this background I think 
that the 7th Five Year Plan bas como to 
a fiasco. 

Coming to the budget defiCit, in the 
last year though you said that 
the budget deficit was about 
Rs. 31. 3 crores; yct the real deficit is 
about Rs. 6500/- crores. This year the 
real deficit is about 7000/- crores. Within 
two years we got a budget deficit of Rs. 
13.500 crores. But the PlanDiDI Commi· 
ssion people are expecting that th~ 7th 
Five Year Plan will get a total deficit of 
about 4000 crores. Within these two years 
range we reached their expectations. I 
do not know how you will maolse the 
budget deficit in the coming three years. 
With this sort of a budlct doficit tbe 7th 
Five Year Plao is loiD, to be a big 
failure. 

Comina to tbe expeDdituro. the preseDt 
expenditure, is abOllt 42% i.. al. 22,220/-
crores today. Wherever tile Prime Minis-
ter 80es or whereever the Piau. Mialster 
loes they lay that we will try to reduce 
tbe expenditure. I do Dot tao. bow 
tbe), will reduce tho .peeditare. Ualcss 
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you have some sort of an inner motive 
inside the Departmenh you cannot achi-
eve the loa 1. 

Cominl to the agricultural production 
tbo~lh we have surplus amount of food: 
&raiDS taday, the prices are dsing very 
hlah. The inflation, as you are saying 
t~a!, is 4 to 4.S%; but actually the price 
rile IS about 15%. 

The Ministry of Commerce has a 
Ministry of deficits. Today exports have 
come down aLld imports have gone very 
high. Though our Minister of State said 
sometime back to an unstarred question 
tbat the trade deficit was about Rs. 6111 
crores, his conscience knows that the 
trade deficit is Rs. 9500 crores and plus. 
With tbis trade de6cit today we are 
loing for a devaluation. You all kno'N 
that the World Bank is pressing for de-
valuation of rupee. 

With these points I would say that the 
7th Five Year Plan is going to be a big 
failure and the economy is in a very 
worst situation. I do Dot know how the 
Finance Minister are going to solve the 
situation. 

With tbese words, I conclude my 
speech. 

THE MINISTER OF FINANCE 
(SHill VISHWANATH PRATAP 
SINGH): Mr. Deput).Speaker Sir, I 
tbank the Hon. Members for throwing 
lipt OD the \arious facts of the economy. 
May 1 say Sir. that the soundness of the 
economy is testIfied by the emptiness 
of tbe benches opposite? (Illter upliOllS) 
••. Emptiness of the benches opposite. 

You remember a time when the price 
rile was taking place; they were packed 
because tbey had something to say. 
Today they are empty, there is nothing 
to say; to focus on. Except for one 
point •••• 

saR.I NARAYAN CHOUBEY: We 
aro more in number than they are right 
DOW. 

Mit. DEPUTY SPEAKER: Mr. 

Minister may continue. Mr. Chou.,., 
always interferes. 

PROF. N. O. RANOA: The F.uaaa. 
ce Minister should thank tbe Members 
for having paid a tribute to hi. iDtepity 
and efficiency. 

SHRI VISHWANATH PRATA. 
SINGH: Thoy arc fully assured of the 
economy. Mr. Madhav Reddi did find 
one flaw since tbe buqet. Tbat was '" 
open houses. Even DOW it was mentio-
ned that tbese decisions are beiDl made. 
May I say that open hODses are a form of 
de~ocratic interaction of the Go'Yt. with 
vanous sections of the society? The 
Government cannot be and should Dot be 
confined in the four walls of the of&ce 
room. Shri Madhav Reddi ji said that 
spontaneous decisions are beina mac1e. 
Spontaneous dicision does not meaa an 
ad hoc decisi OD. After all, if you bow 
your princip.les; you have liven thouaht 
to your pobcy and have deliberated oa 
it then according to your policy if SODJe-t 
thing comes to light you don't have to 10 
back to your chamber for a decision. 
But I may assure that more than 99 per 
cent of the cases are duly processed OD 
files. In fact, every case is proeeasec1 on 
file and goes through the normal proce-
dure. I may also assure that no dedsi_ 
is taken on Oral orders. But there are 
so many cases, for example, one pntJe. 
man represented that you have exempted 
tractors upto 20 HP from excise dut.Y-
in fact, all agricultural machinery from 
excise duty-and he produced naiJs for 
the animal hooves. I know my ooIicy. 
Do I have to call the whole officers aDd 
have a meeting with them for montbs 
together and then decide or when I bow 
my policy I should take the decisioD? 
Cann't I take a decision or will Y011 Dot 
take a decision ? 

Another sent)eman came. He taW 
that be produced steam in his own factorJ 
and used that steam in his own factory 
and the excise is being levied 00 it~ I 
ask you to take a decision on that. .. \ 

SHRI C. MADHA V llBDDI: ,_ 
the first instance before the Iny or fa. 
crease, you knew aboat it. 
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SINGH: I atve you another e_mple. 
Pet:Jp1e -come from small sector. Those 
wlro come are tiny enterpreneurs with 
sman problems because tbeir problems 
could Dot have filtered for years tOlot-
ber. 

Now oae gentleman came to me and 
• d tbat· they put OD bodies of the buses 
OD tbe chassis. Excise duty is being 
levied OD the value of the chassis as well 
.'tbe body. They said we oaly make 
the body. Why are you putting tbe 
extise on both? We "'imm.idiately took 
tile ~ecision to take out tbe value of the 
ebu;ss. 

Sir, quickdess does Dot mean unsound-
~. Very sound decisions have been 
'mlde. After I carne with these new 
~nges of classification and M ODV AT 
'if you lee .be newspapers of Marcb It 
teemed all js OD tire but by the democra-
tIc'process of inter-action we courd settle 
die issoe and by the end of April these 
problemg could be sorted out. For that 
'lltke ir there is any point which is in tbe 
interest of the natlonaJ economy I win 
not delay it for one single momeDt. If 
industry or trade corr es with a justified 
request Without hesitancy or hypocrisy I 

-.ftl accept it. Bot ir tbey violate the law 
tben I will come down with sledge aDd 
brAllmler. This is known and it is there in 
black ad wh'te. This has paid dividends 
ia 101m. problems as well as' bdnging 
disdpJine. 

Sbri Madba\' Reddi ji mentioned that 1 
ha.d mentioned let there be a debate OD the 
Budaet. In tact, ir you see tbe 'Budget at 
a Glance' in tbat document OD pale 20 we 
bave liven tbe phasinl or the Plao, of 
each Ministry what as per PJaD aJJocation 
sIlouM be. The propOsal wbicb be bas 
.... is quite acceptable to me. We may 
albate it in the Parliament and I am 

, rcaCly to accept it rfaht bere. This i. allO 
lit ... opeD house. You make a naaea. 
dOD aDd I would immedIately accept it. I 
do DOt flaw to 10 to North Block ucl ait 
'~" 'poader OVer it. Beca .. I tillal: tllat 
tile ...... ioD you made Is IOOd ... cere 

taln document is atready th.... 1ft ca 
debate tbi. doeutlletlt wtaever tbe Chair 
wishes. I am ready to take up dd ... bate 
in this Session or in the next Session, 
whenever you like. 

Coming to the overall view of the 
economy itself. wbile we should be critical 
about matters wltich are not right or aeo.t 
something which concerns or worries us, 
at tbe same time we should not run down 
what the country has achieved. The 
country has achieved a lot. Imagine, tlds 
country after the colonial rule, being exp-
loited and deprived of its own resources-• 93 per cent of its resources, bas been able 
to build up industrial infrastructure as wei) 
as self.reliance in food grains! And tbat 
goes to the management of tbe leadership. 
Not only that. but during that process we 
have also b~en able to maintain our de-
mocratic set up. Development plus ballot 
box, both could be retained witb 93 per 
cent of the resources coming from own 
population, of which a large number are 
needy and short of resources. I think tbis 
is something that we should be proud 
of. 

A Iso, much may be said on the balance 
of payment and trade side. We have beeD 
able to manage this side and we have been 
abJe to maintain our economic indepen-
dence In various international fora, 
India can talk with pride and give her 
opInion which is independent 0" any other 
and maintain the cause of tbe de~elopinl 

countries only becau~e of "our economic 
~1rength. 

1.1 tbe Shth Plan, we could achieve 
the target or 52 per cent growth. A point 
has been made about our rate of srowth. 
Even in 1985·86 tbe growth rate was 4.5 
per cent, which was bilber than the powtb 
rate or 1984-85 wbich was 3.7 per cent. 

Now let us take the question of po-
verly. Here too, tbe percent •• e 01 people 
Uvial below tbe poverty liDO bal been re-
duced from 48 to 37 by tbo cad of tbe 
Sixth Plao. 

Thea, our ltleaath ill lb. .aricultural 
IkIo ja ..... INtI .toOk wlaIcIa limon tun 



25 million tonnes. We can use it for 
feeding the drought affected areas and to 
control prices. That is one of our major 
assets. And tbis year also, the monsoon 
has been so far sound and we hope for .. 
better crop than last year. We are streng-
thening our pubJic distribution system. We 
are increasing the allocation for anti-
poverty programmes and we are also 
coming up wIth a scheme for the urban 
pear. These are tbe various tbrusts that 
we have liven for the overall develop-
ment. 

Coming to JDdustrial growth, the Quick 
Estimate figures of April show tbat the 
arowth rate at 7.7 per cent has registered 
improvement over last year. In the in-
fras.tructure s;de in electClClty generation 
if we compare the Aprll·June figures, it 
is 10.4 per cent higher, while last year's 
average growth was 8 6 per cent. Si:ni-
larly, in our coal production also the rate 
of 8I'owth is higher. I am not going deep 
into all the percentages, but thIs increase 
is tbere in the infrastructure. 

One thing that I want to mention 
particularly is about the investment 
activity. The capital Issue approvals in 
1984-85 was Rs. 2003 crores. In )9~5-86, 
it was Rs. 3695 crores, i. e. a growth of 
say more thaD 8J% Dr 90%. If you see 
it from 1983-84 angle, It \\as only Rs. 1023 
crores. Now in 1984.85, It is Rs. 3695 
crores, that is a rise of three and a half 
time in two years. Even in this quarter, 
it IS loing on very welJ and I think it may 
be about Rs. 900 crores. 

A point was made that this is a symbol 
or proof or the private sector grewing. I 
think this is one of the success stories which 
we should appreclate. The private sector 
till now was drawlD. upon these financial 
instltutions,where cheap money was avai-
lable. Now, W~ have been successfully 
able to push t hem to the market and 
the financial institutions resources are not 
committed to those who have gone to the 
market. So, I thlDk this is a real success 
story which we should appreciatc. 

SHR.I C. MADHAV REDDI: This 
II in .ddJriOD to what they are settins from 
til. fiD'Deial iastitutiool. 

SHRl VISHWANAIH OJ\uP 
SINQH : If this was denied apd dae 
financial institutions would not havo been 
able to support it, that much inveatmeatl 
would not have come and tbat much of 
growtb would Dot have taken place. So. 
it is a root of mobilisation of resources. 
A point was a so made about the cr0w-
ing deficits. 

SHRl S .. JAIPAL REDDY: Whicb 
deficit-trade '1 

SHRI VISHWANATH P,,1;AP 
SINGH: I am now coming fuJt to tbe 
Budset deficit and thereafter blWpt~ trade 
deficit.. We ate scar~ of budg. <b;(Wjts 
because of its impac t on ioftati,op .qot 
per see In fact. if we can manase iaflatioo 
and also use the deficit, we have to use 
the resources. 

MR. DEPUTY SPEAKER: O~ way 
of raising the resources. 

SHRI VISHWANATH PRATAP 
SINGH : SOt last year, when I prosented 
the Budlet aDd also this year, everybody 
Said, well thIS is a huac deficit; It is a 
re<;ord deficit and inilation will be of 
double disit. I was waitinl bc;c,pse 
1 was a new comer to tbe F.iwlpce 

Ministry and I thouJlu WI~ 
are saying tbat perhaps, I dODOI *,11OW 
there might be double digit inJIatiOll ...... , 
tbe year ended-Jast year-at 3.6% or 
3.7% and I think it was Dot double flllAt 
inflation. It was only the malady of double 
vhion on that side. That way evea 0Qe diait. t 

they see two digits. Even DOW.bdItitioa 
rates are hovering around 4 per ceal or 
so. So far, If you measure tbe impact. it 
is Dot bad. You can know what SIIri 
ChaubeJl has in mind. He bas Consumer 
Price Index in bls mind. I know w1tat 1-
are going to say. So I cae say 1hat 
also. 

Now the Consumer Price IDda for 
1985.86 bas a rise of 8.9 per P!'lll .... if' 
you compare what bas been tire 0J:dfr'-
tbe past, it is rOulhly of tbe I&Ift _. _ 
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1979.so 12.3 per cent 

1980-81 12.6 per cent 

1981-82 8.8 per cent 

1982-83 9.8 per cent 

1983-84 11.2 per cent 

1984-85 SOper ceot 

1985-86 8.9 per cent 

[Trtlll61tltionj 

SHRI NAR.AYAN CHOUBEY (Mi. 
do. pur) : It goes on increasing if one goes 
to tbe market. 

(Interruptions) 

saRI S. JAIPAL REDDY: What 
about accumulated burden on the poor 
consumeR 'I 

SHlU VISHWANATH PRATAP 
SINGH: I am DOW coming to tbat also. 
Eva if we d,scount for it and calcurl!te 
our Net National Product.per capita· It 
win take account of inflation also of 
1970-71 prices. If the 1970-71 prices were 
JOO. then dunn. J984-85 they were J65. 
So, even if you discount for the loftatloD, 
tile real per capito incomes have ,rOWD. 
So. that is tbe essence of tbe argumeot. 

Comma to consumer price indt~. 
since I am still on that subject. If we take 
the rise durio. the financial year upto 
May. from tbe beaioninl of the financial 
Jear to May aDd compare it to last year, 
it "0 2% this year compared to 2 4% 
Jut year, and price, or cottoa, cloth, salt, 
bread. soaP. matcbes, cement and deter-
.... t. bave beea fairly stable durio, this 
period-.tbesc are items of common mao'. 
'DIe. 

SHl.l C. MADRA V REDDI: What 
aboat cera'" TIM biahest price rise 
pi btea i. ccttaJ •. 

SHRI VISHWANATH PRATAP 
SINGH: I will come to them. Tbese 
price increases which have been there are 
basically in respect of veletables and oil· 
seeds. This is the Il'OUP. particularly, 
where they have gone up. About pdlses 
I am Dot sure. Your inrormation on 
pulses is there. 

The point was that when we arlal 
Item-wise; there is a faUley. 
Last year. we argued about 
sugar. It was felt that not only tbis 
roof will faU, but the sky will fall •• when 
we argued about sugar Jast year. I kno" 
that on SUlar, I could not move either 
this side or tbat. 

SHRI S. JAIPAL REDDY: At one 
time, your party was arguing only 00 
onions. 

SUR1 VISHWANATH PRATAP 
SINGH: Remember last year's debate 
on s~gar, aod see your speeches. You 
said everything was gOing to crash on 
sugar. I did say OD the ftoor of this 
House that we would manage on sUlar. 
and we have managed on SUlar. It was 
OD the floor of this House tbat I said it. 
'Yes; there IS a problem on sugar, but we 
will manage it.' We took policy decisions. 
We announced bikes in tbe prices of 
suaareane. first to rhe extent of Rs. 2.50 
per qUIntal and then to tbe exttnt of 
50 paise per quintal during next year, 
Thus we could encourage the fanner to 
,row sugarcane. So, it was with 10m. 
policy decision that we could act out of 
it. 

If we see which are tbe items where 
there is price rfse-it is there OD 'ieJCtab-
les and fruits, tea, oilseed., aur, edible 
oils and od-cakes. Pulses have come 
down. Prices of cardamom have come 
down. Coffee bas come down. Colton 
bas come down. But thore is a problem 
ror the farmers. This is a necative pro-
blem. 

SHlU C. MADHA V aEDDI: What 
about odible oil, aDd ~Ia ., 
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SHill VISHWANATH PRATAP 
SINGH: About edible oils, I want you 
to understand the basic point, because 
tbit h.. been raised again and again. 
This aroup viz the agriculture group has 
lot 52% wei.btage in the Wholesale Price 
Index. This being so, this is basically an 
area which is totaHy ia the private sector, 
where we do not have any governmental 
control, except through foodgrains supply 
.ystcm. and the support price system. 
You have nothing else to be called mana .. 
polcnt contrel, with the Government. 
So, basicallY it comes to the stimulatIOn 
of production. 

SHRI S. JAIPAL REDDY: You 
have the instrument of fiscal policy. 

SHRI VISHWANATH PRATAP 
SINGH: It is not fiscal policy. No 
texadoD is involved in this area. Let us 
Dot confuse It. That is why I say that 
this 52% out of the Wholesale Price Index 
bas nothing really to do with texation or 
fiscal policy. Money supply has a gene. 
ral eff'ect. But it is basically the agricul. 
ture sector, which is in the pri~ ate sector 
which Government does Dot really control, 
except by price support operations. 

SHRI S. JAIPAL REDDY: It 
depends on inputs viz. fertilizers, pesti-
cldes etc. 

SHRI VISHWANATH PRATAP 
SINGH: Tbat is onJy one factor. So, 
basicaUy. tbe real answer lies in stimula-
aq production of these items in tbe 
aariculture sector, liviDg agrlcult ure a 
biah prionty. seeiDI tbat the inputs are 
available to the aaticulture sector, and 
livi ... tbe bighfst priority to tbese areas. 
That is tbe rcal solution tbat we have 
,ot here. 

Now, ODe tbiDg, on the oil seeds I 
-Ht to sbare with you, just like sugar, 
we spat Ils. 600 crores on i~port p~~~i. 
oualy, but we took similar policy deCISIon 
aacl a1ashed down import of sugar to R~. 
ISO crores this year. Similarly, in od 
...... we. belDI an 'aricultural country, 
.... Is DO reason why more than Rs. 
1 .. ero .... abou1d be the outflow of fore-
Ip ac:laa ... , OD oil seeds. Therefore, 

we have taken this as one of tbe items of 
reduction of bulk item of import witb 
which the bon. members are concerned; 
and we have taken certain policy measures: 
firstly, we wiIJ support the farmers on 
support price operation and Cor tbis what-
ever fund wiJI be necessary will be made 
available. Secondly, for the use of indi-
genous oil and these minor oils which are 
produced in the country, we have allowed 
the use of it in the vanaspati and also, if it 
is used beyond a certain percentage" cer-
tain concessions also have been given to 
promote the con~umption of this and, 
therefore, the production .•• 

SHRI S. JAIPAL REDDY: Why 
not encourage the use of coconut oil '1 
( Inler; UptiOR.) 

SHRI VISHWANATH PRATAP 
SINGH: I quite agree that Kerala will 
be benefitted. We have to cut the im .. 
port of edible oil aJso. 

SHRI BASUDEB ACHARlA: It 
will be cheaper. · 

SHRI VISHWANATH PRATAP 
SINGH: That is the point. Now we 
have to choose and every country will 
have to ci'oose. While we can manap 
the demand side of it by more supply by 
using foreign exchange and teepiq it 
cheap; that JS one management we are 
suggesting; we can do it or the other side 
is to pay short term price for a few yean. 
giving farmers better price; may be prices 
go up, but, at the same time, get rid of 
imort and maintain our economic inde-
pendence; economic independence demands 
price. If you want to take it in an easy 
way, you can spend your foreign ex-
change and go on doing it. 

SHRI NARAYAN CHOUBBY: YOlt 
follow it in the industry also. We are 
Dot following it in tbe industry. 

SHRl VISHWANATH PRATAP 
SINGH: I am coming to this. 

SHRI S. JAIPAL R.EDDY: nus 
will be applicable only to apicaltura1 
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products. What about iadustrial produ-
Clio.? You are following tbe World 
Bank's advice. 

SHItI VJSHWANATH PRATAP 
SINGH: I am comins to that also. I 
bave Dot finisbed my speech. Unless a 
pamer does not put the Jast stroke 00 
tlie paintilll. we sbould DOt comment on 
tho paintinl. (lnterr.plions) 

SHill SOMNATH CHATTERJEE: 
What is intended to be painted ? 

SHit' VISHWANATH PRATAP 
SINGH: The real picture also. We 
have a plan on the capital goods side. I 
am comiog to that also. When I come 
to import side I will touch that also. I 
am on tbe aaricultural side; that is why 
we are developing a scheme. 

SHRI NARAYAN CHOUBEY : You 
have a middle man in the agricu1tural 
sector. 

SHRI VISHWANATH PRAT AP 
SINGH: We should prepare the coun-
try. Yesterday, Mr. Hartsh Rawat also 
mentioaed this point that we have to pre-
pare tho country. If we waDt to main-
laiR economic independence, we have to 
be ready for it; and that is the only real 
aosw r to conditionality that is beiDI 
tried... .•. (Inte,ruptio1llJ 

MR. DEPUTY SPEAKER: I do 
not know whether you are rcplyina or 
Mr. Narayan Choubey is replying. 

SHR.I VISHWANATH P.RATAP 
SINGH: Either you convert it into a 
cal1iOS attcotion or you aUow me to 

~ apeak. In that case, 1 can answer it 
question by questioD. The other mana· 
aemeot tbat we did successfully last year 
wu tbat in spite of high duty budaerary 
ilclcit, iaflatieD l"ate8 could be cootrolJed-
• Yor, tiIIat control" moue, _e. Tbe 
U'lI'owtb rate was over 18 to J9 per 
cent in 1984-85 .,d 1981·84. We could 
bdDa it down to about l' pet ceot. SOt 
,. was duo to • vory ,004 ma ....... t 

or the mono, supply also that tllo. iDlation 
rate could be c.-rolled. 

When you como really to prices and 
say why don't you really contro" them 
and stop price rise and so on, even where 
lite agricultural sector and t he total sec-
tor is under centralised economy like 
china where it is totally controlled. 

Even there, in the first quarter or 1985 
the iDtlation arew by nine per cent. aDd 
in tbe first qnarter of 1986 tbe Inflation 
srow by eigbt per cent. Now y-ou 
may ask, that it is a controlled-totally 
controlled-economy, and why is there a 
price rise. 

SHRI NARAYAN CHOUBEY : They 
can stop. 

SHRI VISHWANATH PRATAP 
SING H: But there are certain economic 
forces and competitions. So, that has to 
be taken care of. That is Dot really the 
ans\\er. There bas been inflation in 
China up to 8 to 9 per cent. higher than 
ours. 

SHRI NARAYAN CHOUBEY: They 
control everyt-bing in tbe agricultural 
sector. 

SHRI VISHWANATH PRATAP 
SINGH: You aive a tbought to it. 
And here, in the oilseeds what are we 
doina? Vanaspati Industry was being 
supplied imported oil upto 60 per cent of 
theIr requirement all throlllh. Now what 
have we done? To take care of tbe inte-
rests of the framers, wben the farmer will 
be selling oilseeds we reduced tbo supply 
of imported oil. So, tbe farmers sets a 
lood price. And when be had sold, it is 
not witb him iu the Jean perIod, then we 
'ncrease tbe supply of imported oil, the 
total remaloins tlte same. But it will be 
anti.cycUca! to take care of the interests 
of the farmer. So that is tbe policy we 
are adoptiDI DO"'. And farther we came 
to the House with tbe Discussion Paper 
on A4miDistered Prices. I think. I n~ed 
Dot 10 kato tboIe delai'la and the Prime 



Jtia1Jter himself is very keen on tke exer-
•• beinl done in the public sector, that 
.wrybody makes an exercise of cutting 
costs, per unit costs of production, on 
raw material, on inventories, on deprecJa-
riea, on overhead costs and total wage 
lOSt, and finany by increasing production. 
So, tIlese -exercises are being done. 

My problem is only tbis. Whi1e all 
these '8cbievements are there, my learned 
friends on the benches opposite. somehow 
feel tbat everything is going wrong, when 
things are right. And when from a coun-
try which was importing food, we have 
become a country which can export food-
grains. they say, hwhy are you in surplus 1 
Why is this surplus?" That is the ques-
tion they ask. 

SHRI NARAYAN CHOUBEY: 
Tbink of Kalahandi. 

SHRI S. JAIPAL REDDY: We do 
oot have the purchasing power. 

SURI VI')HWANATH PRATAP 
81 NGH : When we are able to provide the 
industries, from the financial institutions 
to t be market, then they say, "why is be 
capital market buoyant 1" ADd by intro-
ducing technology-Members on the oppo-
site also admitted that-the quality of our 
goods has gone up, much better. and where 
we improve the quality of our goods, they 
say ='why are you opening the gates of te-
chnology 1" So, it is not a question of 
double vision but also coloured vision. 

AN HON. MEMBER: Colour tele-
vision. 

SHRI C. MADHAV REDDI: You 
have not anowed the pubhc sector to 
issue bonds but you are allowing the pri-
vlte sector .•• 

SHIll VISHWANATH PRATAP 
SINOH: Public sector, I have Issued 
boods and ,hat is what the private sector 
II c:omplaini ng. 

SHRI S. JAIPAL REDDY: TechDo-
lou • beiDg imported in tbe area of 

t JUUl')' lOocIs. 

SHal VISHWANATH ~PItaVI'AP 

SINGH: We got tho pow .. bands, we 
have got the tele"colDanmicatioa boarII 
and the private sector hal maDY u.. 
said that, hyou are encrolcbiaa upoa ow 
area" and this was what I said.. this is the 
same area which is tbe same. 'Dum, in 
Hindi, they said, Sahib, Saanp aabim .... 
lekin. saanp raasta jaan gaya hai (Sir, 
althouah the snake has not bitten, yet it 
has found the way. So, tbey haw .... 
ged. Then more and more advances will 
be drawn in this fashion. 

What is really the thing is that IDdia 
is unique in its size, in itl beterQBOQCitJ. 
in the juxta-position of the traditioaal, .as 
well as the modern, its--ocGnomic stru.c-
ture, and there is DO other example in 4ov-
eloping countries with such a· complexity. 
And I agree here, with the hOD. Memben 
that a large population being poor, DO 
economic strategy can have any meaai .... 
ful purpose if it does Bot address itIeIf to 
the core issue of improvina tile lot of 
thORe poorer sections. Otherwise, it .. 
no meaning; DO economic strateaY .bas -7 
meaning. And in thjs section of the society 
a major part of income is spent OD con-
sumption. Therefore, the re-distribution 
of wealth really means increaUng tho 
purchasing power in real terms of dIis 
section of society. And at the same time, 
because there are sectoral rigidities incro-
sing the purchasing power alone will Dot 
solye the problem unless the wage .oocliJ 
are also not made available. Otierwise, 
it will on1y result in making the inflation 
high. If you see the basket of wage goods 
again, it is tbe agricultural sector where 
lies the solution for the common mao. 
I t eats into the scarce resource 6f laQd. 
The most scarce resource is land.. Add 
that does take us economically aDd 10Ii-
cally to land reforms, of coupling the m0ti-
ves to produce to the reward of tbe Jabour. 
There are no two opjnions' about it. 
because in a capitalist countcy we ... 
seen that by linking the labour to tbo 
reward in tbe field of agriculture, Wltb 
lesser capital, we could let moro produce. 
And it is the rural economic rolatioallllp 
and its change that coa Id live us tho .... 
leashed productive forces. 

A point about the et.. • ...... dol 
the part, was raised yestonia,_ It .. 
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this party which abolisbed zamindari and 
feudal system. I t was this party which 
fought for tenancy rights for the peopl~. 

SHRI BASUDEB ACUARIA: On 
paper? 

SHRI VISHWANATH PRATAP . 
SINGH: In real terms. 

Our Prime Minister, Sbri Rajlv Gan-
dhi, has put the greatest empbasis on land 
reft>rms. There are legal problems of 
litigation, stay orders, etc. We wHI have 
to sort that out. Today we give a 
patta to a Harijan or a worker, a stay 
order is issued. 

[ Trandarion] 

SHRI NARAYAN CHOUBEY: 
When we do not take note of that, why 
do you do so? 

[English] 

SURI VISHWANAIH PRATAP 
SINGH: I agree. There is injustice. 
because if you invite a person for a dinner, 
then you should not ask him to cook •. , If 
we give a patta to a landless worker, we 
should not ask him to spend a lot on 
that. Basically this is tbe position we 
bave now. Qur Prime Minister is attend-
ing to that issue. He bas put it on tbe 
priority list of attention. At the same 
time, various inputs to agriculture also 
have to be maintained. Of course, in the 
first stage we bad irrigation. Now we 
have got the scheme or fertiliser pro-
jects. 

PROF. N. G. RANOA: Credit 
supply also ? 

saRI VISHWANATH PRATAP 
SINOH: I am happy to report tbat lut 
,ear the banb were below the 40 per ceDt 
norm in tbe priorit, lector. Today the, 
bave aossed 40 per ClDt lendiD, mark in 
tbe priority IICtOr. 

Cominl to tho arbu poor, bere it it 
not a questioD of JaDel, but it is .aomplo,-
mente Any meaniD8fui attack OD urbaD 
poverty i. throuab employment. The 
annoUDciq of tbe schemes tbat . we ~.ve, 
of livina resources to the urban poor, 
that is the first step in that direction that 
the Government has recopilCd. 
(Inlerrllptiolll) I do not make a .randiou 

claim on it. But I am sayiDi lb •• it i. 
one step in this direction that w. ba\'. 
taken ••. (lnterruption,) 

14.00 Ian. 

Now, coming to tbe fisca) policy, I 
need not expound the point of social 
justice. Yesterday Panigrahi Ji was bere 
and be very ably pointed oul tbat tbe 
fiscal' policy leads to socia I justice. ADd 
when it is said, . I am very sorry that 'tbe 
whole lot of measures tbat tbe Govern-
ment has taken for the workinl class. for 
the poor people, is just totally ilDored 
wben these allegations are made. Is it 
not true that we have come up witb • 
scheme of worters' dues belol /HIT1/HUsu 
with secured credit'l Then there is the 
scheme of crop insurance. UDder this 
social security scheme, crops In two 
hundred districts are beinl covered .•• 
l/nt errupl ions) 

SHRI S. JAIPAL REDDY Small 
mercies. 

SHRt VISHWANATH PRATAP 
SINGH: Then there is the Icbtme of 
Rs. 125 crores in this year's budlet for 
Scheduled Castes and Scheduled Tribes in 
tbe name of Indira ,,4avQQ$ Yoj"tI. Already 
we hiked up tbe anti-poverty proaramm. 
by 65 per cent. So, let us Dot ,0 on with 
one brusb. Tb~.e are positive .teps. W. 
stand by these poJiae, and we do not 
want to be apololetic. we do not Deed a 
certificate. It bas been tbe tradition of 
our party and of thi, Conaress Govern-
ment to stand by tbe poor aDd we .ball 
Itand by tbem witb all resources and 
what mi.bt be thero. We do Dot .aDt • 
certificate from them ••• (1"'~r,""ltJlf') 

Basically these two years have bee8. 
t brUit on baste rtfol'llll OD the taxation 
structure. BalicaUy. three ~dI.l priaei· 
pl. are til... 4rlH I. tnlt. ..... is 
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simp1ification of procedure and the third 
is heavy punishment for breachers. So, 
it is the combination of these three ele-
ments which has led to this. On the 
ODe sid~ we said, up to Rs. one lakh 
return we will take it on trust. About 
the small-scale sector we said, up to Rs. 
SO lakhs turn over we will take on self-
assessment. But, at the same time, when 
there is any evasion, we bave not spared. 
We bave introduced the international 
classification system. India is the first in 
tbe world to introduce tbis system in toto. 
Forty countries had agreed that tbey will 
introduce the harmonised system of classi-
fication in the customs and excise. None 
had done it. India was the first to do it. 
We have done it and we were invited in 
the forums in Europe to come and give 
our experience to the other countries. 
Our Chairman of CBEC was invit~d. He 
went to Europe and settled it and now it 
is smoothly f'unctioning. Same way we in-
troduced MODVAT which is settled now. 
The industry is asking for expansion of 
that. Its utility has been recognised ... 
(Interruptions) . 

PROF. N.G. RANGA : Initialty they 
were very doubtful 

SHRI VISHWANATH PRATAP 
SINGH: But that stage has gone. Now 
it is desirable. There is no doubt about 
that. We have not spared the rich. ~o 
rar as taxation of cars or luxury goods lIke 
televisions or air conditioners are con-
cerned, we did that. 

Now I come to the capital goods in-
dustry which was being mentioned here. 
Here, last year we reduced tbe customs 
duty on project imports from 65 per cent 
to 45 per cent in previous year's budget. 
But perhaps that was too deep a cut. 
It hurt our capital loods industry. That 
is why in this budget we raised that 45 
per cent to 5S per cent. No~ that we ~re 
Dot takina care 0 f the capital goo~s In-
dustry. It is tbe hub of our self-rehance. 
ADY capital loods industry has to be 
atroDI if the country bas to be strong. 
At the same time we have ~sked th~ In-
dustry Ministry also to give us a b~t of 
itema which UDder the cover of projects 

come and which are being produced here. 
As soon as we receive the list, we will 
take care and see that either it is deleted 
from the projects or duty is imposed 
which protects our indigenous industry. 
So, rest assured that we will take full 
care of our capital ,oods industry. But 
there is a dichotomy also. We have also 
to modernise it. If we don't do that, 
then, production means preserving of 
obsolescence. Let us be clear. You ate 
protecting your industry to be alive. All 
rigbt. But at the same time, you are 
preserving obsolescence. So we have to 
strike a balance. While we say that they 
are alive and healthy we at the same time 
pressurise them to go for modernisation. 
So here the balance has been kept and 
the human factor also comes under stress, 
in modernisation. For that also we will 
have to have some practical scheme and 
approach where we can take care of the 
human factor, where a problem arises in 
the modernisation process. But we have 
to modernise and compete and be alive. 
In that there is no option. Even the 
centralised economy is realising it and they 
have started the pr.ocess. 

One point has been made that because 
you have in the fiscal policy said that 
you are not going to raise the taxes, 
therefore you have bound yourself, there 
is no resource and that is wby the resource 
problem comes. May I tell you. OD tax 
realisation there is no resource problem 1 
I tell )'OU that on tax realisation we win 
not only fulfil but overfulfil our plan tar-
gets. That I can now say with confidence, 
having operated the mechanism. 

Personal income tax col1ection last 
year rose by 45% where the tax concession 
was at the maximum. 45% rise in personal 
tax has not been known since Indepen_ 
dence. Upto April, May, June, that is, 
one quarter, the growth in personal in-
come tax is 30%. On 45% maintaining a 
growth oj 30% is very. cred~tabl~. 
,Interruption) In Personal Inc ometax , It 
is not arrears. That will be on the excise 
side This growth rate usually used to 
be 8 or 10 or 11% but on 45%, maintain-
ing 30% growth is very creditable. I WaDt 
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to give credit to the Revenue Department. 
I tbink when tbey do a good job I should 
stand in tbe House and say tbat they have 
done a good job. Similarly States say 
many times, when you say about personal 
income tax, it is not that my Budget has 
benefited. Well, I don't think so. We are 
all one country. For the States, about 
Rs. 570 crores extra I could transfer be-
cause of this better realisation. 

One point was made tbat in excise lot 
of concessions are being announced, wher. 
ever the Finance Minister is going. he is 
announcing concession. But I told you 
the nature or it. All these things are duly 
processed and only after that, tbis is 
done.-anything is announced. But even 
then, in spite or an that has been done 
on the excise side, I win maintain my 
Budget targets even after a)) these con-
cessions. There is nothing by wbich the 
revenue of the Government is compro-
mised. Even now the growth rate on 
fxcise is 15%. That is what is in the 
Budget target. We will take care of that. 

SHRI GIRDHARI LAL VY AS: It 
shouJd be 40 per cent growth. 

SHRI VISHWANATH PRATAP 
SINGH: Forty per cent growth? You 
started everything and say prices ha ve 
lone up. 

PROF. MADHU DANDAVATE: It 
seems you have already left a cushion. 

SURI VISHWANATH PRATAP 
SINGH: The other point was made tbat 
raids were made earlier, now they have 
been stopped. Some Member made tbis 
point tbat Jast y ar was the year of raids 
and tbis year is the year or concessions. 
(l"terr"ptions). Well, I want to sbatter 
tbat appearance and show you the real 
position. In the first half of 1986 against 
2,854 cases you account or anti.e\ asion 
measures in respect of excise itself tbe 
amount or evasion detected is RI. 34,456 
laths wbereas ill 1985, in tbe first balr 01 
tbe year, a .. fnst 3,2:0 cases tbe duty 
eva.loD detected was Rs. 3,708 lakhs. 

Firstly, the figure has gone up 10 times 
rrom Rs. 3.708 laths to Rs 34,456 lakhs 
-about 10 times growtb. 

SHRI INDRAJIT GUPTA: BU\ bow 
much is recovered ? It is only 'detected'. 

(Interruptions) 

SHRI VISHWANATH PRATAP 
SINGH: And what is more important is 
that per raid the amount has gone up. If 
you see the amount per raid, in 1985 it 
was Rs. 1.7 Jakhs, in 1986 the amount per 
raid is Rs. 12 lakhs.. That means, we are 
catching the bigger 6sb, not tbe fish but 
the whale. 

SURI VIRDHI CHANDER JAIN: 
What about tbe recovery ? 

SHRI VISHWANATH PRATAP 
SINGH: J am coming to that. Here, for 
1986 we have got the recovery, I can get 
the recovery figures, but here is what I 
want to say on this point, not of recovery 
but tbe point was made that we are not 
putting pressure on the evaders. I am 
telling you, tbe pressure is 10 times, tbe 
quality of this is much better, it is the 
bigger ones that are beiDg caught because 
that is 10 times higher and per raid also it 
has gone up from Rs 1.7 lakhs to Rs. 12 
lakhs. 

PROF. MADHU DANDAVATE : Do 
you call it better q ualily ? 

snRI VISHWANATH PRATAP 
SIN( '1: Yes I do, I WI'I maintain that. 
And 60me of tbe companies, the big ones 
which have been raided and searched are 
GTe Industries, i c., cigarettes, Usba 
Martin, Bacalit~ High Lamp. i.e., Goen as 
and New Lux India, Bombay. 

Comina to the Director of Revenue 
Inte'baence side. tbe same pbenomenon IS 
there-in 1985 Jt was Rs. 121akhs ptr raid, 
this year it is Rs. 24 lakbs per raid. and 
some of the Dames are-Kotbari Electro-
nic., Madru. II is Dot a small fish. Then 
Ganapad Bxports. 

PROF. MADHU DANDAVATE 
The)' are txportinl God allo I 
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MR. DEPUTY SPEAKER: It Is a 
company. 

SHRI VISHWANATH PRATAP 
SINGH: The Enforcement side has also 
shown tbe same trend. I need not go into 
the figures of it, but some of the names 
you want because that is what your ques-
tion is-whether the big fisb are being 
under pressure. And this is of recent year 
about which I am speaking, not the last 
year. These are the names of this year. 

PROF. N.G. RANGA: But let us 
have the names. 

SHRI VISHWANATH PRATAP 
SINGH: Oswal Group Company, 
Ludhiana, Brooke Bond and Bata-of 
course. tbey have confessed what they 
were doing-Jukai India Ltd, Calcutta 
and Continental Construction, Delhi, 
Arvind Construction, Delhi. So, Jet there 
be no iIIusjon. Yes, I did say tbat unless 
we go to prosecuti on we wi n not come in 
tbe press, but I can come to the Parliament 
if you question. 

PROF. MADHU DANDAVATE : 
The press bas to pick up from tbe parlia-
mentary proceedings. 

SHRI VISHWANATH PRATAP 
SINGH: From any\\"here it likes. Parlia-
ment is Parliament, and our liberty and 
freedom are bere on both sides; I can 
share witb the House, I will not keep 
secrets. 

SHRICMADHAV REDDI: Yo~ 
amnesty scbeme is for evaders. 

SHRI VISHWA ~ATH PRATAP 
SINGH : Yes, amnesty scheme. One 
thing is ·very. clear. And the point was 
raised here. That no ~oncession vis-a-vis 
tax. is given. They have to pay tbe tax. 
That is cardinal. Even in our income.tax 
scheme, even in our excise scheme, there 
is DO concession on tax. Wbat we are 
conceding is tbat we will not prosecute 
aDd penalise. If you come and pay your 
tax and that is also in excise side-it is a 
very limited section-anyone wbo has 
"_dod tbe tax by classification and bas 

reflected the proceeds in the books, oaly 
he can claim. But anyone who has 
clandestinely removed the goods, he can-
not claim it. If tbey have not reflected it 
in the books, they cannot claim it. Of 
course, smuggling etc.. is out of question. 
If they have Dot reflected in tbo books, 
then the shareholders' sharo was also 
eaton away. 

SHRI C. MADHAV REDDI: It is 
not vory clear to us. 

SHRI VISHWANATH PRATAP 
SINGH: If is like this. Ii· somebody mis-
classifies, misdeclares the proceeds of tbe 
sales, he shows it in the books .•• 

SHRI C. MADHA V REDDI: Mis· 
declares, it is because of miscalculation 
or .•• 

SHRI VISHWANATH PRATAP 
SINGH: Either or both. He pays less 
duty; he ought to have paid higher. But 
the proceeds of the sales are reflected 
fully 10 the books. So only this category 
can come up where he has not eaten away 
tbe shareholders' money. Where be bas 
clandestinely removed goods from the 
factories and not showed them in tbe 
books, produced them just, he cannot 
come for any amnesty. Of course, smug-
gling otherwise is different. He cannot 
claim. So, it is a limited one. 

SHRI C. MADHA V REDDI: What 
is the rate of interest? 

SHRI VISHWANATH PRATAP 
SINGH: 6%. 

SHRI C. MADHA V REDDI: It is 
too low. 

SHR! NARAYAN CHOUBEY : What 
is the result of your scheme? Is anybody 
coming out? 

SHRI VISHWANATH PRATAP 
SING H : As regards tbe result df my 
scbeme, last year in income-tax, .it bad a 
positive result. I think about thiS appren-
tly, I cannot say. Tbese calculations I 40 
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not have. But several hundred crores I 
think must have come under the direct tax 
side. And on this side, well, this is an 
opportunity Government is giving. You 
come out clean. And when the screws 
will be tightened and then you have no 
reason to complain. It is a very clear 
thing. It is the time·window-not ior 
ever It is a time-window. If you want 
to come c1ean, you say, I have some 
problem. AU right. come clean, I will not 
attack. And when the screws are on, 
thereafter, you have no time to complain 
because I have already gi1t-en the time. 
That is the tbing. 

So, one point was made about tbe 
need for control of expenditure. I tbink, 
we will have to make serious efforts on 
tbat side. At least on the achievement 
side, there are no overdrafts with any 
State. I think, after 10 years, it seemed a 
malady tbat would never go for a decade 
-overdrafts. Nobody remembers the 
overdraft. 

SHRI S. JAIPAL REDDY You 
must give them credit. 

SHRI VISHWANATH PRATAP 
SINGH: Yes, I give credit to the States. 

SHRI S. JAIPAL REDDY: You are 
resorting to deficit financing. You have 
only prevented the States from deficit 
financing. 

SHRI VISHWANATH PRATAP 
SINGH Thank lod, they are not 
multiple centres of fiduciary money-
making. Otherwise what will bappen to 
tbe economy ? 

SHRI S. JAIP AL REDDY : You must 
observe tbe same diSCipline. 

SHRI VISHWANATH PRATAP 
SINGH: Yes, yes. Discipline is required 
on tbat. 

The otber thing is, what we are doing 
is to draw up commitment budget. That 
is. about various projects, bow th :ir 

commitment in finance will grow in tbe 
cominl years. So, when you take any 
new project, you should know whether 
there is any space for financing ahead or 
not. So, underfinancing, what \Vas just 
mentioned, of various proJects, could "be 
avoided in this fashion. Then the Zero-
based budget, also the process wo are 
introducing. But with the Pay Commis-
sion ts Report coming in, I think, we will 
have to do much more exercise in cutting 
out expenditure. if we are to buffer the 
impact of inflation. And I think, we have 
to do exercise in cutting out expenditure; 
tbat it rea))y hurts. I think, it has no 
way out of this and we will go into this 
exercise of cutting out expenditure, if we 
are to save the people from inflationary 
impact. 

About the projects in the States being 
monitored, the Planning Commission is 
monitoring priority areas of investment in 
the States and if States do Dot spend on 
it, then I think, the grants to the States to 
that extent will be cut. That has been 
made clear. Even in the Ministry within 
three months if they do Dot spend, tben 
that can be reallocated to another 
Ministry rather than waiting till March to 
indent aad allow certain expenditure. Of 
course, the public sector is in need of 
reduction of costs. For export purposes, 
we reduce tbe cost of money and reduce 
the interest by 2.5%. 

SHRI C. MADHA V REDDI: How 
are you gosng to satisfy the steel sector ? 

SHRI VISHWANATH PRATAP 
SINGH: There arc problems. I think 
these problems are short time problems 
that we are having at this moment. They 
did perform well and we have to boost up 
the public sector because 52% resources 
of the PJan ha ve to come from tbe public 
sector. We have to choose one thiDI. 
Wben we come CO resource., do we 
commit resources to tbe dyoamic sector of 
the public sector which is contributing to 
the savings of the country and contributing 
to the resources of the country or do we 
take tboae resources and commit them 
where tbere is Delative saviDI 1 We do 
not have resources eDouah that we caD 80 

on BiviD, where is Dea-tive savin, ratber 
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than pot these resources where there is 
dynamic sector of the public sector . ' irOWlog sector of the public sector, 
healtby sector of the public sector. That 
will give a good name and tben p'Jblic 
sector can reaUy come to strength. 

SHRI SOMNATH CHATTERJEE 
Negative trend can be changed. 

SHRI VISHWANATH PRATAP 
SINGH: All efforts could be made. Here 
I 81ree that we WIll have to take the 
labour ioto confidence and not only shop 
ftoor level etc., but real Board Jevel 
management participation of the labour 
will bave to be there. 

SHRI SOMNATH CHATTERJEE: 
There is no Managing Director for the 
last four years in the public sector under-
taking. 

SHRI VISHWANATH PRATAP 
SINGH: We can go IOta tbe detai1s but 
because in the private sector the owner has 
put in money, he has got interest. When 
we take that mechanism out, then labour 
bas the v-:sted interest and it wants to run 
it. Labour does not want closure. Those 
factors we should involve into management 
in a public sector. 

SHRI NARAYAN CHAUBEY : Why 
should it be done ? 

SHRI BALASAHEB VIKHE PATIL : 
They are sick. 

DR. CHINTA MOHAN: What is 
your expectation about the balance of 
payments? 

SHRI VISHWANATH PRATAP 
SINOH : I do expect that they wi'l give 
it. Corning to the balance of payments 
sidc. it is one area lIntel ruptions). May I 
continue to share my thoughts witb the 
House? Bven if you see my speech, 
1985-86 Budlct speech. I did pose this 
problem Jt is not something new wh ch 
Government did not anticipate. In that 
very speech, I did mention that growth 
in crude oil production that we were get-
lilll will Dot be or tbe same order as in the 

Sixth Plan. It was also visualised in that 
very speech that concessiona! flows will 
be coming down, foreign flows as well as 
IMF loans, instalments, repayments will 
come. As far back as in my Jast Budget 
speech I had posed it. It is not that all 
of a sudden we are coming to the pro-
blem. We are aware of this problem. 
What has been our concern on our export 
front.? I On the export front, as is rightly 
mentioned, the world trade which gr:w by 
5% in 1984, grew only by 2.7% in 1985. 
The whole world trade collapsed. Growth 
rate became half. It is bound to have 
an effect on us. If you go out when it is 
raining, you may put on the umbreJIa but 
certdinly you will g~t a little wet. 

Then there is the protectionist trend. 
The recovery which was mentioned by 
Mr. Reedy, that US win be the main 
machine and the conveyor belt, will go 
and the whole world economy will start 
moving. I told the people that all this 
model does not work. And if this is the 
modeJ, then you should be responsible for 
its downfall also. So you should be pre-
pared for that. If the world economy 
has deralled~ then you should see why it 
has derailed. So these models and these 
re.::overtes that have occurred have not 
percolated to the developing countries. 
The entire trade with the developed 
countries bas not percolated to 
us. So these are the real hardships in the 
international environment in trade t~at we 
are facing. In this context, if mij.term 
modIfications are necessary, we will make 
it because national interests come 
first ••• : 

SHRI S. JAIPAL REDDY: There 
is hardly any scope for mid-term changes. 

SHRI VISHWANATH PRATAP 
SINGH: There is. A point is made 
that if the exports do not grow as expec-
ted and if there is a shortfall of say 2%-
that point Mr. Madhav Reddi made-then 
you will have to go and borrow 3 billion 
dollars from US. This is Dot the oDly 
option if our exports do not grow. But 
we hope that they will grow .••••••••• 
(Inrerrupt;ons) But the nation~l option is 
not that if exports do not grow, then I 
should take loaD. Why Dot in maol 
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areas we tighten our belt 'I Taking loan 
is not tho only option. We should pre-
pare tbe country for this purpose if that 
is the case. 

AN HON. MEMBER: There is the 
import liberalisation also. 

SHRI VISHWANATH PRATAP 
SINGH: We can make corrections in 
that, because the national priority is the 
first. We have certain assumptions of 
world trading environment. Now when the 
world trade environment does not come 
the way we expected, it is in our compe-
tence to make mld-tenn changes. But it is 
not reversal of the polley because you 
should also know that so far as imports 
are concerned, we have now got tbe figure 
of last year. It bas not gone haywire. 
Imports total growth last year was 11.4% 
The earlier figure whicb was for 6 months 
was 24% and all that. That was due to 
buncbing. The total gro\\ th is 11.4% 
In 1984-85 it was 9% and in 1983-84 it 
was 10%. So from 9 to JO per cent It has 
gone up to 11.4 per cent. It is not due 
to import liberalisatlon and all that. It is 
not a quantum jump. So let us make a 
proper diagnosis before we prescribe the 
medicine Otherwise. Just because there 
is fever, witbout diagnosing properly 
whether it is typhoid or malaria, you will 
live qUinine and the patient will die. So 
let us make a correct dlagDosls •• 

AN HON. MEMBER: You have 
made it 7 

SHill VISHWANATH PRATAP 
SINGH : Yes. Here we will bave to push 
our exports aad where tbere is any item 
01 unnecessary imports, we should cer-
talol)' curb them. That exercise we are 
doinl in the Industry MIDistry. We are 
also dollll it by increasinl production of 
lupr, edible oil and all tbat. 

One very relevant point w •• made that 
the bi, bouses should contribute to ex-
port. PaDiltaji made it, Panigrabiji aad 
other members from the Opposition alao 
made it. I tbiok that il a very im portant 
poiDt. You lbould uk thom ,ery squarel,. 

It is in the national economy we give 
licences. Tbat is an investment in the 
country, It is a national effort. But, at 
the same time, the biggest foreign excbange 
commitment, if you see, is to 
the big Ilcencos and to the ~ig 
houses. While we commit our (oreiln 
exchange-I do Dot want to build a case 
that it is not needed. it is needed even in 
the fnte;ests of tbe nation-but wben we 
commit it, they owe a responsibility to tbe 
country whIch lives them this opportu-
nity. They should not see the country al 
a market only. While we commit foreian 
exchange. they only generate rupees in 
tbis market. They owe a responsibility 
to earn us foreign exchange. Even our 
labourers and workers in the Middle-East, 
tbey all contribute about Rs. 3000 crores 
by their sweat and blood. They have not 
got any big mO'ley with them. But they 
do serve their country. It is time that we 
tell tbe big buslDess Industries very squa-
rely that they owe a contribution to your 
country. The foreign exchange out-flow 
goes on various projects-if not by that 
product itself, but as a group. You want 
that adeast (or your raw-material inputs 
and your capital cost. You atleast earn 
tbat amount of foreign exchange. That JS 
very well. 

MR. DEPUTY SPEAKER: You 
want to give protection to them? The 
big business industries, tbey let a lot of 
protection. It is due to export 
also. 

SHR! VISHW ANA TH PRA TAP 
SINGH: It is protection. That s be-
cause of great distortion. We protect 
them to that extent. Sbrl Choubeyji 
wbile pleading about this said tbat not 
only capital loods industry but 
also 910 have to see even those wbicb are 
with low_productivity. They are profit-
making. We have got such a regime of 
protection tbat their productivity is low. 
But high profit. How can we run the 
economy lik.o tbat. We bave to say that 
tbere will be aD end to existiDI protection w. caDDOt ."toDd th. protection. 

SHRI C. MADHAV llBDDt (Adila· 
bad): Those who run 100 per cent 
export-orieDtod business or iDdustries, 
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they are now opting out. You are per-
mitting them. 

SHRI VISHWANATH PRATAP 
SINGH: They are not big business 
people. In export, a lot of small people 
arc also involved· Some big houses come 
out lately. 

SHRI CHINTA MOHAN (Tirupati): 
We are importIng so much of defence 
material. Why cannot you ask them to 
take our exports also. 

SHRI VISHWANATH PRATAP 
SINGH: Yes. That is a valid point. I 
accept that point. We should try to link 
our imports with exports wherever we 
can. 

SHRI R. L. BHATIA (Amritsar) : Sir, 
Shri Madhav Reddi mentioned about 100 
per cent export. It is not 100 per cent 
export. Tbey import the ra w-material, 
manufacture the goods and then sent it 
At the most, they earn 10 to 15 per cent 
foreIgn e.(change. There are agricultural 
commodities like rice which we are export. 
ing.They earn 100% forejgn exchange. I 
would like to know what is the difference 
between people who are bringing 100 per 
ctnt foreign exchange and others? Are 
you going to give them certain facili. 
ties .• 

SURI VISHWANATH PRATAP 
SING H : That is on net·foreign exchange. 
In the import-export policy. there is an 
element of benefit which is calculated on 
net.foreign exchange. Here, tbe net ele-
ment of foreign ex ;hange earning will 
come. 

SHRI S. JAIPAL REDDY (Mahbu-
bnagar): Is he talking of Basmati Rice 
export to Russia ? 

MR. DEPUTY SPEAKER: All :~e 
rice produced in India and exported, It JS 
100 per cent. Not only Basmati rice but 
aU otber rice will fall under the same 
catcaory. 

SHltl VISHWANATH PRAT~P 
SINGH: Now, I come to the Jast pOint 

that was made because DOW it is lunch 
time. 

(Interruptions) 

MR. DEPUTY SPEAKER 
giving good lunch for everyone. 

You are 

SHRI VISHWANATH PRATAP 
SINGH: The States biuest share is 
from Agriculture. 80 per cent of our 
population is engaged in al1'iculture. It 
is only agriculture tbat can solve maoyof 
our problems like poverty and unemploy-
ment. 

PROF. MADHU DANDAVATE 
(Rajapur): But tbey are not getting 
anything. 

SHRI VISHWANATH PRATAP 
SINGH: The other issue was the trans-
fer of resources to the State. That point 
was made as to how much the States 
get from the fiscal policies. 

Please see the proportion over the 
years of the total State taxes and the Cent. 
ral taxes. The States' taxes share bas 
gone up whereas that of the Central has 
come down. That shows the elasticity 
that the States tax is higher than the 
Centre. 

The second point is that of the mecha-
nism of Finance Commission's transfer of 
resources from the Centre to the States. 
That has a fairly even proport!on; over 
the years it bas come of the Centre~s re· 
sources of 30 to 33 rer cent The third 
pomt is that during the Sixth PJan-and 
it goes to the credit of the States-that 
almost all the States exceelted their addi. 
tiona) revenue resource mobilisation 
target. That means that there is DO 
shortage of resources because all States • 
exceeded the targets. The problem of the 
State is erosion of resources and not 
availability of resources. They have their 
Electricity Board, State Transport, etc. 
The net resources, tbey get. Now, let us 
ask. Is mismanagement to be underwritten 
by the Defence expenditure of the country 
and core public sector investments? An 
honest question has to be asked. I made 
a calculatioo. Even if )'ou &DaIysc tile 
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[Shri Vishwanath Pratap Singh] 
1986-87 budget estimates, the latest, out of 
the gross revenue that I carD, out of 
every Rs. 100 that I get, Rs. 51 are given 
to the States; that is, out of the gross 
revenue. Out of every Rs. 100, Rs. 51 
are given to the States .•• 

SHRI BASUDEB ACHARIA (Ban-
kura) : Why not 7S ? 

SHRI VISHWANATH PRATAP 
SINGH: I want to answer that. This 
is a basic question. I think, we should 
address ourselves to this. I think, the 
abstraction of State and Centre itself has 
caused a lot of anomalies in thinking. The 
country is one. Its economic reality is 
one. Its politIcal reaJity IS one. For pur-
poses of management, we have organized 
ourselves into States and Centre under the 
Constitution. There is Dot one invest .. 
ment in the State which will not go to tbe 
benefit of the whole country, and there 
is Dot one beneficiary of the Central inves-
tment who does not belong to a State. 
Here, in the House. which repreSf"nts the 
national political entity, do we Dot belong 
to some State? 1 think, we should not 
be distinct too mu h. What is 
there? Each bas got very Important 
areas of responsibilities in th~ economy. 
The Centre has to take care of Defence, 
core sector Investments, heavy investments, 
ports. communications, Railways. The 
State has to take care of Agriculture. 
Education. Law and Order, etc. These 
are the packages for management. Both 
are very Important. Both need resources, 
and it should be 1'0011 19 of resources. how 
we augment in each. But if you pose a 
question hke thiS, why not give 75 per 
cent then you have to take a de.:ision. , . 
Are you go1Og to fiSk yourselves on thts 
side of the national Defence, core sector 
investments, on power and on various 
other things '1 The issue IS this rather than 
of State and Centre I think, in this 
perspective, we should see this. With 
these words, I conclude 

SHRI S. JAIPAL REDDY (Mahbub-
nagar): One point I have made iI about 
the brazen manner in which the business 
houses are laundering their money abroad 
aDd briog tbat back to take over 
companies. I have referred to that. 

(Ge".) 1986-87 

SHRI VISHWANATH PRATAP 
SINGH: Anyway, I have just mentioned. 
I need Dot cover the grouod again. 

If we come across any such evasiokl of 
the Jaw, we wiJJ come with full force 00 
it. 

(I nl erruption, J 

MR. DEPUTY SPEAKER: No. 
There will not be any end to it, at tbis 
rate. We go to the next item. 

DEMANDS FOR SUPPLIMENTARY 
GRANTS (GENERAL) 1986·87 

[EnglISh) 

~1R. DEPUTY SPEAKER: The 
House Will now take up furtber discussion 
aDd voting on the Supplementary Demands 
for Grants in respect of Budget (General) 
for 1986-87. 

Shri Digvijay Singh .•• Not bere. 

Mr. Anna Nambi. 

{Trans/a/Ion] 

·SHRI R. ANNANAMBI (Pollacbi): 
Mr. Deputy Speaker, Sir, OD behalf of 
A.I.A D.M.K I would like to place before 
this august House my viewpoints on 
Supplementary Demands for Grants for 
1986-87 Sir, fint of all, I welcome the 
Supplementary Demands for Grants. In 
the Supplementary Demands for Grants, a 
total amount of about Rs. 1318 crores 
bas betn set apart. ]t has been mentioned 
in the Document tbat out of this total 
amount, an amount of Rs. 256.24 crores 
;s to be spent on Plan Expenditure and 
about Rs. 1062 crorts will be spent on 
Non-Plan expenditure. 

·Tbe speech was oriainally delivered in 
Tamil. 
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14.38 hrs.

[SHRI SHARAD DIGHE ill the
Chair)

Sir, it is difficult to understand how
far this amount of Rs. 256 cror es on Plan
Expenditure i~ going to help about 78
crores of people living in this vast country.
It is just like a drop in the ocean. I
would therefore plead with the Govern-
ment that this amount of Rs. 256.24 crores
should be increased to at least Rs. 1000
crores. The Central Government is very
keen to eradicate poverty and increase
production in the country. The Centre has
already approved drought re.ief pro-
grammes and promised to provide employ-
ment opportuuities to the people of this
country. But how could these progra:nmes
be implemented without allocating sufficient
funds for the purpose?

Sir, for the last six months, Tarnil
Nadu has been experiencing drought due
to failure of monsoon and the hot weather

e condition publicized in Madras weather
B report is ample evidence to the drought
.1 condition prevailing over there. In Tamil
I) Nadu, Tanjore Dist rict which is called

the graneery of Tarnil Nadu, has been
facing acute drought condition and the
rice cultivation there is coming to stand-
still. At this juncture, I am glad to
mention that the Chief Minister of
Tami! Nadu, Dr. M. G. R. has
been kind enoigh to sanction
fund for those afTected by drought and
famine in this part of the State so that the

) : affected families could get help and they
of are rehabilitated. The Tarnil Nadu
're Government has already requested the
OD Central Government to grant Rs. 310
rot crores for meeting the expenditure on
:be relief measures. I woud like to remind
ID the hon Minister that if (he relief measures

• a: are not immediately provided. there is
bound to be rise in prices of consumer
goods and ulrimately it wi I land us to
chaotic economic situation. This will
encourage black market and create black
money. This situation will not only affect
Tamil Nadu but the whole country will be
put to difficult economic situation. The
drought condition experienced in Tamil
Nadu for the last six months will have
repercussion on the production of rice in

(Gen.) 1986-87

the coming year. Therefore, I would
request the Government to sanction more
rice in Central Pool for Tamil Nadu for
the coming year.

In this context, I would like to draw
the attentIon of the Gov.rnment to what
our young and dynamic Prime Minister,
Shri Rajiv Gandhi. used to mention in his
speeches. He has been telling the people
of this country that we should increase
food production as also provide irrigation
facilities throughout the country. In this
connection, I would like to refer to Kaveri
River Water Agreement reached in 1924.
Since the Karnataka State Government is
not fulfilling the conditions in the Agree-
ment. I request the Central Government
to intervene and mediate on this matter
with the Karnataka State so that they
stick to 1924 Kaveri Water Agreement
and follow it in letter and spirit. Other-
wise, the Centre should take immediate
step to implement the Ganga-Kaveri
scheme. Moreover. all the rivers in the
country should be brought under the
control of the Centre. Only then will we
be able to fulfil the wishes of the hon .
Prime Minister regarding availability of
water to all the States. By doing so, we
will not only be able to increase food
production but we will also become self-
sufficient on economic front. Sir, the
hon. Cr.ief Minister of Tarnil Nadu, Dr.
M.G R. ho s often been mentioning about
the "Sethu" Canal Scheme. This scheme
should be implemented immediately so
that Tamil Nadu and a few other neigh-
bouring States may get the benefit from
the -Seihu' Canal Scheme.

Another point I would like to submit
to the hon. Finance Minister is that the
Centre has been allocating money for the
construction of National Highways in
various parts of the country. But for the
last 12 years there has been no activity in
regard to construction of National High-
ways in Tamil Nadu. I can brine this fact
to the notice of the hon. Minister in
charge of Surface Transport. 00 behalf
of the people of Tamil Nadu, I would
request the hon. Finance Minister to set
apart certain amount for the construction
of Natior al Highways in Tamil Nadu.

Sir, in the Document an amount of
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[Shri It. AODaaambi) 

Its. 70 crores bas been shown towards 
expenditure OD the establishment of new 
industries in the backward areas of tbe 
country. But it is not clear whether tbis 
&mO\'IIlt would be sprnt only for the 
establishment of industries in a few areas 
or .. It for large part of backward areas 
in tho whole of the country 'I If this 
amount of Rs. 70 crores is for the whole 
COUD.1ry., then the hOD. Minister should 
speD out and identify the industries to be 
established in backward areas in various 
States. 

Sir, in the Document. an amount of 
Its. 2 crores has been provided for the 
rehabilitation of the textile workers. I do 
Dot know whether this major amount 
would be su8icient for tbe rehabilitation 
of hundreds of thousands of textile workers 
in the whole nation For instance in 
Coimbatore District, in Tamil Nadu, there 
are mills like Bhavaoi Textile Mill, Hari 
Hari Mill, Vasantha Textile Mil'. etc. 
which ba"e been closed down for the last 
two years and more a nd more mills are on 
tbe verge of c!osure. Thousands of workers 
are already thrown out of employment 
and they are in near starvation condition. 
Therefore. I would request the Govern-
ment to take immediate action to either 
re-vamp the closed mills and put them... 
back on tbe wheel or take tbem o~er and 
then nationalise them. 

Sir, before I conclude, I would like to 
mention one important point. In Pee)a-
medu Airport. Dear Co'mbatore, moder-
nisation work is going on for the last two 
yean and tberefore air service is provided 
for the passengers at Sulur Air Force 
Traiaioa Centre which is about 20 miles 
awa)'lcom Coimbatore. The passengers 
hac to 'Pass through a radway Jevel 
croSlina to reacb Sulur airport. The 
railway level cr.oseiOI i. at Oodipudur and 
most ,r tho tbe the traffic is closed at 
tbjl. 1e"1 croelint iD busy bour.. some-
am. tor more ahaa one hour. The 
PlIIODIm .e not able to reach tbe air-
~Ja4'" aDd therefore tiler have to 
.. ~ .. liald "_8, time&. I. this "'.Y. 
ther.JoMtlbDir ~ aDCI.11o their work 
.. ."... J would dtoIeIore reqqelf tile .... MI.,,_ CG alJOMte..eootrl1t fade lor 
' ..... 4irParC ", .. aD4 ~ 

the coDStructiOD work berore the' eud of 
tile current financial year. With these 
words. I thallk you, Sir. for 'lividl me*aD 
opportunity to speak on tbe Supp1cmdt. 
tary Demands for Gianta. 

[English} 

SORI C. P. THAKUR (Patna): Mr. 
Chairman, Sir, I tbank you for liviDg me 
this opportunity to speak on tbe Demands 
for Supplementary Grants. I rise to 
support these Demands. Before I do so 
I would like to say a few words about the 
economic scene of the country. Just now 
our Finance Minister has very nicely 
surveyed the general economic scene of 
our country. The new economic philo-
sophy undertaken by our Prime Minister 
and pursued by our Finance Mi~ister has 
started yielding dividends. This policy in 
which they have removed too many 
restrictioDs, liberaHsed imports aDd tryingJ 
to modernise Industry has been praised 
not only in India but also abroad. ·'The 
Economist' a leading paper of England has 
paid a handsome tribute to the polley 
pursued by our country and I quote: 

"While the economy of most of 
the developing countries has 
come to a standstill tbe economy 
of India is acceleratiog." 

It is a very gratifying report. On 4ifferent 
fronts we are doing well but there are 
certain draw.back! also. 

Juc:t now we have heard about tbe 
adve; ~~ bahance or paymu'l position. In 
that fidd we have to be more .agressive 
to boost our exports. As has been done 
by the Japanese ~e have to study the 
tastes 01 tbe diifereDt countries aDd 
produce accordiolly and modlfy our 
exports accordingly. R.ecently lb. FrnaaM 
Minister bas said that to meet tbe 
resources of tbe Senath Plan either''''' 
per ceat of lb. fundio; 'should come from 
tbe public sectDl'. If tbat fa _t 'eomiDa. 
'boa we bl" to retort to raisla.; the 
a4miDlsterecl prlcet or iadirect lautloB .. 
prill .. more meaey., W....,..JrIidf 
ra ..... Jilt ...... ,red pricftlaa' tMt .. ..... • __ 4"" top 1evel ",ttr_' 
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increase it any further, it would be lethal
for the general population. In this context,
we must admit that nrnc.y per cent o:' the
benefit of the planning have accumulated
in the hands of on.y ten per cent of our
population. If there is a raise in the
administered prices, that wi.l affect our
general masses. So, we have to do some-
thing to get more money and more
resources from the public sector. We uav :
heard the Finance MInister Just now. We
expect more return from the public
sector, bur we h.ive net done anything
very scientific to 000:;1 the production in
the public six/or. Tr.er e should be a
separate ma nagv.ient c ac re for the public
sector. We have se en the condu i.in in
some public sector unis in Bihar , w her e
IAS officers have been posted. [very Jay
they are t hin k in; of !l:<!!i' pro.notio.i, they
are cou.uing their days and how soon
they could go to another place. They
cannot concentrate there. Therefore, there
should be a separate cadre of personnel
for managing the pub lie sector.

Secondly, the Sil'!(IlCSS of ihe puc.ic
sector should also '<! watched in t irr.c.
Now, it is only when a unit has become
sick, all the efforts start. I will quote
here one instan-,e. One c omp.i ny III the
private sec {Or, t l.e Peerless Company, have
accummulated a lot of publ:c .uoney.
They have do.ie so.ue hcraphcr i ii1 this
money and 111,]1.1 has been a lot of criti-
cism in the newspapers. They have
appointed directors with very bad records
and if the Government does not dr any-
thing imrnedia. e.y, this company wril
become bankrupt ,,fler some time like
Sanchayata. Only then, ihe Government
will start th.nkiug about it. In such
matters, the Government should act in
time and not at. crwarus, when it is not of
much use.

Then, about imports. \Ve can cut
down our imp errs in certain commodities
like oil, sugar, hut here ag. ill efforts have
to be very cxteusive in this field. If we
have a look at the surveys, it is said t hat
the Indian economy is doing very well;
the per capita income has increased and
the growth is about 4 percent, hut when
we see the situation in our State, Bihar,
there appears to be an atmosphere of
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economic gloom. More than fourteen
thousand industries are Sick in Bihar.
Major industries like Rohras Industries,
have c.osed down possibly by the
manoeuvring of t he ;:,rioprit:lOr of the
company. This question has been raised
many times. Many labourers have died
and ail: dymg but no effort is being made
either by the State Govern.uent or the
Ceurr al Government in m.s regard. I have
raised the problem of on. cotton milt in
Parnr, Phulwari Cotton Mrl], in this
House ear her also. This mill has been
Sick for some lime. W orker s are dying
and no efforts have been made to take
auy aci ion.

Si nilar ly. there is another problem in
Bih.tr about irrigation facilities. For long
the re n ov.uron plan for one of t hc oldest
canals. the SOil canal, hJS been lying with
the (iovernme:Jt. If ths canal is not
rcpair cd immediately, auer fiftee n or
twenty years, the whole area will be like a
desert. Unless efforts are made and this
canal is repaired immediately, the econo-
mic s ccne of that area will change Already
bccau,e o: this, we ar.! sec.rig signs of
economic g'oorn in Bihar. Every <i:JY we
reed that in Bihar the, e are riots or there
are i.illng s etc. This IS only because of
the economic backwardness of the State.

The State of Bihar has many problems.
I will request the hon. Finance Minister to
look to them.

{1"ranilation}

"'SHR! V. S. VfJAYARAGHAVA~
IPalg:,at); Mr. Chairman. I rise to
support these supplementary demands.
Whit , supporting it I want to bring to the
notice of Minister two important po ints,

One of the demands pertains to crop
Insurance scheme an-I a demand for Rs.
15 crorcs has been placed before the
Hou.c. ClUP insurance has been a long
s.andng demand of the Iarmers in this
country. Most of the: farmers ar e such
who lace ruin if their crops are damaged
by natural calamity. Therefore this scheme

• The speech was origina Iy delivered
in Malayaam.
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lives them a areat 8IDOU1It of relief. The 
.......... been put into operlction from 
tile kbatif crop of 1985 and in Kerala it 
covers paddy. Wbilo I am supportiq tho 
ICbcme I want to point out one drawback 
ill it. Today the cr"p loss is calculated by 
crop cattiDa at the taluq level. If crop 
cuttina is done in one part of the taluq 
ud an assessment is made on that basis 
we may DOt always reach the riaht con· 
clusion. [will Jive you an example. Pal-
&hat is a district whicb bas faced serious 
drouaht conditions and damage of crop. 
But after crop cutting at the taluq level 
it was found tbat there was no damage of 
crops in 1985-86 in any part of the 
district. This is contrary to facts. Damage 
10 -crops has taken place in many parts of 
each talug in this district. Since tbe 
method of assessment is faulty the farmers 
who havo su1fered loss of crops did not 
pt any compensation. Therefore. I want 
to make a suaestioo. The present practice 
of assessing damage to crops by crop cut-
tiD, at taluq level should be given up and 
•• ouId be done at the village level. Then 
oDly tbe deservins farmers will get the 
beaefit. Therefore I request the Govt. to 
tate steps to make suitable modifications 
iD the .ystem of assessment. I would al$o 
request the Govt. to extend the coverage 
to those farmers also who have not taken 
loaas from tbe cooperative banks. Then 
tbe coverqo of the scheme would be 
further extended to all the cash crops like 
COCoDat etc. which are earning us foreign 
exchaoae. 

Secondly. I want to raise a point about 
tbe textile departmeots demand. There are 
propcaals for settiDJ qp a fund for help. 
iDa thOle amaU aDd maramal units which 
caDDot stand on tbeir own feet aDd are 
f'aciDa economic problems. The new textile 
pOlicy sa,. tbat sucb lImts will be belped. 
I waat to say iD this connection tbat tbere 
are uaits wbich due to inadequate capa-
cftr of spiDdles, are Dot viable and aro 
fadDa terious economic CriiR. AccordiDJ 
to the OoV'emmeatfs own calcu'ations a 
"tPJadIDI UDit must baYe 25,000 spindles in 
.order to btcome Yiable. It t. tbe duty of 
dill 00Yt. to provide -.acIt U1Iita WIth 
....... amaber of lpineI_ Bot the 
,.... .. CcnnahsiOD baa takeD a docIskm. 

tMt ItO more apladlet thoald be dded 
dutiDa the 7th pin. ' If tllat rs 10 many 
such .... unila will close down resu1ttu, 
in Jarae scale unemployment. Even tbe 
MRTP companies are beioa allowed to 
expand tbelr capacity. There are .p~i­
eatioM from Kera]a for tbe expansion ~.f 
spindJages. I understand that no decision 
has been taken on such applications. 
Therefore, I would request the Govt. 
tbat these units shoald be provided the 
minimum spindles so as to remain viable. 
In an industriaUy backward State like 
Kerala effort should be made to see that 
the existina industries function without any 
p,tobJem. 

Once again I support these supple-
mentary demands. 

·SHRI C. SAMBU (Baptfa): Mr. 
Chairman, Sir, we are discussiog tho 
supplementary demands. Mention has to 
be made about the situation prevailiDI in 
Andhra Pradesh. The State has been 
reeling under an unprecedented drousht 
tor the past 2 years. All the develop-
mental activities have come to a standstill. 
The Centra] Govt. bas deputed a study 
team twice or thrice to gaugc the extent of 
drougbt in tbe State. lhese study teams,· 
instead of visiting the drought hit areal 
during the day time had chosen to visit 
them duriog nights, that too travelljng in 
cars. Tbeir recommendations were based 
on wbat tbey saw durins niabts, but Dot 
during day time. Hence it is needless 10 
say that the reports submitted by them do 
not reflect the real situation prevailina in 
the Slate. It was estimated that the lOIS 
was hugo and a sum of Rs. 600 crores was 
needed to meet the situation. But the 
amount sanctioned was a paltry Ra. 40 
crores. Wben Karnataka and TamilDadu 
were laciDI Similar situation, the Prime 
Minister visited- the States bimself and 
decJared financial asaistaJlco on the spot. 
But it was Dot 10 io t1ae case of Alldhra 
Pradesh. The Prime MiDiater did Dot 
aODounce bY auistance wbeD he tourtd 
droupt bit areal in Aadbra Pr.d .... Jt 
iI.,paiDful to 1IOt. tbat Prime MlDkter laas 
dllCrimlaatecf apiaat ADd"" ~.deIb !D 

• TIle lpeech wal "",11, ..... 4 
taT~ 
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regard to immediate financial assistance.
At least now, J hope the Central GOY!.
would come forward and help the State
Government by allocating substantial
amount through the supplementary grants.

Sir, the cotton growers in the districts
of Guntur and Pa rk asharn are facing a
crisis today. The entire cotton crop has
been affected bv white fly. I raised this
issue on the floor of the House earlier
also. No suitable remedy to control the
new type of disease of cotton crop has
been found out even to this day. I request
the hon. Minister to take all the necessary
precautions like supplying of pesticides to
the growers before the commencement of
next season.

Sir, farmers are facing too many pro-
blems today. The cotton growers, tobacco
cultivators and other small marginal
farmers are not able to repay their loans
as there were ne> crops at all for the past
many seasons. The short term loans
should be converted into long term loans.
They should also be given new loans.
Unless this is done, Ihe entire farming
community in Prak asharn ancl Guntur
districts will suffer very much.

Sir, the Pr ak asarn and Gunt ur districts
in Andhra Pr adesh are on the coastal
belt. Frsherrr-e n and other backward
communities constitute majority of the
population in this area. This area is affec-
ted by cyclones and storms. Whenever
there is a cyclone or a storm. these poor
people will be the worst hit. There arc
no cyclone shelters, The construction of
cyclone shelters has to be taken U;J im-
mediately to save these poor people from
the fury of nature. Also, the fishermen
need boats, nets and other material
necessary for fishing. The GOY!. should
extend all the financial assistance to them.
They should be given 10M's on liberal
terms. I hope the Govt. would take
these steps soon.

In Chirala of Prakasam district, there
are many handloom weavers. Because of
the wrong policies pursued by the Govt.
those weavers are on the verge of star-
vation. The Govt. is permitting more more
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power looms which is threatening very
survival of handloom weavers. This is the
posulon ot handloom weavers not only
in Chir ala but throughout the country.
Weaving is the next most important pro-
fession in the country after agriculture.
Because of the undue encouragement giver;
to the power looms, t he handloorns
weavers were t hrown (I lit of their jobs.
They are 1 itcrally star vi ng today. So I
request the Govt. not to permit the power
looms to produce items which are pro-
duced by the ha ndt oo m -veaver s.

Sir, only the other day House has
discussed the cond.t ious of the beedi
workers. Cr or c-: of rupees arc being
col!ected through cess for the welfare of
bcedi workers. But the Govt. is not uti-
lising the money for the welfare of the
beedi workers. I request that the money
should be spent for bet tering the lot of
beedi workers. \'/elfarc measures should
be initiated at least now.

It was mc.uioned repeatedly that
Andhra Pra dcsh is facing an acute
drought. I request the hon. Minister to
assess the situation accurutcly and extend
the necessary help to me et the situation.

The Legislative Assembly of Andhra
Pradesh has unanimously favoured the
single window system which is meant
for the benefit of tile farmers in the State.
But so far the Union GOY!. has not
cleared the proposal. A Iready farmers are
facing many diffic ult.es. Hence I request
you to clear the proposal of single win-
dow systems, as desired by Andhra
Pradesh.

Many important Projects recommen-
ded by the Andhra Pradcsh Govt. are pen-
ding before the Ccnt rat Govt. These
projects were not cleared in spite of repea-
ted requests and pleas by the State Govt.
Tcl ugu Ganga, Pallavaram, Singur, Srisa-
lern ;el'<canal arc some of the important
projects awaiting the clearance of the Cen-
tre. Providing water both for drinking
and cultivation depends on the early exe-
cution of these projects. Rayalaseerna is
drought prone area. 'I here is an acute
drought prevailing in that area now



IShn c. Samba1 
Besides llelpiDi to itriaate laklls of acres 
of IaDd ie l\ayalaseema, Telulu GaDlf 
will 81so qumch the thirst of Tamil bro-
daers l_viDI i. Madras. It is an Import-
.. project. I request the Central Govt. 
to clear Te)ugu GaDla proJect at least now. 
in order to save tbe people of Rayalaseema ~ 
and. Madra. 

Sir. tbe living conditions of the people 
did not change in the past 3S years of 
iDddl'erent rule of Congress. The Congress 
Party is rulana in the same old manner as 
It used to 35 yearR ago. Thet e is not 
much change In the functioning of tbe 
Govt. Certain districts in the country \\cre 
Dot identi6ed as industnally backward 
districts. tbough they are very backward. 
This is leadang to a· ever increasing un-
employment problem. In Prakasam dls-
.ict where tobacco IS grown extenst\oely 
tbe Govt. should come forward to set up 
a cigarette factory in public sector. 
Tabacco growers wIll find a market for 
their produce. Thousand:, of unemployed 
will set employment Simt"arly, Sir. this 
Coastal district is ideally located for sctt-
iDa up of a salt factory. It will caDtril ute 
a lot in solving the unemployment pr~b­

Jem in the district. 

Sir t I bave addressed atleast 15 
letters to the Govt. requesting for a railway 
line between Nizpatnam and Ponour ... The 
survey was also conducted. But there 
is aD inordinate delay in constructiOD 
of tbe Jino. This railway lioe wJlJ help a 
areat deal in exporting fisb and cotton 
from tbe area. I earnestly request the 
Govt. to start construction of Nizam 
Patoam-Ponnur-Nidubrolu lioe imme-
diately. 

Chirala is op tbe main line of Madras 
• ad Hyderabad· The trafllc has increased 
... , fold. There is a constant demand 
lor an over bridge near Chirala. Tbe 
Oem. of AP haa already recommended to 
1M CeIltral GOyl. for tbe construction of 
tilt oyer bridp. I hope at least DOW the 
CODttruction work will be takeD Up. 

; 

SIr. I.,. and trult tbat Uaioa Govt. 
w.II tate DOte 61 a1I tbat I bave.'" ud 
..... to ...... 

• J lba. 10U ." much for ..... fPe 
tbe oPPOrhQlity 'D4 eDoelucie m, ~. 

[&,11'/'] 

S8RI SOMNATH BATH (tska): 
I rise '0 support tbo Demands. We aU 
know that tbo BuCilaot is a revolutionary 
one, and it is a eomman man's BudtJet. 
There. is a proviSIon in the Bedget for a 
subsidy OD food, to tbe extent of Rs. 1050 
crores, and for fertilil'ers, to the oxtesll 
of Rs. J 950 crores. ThIS is a very beavy 
burden on the national exchequer. Steps 
should systematically be taken to reduce 
the subsldy and augment the balance of 
payments. There is a crop insurance 
scheme introduced now. But It must be 
made available, and extended to a1l far-
mers, Dot only to those farmers wb~ take 
loans. 

Now about the balance of payments 
position, both in the private and in the 
public sector, exports should be increased. 
As we kno'v the private sector gets much 
benefit at tue cost of culuvators and wor-
kers, and Jt gets a big chunk of foreIgn 
exchange, from Inside and outside the 
country But t"e foreign exchange 
whicb this pClvate sector gets, is 
utilized ror its own benefit. This should 
be looked Into and steps take~ to see that 
such for~lgD exchange IS utihzed for the 
benefit of tbe nation. 

It is necessary to pursue the tecbno-
logical breakthrough in pulses and oil-
leeds, 10 that we need not amport edible 
oils. 

Wbat is necessary is to live a tbrust on 
irrilation and generation of power. There 
ia acute shortage or power in Orissa • 
The total theoretical .meradon capabUity 
or Orissa can be 122 MWs as qainst the 
requirement of 1215 MWs. The shortfall 
WDuld be more thaa 400 MWs even after 
th: 7th Five Y .. r PJan. So the Tbermal 
Power Station. fo 18 Vatle, and also at 
Tba1cller Supper lRaermal !tower "lion 
requlm i~te ...... tatloa ....... 
to plaa oat • Dotcur power .Iaat in 
Orilla wile. fatilid.· .. . ., ...... 
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[Translation]
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The economy of the State has been sha-
ken and also if has affected every walk of
liie.

The probems of Par.ulip Port and the
second SieC!S Plant in Orissa which arc
the genuine demands of the people should
be looked into on ~'riority hasis. Rishi-
kulya Command Are.i Development Sche-
me in Ganjarn District of Orissa should
be implemented irnn-cdiutely. The cons-
truction work of Harabhangi Project in
Ganjarn Dist r ict of Orissa should be expe-
dited, as huge amount is available. But
it is not being utilized in time. The pro-
ject cost has gone up to Rs. 43 crores
instead of Rs 10 crorcs, which was at the
initial stage: and the scheme was that it
should be completed by the 'end of 1985.
If steps are not taken. it is doubtful whe-
ther the project can be completed by the
end of 1990.

IS
le
I.
.h

The survey of the railway line from
Bcrhampur in Ganja.n District of Orissa
to connect the ongoing survey line from
Khurda to Boln ngir should be sanctioned
because an assurance was given to the
people by the late Prime Minister, Smt.
l ndira Gandhi. so also our Pr irne Minis-
ter when he visited Or issa as a General
Secretary of AI! India Congress Comrni-
uee.
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Black l-uck sanctuary which has been
approved needs immediate attention ar.d
work shou'd sturt fcrthwir h to implement
the same.1-
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A local T. V. tr.insmittcr Centre at Bllanja
Nagar in Or.5s2 as ': cl: a s a local radio
station III Asl.a in Ga njarn District Orissa
should be established soon. The ICAR
should take steps to expedite the irnplc-
mentation of the K VK Centre at Ga njam
District in Orissa bcsi.rcs cstablishmg an
agricult ur al college.

SHRIMATI SUNDERWATI NAWAL
PRABHAKAR (Karol Ba2,h): Mr.
Chairman, Sir, first of all, I convey my
thanks to you for giving me an opportu-
nity to sreuk on till: Supplementary
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Demands for Grants for 198687. I
who'cheartedly support the Supplernen-
t ary Demands. I agree that the welfare
schemes for the poor involve expenditure.
The hon. Prime Minister himself is moni-
toring tbe schemes and I think there is
scope for formulating schemes and pro-
jects for the welfare of the poor,
the Scheduled Castes and the Sche-
duled Tribes, for the uplift of the back-
'yard classes parucurarly for the
welfare of women and children. There is
the need to m'''\:!'} all our policies to
undertake these v.clfure measures. We
must plug the loopholes also,

15 16 hrs.

[Sl-IRI SOM'-IATH RATH in the Chair]

The Government have formulated the
New Eduction Policy as per its assurance
given to the people of the country. There
are many good things in this education
policy. There arc no two opinions that
as a result iherco,' the future of tbe child.
ren will be bright. The new Navyng
Schools which are particularly meant for
the rural chi Idre n, will improve the future
of the children to a great extent. But
besides this, the Government should make
a.l possible efforts to effect improvement
in the functioning of the existing schools,
colleges and universt ics. There are a
number of schools in my Karol Bagh
Constituency which are in need of good
building and .ack drinking water facility.
These schools do not have even adequate
teachers, Therefore, such deficiencies
which are there in these schools and
colleges should be removed. A few days
back, I draw the attention of the House
la the press reports that in Delhi students
are facing difficulty in getting admission
in colleges and universities. I would req-
uest the hon. Fmonce Minister to ensure
that resource constraint does not cause
hndrance in the cducai ion prcgram-
mes,

Mr. Chairman, Sir. the steps taken
recently by the Central Government and
the Delhi Administration in
Delhi are praiseworthy. The ban dhs
dislocate the economy of the coun-
try which results in hardship to the
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common rr~ll or . I,,' poor I'ec·p!c. Recen-
tly, a b a.uth was C'r"!,\ani·.·J in Delhi. The
steps taken l'y cur Pr ime Minister. Shri
Rajiv Ga ndhi 10 "'.'1l~~' 1!1'~ a ct ivit ic s of
tcrror ists during I~C 'b,,',JII' arc praise-
worthy I would lk c to c.uur .: t ula t e the
Police that it had 'a"en t ime ly action and
prcve nri vc mea' '.Ir',~';. '\' a r,!:,uit of
which there were ft') 1I'·IO·,';:.r.-l incident,
in Delhi e\cCpl alone 0" \1';0 pla.ie s.

I would also 'j:,l' 10 .irr,v your atten-
tion toward, Cl":," ;~oinj_ which concern"
the poor in Dc'h. T l-crc is a big t ext ite
mill of DC'.1 siru.uc I Io r a I"!lg time in
the heart or J)t'II~j. ;,',,, cniy hn ve the
proprietors ,jo,,:d tile I',ill l',11 are also
striking a n.u hcr bL;\\" ,1"a:nsl the poor
workers. 1 he pl\lpri:l('r~ cr rn er ores of
rupee" as p[Ont only due (0 tr.c-c workers
who work hard and put t heir life in dan-
ger. They want!o b ro wout the poor
workers ('n t he ,'IO,it \\ ;'0 lead a hand to
m o unt h exist c ncc. ;111 is not a single
occurrence bUI ,.; t h ; or l:r of the day. I
would plead with t hc 11Oi1, ~,lillis:.:r III

meet out ji.succ 10 t h.: \\(·r~"rs whose
chi.dren arc dym; ur' ',I;1'I'<1,iOI1. The pro-
prict ors of t hc mill ",all' to construct flats
for the ~';g P'~()Jl:c bv '.h !>rivlllg the roe I'

of their Iiv cun ood. I have got a bl ue
print of the Il.u s ',',hich I \\()uIJ lite to
show you just now, 1 his wi]! show \" hill
type er bui!din,,:s they vanr t o build.
They w.mt to evict t hc :1001' Ir om rhc land
and build hugr: I>I!lielll'''S en it 10 earn
1110n: profit r unniug in. o (~'rnrc~:.\)[ rupees.

I wou.d like to Pie;' . t h.u i':jl"ti('c should
not be meted out :0 lill: "G.lr Justice
should Le Jone 10 .hcm. :1 should not
happen lint lir,l lh:y arc P]"(lI :,~,;d avco-
mrno dut iun ll} ii v c ~~I;....i ,::',:r Lil ;!t,y are
evicted.

Mr. Chair rn.rn. :-:ir. t!'i~ l :I)t~"noan~s
(0 t hrowin ; du« ill the eyes r-f t he (~ovcr-
runcnt , 'I h..:sc: DC,\1. pc o pc , wint to
mak e profit 10 the lune of c ro rc: of rupees
at the cost of the :'ublic and the: Govern-
mcru. I request the hon. ,\'liIH'ikr of
iina ncc I!'".I Ih~- l.ould nor r-ermit such a
scheme '.I":l;"h is injuriuu-, 10 the no or
labourcr-. :1nJ th,~ (i,)Vernlll,"ll

I would also request t he Government
that it should make the Land Reform Pro-
gramme a succss and make a II out efforts
to achieve this end. This 1\111 accelerate
Our economy,

SH~I KAMLA PR,\SAD RAWAT
(Ba rabank i) : Mr. Chairman, Sir, while
speaking on the Supplementary Demands,
I would first draw your att eruion towards
the irrigation facilities, The small farmers
face a lot of diillculties in gelling a loan.
Fir st of air, they have t o comply with all
the forrna lit ics in the long process of get-
ling a loan, then they have: to stand in
a number of queues and hive to submit a
number of certificates. And if somebody
succeeds in gelling a loan then he is asked
to purchase the items from a specified
shop, which has already been fixed by the
Govcr n.ncru, D. ;1.'1. or any other big
officer. In case he purchases from that
shop he has to pay more than the market
rates. If he huy s the same item from the
open market in cash. he gets it at cheaper
ru tcs but if he takes a loan from tbe
Government and purchases the same
items. he has to pay more, So, in this
way he is exploited and harassed at many
stagc s.

Sec oridly, a lot of land is lying barren
ia our country. If we implement the barren
land reclamauon programme in right ear-
nest, we may be able to reclaim lakhs of
acres of land. As the people in the vill-
ages del not have any land to cultivate, it
would 31s0 solve this problem. If this
burr en l.uid is di s.r ib ut ed among them, it
will not only increase thc food production
hut would also provide ernployment to the
r-e op!c.

Thirdly, there is the problem of water-
lo;;gin~, almost all over the country. Big
lakes have been formed at several places
which remain warer logced for 4 to 8
months in a year, It that water is
dr ane J out to big nullu hs and rivers, we
may get a lot or land for agricultural pur-
I'c)SCS, which ill turn can be allotted to
the farmers. It may also increase our
food production.

Sir, the Gover nrne nt have chalked out
a nd implemented a number of schemes to

368
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remove unemployment, such as self-emplo-
yment SC'heme and others, wbich are bene-
fitting the people. But it has been my 
experience that the poor who are given a 
loaD of Rs. 3,000 to Rs. 5,000 get it after 
a lot of dIfficulties and thereafter they are 
so over burdened with debt that within 
a year the entire loan-money is spent. In 
Uttar Pradesh, a scheme is being imple-
mented by the Faizabad Agricultural 
University under which a paltry sum of 
Rs. SOO is given to the poor farmers and 
tbey are advised to go in for poultry far-
miDg or otber cottage industries. Sir, I 
have myself visited several places and 
found that they manage to earn Rs. 20 to 
25 daily through manual labour. But on 
tbe other hand in spite of provid;ng this 
much amount, we cannot improve their 
economic condition. On the contrary it 
becomes difficult even to recover the loan 
from tbem. Therefore, I want that a 
scbeme like the one from Faizabad Uni-
versity should be implemented by the 
Government so that more and more 
people may be benefited from it. 

Sir, almost everywhere in the country 
there is the problem of the bridges. For 
instance, if bridges are constructed on the 
bridges and nuUahs of Darabanki, it may 
improve the means of communication wihch 
may lead to development. The whole 
country is facing this problem and this can 
be solved. 

Sir, we have a good production of 
tpotatoes all over the country bu' we lack 
che cold- storage facility. If the same are 

onstructed on cooperative basis, it might 
save laths tonnes of tbe potatoes which 
10 waste at present. The facilities for 
export of potatoes should also be pro-
vided so that more area may be brought 
under potato cultivation. 

Sir. the drinking water problem in 
villas. bas also not been solved so far. 
You must pay attentioD to this problem 
in order to ensure supply of potable water 
ia the villales. 

SHRI RAJ KUMAR. RAI (Gbosi): 
HOD. Chairman. Sir, in tbis way, how 

many people can be given aD opportuait7 
to speak 'I 

[English) 

MR. CHAIRMAN: I wiU roquat 
all the members to confine their speecbca 
to five minutes. 

SHRI RAJ KUMAR RAI: I would 
like to know bow much time you will aive 
after he has finisbed his speech. 

MR. CHAIRMAN : Five minut. 
each. 

[Translalion] 

SHRI KAMLA PRASAD RAWAT: 
Sir, there is a big problem of seepage in 
our country today. Proper arranaemcat. 
have not been made to control see.,... 
along canal banks. The areen revolutioD 
was ushered in to a large extent by diaiiDl 
canals. However, the larmers nsidin. 
on its banks, are facin. unemployment 
because their crops are beiDa damapcl 
due to seepage of water. Therefore, the 
problem of seepage along the caDal baab 
should, therefore, be solved. 

Sir t I am grateful to you for liviDl me 
an opportuni ty to speak. 

.SHRI D. N. REDDY (Mirya1luda) : 
Mr. Chairman, Sir, I take this opportu-
nity to brina to the notice of Central 
Government the acute drolllbt situadoa 
in Andhra Pradesh. Since the time at my 
disposal is very limited, I will confine oldy 
to tbe existing drought in Andhra aucI 
immediate steps tbat are to be taten to 
meet tbe situation. 

Sir, for the past' or 7 years Andhra 
Pradesh is reeling under acuto and uaprc.. 
cedented drought. To put in ODe world. 
the State is "bumina" due to acute 
drought problem. I need Dot dilate OIl 
the situation, for, tbe hOD. Ho'DSO ... 

-The speech was oriainaD, doli .... 
in Teutsu. 
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discussed the issue severa) times in the 
past. The situation was discussed 
tbreadbare. 

In thf' second memorandum on the 
drought situation prevailing in the State 
of Andhra Pradesh and action plan for 
relief measures it is slated that uthe 
Andhra Pradesh State is passing through 
a drought of rare severity this year. The 
situation has . assumed alarming propor-
tions as the State has been experiencing 
continuous drought for the past 6 years. 
19 districts (including Urban Districts of 
Hyderabad) out of 23 districts in the State 
bave been affected either fuUy or partially. 
683 out of 916 Manda)s in these 19 dist-
nets have been declared as drought 
affected. " 

This is the situation prevailing in the 
State. The problem is more severe and 
more acute this year. All the standing 
crops are badly damaged. The agricu). 
tural activity bas come to a standstill. 
Hence the Government of India as per-
manent relief measure should immediately 
clear Polavaram, Telugu Ganga, Shri Ram 
Sagar, Thungabhadra High level canal, 
Sri Sailam Jeft canal and Vamsadhara 
projects. Clearance of these vital projects 
will 10 a long way in not only controlling 
but wiping out drought from the Stafe. 
AP Govt. has repeated'y requested the 
Central Govt. for speedy clearance of 
these projects. But. instead of clearing 

. the projects, the Govt. is dilly danying 
with the matter. It is pJayins with'the 
lives of' 6 crores of Telugu people. For 
tbe past 6 years, the State has been faCing 
the acute drought. This year it is much 
worse. Yet, the Govt. is delaying' the 
clearaDce. Already many peopJe in tbe 
State have committed suicide as they 
could no loqer withstand tbe paDls of 
buqer. MaDY starvation deaths bave 
also taten place. UDder tbe circum .. 
.ancet. the UnioD Govt. should delay tbis 
matter aDY further. 

It II Hid that tbe boo. Prime Minister 
aad Sri Sbaouraoand boD. ~iaJster of 
Water Ilesources are a ...... ' .ized of tbe 

subject and kecD to lolve the problem or 
clearance of various projects. May I 
hope, their efforts will bear fruit aDd 
clearance will be accorded without \ any 
furtber loss of time. . 

Thanking you for livinS me the oppor-
tunity to speak. I conclude me speech. 

SHRI R. P. SUMAN (Akbarpur) 
Mr. Chairman, Sir, I am grateful to you 
for aUowing me to speak on this very 
important issue. I lise to support these 
Supplementary Demands jor Grants. 

I would like to draw tho attention of 
the Government through you, especially 
to 2 or 3 points. Uttar· Pradesh is the 
biggest State of the country. But when 
the question of allocation of funds comes, 
tben stepmother'y treatment is meted out 
to it and as a result, the on going schemes 
and projects are not implemented pro-
perly. I would like to give an example. 

A major portion of the amount all o· 
cated for Uttar Pradesh, under the commu-
nity development schemes. undertaken by 
the Dep"_rtmcnt of R ural Development has 
not been released by the Centre. As a 
result, tbe work of free boring schemes, by 
wbich a large number of farmers were to 
be benefited, has come to a standstill. The 
Centre did Dot release about Rs. 80S. 76 
lakhs which was its sbare in the aforesaid 
schemes. I would request tbat Uttar 
Pradesh should not be meted out such a 
stepmotherly treatment. Moreover tbe 
Centre must also release necessary funds 
for SUl h scheme~ so that the farmers of 
tbe Slate are benefited. 

Again. concerted action should be 
taken to CDsure that projects are complete 
cd on schedule reaardle.. of tho fact 
wbether they are undertaken by tbe Cent· 
ral or the State Gov~ments. Tho 
Tanda Thermal Power Project of my CODS-
tituency which was initiated in 1983, is 
still under construction. AJthouah we 
have already spent Its. 300 crores yet we 
bave Dot been able to colt.plete it. It is 
cxpectecl tbat we sball bave to spend 
another RI. 100 crOftS to make it opera-
donal. 
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saRI MOOL CHAND DAGA· 
Point of order. He should speak fro~ 
his own place. This is the rule which be 
hal to observe. Why is be speaking from 
that corner ? 

SHRI ZAINUL BASHER: There is 
no such rule. (Inte"llption.) 

SHRI RAJ KUMAR RAI: He him-
self raises objection and he is answering it 
and livins dictation. , Interruption,) 

[Tra",lation} 

SHRI R. P. SUMAN : I would submit 
tbat tbe monitoring agencies appointed for 
OD the spot study and implementaticn of 
tbe projects meant for the farmers and 
labourers should function effectively. 
Steps should be taken for the efi"ecti'le 
fUDctioning of this agency, and it should 
be properly monitored so tbat the rural 
people are able to derive maximum bene-
fit out of it. 

Similarly, tbe programmes initiated 
for the backward c asses are not being 
implemented properly. These projects 
are not benefitting them. Thel eCore, 
after a careful study of the situation, tbe 
Government should take decisions which 
would ensure their proper implementation 
and proper utilisation of funds. 

This is an I have to submit, and as 
the time is limited, I conclude. 

---
15.34 hrl. 

STATEMENT RE: INTERIM 
RFLIEF TO THE WORKER.S 

IN SUGAR. IDUSTR.Y 

{E",UIIa} 

THE MINISTER Of STATE OF THE 
MINISTRY OF LABOUR (SHRI P. ~. 
SANGMA): The Government of India 
.. up tbo Tblrd W.. Board for Supr 

Industry workers on 17.7.85 under" 
Chairmaosrup of Justice (Retd.) 1. M. T ... 
dOD to consider tbe quest:on of a fmher 
revision of the present was" structure itt 
tbe sUlar industry. 

2. The following recommendatioas 
were made by tbe Waae Board by way 01 
interim relief :-

li) The workers covered by the 
Second Wage Board Report shall 
be eliaible for the interim relief; 

(Ii) The workers reaching the maxi .. 
mum of the grade shall continue 
to earn annual increment. in 
their existing time-scale till the 
submission of final award. 

(iii) The workers who have already 
reached the maxImum of scale 
one year or more on the first of 
January 1986 shall be entitled to 
the next increment in the existiul 
scale w.e.f. 1st January 1986. 

(iv) The workers shall be paid RB, 
45/- per month with cBect fnnn 
the date of the expiry of the last 
Agreement between tbe worters 
and the management or 1st 
January 198 , whichever is earlier 
till tbe submission of the b*l 
award. 

3. Government bave accepted the 
above recommendations of tbe Wqe 
Board for grant of interim relief to tho 
sugar industry workers. The recommend. 
ed interim relief will ba ve only a marsinal 
increase in the cost of productioD whicb 
tbe industry can be expected to absorb 10 
tbe revised price structure effective (rom 
1-12-85. There would be no increase in 
the 1e\y price of sugar. 

4. About 3.80 lakh workers in tho 
suaar industry would stand to boDefit. 

s. A Resolution notifyin, Gcwcra-
ment's decision is beiDi pubJlshed ia dMt 
Official GazettOO. 

--
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SUPPLEMENT AR Y DEMANDS 
FOR GRANTS (GENERAL) 1986·87-

Conld. 

I Tra nslation) 

SHRI NANDLAL CHOUDHARY 
(Salar): Mr. Chairman, Sir, we have 
come to know through various surveys 
tbat the income of the farmers is getting 

. reduced day by day. Agriculture is the 
backbone of our economy. It has an 
important role to play in the strengthen-
ina of our economy. I would like to 
request in connection with the reduction 
in the income of the farmers that agricul-
ture should be developed. It is esseotial to 
have Centres for Agricultural Technology 
for this purpose. There has been a de-
mand for the setting up of an agricultural. 
university at Sagar. for a 100g time. There 
is a Ireat Deed for openlDg such a univer-
lity at Sagar. 

In the district Sagar of Madhya 
Pradesh. the percentage of land under 
irrilallon is very Jow. The Bina River 
Project has been under the Government's 
consideration for a long tlme. We do not 
know why it is being delayed? I would 
request the hone Minister to clear the 
project and increase the irrigation per-
centale there. 

District Sagar is also industrially back. 
ward. Not a single large scale industry 
can be found here. However, the Govern-
ment is considering the setting up of a 
unit of the Bharat Earth Movers Limited. 
If it is established, tben the economic 
lituation of the people belonfing to that 
district might improve. Moreover, rock 
pboshate is available there in plenty and 
industries based thereon must be set up. 
I would request tbat a decision In this 
connection must be taken at the 
earlielt. 

We have often seea in tbe viUages and 
tbe townl that tbe poor Harijans have to 
make rounds of the banks while drawing 
amaliloans from the banks. They are 
able to aet tbe loans with areat difficulty. 
I woukt request that the Joans shouJd be 

granted to them liberally. It has been 
noticed that when they approach the 
banks for loans, they are told that tbe 
quota for small traders and Harijans is 
over and they should come after a month 
or so. When they approach the banks 
after a month, the same old story is rep~. 
ted. Therefore, the quota for them 
should be increased and more and more 
petty traders should be given loans. 

SHRI NARENDRA BUDANIA 
(Churu): Mr. Chairman, Sir, I rise to 
support the demands for supplementary 
grants. I heartily support the demands 
for supplementary grants presented by tbe 
hone Fmance Minister to implement the 
plans and programmes of ouc Prime 
Minister for increasibg tbe pace of deve. 
lopmeot and advancement of the 
country. 

I have been elected from Churu con-
stituency which is completely a desert 
area and where problem of drinking water 
is very acute. The people have to walk 
for as much;as 10 miles to fetcb drinkin8 
water. When the rains are scarce the 
level of water goes down aod salinity in-
creases to such an eX'ent that it kiJJs both 
human beings and cattle if they consume 
it. The water contains so much fluoride 
that it causes various diseases. There are 
many villages in my dIstrict where people 
suffer from a disea~e which caU5es defor. 
mity in their bodies. The desert has 
always given our country good soldiers 
and good breed cows and oxen. But the 
development of desert has never been 
seriously considered· People are dyinl. 
Famines are a common feature. Acute 
shortage of drinking water is always there. 
Even durmg the winter the problem of 
drinking \\ate( IS there. 

The Indira Gandhi Canal \\as sancti· 
oned for the desel t areas. In tbe first 
phase Rs. 232 crores and Rs. 262.6 crores 
for the second phase were sanctioDed. I 
think that the most important problem of 
the desert is drlUking water. The Indira 
Gandhi Canal can provide a pormanent 
solution to this problem. The peopJe of 
my constituency Churu are dying due to 
shortage of water. Many persons of our 
area have mi8l'ated to other places atoDI 
with their cattle because of shortt.. of 
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water. The permanent solution of this
problem lies only in this Indira Gandhi
Canal.

You have prepared Churu Ladnu lift
Scheme for providing drinking water and
irrigation facilities to my area. The per-
manent solution of the problem of drink-
ing water in my area depends on this
scheme. If there is failure of rains, the
lift scheme can provide water to those
people. The lot of the people of my area
can never improve unless wa ter is not
provided by this lift scheme.

The problem of water is very acute
there. When the Janata Government
came into power, it stopped this lift sch-
eme and that pushed us ten years back.
The Congress Government again came in-
to power and it decided to implement
this lift scheme again. But if the Central
Government do not grant special help to
this lift scheme, our problem of drinking
water can never be solved. Besides, there
is need to grant special help of Rs. 200
crores for the Indira Gandhi Canal.

The formula worked out under the
quick rural water supply scheme in A. RP.
is based on population which is absolutely
wrong. It is necessary to change this
formula otherwise we would not be able
to solve the drinking water problem for
30 years.

I strongly urge the hon. Finance
Minister to immediately clear the Churu
Ladnu lift scheme under the consideration
of Central Government so that the acute
problem of drinking water in our
area can be solved.

Besides water, I would like to draw
the attention of the hon. Minister to the
problem of electricity. In our area
drinking water is available in some of the
villages only. The wells have been dug
up there but they cannot be utilized due
to nonsavailability of electricity.

Our district has been declared no-
industry district but due to non-availability
of water and electricity the benefits of
industrialisa tion under this scheme are

.;. 110tmade available there.

I would like to raise a point about
the farmers as FO per cent of our popula-
t ion comprises farmers. I consider that
the crop insurance scheme is a very good
one and it has been welcomed at all
places. But the people of my area have
not been able to take advantage of this
scheme. The reason behind it is that
the scheme is . based on tehsil
as a unit but it is not feasi-
ble in our case. In our area 30
villages out of the 50 villages
of a tehsi l may receive rainfall and
crops may grow there but the remaining
20 villages face famine. in this way the
criteria of ichsil as a unit cannot be ado-
pted in our area. I suggest that in place
of te hsi I, villages should be taken as a
unit and only then the farmers of that
area can derive the benefit of the crop
insurance scheme. I express my thanks
for the time granted to me.

SHRI KAMMODlLAL JATAV
(Morena) : Mr. Chairman, Sir, I supp-
ort the supplementary demands for grants
"resented before the I louse by the hon.
Finance Minister which cover no less than
26 departments' I would like to give
suggest.on to the hoo. Finance Minister
to appoint a comrniucc of Members of
Parliament to enquire whether the funds
are being spent properly or not. All the
on going works should be enquired
into.

Besides, I would urge that a consti-
tuencywise survey be made to find out the
development works being carried out in
each constit ueocy. In some of the con-
stitnencies. large scale development pro-
grammes are being undertaken while in
others nothing is being done. It is therefore,
necessary to conduct a constituencywise
survey. My constituency is Morena and
there are at least 9 rivers but at some pla-
ces there are no means of transportation.
I would, therefore, request that a bridge
on Charubal river should be constructed
near Para. With these words I thank
you for granting me time to speak.

SHRI RAMASHRA Y PRASAD SINGH
(Jahanabad): Mr. Chairman, Sir, I rise to
speak on the Supplementary Demands for
Grants presented by the hon. Finance
Minister. I would like to say something
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in relation (0 the Appropriation .Bi ll,
regarding withdrawal of funds from the
Consolidated Fund. Today our country
is facing a host of problems such as the
problem of communalism, casteism, terro-
rism and extremism. What are the rea-
sons therefor '! We know that distur-
bances in the country hinder the develop-
ment work because ail money is spent on
maintenance of the law and order. Where-
ever in the world such things have happ-
ened the progress has stopped. As
regards secul.uisrn, it. is now on paper
only. Nowadays we. are witnessing
communal riots everywhere and before
1946 it was a rare thing. I t is true that
terrorism in our cou.uy has the backing
of foreign powers. I want to tell you
that my State is also facing the terrorist
problem. You must have come across
Press reports that terrorism has widely
spread in Bihar and especia lly in my area.
I am citing here the figures of the period
January to July. During thrs period 175
people were killed our of which 50 were
killed in the police firing, while others
were killed by private armies and terro-
rists. 1 here is complete breakdown of
Jaw and order. Mantenance of law and
order is your re spo nst bilit y or you can
evade this responsrbrtity by shifting it to
the State GOI ernmeuts. The situation
in Punjab today is very serious and Bihar
is also following in its foot-steps. 1 he
population of Bihar is 8 crores. You
talk of eradicating poverty but according
to Government figures 30 lakh children
in the age group 14 to 16 years have not
received any education. You will have to
rectify tbis situation.

The increasing unemployment is caus-
ing great concern. You should undertake
some development programmes there so
as to educate the illiterate youth and also
to solve the problem of unemployment to
some extent. I would also like to point
out that some irrigation schemes are ~Iying
pending with you for clearance for as
mucb as 8 to 10 year> but no act~n has
been taken so far. The Mohana Dam
Project is pending with e.We. sjnce 1975,
Punpun project is also pending since 1';80
but nothing has been done in this direction.
If these plans are cleared and included in

the Seventh Five Year Plan and alloca-
tions are made therefore, we think the
conciition of the farmers will be improved.
You will have to establisb there industries
like Maruri to provide empioyment to the
people. Vv hen all these projects are
started there the people WIll get employ.
merit and the problem of terrorism will
also be sol ved to a great '. xtent.

With t hese words I conclude my
speech.

DR. CH£\N~RA SHEKHAR
TRIPATHI (Kha lilu bad) : Mr. Chairman,
Sir, j support the Supplementary Demands
for Grants for 1986- 7. It i:; commendable
that the Government is tryrng for repid
ctcvelopmenr in the country. The Govern-
ment felt the need 10 present these supple-
ruent ary demands as the allocations made
for the various projects at t h e time of the
presentation of the Budget have been
f'o un.l inadcq uatc.
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Even (oJ,!y majority llf the population
lives in the lillages. Eighty per cent of
our population dcpcn..s on agriculture. I
am ha p ny t h:u our Government has in-
tr oduccd crop insurance scheme in some.
selected districts I rcq ucxt that this
scheme. with a provision of Rs, 15 crores,
should be introduced in every village and
tehsil. It has been admitted that there is
the problem of surplus labour in agricul-
ture arid rapid industr iuhsa no n is necessary
to s olve this problem. Our hon. Finance
Minister has provided all possible incen-
t ives to promote srnul! scale and large
scale indust r ies so that new industries are
established and regi onal imbalance is re-
moved. In this context 1 would like to
submit ihat the Government propose to
spend Rs. 70 erores, out of these Supple-
mentary Demands to establish new
industries in the selected backward areas.
I would like to say that my constituency
Khalilabad in district Rasti is the most
backward area of eastern U P. which in
turn is the most backward area of our
country. Basti district has a historical
background, Gautam Budh-c-the gr.a!
apostle of peace-c-was born in an area
adjacent to my constituency. Sant Kabir
attained' Nirvana' in my area. Lord Ram
was born in area udjoiuing my cons-
tituency. The Government should, there-
fore, establish industries in this area.
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Steel Plants and mini cement factories can 
be established there because of its proxi-
mity to Nepal. Besides, molasses is also av· 
ailable there in abundance. I congratulate 
the boo. Finance Minister for making pro-
vision in the Supplementary Grants for the 
import of machinery, plants, printing 
machines for printing M.LC R., cheque 
books, travellers cheque books and posta 
stationery etc. But in this connection I 
would like to point out that a note with 
printing errors, has been printed by the 
Reserve Bank of India. I can show you 
a 50 rupee note in which the words 
"Panchashat Ruppakani" have been 
printed in Sanskrit language Le. a promise 
to pay Rs. stJO has been made; even in 
Persian Rs 500 are promised to the bearer. 
Will the standard of imported printing 
machinery for cheques and other stationery 
lte the same? Our officers are so efficient 
that tbey promise to pay Rs. SOO on a 
SO rupee note. 

Effo~ts are also being made to tap non-
conventional s urces of energy where 
electricity is not available. I suggest that 
the facilities of blo-gas, photo voltaic 
system., solar syst..!m and smokeless stoves 
should be provided in the vIllages so that 
the rural people also enjoy the benefits of 
electricity_ We make these demands quite 
frequently but the administration does not 
take any concrete steps in this direction. 
In the end I would finisb my speech with 
this couplet: 

Unka jo iar! hai usko jane wah; 
Mera jo /arz hai, main!? poora kiya 
Mujhko loheen-e-soaki ga lara na thee 
Jaam khaleetha phir hhi uthana para. 

With tbese words I support tbe supple-
mentary demands for grants. 

(English] 

SHRI V. S. KRISHNA IYER (Banga-
loro South) : Mr. Chairman, Sir, I wish 
to make a few observations 00 the first 
batch of Supplementary Demands amount-
iot.to Rs. 1318.40 crores. We should have 
Dational interest. That I admit. Bu~ I 
will bo failing in my duty if I do not vOice 
the rcelinls of tbe peoplo of my cons-
titqlllcy as well as of m1 State. The 

people of my State have been gettin •• 
ra w deal in the hands of the Cootral 
Government, particularly with reprd to 
tbe Centra) Projects. Not a single project 
in the State of Karnataka has been iJD.. 
plemented. I can say tbat.· Right from 
the Vijayanagaram Steel PJant for which 
the (oundation-stone was laid 15 years ago 
by not less a person than the lato Primo 
Minister Mrs. Indira Gandhi and then 
comes the Mangalore Oil Refining project. 
In the very House it was announced that 
it will be set up during tho Sixth Plan. 
But tbat has not seen the light of the day. 
The Digital Electronics Telephone Ex-
change Factory was due to be set up in 
Bangalore. For political reasons, it was 
shifited to U. P. 

SOME HON. MEMBERS: No, no. 

SHRI V. S. KRISHNA IYER: All 
right. Very good. We welcome it. 

(Interruptions) 

MR. CHAIRMAN : Please continuo. 
(Interruptions ) 

SHRI V. S. KRISHNA IYER: We 
welcome that. I do not grudge. At that 
time, it was assured that tbe second unit 
would come up at Banplore. 
(Interruptions) I have no grudge. Let me 
complete. At that time it was assured that 
a second unit will be installed in Banga-
lore. But till now no decision bas been 
taken. 

16.00 brs. 

Coming to power, the Karnataka State 
is facing an acute power crisis; the power 
cut is there to the extent o( 80 per cent. 
We have sent a number of projects to the 
Centre. Except the nuc ear plant at 
Kaiga, no other project has beeD 
approved. 

Coming directly to the FinaDce Minis-
ter, we have been begging the Central 
Government to permit us to instal a 120 
megawatt gas turbine in BaDSalore aacJ 
four mini-generating units in four diffena& 
rural parts, which involve for.... .-
cban,e. Unfortunatel1. tbou ... tile ~ 
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of the foreign exchange that we earn will
be more than the foreign exchange requrr-
ed for importing (he special diesel oil,
required for the projects till now, this
project has not be-n sanctioned. I urge
en the Government (0 see that the 120
megawatt gc S I U rbi ne project is sanctioned
immediately.

With regard to Railways, we have had
a raw deal. Coming to the last point, the
hon. Member from Tarnil Nadu who spoke
has said that (he r iver water dispute be
referred to a Tribunal. As far as inter-
State river water disputes are concerned.
I am of the view, (hey should, as far as
possible, be settled by mutual agreement.
I am against r efcrr ing such matters to
Tribunal because it takes a long time. On
the Cauvery water dispute, I am of the
firm opinion that the Central Govern-
ment must take interest and see that the
concerned States come to a settlement.

My last point is with regard to Peer-
less Insurance Company. It is high time
that this Company was nationalised. It Is
very necessary.

Very recently, only yesterday, the
Rural Bank employees were 011 a hunger
strike here. The Centre should take the
decision to implement the recommenda-
tion of the Reserve Bank in this matter
and see that they are merged with the
commercial banks.

16.03 hrs.

[SHRI YAKKOM PURUSHOTHA-
MAN in Ill .: chair]

[Tf{!r.slal ton]

SHRI RAM PUJAN PAT EL (Ph ul-
pur): Mr. Chairman, Sir. I am grateful
to )011 for giving me time t o speak on the
Supplementary Demands. I support these
demands and hope that the Government
of India will utilise this money for streng-
thening the country. An expenditure of
Rs. 1318.40 er ores has been envisaged in
the Supplementary Demands. I congra-
tulate the hon. Prime Minister for the

raids conducted, after the presentation ol
the Budget, against black marketeers and
people with unaccounted money. He hu
also started several new programmes
which contributed to the development DC
the country. J want to draw the attention
of the hon. Minister to the provision of
Rs , 80.05 crores earmarked for the
acquisition and development of land on a
large scale. The Government purchases
land at very low prices from the land-
owners and then sold at very high rates.
There should be some restriction on it as
the person whose land is acquired becomes
unemployed and races a lot of hardship.
I hope that proper action will be taken to
ensure that landowners receive due
benefit.

In the same way, Rs. 15 crores have
been provided for the crop insurance
scheme. I would suggest that the amount
be increased and the scheme be implemen-
ted properly The benefit under the crop
insurance scheme should not be restricted
to a few people only as had happened in
the case of the scheme to raise the people
above the poverty line.

Today some internal as well as external
forces are trying to create disturbances
in the country. Government have earmar-
ked huge funds to meet the situation. I
think there is nothing wrong if this sum
is further enhanced because we shall
make further progress only if we are able
to safeguard our freed urn.

Mr. Chairman. Sir, the Government
has never denied the fact that India Is
predominantly an agricultural country aod
80 per cent of its population depends 00

agriculture. But the pace of progress in
villages vis a-vis the progress in the
country is very slow. Even then the agri-
cultural scientists and farmers have solved
the food problem of the country through
hard work. I wish that the farmers get
adequate help so that they may advance
in life. The farmer can produce paddy
but he cannot pound it. The rules and
regulations, which are not in the interest
of the farmers, should be abolished.
Government must solve this problem. I
want to say something about industriea
also. Public Sector Undertakings art·
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lacurrinl huse losses whereas the private 
industries earn huge profits. The Govern-
u.nt must pay its attention to this aspect. 
Tile funds allocated for development are 
not being properly utilised. Programmes 
such as Integrated Rural Development 
Prolramme, National Rural Development 
Prosramme and Rural Landless Employ-
ment Guarantee Programme have been 
.tarted to eradicate proverty. The impor-
tant point is that beneficiaries receIve the 
assistance directly. The financial year, 
whicb at present is from Ist Apnl to 31st 
March, should be from J st July to 30th 
June. For three months there are rains 
aDd the passing of budget takes up another 
tbree montbs. I will say one more thing 
in the end. In the year 1981, the then 
Agriculture Minister in the presence of 
late Prime Minister Shrimati IndIra 
Gandbi bad announced in my constituency 
that a soda·asb factory and a sugar mill 
will be established there. I was also 
assured that tbis factory will later on be 
converted into an ammonia plant. Ire-
aretfuJly say that neither the sugar min nor 
the IFFCO plant has been established 
there. I bope that you will pay special 
attention to all these matters. I would 
also like to raise a few points about the 
problems of the farmers. The land 
holdings are consolidated to effect land 
reforms but in effect tbat has b~come a 
source of exploitation of farmers. I 
would like to specifically pOlDt out that in 
tbe process of consolidation of holdings, 
tbe farmer is reduced to poverty on 
account of the resultant land dIsputes for 
decades I would suggest that once con-
solidation of holdings is introduced, it 
sbould not be taken up again otherwise 
tbe farmer will become poorer and the 
disputes would remain unresolved. With 
these words I support the Demands for 
Supplementary Grants and conclude. 

SHRI RAM SINGH Y ADA V (AI-
war): Mr. Chairman, Sir, I support 
the Demands for SuppJementary Grants 
9roseated by the hone FInance Minister 
ill tIae House. The hone Finance Minister 
has revealed that the Budget for 1986.87 
bad envisaged an expenditure of 
Ils. 58033 crores and after including 
... 1318.40 crotos of the Demands for 
~SUppl_entary GraDts in it, tbe total UD-

(0.".) 1986-81 _ 

ual expenditure wiD come to R.s. 5945 I ... 
crores. The han. Finance Mjni.ter is 
seeking additional funds throulh the Supp.-
lementary Grants. In this reprd I ~have 
to say that in the Supplementary' Dtmiuadl 
an additional sum of Rs. 199.31 crores 
has been sougbt for the public sector 
enterprises. I would like to say a simple 
thing to tbe bon. Finance Minister that 
tbe financial condition of all the pubJic 
sector undertakings is Dot sound aDd the, 
are declaring very )tttle dividend. t The 
present position is that in tbe Annual 
Plan, which has boen presented in the 
House, it bas been revealed that the 
cumulative losses of the State Electricity 
Boards would rise to Rs. 12,000 croNS by 
the year 1990. Except one or two public 
undertakings, the financial condition of 
all the undertakings is not sound. Out 
of tbe sum of Rs. 199.31 erores, Ita. 
144.99 erores has been earmarked for pJaa 
expenditure and Rs. 54.32 crores for nOD-
plan expenditure. But it has not been 
made clear whether this sum of R.s. '54.32 
crores is meant for mainteDance or for 
administratJVe expenditure. But jf you 
cast a glance on your expenditure accollllt. 
you will find that about 2S percent of the 
Central Budget is being spent to meet 
only the administrative expenditure. 
Besides, the administrative expenditure of 
other local bodies and public undertak .. 
ings like State Electricity Boards, State 
Transport Corporations. D.D.A., U.I. Ta. 
is as much as 30 to 35 per cent. In 88, 
undertaking if the administrative expendi-
ture comes to 30 to 35 per cent, tbis ill 
itself is quite alarming. What steps the 
Finance Ministry propose to take to 
reduce this type of expenditure? He may 
spell It out in the House. Have yOU 
decided to follow any Dorms to impose 
some restrichon or ceiling on this type of 
expenditure in the Public Uadertat-
ings '1 

I would also like to point oat that 
'i'fhile presenting the Budget for lf86.87 • you save an assurance tbat a Iooa tOftD 
Agricultural price policy would be eVolyoci 
and the farmers would Ict romunerative 
prices. It has aJao beeD mODtioaed ... 
the Annual Rcport for 1985 of tile Worlcl 
Bank that India has s.flicient haIrer Itoct 
t'f rood81'aJns and it is in a -.__ to 
export it. If we aport tIlo ..,.. .... 

lir 
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our economy will definitely improve Have 
you taken any steps to export foodgralDs, 
in pursuance of that report of the World 
Bank '1 You may kindly apprise the 
Hou4Je in this respect. Have you advised 
the Mi nislry of Agriculture or the Mini· 
stry of Food and CIvil Supplies to take 
steps for the export of foodgrains in Vlew 
of the happy position 0; the buffer stock 
of foodgrains in the country? Besides, 
we hope to reap a bumper kharif crop 
and there is no capacity to store the food-
Ifains. In addition, you will ba ve to 
make provision of funds to purchase it 
and this is likely to pose a big problem. 
I would, therefore, like to say that taking 
into consideration the buffer stock of 
foodgrains t effective steps shou'd be taken 
them to export. 

In tbe industrial sector, the Govern-
ment gives incentives. cash incentives and 
many other concessions to those \\ ho 
manufacture goods and export them Will 
limilar type of incentives be gi\en to 
those farmers who produce good quality 
of Basmati lice or grow frults? The 
farmers of Kerala produce good quality 
of agricultural commodities which are 
exported by the Government W1l1 you 
give him similar incentIve? Ry giving 
luch incentives to the farmels tbe farmers 
will not only be encouraged to produce 
800d quality commodities but would also 
aet remunerative prices of his produce. 
The Government should fal,e effective 
steps in this directIon and apPlJse 'he 
House in this respect. 

Recently. one crore tonnes wheat was 
e"ported. Out of it 50 Jakh tonnes bave 
been ex,orted to U.S S.R. and 20 Jakb 
toones to Rumania and the rest of wheat 
has been exported to other countric4J. 
Similarly. the Governmeut have substan-
tial buffer stock of rice which can be 
exported. 

Besides, in the Supplementary Dem-
ands. funds have been sougbt for electri-
city both for Don cODventional sources of 
enerlY and for aiviDJ lubsidy to the in-
dustries. Rs. 70 crora have been SOUlhi 
for aiviDa sub.ldy to tbosI who will aet up 

their industries in the backward areas. 
In this respect, I would only like to say 
that the generation of electricity in the 
country is rar below the target. I Special 
efforts are required to be made in this 
direction. 

In the end, I would like to draw your 
attention towards page )08 ot'tbe Annual 
Report for 1985 of tbe World Bank reJa-
ting to the economy or India. It says; 

[ English} 

Healthy G,o .. th in ·India 

In fiscal 1985, the Indian economy 
continued to grow at a rate well above 
its Jong-term average, the growth in GDP 
is estimatee at 4.00 per cent compared 
with 8 0 per cent in fiscal J 984 .••.•• 

(Trans ,'a/ion] 

It further says :. 

[English] 

Whi Ie the recovery of the economy 
in fiscal 1984 was largely the result of 
growth 1n agricultural output, economic 
growth in fiscal 1985 was mainly attn but-
able to industry. 

India's annual rate of inflation slowed 
down to about 7 2 per cent in fiscal 1985, 
follovung the adopuon of severa) meas-
ures faken by Governm<"nt to contam 
pres l I ~ on pr.I..&.!); 

{T"allslation} 

And in the end, it is written; 

Tbe overall good performance of the 
economy during th e past year is also rc' 
flected in India's balance of payments. 

{ TralUl.tlonJ 

I would like to convey my tbanks t, 
the boD. PiUDce Minister aDd the Finane 
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~i?istry f~r tbey have made great etTorts 
10 IDcreasrng tbe sources of revenue in the 
Bod,et estimates and have done good 
work. 

I would like to say that the imple-
mentation of the report of the Fourth 
Pay Commission wi II entail an increased 
annual ex.penditure of Rs. 1975 crores. 
May I know what steps you propose to 
take to meet this expenditure and what 
provision will you make in your annual 
Budget. I hope that you would bring a 
budgetary provision for this also in the 
House. 

With these words, I support the 
Supplementary Demands for Grants. 

SHRI MULLAPPALLY RAMA-
CHANDRAN (CannaDOre): Mr Chair-
man, Sir, I support the supplementary 
demands for grants for the current finan-
cial )ear. The total demand for Plan and 
non-Plan expenditure under the present 
supplementary demands IS Rs. 1318.40 
crores. While supporting the supple-
mentary demands for graDt I would like 
to confine myself to the allocation of 
,rants to just a few items. Being a member 
hailing from the State or Kerala I am 
extremely bappy to Dote that Rs. 25 crores 
have been set apart as loan to Shipping 
Development Fund Committee for acquisi-
tion of fishing trawlers. 

According to the (ensus, there are 
118801 fishermen househoJd in Kerala 
with a total population of 778882. This 
constitutes 20% of the fishermen popula-
tion in tbe whole of India. It is, there-
fore, no wonder that KeraJa contributes 
23.8% of the total fish producllon in India. 
However, in order to harness the marine 
wealth to a greater extent It is nece~sary 
to promote deep sea fishing in this area. 
It is my suggestion tbat deep sea fishing 
by trawlers should be entrusted to fishing 
cooperatives rUli by. traditional fishermen 
alono and Dot to private individuals. Here 
I want to ,ubmit that special allocation 
may be made to Kerala for acquisition of 
trawl,n. 

Now I would like to come to the a11o-
cation for textile modernisation and for 
textile labour rehabilitation which is only 
Rs. 3.6 crores. In Kerala about J lath 
labourers and about S lath dependents are 
relying upon handloom industry, This in. 
dustry is mainly concentrated in Can-
nanore, Kasaragod, Calicut and Trivan-
drum districts of Kerala. Cannanore was 
once known as Manchester of Indian 
textiles. There is no doubt that our textile 
policy is Jaudable. But much remains to 
be done in reviving tbe traditional hand-
loom industries there. F or the rehabilita-
tion of handJoom labourers special pro-
vision may be made to the State of Ketal. 
for the workshed-cum-bousins schemo. 

Thirdly I want to emphasise the indus-
trial backwardness of Malabar area in 
Kerala. In the supplementary demands 
an allocation of Rs. 70 crores have been 
made for subsidy to new industries in 
selected backward areas. I do not know 
whether any areas in Kerala are going to 
be benefited out of this allocation. But I 
am sure of one tbing, namely, Malabar 
area in K rala has been absolutely neglec-
ted by the planners. I am constrained to 
p~tnt out that not even a single industry, 
mmor or major, has been started under 
Central scheme in the districts of Kasara-
goj. Cannanore, Wynad, Calicot and 
Malappuram since Independence. 

There is a lot of r~sentment in this 
part of Kerala about the attitude of the 
Government towards Malabar. I suggest 
that special allocatton may be made to 
industrialise this area. 

Finally coming to the allocation for 
non-conventional energy sources which is 
Rs. 1089 crores, I cann', but mention tho 
fact that the State of Kerala is faciDI an 
un precedented power crisis since it is solely 
dependent on bydel power. Vagaries of 
monsoon have played havoc on the hydel 
energy resources and there was 100 per 
cent power cut this year. If the industrial 
and domestic power requirement is to be 
met a!ternate en~rgy sources are to bejfou-
nj out. For this theState of Kerala may 
be given priority while considering installa-
tion or solar power slations or for b.rn .... 
sing other modos of non-conv_doDaI 
'Der". 
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[Sbtl MullappaUy R.amachandran) 

Before I wiod up I once again support 
tho SUl.'Plementary Demands for srants for 
tho curront year. 

[Tr .... ';on} 
SHItI MOOL CHAND DAGA (Pali) : 

Mr. Chairmao, Sir, our country is burd-
ened with a debt of Rs. 18,342 crores. It 
bas to pay an interest of Rs. 8750 crores 
on tbe loans regularly which is morc tban 
the defence budgot. Tbat is wby tbe bud-
aet sbows deficit every year. In 1974-75. 
tbe deficit was to tbe tune of Rs. 725 
crores which bas now increased to Rs. 3650 
crores. The non .. development expenditure 
is increasiDI every year. 

[&611_1 
In 1977-78, it was about Rs. 5,994 

crores. What is it today? Today, it is 
RI. 25,996 crores. 

[TIIl/.slot ion} 

How much has tho subsidy increased ? 
You think tbat you give subsidy by one 
band and take it back by the other hand. 
You quote figures in support of your 
contontion. In 1975·76, tbe subsidy was 
Rs. 470 crores and now it has increased to 
Rs. 4741 crotes. You arc quoting the 
reports of JeadiDI banks and side by side 
you arc talking of the interest of the 
country. Yesterday, Satbejl was teUing 
us that during a period of 12 years the 
price of coal had to be increased 
9 times. Even after this increase, coal 
worth Rs. 30 billion was pilfered and the 
companies suffered a loss of Rs. 12 crores. 
This is Dot a question of a public under-
takina. He has said this in his statement 
which bas appeared in the press also .. 
The Government lives assistance to tbe 
public uodertaki.np but bas it beJd anyone 
accountable (or the Joss. Shri Tiwari is 
new to the Ministry. At present there is 
onl, 2 per cent return on an investment 
ot Rs. Z .. OOO CloreS. All the projects in 
locti. are ruonina at a Joss. 

All tho EJectricity Boards. Roadways, 
TraDlPOrt Corporations arc runoiDg at a 
10M. Hu aDybod1 been h.1d responsible 'I 
TbaI is why, today tbe rupee bal a value 
01 on))' 15.99 paise. 

You live dearness alJowaDCel to the 
Government employees. Toda, the namber 
o( the Government employeest.·increulDa;. 
tbeir salaries are allo increasing. You. 
may say that tbere is more production of 
(oodarains but would like to sa)' that the 
people of India do not have the purchasins 
power to make both ends meet. They do 
not have the capacity to spend. 

You say that the prices have been .axod 
but these are fixed only when the crop is 
ready. You should fix tbe prices much in 
advance. The sales .. tax is levied after you 
fix the pr;ce~. mandt-tax is levied and there-
after he bas to pay the transport changes. 
After this, you say that you are providiol 
foodgrains at sucb and such price. But 
for whom? At whicb fair price this is 
availabJe? Can anybody say it with this 
much confidence. I wish to tell you tbat 
you may present this Budget but today 
thousands of peop'e say that tbey do not 
get cheaper (oodgrains at fair price; prices 
are rising. You are to blame for it. 

(I terruplions) 

lEngli8h] 

SHRI UTT AM RATH OD: Sir, ho ia 
abusing us. 

MR. CHAIRMAN: Even abusing for 
Dagaji will take time. 

SHRI MOOL CHAND DAGA: A 
guilty conscience needs no accuser. Today 
tbe condition of Public Sector and tbat of 
Government sen"ants is very bad in our 
country. The price rise is always Dlany 
times more than the dearness allowance 
paid to the Government servants. 

14 per cent of revenue comes from 
direct taxes and 86 per cent from indirect 
taxes. Today, tbe poor and tbe midclJe 
class people shoulder the maximum b1tl'den 
of taxes. You say that you want to narrow 
the pp between tbe poor and tbe rich 
but with such a policy tbit lap caD uever 
be narrowed. This deficit budpt i. harm-
ful for the country. The cOWltl')' CAnDot 
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ma_ PlOII'eas with the debt burdea and 
theJoter.t thereon which you owe today 

You increase the salaries of the 
GOtrerDmeot servants and also give them 
dearness allowance but the poor people do 
DOt. ,ot. aDythlng. You should also con-
sidOl" it in dotails. 

AN HON MEMBER: You should 
provide them with a car and bungalow. 

SIBU MOOL CHAND DAGA: You 
leMe aside the car and the bunga10w. 

MR. Chairman, Sir, why tbis deficit i~ 
incroasiDl? Why these supplementary 
demands arc pre,ented time and again? I 
WaM to know this much from the han. 
Miais.. Sir, I am sorry for taking the 
valuable time of the House. 

SHRIMATI KISHORI SINHA (Vat-
sbali): Mr. Chairman, Sir, I thank you 
for alving me time to speak OD the Supp-
lementary Demands for Grants. I request 
tbat I seJdom speak, I speak very rarely, 
10 please don't ring tbe bell as soon as I 
start S})eaking. 

MR.. CHAIRMAN: You speak with-
in six mioutes. I will ring the bell afler 
that. Normally five minutes are allowed, 
but I willaive you one more minute for 
you. 

SRIlIMATI KISHORI SINHA: I 
rise to support the demands 'or grants 
for over Rs. 130J crores. But I am sur-
prised that Government felt it necessary to 
come out with a Supplementary Demands 
for Grants so soon after tbe Budget was 
palled. A few montbs before t~e Budget 
was presented, the Finance MiDlstry was 
taDing people that this years Budget was 
to be different rrom the previous Budget 
as there was a close debate among the 
pobUe on budgetary policies. There was 

. Dot to be any secrecy. nor mystery. about 
Budaet proposals. I com~e~d t~e Finance 
Minister for his democratic InstInct. 

(Gen.) J"'" ~ ; 
We were aJso told that there would. be 

zero-based budgeting. the essence 0( whicb 
is a fresh scrutiny of every exp0ra4iture 
proposal, to judae its wotthwhilen... But 
does the Budlet reflect all thao 
promises? 

So soon after tbe Budget a 
series of changes, changes in the 
tax proposals were announced. Now 
we have a new set of expenditure 
proposed in the Supplementary Budpt. 
In between, our balance of payments 
pOSition and price situation have wor-
sened. Several ad hoc measures have 
been announced to cope with the situation. 
A large number of changes in tbe duty 
structure have been made. We would like 
to know the pattern of income and ex pea-
di ture as a result of thae changes. Tho 
House should be informed of the revenue 
expenditure figures every time tho Finance 
Minister seeks sanction of the House for 
more money. 

Coming to individual items for which 
grants have been asked, one wonders 
whether adequate thought has gone be-
hind them; or, whether these follow the 
pattern of priority spending as laid down 
in the Plan. 

Let us take the item of Rs. S3 crores 
required for the Helicopter Corporation. 
Why should Government provide this' 
amount for eventually running a helicopter 
service for civilian purposes ? Could it 
not be left to private sector? In con-
trast to this, Government have asked for 
only Rs. 11 crores for Renewable Sources 
of Energy. What is more important and 
essential? I want to know this from the 
MiDister. 

Several of tbese items are such 
as could bave been foreseen. A sum or 
Rs. 80 crores is asked for, for land acqui. 
sition in Delhi. Could it not have beea. 
foreseen? In the Budget. a similar 
amount has been provided. How Ie it 
tbat we need an equivalent amount qaia , 
I want to make it clear that I want t~ 
know how it would be equivalent to ~ 
other amount. Is it not a clear ~ iii 
baphazard budsetin. ? # 
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[Shrimati Kishori Sinha]

Another Rs. 3 crores is needed for
flood assistance Floods are an annual
affair. Government should have known
about the exact dimensions of assistance
needed for relief. I would like the hon.
Minister to throw light on this.

I would also like to suggest that
Government should have a technological
mission to suggest ways and means of
flood centrol thereby saving people from
devastation invo.ving loss of life and
property.

There is a demand for Rs. 378 cr or es
and odd for providing security to the
international monetary fund to maintain
the value of rupee. In simple terms this
is the result of a steep fall ill (he value of
the rupee. I think government should
have explained the reasons of this sharp
fall 111 the rupee value just between March
'and July -hardly 5 months. I would
request the NI inistcr to tell if there is any
likelihood of the rupee value falling again
steeply. How long can we sustain its
value with such artificial props 'I Or are
we to understand that there is a virtual
devaluat on of the rupee without conscious
decision?

Therc is a demand for Rs. 400 crores
for defence services. Is it not surpri-sing
that within a period of 4 months of the
House having voted Rs. In,ooo crores for
defence services, a fresh demand for
Rs, 400 crores has been placed before us 'I
Could it not have been foreseen '!

The Finance Minister has started open
budge.ting. I would like to suggest that
attempt should be m.rde to have precise
budgetting so as to obviate the need for
supplementary demands within such a
short time.

[ Transl atiou ]

DR. PRABHAT KUMAR MlSHRA
(Janjgir) : Mr Deputy Speaker, Sir, I
rise to support the Supplementary Demands
for Grants. I would also like to dr aw the
attention of the Government towards some

important points. As my pr evious speaker,
Shri Daga bad said, the Government gives
a subsidy of Rs. 4l:1,OOO er ores and he also
hinted about its misuse. 1 would like to
stale categorica.ly t hat this amount does
nOI reach tile farmers for whom it is
intended. lk it the scheme of I.R,D.P.
or TRYSEM, you do give figures about
these schemes here. But the question is
what percentage thereof is actually spent
and how much benefit accrues to them 1
Shri Tripat hi has shovn here a 50 rupee
note but In this coru cxt I would like to
tell you that if every bag containing ferti-'
lizers is checked then it, qurnuty will be
less than the quantity mark c! on the bag.
11 is not possible (or me to bring a fcrtili-
zer bag here bur the fuct is that the
quantity is short by 5 to lU kgs. That IS

wily [ want to strccs the PUII1l that tbe
subsidy does not reach the beneficiaries
for whom it is intended.

TI
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Similarly. under the T;Z YSf:M scheme,
you give train.ng of tailoring to 10 persons
in a village but only two tailors are re-
quircd t h cr e to stitch th,; clothes. In
sueh a situation the rest or the persons
cannot get the benefit of this scheme as
there is no work for them. These are
some points, which should be taken care
of while planning and their implementa-
tion should also be monitored. If you
take these points into considcranon , I
feel then t h e re will h:: no need for
'you to bring the Supplcrncn.ary Demands
for Grants.

I also want to draw the hon. Minister's
attention towards an important point.
Instead of taking up piecemeal relief
works. it would be better u plan the entire
relief oper ati.m at one central place
Today. er ores of rupees arc: allocated for
small kuchcha roads or pall us, This
amount is neither used properly ihe.e nor
these work sresult in any benefit. There-
fore, if t.iis amount IS uuiizeo for the relief
works at a central place, It can result in
better benefits for the future. These works
can also be undertaken for ,I longer period
and it would also provide substantial
relief to the people.

I would also like to draw your atten-
tion towards the economic disparities.
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The document relating to SupplementarY 
Demands wblch has been circulated reveals 
that the amount allocated for the develop-
ment of Rural Programmes is compara-
tively very less. This increases the econo-
mic disparitie~. For this very reason the 
economic condition in the villages bas 
deteriorated to su~h an extent that people 
are migrating to the cities. There is now 
a tendency to migrate from the villages to 
the cIties and which in turn has increased 
pollution, u.,employment and crimes in 
the cities. I would request the hone 
Minister '0 establish agro-based industries 
in the vIllages and industries should be 
encouraged at the pla::e where tbe raw-
material is ava.lable. The mdustries rela-
ting to dairy, fisheries and forest products 
should be encouraged in rural areas as 
these are availab e there in abundance.! 
You are very hberal to the industries as 
you give not only subsidy to them but 
also charge interest at Jower rates. On 
the contrary the farmers have to pay com-
pound interest on the loans from the 
baDk~. In such a situation, how can we 
expe~t that the concition of the farmers 
comrlising 70 per cent of the population, 
can be improved In thi~ context, I also 
want to mention that the farmer whose 
economic condition is not sound, cannot, 
repay the bank instalments and thus be-
comes a defaulter. As a result thereof, he 
is not abJe to derive the benefit of the 
plans and schemef started by the Govern-
ment for theIr welfare. I request you to 
write otT the loans of small farmers and 
the people who are dependent on agricul-
ture and who have been dcf ... u'ter for the 
last so many leafS so that they can avail 
of the faciitties given by tre Government. 

Similarly, means of transportation 
should be improved in the rural areas. 
The cities have good roads but people in 
viJla,cs Jead a deplorable life. They can-
Dot carry their produce to the market due 
to Jack of proper road facIlities. They 
cannot even take the Sick to the city bos-
pitals. The 11fe they are leading is b~yond 
your imagination. Likewise floods and 
drOulht have become a recurring feature 
in every State. Every year we spend 
crores of rupees to meet the situation. I 
would like to request tho Government 
and specially tbe hone Minister of Finance 
throuRh you to find a permanent solution 

by constructing dams which beaides beDe-
fitting the farmers would also ensure pro-
per utilization of money. 

Thirdly II I want to say about the 
schedule of the programmes. I give you 
an instance, 10 years ago the foundatioa 
stone of a coal.ba5ed·fertilizer pia at 
costing Rs. 18 crores was Jaid in myarea 
in Korba. Rs. 2,18,000 are speat every 
month thereon but the project is Itill 
incomplete. In this way, in the absence of 
a time bound programme, the cost of the 
dam increases and a scheme with an esti. 
mate of Rs. 500 crores shoots up to Rs. 
750 crores, within a year. That is why 
we face economic hardships. Therefore, t 
stress adherence to time-bound pro-
garmmes, which should be completed 
within the given time. 

I also want to draw your atteDtioD 
towards the cottage industries and the 
Small Scale Industries. The export of 
the items produced by them, should be 
increased in order to make them a source 
of income. Similarly, arranlelDenta 
should be made to (!Incourale tourism 
with a view to attract tbe foreagnen. It 
can also be a source income for tbe 
country. 

In the end, I want to say about the 
misuse of the funds in the Public Sector. 
There is extravagance in tbe Public Sector 
as weJJ as in Govern11ent undertakings 
lOgS. The Government should check the 
misuse of t he funds and tbe money so 
saved should be utilized in the rural 
areas. I would also like to point out 
that allocation for nonooConvcntioDal 
energy is quite inadequate. As tbe utility 
of smokeless chulba is meant for vitJ_1OS 
as well as cities, a special provision in 
the budget should, therefore, be made for 
thiS purpose. With these words, I COD-
clude. 

{English] 

SHRI PIYUS TIRAKY: (Alipurcl-
uars): Mr. Chairman, the Gover.ameat 
is at liberty to take any amount as it lit_. 
because we cannot cbeck it and dle 
Opposition is weak. But Sir. I ' ...... 
like to draw tbe attention of tIae "OM I •• 
ment and ask wll.t the Go.,. '!l 111 
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[Shri Piyus Tiraty] 

doina with the money -so mucb money 
-.so much money withdratln from the 
ConsoUdated Fund of India, that Is pub-
lic money. Public money should be 
r.pected, how it is spent, is important. 

The attitude of the Government 
towards the farmers, is I say. callous 
Because you see, the farm products are 
restricted, their products are not there 
in the market as it is aU cOl1trolJed by the 
Government. The farmers cannot export 
on tbeir own, they have no market abroad 
at alt. They Government have to control 
it as the d~velopment in the industry is 
controlled. The Government is very much 
serious to bave foreign collaboration, 
foreign technology, and what not But 
the farmers are asked to remain as 
Hindustani, desi. because no farmer can 
bave foreign technology for the improve-
ment of farming. They bave no market 
of their owo. They cannot export on their 
own. But to the Industrialists Govern-
ment is IlviDI money to bring in compo-
Dents and machines. The farmers arc Dot 
getting even tbe fertiliser. Dot even diesel 
at concessionat rates and other advance 
components wbich other countries have 
lot. They arc not allowed to import 
those components. This is the main 
iadustry of India. If India wants to ad-
vance, then the first and tbe foremost 
thing is that we must have advance techno-
J08)' in farming. A huge amount of 
money you have spent in big industry. 
But what is tbe output? How much we 
have pined and how much tbe nation is 
pininl? That money is goiog down tbe 
drain. If tbat money is SpeDt aD farmers 
and lor tbe well-beinl of our people, 
India's picture would be much better. 

The World Bank working paper -Eco-
nomic return to investment in irrigation 
in India' in °Ferti1Jser News' Aupst. 1984, 
bas indicated that the arowth in inputs 
~ODSUJDptiOD iD tbe field of apiculture il 
4ecliniDa. 

Ceaus reports Dational income ace-
OUDta IDd Ecoaomic Suney have pointed 
out that the lacome of farm workers has 

declined by 17.5 por cent in apite of rMOrel 
production In 1983-84, wboreu iDlatioJl 
adjusted average income of IlOD-far.men 
bas increuec1 by 28.6 per ceDt. . 

The Freach National AuembJ, wu 
called 'HoulO without wiad ... ' '*-0Ie 
it was totally insulated from naUty • .v D-
fortunately myth matterl more tilla reality 
In electoral politics. 

t t is ratber astonIshing that wben tbe 
advanced c£ pita Jist countries are goin, 
inereasingly protectioDists, tbe third world 
countries are persuina liberal trade reatme-
lreater freedom for domestic capItaJi8ts 
and multinational corporations Y GO have 
to cllanle that policy. Uatess you chanae 
that policy. whatever mODey you spend on 
industry. that wiJl go down tbe draiD and 
and India wiU remain poor. It it my 
request to the Government that it mUlt 
give great relard to the public mODey and 
it must be used only for the development 
of the country and its people. 

(Trans/atlo"1 

·SHR.I P. SHANMUGAM "Pondi-
cherry): Mr. Chairman, Sir, I ri. to 
support the Supplementary Oem.uda for 
Grants for tbe year 198'-17. Sir, on 
bebalf of the people or the UaJoa Terri-
tory of Pondich=rry, I would like to 
submit my viewpoints for tbe coosidera-
tion of tbe Government. First of .. II, I wel-
come tbe Demand for Grants to the tune 
of Rs. 1318.40 crores D9\\ hinl discussed 
in tbis House. 

Sir. I represent tbe people of tbe 
Union Territory of Pondieherry and I 
would like to place her.te .. Govern-
ment immediate aad 1001 peadiaa preblems 
of my constituency 10 .... t tho Govern-
ment caD tate .. eat 'DeCtssery action in 
80lviDl their problems ud "10 fatIIl tbe 
demaadl or tile people lD 1M Umon 
Tmitory 01 PoadlcltorrJ. Karalbl ftlion 
is maiDl, cIepeacfiea .. tile ea..., .water 
whlch Is re1ealed &om .... ,Dam. 
About 10% of dae popuIalioa Ja -K1waJb! 

-no IPtICb WII eriaiIIaJl1 cleJjverecl ill 
Tamil. 
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are mainly engaged in agriculture. For 
the last several decades, Karaikal and- its 
surrounding areas have been getting water 
from Canvery.river. Usually, the water 
which is released from M ettur Dam flows 
in' Cauvery through Tanjore District and 
then reaches Karaika1. As per the agree-
ment reached, the Karnataka State bas to 
release sufficient quantity of water in 
Cauvery. But for the last four years, 
the ltarnataka State has not been keeping 
up its assurances given as per tbe Agree-
ment. Therefore, the agriculturists in 
Tanjore District in Tamil Nadu and large 
areas in Karaikal have not been getting 
lufticicnt quantity of water for irrigation 
purposes and the entire area looks like a 
desert. 

Mr. Chairman, in Karalkal, there are 
more tban 3600 hectares of paddy fields. 
Out of this, about 1375 hectares are gen-
erally ir.naated by D!cans of ground water 
resources through deep bore-wells. But 
dee to prevailing drought situation in this 
part, sob-soil water level is also bleak 
and, therefore. the Jitllo chance af availa-
bility of water in the bore-wells is doubt-
fa'. Mere than 2300 hectares of land ID 
my constituency is lying fa now on account 
of Don-reelrase of sufficient quantity of 
water in Cauvery. Therefore, I urge the 
upon the Government to talre urgent 
action to instruct the Karnataka Govern-
ment for the realease of water in Cauvery 
river as per the agreement already rea-
ched. In tbis context, I would also 
request the hone Finance Minister to dec-
lare Karaikal, the Union Territory of 
Pondicherry, as drought affected area and 
the financial help sought for by the PODdi-
CMrrY Government for relief measures 
may kindly be sanctioned immediately. 

Sir. my second subll'ission is this. The 
Uuion Territory of Pondichcrry has been 
demanding for many years now for air 
service operation from Pondicherry. In 
this connection, I may remind. the hone 
MiniSter that a proposal had already been 
approved. I would request the Central 
Goyernment to consider this proposal of 
providing aif service ~acifity to Poft~icherry 
and allot funds in tbe cnrrent year s b~d­
Jet so tbat po.odicberry Is coqnected with 
other important cities in the country 

JhatiDa ait • ..,viet lacilitics. 

Sir, I whole-hearedly congratuJat. eur 
young and dynamic Prime MiDister. iIki 
Rajlv Gandhi, for bis good PI'" ID 
rendering al1 heJp and conca.iOGS to -tile 
Freedom Figbters. In the Union Terri-
tory of Pondicherry, many persons toot 
part in the freedom movement against 
the French ruJe to liberate Pondichetry 
and merge the territory • with tIM 
the Union of Jndia. The French OnverD-
ment put up several baseless casel of 
theft, arson and lootiol against these ,.,.._ 
dom fighters and bad completoly cancea-
led their yeomen service rendered in tt. 
freed om struggle. Further, the important 
records of those who took Part ill 
the freedom movement were also _. 
troyed by the French administration du-
ring that period, Consequently, the 
genuine persons eaaaaed in fr_om 
movement for liberation of PondiclllenY 
are not in a position to pr.oduc;e ~ &IU' 
documentary evidence to show ,bat tbtw 
were freedom fighters and henGe tHy 
are denied of any pension. I may &lao 
point out tliat our late Prime .Minister, 
Shrimati Indira Gandhi had heard tb~r 
grje\ances; who were in self-eliile and .,IJ. 
assured them of sympathetic and fav"ra-
ble consideration of their cases. Sir, tJM 
history of freedom struagJe movemeot in 
Ponrlicherry should be viewed entke)y til 
different context and it is not a freedom 
struggle against the British aDd, tbaefore, 
the merits of this case should be ce1IIi-
de red taking various facton into aee<*lt. 
It is already two late .and I would ItrOD., 
uriC upon the Government to sanctiaa 
pension to tbese freedom iablers Jivina ... 
Pondicherry without any further loa of 
time. 

t-.1r. Chairman al is the case with the 
other parts of the country, Pondicherry 
has also been fac;DI acqute power short .. 
age. Due to shortage of power the indJIs. 
trial units in Pondicherry are not in • 
position to utilise their full capacity ao.d 
there is an impact on the productiqn side. 
I would request tbe Government lbat Cbe 
demand of Pondicherry for an establish-
ment of a thermal power station ~ 
should be met so that tbe ia.4ustriea ,iD 
Pondicberry can get uninterrupted. pow, 
supply and the production is ilk tau 
swilll •. 

Finally, Sir, there is ...... a·TV 
Centre . at POlldiehlfry, J ~..... .. 
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Government to consider establishment of 
TV relay centres in Keraikal and Mahe. 
I conclude my speech and thank you. 

·SHRI R. JEEVARATRINAM (Arak-
konam) : Mr. Chairman, Sir, I support 
the Supplementary Demands for Grants 
for the year 1986-87 brought forward by 
the hon. Finance Minister, in this House. 
Sir, since it has been expected an addi-
tional expenditure of Rs. 1318.40 crores 
over and above the budget provision made 
for the current finaneia 1 year 1986·87. tbe 
presen1 Supplementary Demands for 
Grants ba\e been proposed by the Gov rn-
ment for appropriation. 

Sir. I would like to make a few sub-
missions in this conf"ection. The Supple-
mentary Demands involves an amount of 
Rs. 25624 crores for Plan Expenditure, 
wh~reas nn Non-plan Expenditure side an 
amount or Rs. '062 16 crores has been set 
apart. While everyone would agree to the 
proposal for Plan expenditure, I do not 
understand why a huge amount of Rs. 
1062 16 crores has been ~et apart on Non-
Plan Expenditure side. I strongly feel 
that the proposed Non-Plan expenditure 
should be reduced. 

Sir t long time back, Shri T. T. 
Krishnamachari, the th~n Finance Mjnj~ter, 
bad brought forward in this House a Bill 
for Expenditure Tax. But that did not 
Jast long. The Central Government had 
also appointed a Commission on Expen-
diture to go into the expenditure tax, but 
ultimately that Commission was also dis-
solved. But now we find that the expen-
diture of the Gpvernment is increasing 
year after year by Jeaps and bounds. Sir, 
I have no objection to the Central 
Government sanctioning D. A. instalments 
and other allowances to its emploYf"es 
periodically. But at the same time, I 
would like to catJtion the Government 
that there will be a great impact on the 
economy of the country due to ,rant of 
DA instalments to its rmployees. As soon 
as: the DA instalment Is announced by 
tbe Government, immediately the prices 
orconsumer and other lood" are raised by 

• The speech was oriainally delivered 
in Tamil. 

the unscrupulous shop-keepers. In this 
way, the poor and the non-salaried pet-
sons are very much affected. Moreover, 
in order to meet the unexpected expendi-
ture, Government takes recourse to prin· 
ting of more rupee notes. This leads to 
chain reaction on the economic activities 
in the cOllntry and the prices of essential 
and con~umer goods shoot up and ulti-
mately the country is faced with inflatio-
nary trend. Sir, if there is any difficulty 
in the administrative set up of the Govern-
ment. it can be set right. But it is very 
difficult to set right if the economic situa-
tion in the country is in a chaotic 
condition. 

Another point I would like to submit 
is that if the Central Government should 
come forward and give foodgrains, textile 
goods and other consumer good! to its 
employees instead of going on glVlDg 
additional DA instalments. The Central 
Government should at least give food-
grains and other cssentia 1 commodities to 
its employees ,at a cheaper cost. Sir, I 
understand that in the FeI Godown, every 
year, about 20 Jakh tonnes of roodgrains 
are eaten away by rats and insects Now. 
we have got about 2'\0 Jakh tonnes of 
foodgrains stocked in Fel godowns. Be-
fore these foodgrains get spoiled, the 
<;entral Government should make 
necessary arrangements for distributmg 
them to the Government employees and 
weaker sections at a cheaper price. Like-
wise they they have also (tot in their stock 
about Rs. 200 crores worth of textile goods 
and another about Rs. ]00 crores worth 
of h~1 I loom gO"cil) are in f he handloom 
sector These textile and handloom goods 
are country's wealth. Before they get 
sp(.'iled, I appeal to the Government that 
the textile and handJoom c10th should be 
disposed of at a low cost to the Govern-
ment servants and the poor and weaker 
sections of the society. In this way, we 
can arr~st the price hike in other con-
sumer goods product on sectors also and 
avoid printing of more notes. It is also 
possible to check the infiationary trend in 
the country. I would, therefore, reguest 
the bon. Finance Minister kindly to take 
note of these points. 

Sir, lD tbe private sector allo, the 
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expenditure is steadily increasing. 1 am 
Ilad that tbe Govelnmeot bas appointed a 
Study Group to go into this matter. This 
Study Group bas already circulated a 
Memorandum to all tbe private sector 
organisations. As soon as the report ot 
tbe Study Group J5 submitted to tbe 
Government, the recommendations ot 
tbe Study Group ShOUld be considered 
talung into account all aspects ot the 
worklnS ot the pnvate ~ector and later on 
tbe Government should spell out what 
action tbey wou d tak", wIth reaald to the 
increasing expenditure of the private 
sector. 

Now, coming to Demand No. 64, it 
has b=en mentIoned ID the Document 
tbat an amount of Rs. 70 crores is pro-
posed to be spent for the establisbment 
of industres in backward areas. This is a 
very small amount and it IS not possJble 
to cover all the backward areas III the 
country. Moreover, this amount of Rs. 
70 c(ores is to be spent upto the period 
of 31-)-1987. But after this period, what 
tbe Government proposes to do in this 
respect. This point has Dot been spelt 
out clearly by the Government. In this 
connection, I have to make a submission. 
Sir, at present, backward areas have been 
declared only at the cistnct level. For 
quite sometime, I have bel!n requesting 
the Government to Identify the backward 
areas at the Block level also so that the 
industries could be establi~bed at the Block 
level also. I am happy to note that re-
cently the Government has come out witb 
a declaration that the backward areas 
would also be identified at the BJock 
level. 

Sir, under Demand No.3, amount of 
Rs. 2S crores has been allocated for the 
procurement of fishing ~ra\\<lers. My 
bumble submission to the hone Minister 
is tbis tbat this money should be fully 
utilised for the purpose of buHdmg traw-
lers indigenously so that we can save 
foreiaD exchange. 

MR. CHAIRMAN: Please conclude. 
Nothing will go on r"cord. 

SHill R. JEEVARATHINAM: With 
tbese words, I conclude my speech. 

SHRI MANOJ PANDEY (Bettiah) : 
Mr. Cbairman. Sirt I support tho "Supple-
mentary Demands for Grants. tn tbe 
first instance I would like to draw the 
attention of tbe bon. MInister towards 
the asricu] tural engineering ind us tI)' • 
Everyone IS aware of It and here also we 
take the credit for acbieving self-sufficiency 
in lood production. But tbis would 110t 
have been possible without mecbaDisatioa 
of agriculture. Sir, as against 800 tracton 
iD 1961, 85000 tractors are bOIDa manu-
factured In our country today. Still w. 
ha"e not been able to provide tracaors to 
every ordinary farmer. The cost of a 
tractor is Rs. 1 lakb, and that of a Marutl 
Car IS on;,. Rs. 75,000. I do not know on 
what basis we can clalm that we ate alvioa 
greater priority to the agriculture based 
mdustfles and that we are pay,na greater 
attentIOn to rural areas. It IS ironical 
that the price of even the smallest agricul-
tural implement is beyond the rea~h of a 
common farmer. The prices of aU the in-
puts are very high. Even if you want to 
buy the smaUest of inputs, 'he price would 
be undescnbably blgb. 

When we talk about mechanisation of 
farming or of increasmg the YleJd, then it 
is essential to first pay attention to tb. 
agrlcu]tural engineering industrIes. 

Secondly, I would say that the two 
natural calamities like floOdS and droupts 
art: a recurnng feau.lre lD our country. 
The Central Government gives a matcluna-
grant 10 50:50 ratio to the State Govern..-
menlS. I would suggest that the ratio of . 
th~ grant should be 7\);30, in whJch the 
CeDlr41 <;Jovernment should give 70 per 
,ent and the Slale should give tbe red' 30 
per cent. The area from where I come. 
that IS Northern Bihar, remains UDder 
the spell of either drought or fioods throuh 
out the year. Many ot our JIleDds, who 
bail trom tbe Easter n region are SlttADI 
bere and they know that the entire area II 
devastated by floods. We are asked to 
to meet 50 per cent of the reqUired 
expenulture and the rest of the SO 
per cent would be sbouldered by the 
Centre. BUl It is not possible for a State 
lIke ours· to provide for even thIS mucll 
amount. That IS why, we Incur loss wortll 
thousands of crores of rupees every year. 
Besides, even tbe SO per ceDt araDl ~ 
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provided after much delay. I want that 
tbe Centre's share SbOll1a be increased to 
70 per cent and the States should mett tbe 
rest of the e,,-pcnditure. 

The problem of drainaae which is 
linked with that of floods is also quite 
acute. We have not made any plans at' 
the national level to deal \\lth this pro-
blem. We have not formulated any 
Dational policy iu this regard. This pro-
blem is also ClS complicated as that of the 
ftoods. As several areas remain waterlolaed 
for a long penod due to floods, it gIves 
rito to tbe problems of alkalinity and 
desertification. Such problems are. in-
ereasiDI in areal whicb are near large 
rivers and canals, A programme has to 
b. chalked out on nationa1 bas~s to solve 
this problem of drail'aae. 

Thirdly, I want to submit a vtry sjlni. 
leant point reaardinl the miOimum 
,upport pnce aiven to the farmers. We 
kave been constantly talking about giving 
Minimum Support Price to the farmers. 
Th. Food Corporation of Bihar had 
• ked the Centre for financial assistance 
for this purpose, but till date it has not 

. been granted. The State food Corpora-
tion wants that the Centre should provide 
lOme financial assRtance'" so that the 
fannen could get minimum su~port price. 
But unfortunateJ~t the situatlcn is same 
in Bihar and tbe Eastern relion. 

17.83 hn. 

(Mit, DEPUTY SPEAKER In tht chair.] 

and our friends from the Eastern region 
will bear me out that tbe farmers do not 
pt tb. minimum suppert price anywbere. 
Jf the farmers are not letting this benefit, 
then wt at is tbe use 01 declaring it ? If 
w. cannot provide support prices to the 
larmers then there is no need to mention 
it here. Keeping tbe time limit in view,. 
I would like to draw the hon. Minister's 
attention to two to three points. 

There bat been a' demnd for the con.-
truetfen or the Balaha-ChitaaDi railway 

over bridge (rom time to time I know 
tbat we are not diSCUSSIng tbe Demaods 
for Grants of the RaHways, stin tbe 
Government should make eiforts for 
n~cessary allocations from the PlanDiDg 
Commission. so that it can improve. il' 
r01ling-sfock capacity and complete the.~ 
schemes whi~h were left incomplete due 
to the paucily of funds. 

The hone Finance Minister is also 
present here; I would request him to make 
use of his goed offices to help the Railway 
administration in getting the required funds 
from the Planning CommiSSion s') that it 
can replace the worn out rolling stock and 
complete the incomplete projects. 

Sir, 30,000 workers of the Robtas In-
dustries hiive l:-een rendered unemployed, 
due to which a~out one aDd a half lakh of 
people are facing starvation The Ashok 
Paper Mill in Northen Bihar is also facing 
a similar sJtuation. If we take the two 
milIs together then the number of un· 
empJoyed would be more than 50,000. To-
day, )'ou· are talking of milk and water 
whereas these peopJe are not able to get 
even one square meal. lhereJ'ore, it is • 
serious problem, which the Government 
must deliberate upon and make every 
.ffurt to rec p:n the R( htas Industry. 

With these words, I support these~ 
Demands for Grants and I also thank you 
very much for granting me this opportunaty 
to express my views. . 

{Er.g/i:,h] 

MR DFPUTY SPEAKER Shri 
Mahendra Smgh . . .. 

SHRI ANOOPCHAND SHAH: Four 
minutes. 

SHRI ANOOPCHAND SHAH (Bom-
bay North): Mr. Deputy Speaker, Sir, 
I rise to support tbe Supplementary De-
mands (or Grants which bave been presen-
ted in the Houle. AloDI with m, support 
for these Demaods, I would like to draw 
the attention or the bon. FinaDce Minis-
ter to certain issues which relate 10 my 
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'Jarliaaleotary ConstifueD'Cy. In these 
lupplnaentary demands, nO provision bas 
beeD made for telecommunication. Not 
enty .. this, even in Olfr Seventh Five Year 
,Ianl, telecommunications bas been given 
the least importance. \Vhen we talk of 
en.rina the 21st century J I cannot under· 
.tand, bow we can do so without updating 
the post and telecommunications system. 
A part of my constituency comes under 
the Mahanagar 1 elepbone Corporation 
and a part of it falls under the Maharash-
tra circle. However, after the setting up 
of tbe Mabanagar TeJephone Corporation 
on tbe lit of April this year, there has 
been. no improvement in tbe services. On 
tha--contrary, the work which was already 
beina dono bas been stopped. People 
wero hopeful that better facilities will be 
prov.idcd to them and the service will 
improve after tbe formation of the Maha· 
Dalal Telepbone Corporation but no such 
tbiD&- happened. On the other hand, it 
MeIDl tbat tbe work which was already 
aoioa OD bas been stopped after the 
Mahan.aar Telephone CorporatiOn was 
let up. A tew days ago, Shri Priya 
Ranjan Das Munshi bad demanded that 
Calcutta should be included under the 
Mabanagar Telephone Corporation. I 
would lay, that it was his good fortune 
that Calutta was not included under it, 
otherwise be would have also grumbled 
like us. 

In my constituency, people are wait. 
in, foC telephone connections since 1971 
aad we have fdled to set up even a 
sinal. DeW telehhonc exchange. 

Sir, I wonld also like to say a few 
words about the issue 0 r food and civil 
sUPI)lies. It is true that provision in 
th.e demands has been made for Modern 
Pood Industries. I had drawn the atten ... 
tion of the bon. Minister in the consulta-
tive committee's meeting about the posi-
tion of edible oils in Maharasbtra and 
Oujarat Groundnut crop is cultivated in 
Oajarat and· MabarashtTa and the people 
orthase States prefer to use Groundnut 
oil. So if mustard oil or coconut oil is 
Icnt tbere nobody would like to consume 
it. There is a shortage of oil and it is 
.HIII" at tbe rate of Rs. 23·24 per kg. The 
r_lt is that the poer people are not in a 

position to purchase and consume ground. 
nut cil. Perhaps the situation may become 
worse in future. If steps are not taken 
to remedy tbe situation, then according to 
the results of the survey that I bad con-
d~cted myself some six months back, there 
will be a further increase in the prices of 
groundnut oil and it would seH at Rs. 30 
per kg. Th~rerore this problem' needs 
immediate attention of the Government. 

Sir, after this I wouJd like to dr.aw 
the attention of the hon. Minister to one 
or two points regarding civil aviation. The 
Government is seuing up a HeJicopter 
Corporatjon but the services 01 tbe 
Indian Airlines and that of Air India are 
deteriorating day by day and the two 
organiiations are not functionIng properly 
and on top of it, you are going to establish 
another corporation. The people grill us 
a~out. tbe steps being taken to remedy the 
sltuatlo~ as we are tbeir representatives 
In airports like Bombay, conveyer beft~ 
remain out of order for as much as six 

. mon~hs. Out of 5 conveyer belts, only 
one IS usually working. There, the ser· 
vices are deteriorating day by day yet we 
are not able to Improve tbe functioning of 
the Indian Airlines. 

With tb 'se ~ords I support tbe Supp-
lementary Demands. 

*SHRI V. KRISHNA RAO (Chikkabal. 
lapur): Mr. Deputy Speaker, SIr, I rise 
to support .the supplementary Demands 
for arants for tbe year 1986.87. The 
total am Junt required is RI. 131840 
crores. I whole.heartedly welcome the 
demands and place befo!e tbe House some 
suggestions in this regard. 

At the outset I should congratulate 
our bon. Minister of State for Finance 
Shri Janardhana Poo,ary who had toured 
from Himalayas to Kanyakumari to help 
tbe poor people. The Govt. of India is 
trying its best to lift the poor malles 
above the poverty Jine. If tbe Bank 
Managers and other concerned bank. em· 
plyees extend futt cooperation to our 

• The speech was originall, doJi¥ered 

in Kannada. 
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Govt. J am sure that our country would 
usher in a new era gf progress. 

Karnataka is passina through one of 
the worst periods so rar as the water faci. 
lities are concerned. The State is facing 
severe drouaht situation for the 5th 
consecutive year. Our hone Prime Minis-
ter Shri Rajiv Gandhi has visited our 
State and seen the conditions of the 
people with his own eyes. 

Li"ing condition In Bagepalli Taluk of 
my constituency is miserable. About 1/3 
of the popuJatlon bave already left their 
homes and migrated to other places ID 
search of jobs. Some of them have 
settled temporarily in the neighbourinl 
States of Andhra Pradesh dod TamlJnadu. 
The cattle 10 1 his area do not have any 
fodder and nearly 8C,% of the ca~le have 
been handed over to the butchers. People 
have neIther food to eat nor water to 
drink. In fact the Govt. of India is fully 
aware of the serious situation prevailing 
in this area. I relret to point out the 
fai ure of Karnataka Govt. to tackle tbe 
situanon. The relief measures tak.en up 
by the State 00\ t. are not at a11 satisfac-
tory. Therefore I urac upon tbe Central 
Govt. to come to tho rescue of the 
people. U pp.r Bbadra and Upper 
ThuDaa project should be completed at 
the tarllest, as these are the permanent 
solutions to the perennail problems of 
this area. TblS would enable us to convert 
about 20 lakh acres ot dry land into cul-
tivable land and more than one crore and 
31 lath persons woul4 be benefitted. 
Tbese projects would fulfil the water 
requirements of the whole of Tumkur, 
Kolar, Chitradurga districts and a part of 
Baolalore distract. Until these project 
are completed lome alternative arrange-
ment. have to be made especiaJly in tbe 
areas which are affected by severe 
drouaht. The number of borewells in my 
constituency must be increased immedia. 
tely. Tbis supplementary budget should 
aive profitable and remmuoerallve prices 
to the farmers. 

Educational facilities are alto lackini 
iD my State. Many remote viltalcs iD my 

constituency do not bave school bnildinas. 
I have seen the teachers teaching tho stu-
dents under the trees. In some cases there 
are no teachers in the schools. Tberefore 
I urge upon the GOVl. of IndIa and tbe 
State Govt. to come forward to provide 
all educational facilities to the childrc~. I 
suggest that school building should be 
constructed through NR E Programme. 

Karnataka is a backward State indus-
trially. I come (rom Kolar district which 
had a huge store of goJd ore The per-
centage of gold in the ore has reduced 
considerably. It is reliably learnt that the 
KoJar Gold field mines are going to be 
closed and this would render 14000 labou. 
rers job'el;s. The cooperative sugar 
factory in Gowribidanur is closed and 
thousands of workers are on the stre~ts 
This sugar factory should be opend imme-
diateJy and steps must be taken to see 
that the gold mines of Kolar Gold Fields 
do not close down. Kolar IS a very back-
ward district and hence more IDdustries 
have to be set up in thIS district. 

The national high way between Ban-
galore and BdJary IS an important route 
of communication. ThiS hl~hway IS In a 
bad shape and for the last four years no 
repair work has been done. Dally thous-
ands of vehicles run on this route and 
aCCidents are takIDS place e\ery day. 
Theretore this natIonal high way must be 
repalIed immediately. 

Doddaballalur is a ramous tOUrist cen-
tre In Karnafaka. It is a very bJg 
businoss centre. There IS a long pendmg 
demand ot tbe people or this area for the 
construction of an international airport. 
It has all the facilities for this purpose 
and it is very near to BangaJore city. 
Hence I urge upon the Govt. to construct 
an international air port at Doddaballa-
pur. 

OnCe again I welcome the supplemen-
tary demands. I tharik you for the oppor-
tunity given to me to speak OD thiS 
im.portant subject and with theso words ] 
conclude my speech. 

SMRI MANVENDRA SINGH 
(Mathura) : Mr. Deputy Speaker, Str, 1 



413 Suppl. D. G. SRAVANA 1$, 1908 (SAKA) (Gen.J 1986-87 414 
. . 

support tbe Demands for Supplementary Central liovernment have refused to 
?rants presented in the House. I w~uJd provide funds for it. Last year 60 per 
lake to convey ~y he~r~y congratulatIons .... "./J ~ per block were granted funds but 
to the bon. Pnme MlOlster that he has this year it has been refused 
made special al1ocation in this Budget (or . 
rural development. 

First, I would like to say to the hone 
Finance Minister th1t the prices of the 
agricultural produce should be fixed 
reasonably and in time. for the benefit of 
the people who depends on agriculture. 
The price of every commodity has increas-
ed in the country. The wages have 
increased and the prices of inputs used in 
'agriculture have also increased but the 
farmers "re not getting fair prices of their 
prC'duce. 

So fdr as the industrialists and 
businessmen are concerned, they increase 
the prices of their items at will As re-
gards the question of rural development. 
I have dra\\n your attention in this regard 
earlier also. 

The co' d.tion of villages is deplora-
bJe tl'tese davs Even today there are no 
fac lities of roads. electricity in number of 
villages Several schemes of drinking 
water have not reen taken up. There are 
no hospitals and primary schools in the 
villages You should allocate more funds 
for it. The allocations made to the States 
are not sufficient. The Uttar Pradesh 
Government have submitted a scheme 
involving an expenditure of R s. 3.50 
crores ul"der R.L.E.G.P. to the Central 
Government for clearance. The District 
Magistrate of our State has just now told 
us that the Central Government is reluc-
tant to sanction it. We have also come 
to J,. now that the allocation made for build-
ing roads . in the rural areas bas be~n 
slashed. This work 1S very essential. 

I would also like to draw your atten-
tion towards irrigation facility in the 
villages. Irrigation is a big problem there. 
Canals and drams are needed there. 
Neither the Central Government nor tl:te 
State Government allocate funds for 
undertaking cleaning and repairing work 
of tbe canals. The State Go\'ernment 
had written to the Central' Government 
about minor irriaation schemes but the 

I wou,d also like to draw your atten. 
tion towards cities. No attention is beina 
paid to the problem of drinking water, 
sewerage, sanitation and the con~ition of 
roads. I would request that mor~ funds 
should be provided for the beautification 
of the cities. 

I would also like to suggest that the 
condition of aU piJgrimage' centres in India 
should be improved. I represent Mathura 

. which is the birth pJace of· Lord Krishna. 
Special attention needs to be paid to the 
cleaning of the sacred river Yamuna and 
to the problem of pol1ution. This work 
must be taken up. Besides, renovation 

'of old and dilapidated temples of tbose 
pilgrimage centres should be taken up 
which are visited by lakhs of pilgrims 
every year. 

A proposal for the construction of 
two bridges across river Yamuna in 
Mathura is under consideration for tbe 
last many years, One bridge is proposed 
to be constructed in Vrindavan and 
another in Shergarh. This will greatly 
benefit Mathura district and other districts 
around it. Fuods must be allocated for 
this purpose. 

[English) 

SHRI N. TOMBI SINGH (Inner 
Manipur): Mr. Deputy Speaker, Sir, 
because of paucity of time, I would like to 
make only a few observations. 

MR DEPUTY SPEAKER: Time is 
very short. Please make your points 
only. 

SHRI N. TOMBI S~NGH Sir, I 
support the Supplementary Demauds. 
\\'bile supporting it, I would like to make 
one or two points. The Central project, 
the Lokta k Hydro-electric Project in Maoi-
pur is of tremendous bell' to the indus-
trial development and other aspects li~e 
village electrification and so Oil, ;n'dud 
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region. But along with this benefit it ha, 
brought also calamities to the fcumers, it 
has submerged permanently thousands of 
hectares or paddy growing lands Side 
by s1de, there l~ the Kelbul-Lamjao 
National Park whIch preservec; rare 
specie, of de~r available m Manipur o'\ly. 
This is a1s:) atf~:tlQg the life of the people 
of the~urroundin~ villages The affected 
people are In a dilemma So, the question 
is regarding payment of compen~a1ton and 
rehabtlitation to these farmers because 
this Manipur valley has got \-ery much 
shortage of land. Its' area of 2000 sq. 
km meet all the preS:iures of agrtcultural 
industries, residential reqmrements of more 
than 2/3rd of the population So, I 
would request thl)t the Central Govern· 
ment should be kind enough to make 
arrangements for payment of compensa-
tion and alternative land to the affected 
people. 

The next pomt that I wOldd like to 
make IS that under the MIDlstry of Cu!ture 
and Arts, the Indira-Gandhi Memorial 
Trust has been given Rs one-and-a -half-
crores. I welcome thl; In the name or 
Pandu Jawahar1al Nehru who bad a 
deep appreciation of the classicai arts of 
India and particularly that of the North-
East Mampurl cul.ure we are running a 
Dance Academy under the Sangeet Natak 
A:ademy Demand has already heen made 
that this should be rail\ed to the status ot 
a University to look after the Colleges 
and Schools that are being run all over 
the country to promote Mampufl Dances, 
so that It can stand on a hIgher pedestal 
in relation to the other In''tjtution~ and 
will be able to enforce standard 10 this 
art effectively. I hope that the~e two 
suggestions will be taken care of by 
Go~ernment through the relevant Depart-
ments. 

(Tr(1nslationj 

SHRI RAJ KUMAR RAI (Ghost): 
I would hke to con\tey my thanks to you 
for providing me an opportunity to ex-
press my views. I was go;ng through the 
report of tbe World Bank from which it 
appeared that India had made Ireat pro. 

gress in agr4culture, industry and all other 
fields. But I would like to t.1) tlJat on 
t"e one ·band the aew Fiscs 1 Policy bas 
raised new hopes and created a Deweco-
nomic atmosphere which resulted in the 
fast progress of the country. on the other 
hand there has been no improvement in 
tbe regional imbalances. Uttar Pradesh 
ha~ not yet been given subsidy in tI:ae 
matter of fertilizers. We are JaqiOl be-
hind in the field of industry. There 
is no Industry worth the naqae 
particularly in ea~tern Uttar Pradoah 
an.d north Bihar. Of course we 
make some proVision for construction or 
smal1 bridges and for u'ldertakiDI clean-
liness of canals. But this region is predo-
minantlyagriculturist and 80 per cent of 
the farmers do Dot get reasonable price of 
their produce. They are not given incen-
tives, support prJce or subsidy. These 
farmers have made the country self-suffi-
cient in the matter of (oodgrains. You 
have undertaken anti-poverty prOlrammes 
like NREP, Mln'mum Needs Programme, 
RLEGP TRYSBM and other programmes 
for the poor landless labourers I had 
drawn tbe attention of the Government to-
wards these programmes in tbe House 
earher also. I again emphatically say 
that thec;e are Dot In tbe Interest of the 
poor because most of the funds are pocket-
ed by the officers. The labourers do not 
get more than 30 to 40 per cent. I would, 
therefore, request that there should be 
proper monitoring of these programmes. 

Besides, more fuods should bo alloca-
ted for family planning programmes to 
contain the pressure of growiog pop uta-
tion. The telecommunication system 1D 
Utttar Pradesh should also b. streng-
thened. 

(English] 

MR. DEPUTY SPEAKER Mr. 
Cblranji Lal Sharma By 5.30. you havl 
to finish. Tomorrow the Minister will 
reply. If there are any points, you ma) 
convey to the Minister ..• 

saRI CHIRANJI LAL SHA"RMA, 
How many minutes? 

MR. DEPUTY SPEAKER. T.br~ 
minotes are lett. 
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SHRI CHIRANJI LAL SHARMA: 
Is it a coincidence ••• 

MR. DEPUTY SPEAKER 
caD I do '1 

(Interrupt ion,) 

What 

SHRI CHIRANJI LAL SHARMA : 
How is it that my name was not put up 
first? Is it a coincidence or is it some-
thinl deliberate? I will not speak as a 
protest ••• 

MR. DEPUTY SPEAKER: Not deli-
berate. I am following the Hst which has 
been given to me. 

SHRI CHIRANJI LAL SHARMA: I 
do not want publicity of my name on tbe 
All India Radio that I have made some 
contributions. After all, we have come 
here to perform our duty. We are Mem-
bers of Parliament representing people. 
I do not want to speak. (Interruptions) 

MR. DEPUTY SPEAKER 
Daga is insisting about Half-an 
Discussion. 

Mr. 
hour 

SHRI CHIRANJI LAL SHARMA: 
We ba\'e a right to be heard. My name 
is there. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIK-
SHIT):May I make a submission? I w?Uld 
beg of tbe hone Member not to get agItat-

d We can have another balf an hour :0; discussion tomorrow. After that. the 
Minister will reply. 

Than it MR. DEPUTY SPEAKER: 
is aUright. Mr. Daga (lnterfuptions) 

MR. DEPUTY SPEAKER 
Daaa is not going to speak 
subject • 

Mr. 
on this 

AN HON. MEMBER: He has already 
spoken. 

MR.. DEPUTY SPEAKER: I am not 

calJing him to speak on this subject. At 
S.30 he has tb! riabc to raise the Half-aa· 
hour Discussion. 

SURI CHIRANJI LAL SHARMA: 
wm this continue tomorrow? 

MR. DEPUTY SPEAKER: That is 
what Madam has said just now. Half an 
hour will be allowed for discussion to-
morrow. 

SHRI CHIRANJI LAL SHARMA: 
Will it contInue tomorrow or will it 
continne after the Half.an-holk DiscU81ion 
is over? 

MR. DEPUTY SPEAKER: Madam, 
if some members are iot~rested to speak 
even after the half-aD-hour discussion i. 

over, What do you say? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARUAMBNTARY 
AFFAIRS (SURIMATI SHEILA Dlle. 
SHIT): I have no objection. I am 
totany in agreement with them. 

(Interruptions) 

Mr. DEPUTY SPEAKER: If you want 
to speak after the balf-an-hour discussion 
is over, we have no objection. But do 
not insist after half an hour period is 
over, which is aarced to by the Minister, 
for more time. 

SOME HON. MEMBERS: We will 
speak tomorrow. 

SURI BALASAHEB VIKHE PATIL : 
Half-an-Hour discussion can b. postpo-
ned with tbe concent of the Member. 

MR. DEPUTY SPEAKER: It is 
not possible. Tomorrow the discusaioD 
on supplementary demands fot arum 
wiU continue. Shri Moo) ChaDd .o.a-
to raise half-an-hour discussion. 
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17.31 hrs. 

HALF-AN.HOUR DISCUSSION 

I Trallliation] 

Report of l'nited Narioo41 Envi-
rooment Pr"gram",es on Water 

Shortagel 

SHRI MOOL CHAND DAGA (Pali) • 
Mr. Deputy Speaker, Sir. with your 
permission T am raising the fo'lowing 
Half.:an-bour Discussion. 

(English] 

Water resources in J ndia are one of 
the precIous gifls of the D1ture. 

There was a question OD that. It 
was: 

"(a) ",betl"er Government's attention 
has been drawn to a United 
Nations En .. ironment Plogta-
mme report about the arid. semi-
arid and sub-hum 1d zones which 
may face critical water shortages 
by the turn of the century~ 

(b) 

(c) 

(d) 

(e) 

whether there is continuing loss 
of fresh water through the dis-
ruption of hydrological cycles 
because of deforestation and des-
ertification as also through the 
pollution of r,vers, ~akes and 
underground water; 

whether about 70 percent of fresh 
water resources rn I nd.a IS saId 
to be po lu:ed by untreated 
domestic and industnal waste; 

If so, whether Government pro-
pose to formulate long-term soil 
and water conservation schemes 
in view of multiplying demands 
of water resources; aad 

if 10, the detaHs thereof '" 

IT,a1l61ation) 

It is matter of relret tbat tbo hon. 

Minister has given the followilW ropJ)' to 
such an important question. 

[English] 

'-(a) No such report bas been received 
by the Govornment. 

(b) to (e) No precise information 
is available. However, Govern-
ment have undertaken various 
water and soiJ convervatioD sche-
mes like storage reserVOirs, big 
and sma 11 thec 1. dams, nalJah 
bunding, guJly pJuB!ing etc." 

[Trans/a/ion] 

The Members are not satisfi~ with 
the reply given by tbe hon, Minister on 
such an important question. The Hon. 
Speaker bas, therefore, admitted this Hair 
an hour discussion on this matter. At 
present the D}ost Important thing is that 
the country IS turning into a vast desert. 
14 percent of {he land constitutes desert. 
I am submitting a report which says : 

{Englbih} 

"United Nations' Environment 
Programme: Desertt6cation is not 
yet viewed as a serious ecological 
problem in development planning 
in India. although 14% of the 
World's land threatened by des-
ertification lies in India." 

[lru ).atiollJ 

Desert IS eKpandmg in India on a large 
!lcale, 1 would like to cIte an example: 

[Engllrh] 

"that desertification arises from 
inappropriate land use which 
destabilizes the _soU-water.vogeta-
tion system." 

{TrQlUllltionJ 

Last year this was the position in 
GarbwCl1 aDd T,Ilri. I am quotiD8 tbe 
report: 
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[English] 
, ..••••.• the spring sources were 
drying up. Out of 2.700 dri~kinl 
water su pply schemes in these 
hill regio..ns, 2.300 projects had 
become defunct as a result of 
the drigios up of sources of 
water. 

[T,a,.8Iation) 

Mr. Deputy Speaker, Sir, I would 
like to ask if the deserts go on advancing 
on loch a large scale, ",hat would be the 
situation in future '1 All the trees have 
been felled and the forest area which was 
43 per cent earher has been reduced to 9 
per cent. The trees have been felled and 
soil washed away into the rivers due to 
tbe rains and all the rive~s, lakes and 
"oods have bee~ heavny silted causing 
depletion of water in them. The moun-
tains have been denuded due to the feel. 
ing of trees and the rivers, ponds and 
Jakes have been silted with the result that 
the level of water has gone down con-
Slderably. I ",ould tell you its reason : 

[Enllish] 

"The hydrological impact of 
Eucalyptus on water resources 
has been systematicany studied by 
the hydrolo!?ical division of the 
CSIRO in Australia. A long 
term experiment established that 
during years with precipitation 
Jess than 1000 l1'ms, deficits in 
soil moisture and ground-water 
were created by Euca!yptus. A 
permanent water deficit was avoi-
ded by si~Dificantly htgh rainfall 
of 1,477 roms in one of the five 
years of the study'" 

{ Traltslalitm] 

The Eucalyptus trees v .. hich have been 
planted absorb more underground water 
and in this report it has beeD stated: 

(English] 

.aTbroughout the country reports 
are available about the rapid 
destruction of water resour-
ces as a consequence of large-
scaie planning of EucalyptUS." 

This report deals with tbe cOllHq:, .... 
ees of plantation of Eucalyptus treM ill 
Bihar, Karnataka and other States. I 
want to tell the hon. MombeN rlolD 
Maharashtra that tbe cultivatiiOil of 
sugarcan~ is resultilTl in more absorP'i-
of ground water. About it has been ,aid 
in this report : 

f'This bas led to over-exploita-
tion of groundwater Tbe Gro-
undwater Survey and DeveloI)-
ment Agency of MaharaslJtra luis 
found that out of 1,481 water-
sh~ds in the State, there is over-
exploitation of 77 water-sheds 
spread over 14 Districts. The 
problem is extremely acute in tJte 
five distrIcts of Ahamadnagar, 
Sangli. JaJgaon, Dhulc and 
Nasik. Abuse of water for 
water-intensive cultivation bas 
created a severe drinking water 
crisis and severe good crisis~" 

[Translation] 

When this is happening in Mahara. 
shtra, why then hone lvIc:mbers from that 
State were saying so. What I want to 
tell them is that in Rajasthan also the 
water level has gone down so much tbat 
in fut ure there will be large scale depl'e-
t .. on of ground water. And looking at 
the scarcity of water it seems that water 
Will be a rationed item in near future. I 
want to teU what tbe hydro-scientists have 
stated. I want to draw your attention 
towards the condition of the country due 
to soil erosion. Where water is available 
it is being misused. Large quantities of 
water go waste in the riv" rs of Punjab. 
Thousands of blgbas of land have become 
useless due to water seepage. Simalvly t so 
much water in Chambal is allowed to Itow 
that in Madhya Pradesb seepage aDd 
water logging arc causing a similar situa-
tion .•••••••• (Interruptions) 

I do not know whether tbe hone Mem-
bers who are interrupting, have the rlaht 
to do so but I want to ask wbat steps 
Government propose to tako to utilise ~ 
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water resources available with us. I have _0 tbat the water resources ha"e not 
been utilised properly. You have spent 
Rs •• '.000 crores on irrigation projects 
but 1 am sorry to say that tb- figures are 
Dot encouraaiq. The Minister of Water 
Resources can himself see this. The 
fiaures .re-

Tbe ultimate potential for surface 
water is 73.5 million hectares and the uti-
lisation till 1914·85 was 34.3 million 
beetarel. 

(TUIIIs/atlon) 

I want to intimate the pOSition about 
the water: 

(&.gIi5hl 

"The country bas spent Rso 15,000 
crores on irrigation since the 
beaiooinl of the planning process 
in 1950 and claims to have crea-
ted over 60 million bectares of 
irrilation potential." 

r7l-anslal Ion) 

But the water is not being utilised. We 
bave not learnt as to bow to use the water 
resources? You yourse1f have said tbat 
a National Water Policy wi)) be formula-
ted; but when? For this, very good 
lpeeches were made Few days ago the 
HOD. Prime Minaster also said that a 
National Water Policy sbould be formula. 
ted for tbe country, in view of the fact 
tbat 70 per cent of our water is polluted. 
The effluents of tbe factories are dischar. 
Jed into tbe nvers, lakes and ponds of 
the country and 70 per cent water is lett. 
ina polluted. This Department is playing 
wltb tbis country. In future, If tbere is no 
proper manalement of water resources, 
we Iball have to face a lot of difficulties. 
What happened in Madras? Two years 
back I weat to Madras. People tbere 
were cryina for water. In Karnataka 
alto water is In scarcity. Presently, 
there are many places on the banks 
of tbo Oanp wher. people are facin, acuto . .. 

sbortage of water. In Delhi too there is 
acute scarcity of water. Entire loil of 
the land bas been washed away, tbe banks 
bave been denuded and tbe water of tbe 
rjvers has become polluted. What is the 
Government doing? The Government 

I 
says that we have formulated a water 
pollcy. 

(Interruptions) 

Is tbe Government aware as to wbat 
was the quantity of water available in 
1950 in the rivers, lakes, springs in 
the biUs and under ground water and how 
much bas it been reduced today? Will 
you reveal the facts in this connection and 
tell us as to what measures your Deparl-
ment is taking? What steps are beina 
taken by the Government to check cons-
tant depletion of water resources? 
Water is an invaluable bounty for man. 
What steps are being taken by the Govern-
ment to exploit it properly. What meas-
ures have been taken by the Goveroment 
to stop the land from g.!lting barren and 
water from going waste due to water-
loggIng? In spite of large scale irrip-
gatlon facilitIes and despIte spendlnl Rs. 
15.0000 crores, the floods have ruined tbe 
country, water is going waste and It is flow-
Ing into the sea and the sources ot drink .. 
ing water are dwmdling. What measures 
are being taken by the Government to 
check all this? Who is responsible for 
this? Wbat steps have been taken by 
tbe Department in all these things? Will 
the GovelomeDt tell as to what arrange-
ments ha ve been made to prevent larlo 
scale cultivation of susarcane in those 
parts of Maharashlra where there is acute 
scarcity of water ? What measures will be 
taken to see that Eucalyptus trees 'are Bot 
p1anted on larbe scale in Kacnataka, Uttar 
Pradesh and Bihar where there is acute 
shortage of water. In Tehri Garhwal and 
other places the water resources have 
dwindled due to land erosioD. What 
steps have been taken by the Government 
to check tbis? In Rajasthan the desert 
area is increasing due to heavy reduction 
in underground water. What is Govern-
ment doing in this connection? Shrl 
Sbankaranand delivered a spirited lpeecb 
in Vigyan Bbawan about tbe national 
water policy Wheo will be formulate the 
water policy and wheo wdJ that be imple. 
mented and how much money will be I.,..' 
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tbereon ., Had you not rung the 
bell I would have liven all the details. If 
wo do not take immedidte measures, 
comins generation s would curse us and 
even a jU8 of water wiIJ be difficult to 
let. With these words I conclude. 

THE MINISTER OF WATER RES-
OUR.CES (SHRI B. SHANKARA-
NAND): Mr. Deputy Speaker, Sir, 
tbe bOB. Member has traversed a very 
wide ranle of problems, not only that of 
water resources, but the problems of 
environment and other related matters. 
He has rightly related the question and 
we did try to answer Question No. 112 on 
24.7.19&6. 

In one question, I can say that he has 
raised many issues-the issues regarding 
arid. semi-arid and sub-humid lones. 
The issue regarding the critical water 
Ihortaae. Tbe tbird is Jack of fresh water 
due to the disruption of Hydrological cycle 
because of derorestation, pollution of rivers, 
lakes, ponds, etc. He bas raised the quesuon 
or pollution. He has raised the issue of 
water conservation. While initiatlog the 
dilcussion within a period of half an bour, 
be bas raised many issues. The issues 
are regarding desertification, growth of 
Eucalyptus tre~s and there by the defects in 
the planning of tbe country, over-exploi-
tation of around water, sbortage of drink-
ina water, soil erosion and very indirectly 
be referred to the issue of not so proper 
utilisation. I do Dot say mIsuse of water. 
but the utilisation of tbe water,potential. 
He rererred to Punjab where according to 
him, over-utilisation of water is leading to 
water lOlling, salination of the land and 
dearadatioD of land. Perbaps be tblDks 
tbat water can be spared for R.ajasthan. 
10 as to cbeck tbe desertificatioD. 

MR. OEPUTY SPEAKER: So that 
all deserts in Rajasthan Will 10 away. 

SHRI B. SHANKARANAND : Sir, we 
had tried to answer the question a~d I do 
Rot tbink b. bas any srievance Wlt~ !he 
rlply. but I should say in the beSlnolDg 

he referred to the National Water Policy. 
I can assure the House through you and 
inrorm the hon. Members that .the 8I'OOp 
of Ministers which was appointed by tho 
National Water Resources Council under 
the Cbairmanship of the Prime Minister 
went into the enti!e gamut of water resou-
rces problem of this Country. The deve-
lopment potential to be created, to be uti-
lised, the drinking water requirement both 
in human population, the cattle popula-
tion, the wild life, the ~ater that is requir-
ed for the restoration of forest cover aloD8 
with the conservation of water developme. 
nt and relatmg the gap between the poten-
tial created and its utilisation and various 
other matters. 

I am happy to inform the House that 
the group of Ministers the other day after 
having five meetings have finalised tbe 
draft policy paper and thjS pplis¥ .,per 
will be p]aced before the National Water 
Resources Council finally to be adopted 
after discussion and deliberations. The 
House will also' have the benefit of discu-
ssing the water policy before it is adopted 
by the country. So, the hone Member 
need not be worried aboU(,. tJli~ Yp 
soon, thiS country will have a water po!j$,Y 
on whIch every Member, people and the 
PiiITament will lay hand on the specific 
aspects of the water polIcy. 

Regarding drinking water, Sir, it is 
true that the country has faced many 
drought years and specially some States 
in the country have been facina drouabt 
continuously for 3 10 4 ycars. God willi-
iog this year, if the rains are tbere we 
hope to improve the conditions. May I 
tell you that the drinking water problem 
basically reJates to the human populadon, 
cattle population, livestock and wild life. 
By March 1981, a~cordiog to tbe 1981 
Census, tbe population of this country had 
reached 685 million. Today it is estima-
ted to be 760 million. The population 
estimated by the turn of the Century is 
986 million. At tbe prescnt rate of gro-
wth of 3.2%every year, the population 
is expected to stabilizo by 2050 ~.~ •• 
when it is estimated to reach 1200 mllilOD 
to 1300 million. 

With tbis growth of population, tlw 
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demand for drinking water and water for 
domestic purposes will naturally increase. 
To sustaiog this population, naturally 
agricultural p.roduction has to be in~reased. 
Man), of our industrres are consumptive In 
nature, with regard to water. The dem-
and for water is gOlng to increase tremen-
dously, witb the development of the 
country, in this age of plastic and other 
things. There will gradually be a shift 
frpm agriculture to industry. So, the 
demand growth from various sectors is 
going to be there. 

About drinking water, I can say that 
this was a part of the 20.Point Programme 
started by Shrimati Indira Gandhi. Sbe 
la:d stress on the supply of drinking 
water. At the beginning of the 6th Plan, 
there were 2.31 lakhs problem villages 
which remained to the covered for the 
provision of safe drmking water. As a 
result of intensive efforts and heavy invest-
ment, 1.92 lakhs of these oroblem vJllages 
and 0.45 lakh non-problem villages were 
covered during the 6th Plan. This achle· 
vement has been possible because of the 
investment on a scale Jarger than was 
originally envisageJ, an investment 
amounting to Rs. 2457.63 crores, out of 
which Rs. 1538.98 crores is in the State 
sector, accordmg to the MlOiOlum 
Needs Programme, and Rs. 918.65 crores 
in the Central sector. 

The idea during the 7th Plan has been 
to accelerate the provision of drinkJDg 
water supply to people. especially in villa-
ges, laying more emphasis not only on 
problem villages but also aD tbe target 
population of Scheduled Castes and Sche-
duled Tribes, in the country In this 
area, Government is not thinking of doing 
anything, alone. We are going to involve 
voluntary organizations in tbe execution 
and maintenance of water supply schemes 
in a big wa,. For this purpose an amo-
unt of RI. O. SO crores has been provided 

. for 1985.86 and Rs. 4 crores for 1986-87. 

I aeed not 80 into the details of these 
thin... I would only assure. this House 
and tbe hOD. Members that Government 
is quite aware of the increasina nature of 
tim problem With reaard '" driokiDI 

water. I had regional meetings of irriga-
tions Ministers of States and Union Terri-
tories. before the nationdl level meeting 
was taken. I am happy to tell the House 
that tbls problem has been receiving the 
serious attention of the- people o!· aU the 
States, and the Government of India. 

1800 hrs. 

It has been emphasised that before 
clearing any irrigation' project the first 
priorty is tbat a project should contain 
drinking w.uer component where there 
is no other alternative source for drinking 
water. This has been accepted by aU. 
This is how we are going to tackle this 
problem. 

The hone member has asked about 
desertification; destrification is not only the 
development of the desert by sand dunes 
coming and going and eating tbe land 
desertification takes place on account 
of various factors, degl adation of land, 
deafforestation; it is the result of serious 
soil erosion degradation of land by water-
logging and vanous other factors. There 
have been special schemes provided for 
checking soil erosion and special progra. 
mmes have been taken up m that regard. 
I know that thJS serious soil 
erosion 10 the catchment area 
of a river valley leads to sedimentation. 
There ha\e been special progra-
mmes to prevent this also~ special funds 
have been provided; specIal programmes 
have been drawn up and we are taking 
care to check ~oll erosion and prevent 
sedimentation. 

I agree with the bon. member when 
he says tbat there has been over·exploita-
tion 01 around water, and he bas a Sfte· 
vance aga nst the sugarcane growers of 
Sangli in Maharashtra perhaps. Rajas-
than do,:s not ba ve any sugarcane growing 
ar1!as; and he deserves to have tbat sugar-
cane growth ill bis State. 

Mil. DEPUTY SPEAKER.: Let us 
plant trees. 

SHR.I B. SHANKAR ANAND : bet 
U8 hope so with the Indira Gandhi oaual 
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• coming up. All the members from Rajas-
than .... will be happy to see t}lat theil desert 
ilreas will be full of lush green and pasture 
la~d9 irrigation facilities with drinking 
water facilities provided to the people. 
Let us hope that this scheme is going to 
oome and the Government IS very serious 
about this scheme-Indira Gandhi Canal 
Scheme. Shortly. I am going to visit that 
area and see what problems are existing 
there. I do agree that there has been 
over exploitation of ~round water leading 
to a very seriou~ situation of shortage of 
drinking water for the peopJe who are nC't 
depending of tre suglfcane fields. the poor 
people, are very hard hit because of short-
age of drinking water Unless there is a 
strict control in the cropping pattern in the 
irrigated areas, perhaps we will not be 
able to solve it. But as I said that since 
we have accerted It. there bas been an 
emphasis on drinking water component 
in the irrigation projects perhaps; this is 
going to reduce to a large extent the pro-
bJem of drin~ing water supply. 

He has posed a quest;on about future. 
Let it not be so pel\simistic about future. 
We are preparing oursehec; to enter the 
21st century with pride. I hope be will 
make this country vibrant and a powerful 
nation. and he will be able to solve this 
problem. 

MR. DEPUTY SPEAKER: He has 
also asked about population. 

SHRI B. SHANKARANAND : Pc1!u .. 
tion is defintcly a phenomenon with the 
sroNth of the population on the banks of 
the fivers. \Ve ha\c spe,:;al programmes 
and thIs House has discussed apout the 
poiluhon control programme; and if the 
House is again tnterest:d, a debate can be 
~rrang~d on the pol'utIOn itself, and 'he 
are ready to answer it. 

[TranJlationj 

SHRI VIRDHI CHANDER JAI~ : 
(Barmer): 1\1r, Deputy . Speaker, Sir: 
the largest desert area Thar IS .0 my constt· 
tUeIlCY. Just now the hone . Minister w.as 
replyiDI that Indira Canal wIll prove quIte 
beneficial for the desert areas. I want to 
know whether it wiIJ resule JD a permanent 
solution of the drinkinl water problem 

and a1so, whether it will be heJpful in the 
development of forests? The Govern-
ment of Rajasthan has no capacity to 
construct it on its own. Tbis pro~t 
was started in 1968. A period of 18 years 
has elapsed but the -canal bas not so far 
been completed. We have made a provi-
sion of Rs. 250 crores in the Seventh Five 
Year Plan )n the Sixth Five Year PJan, 
the Government had given assistance of 
Rs. 40 crores. The Rajasthan Govern-
ment bas demanded an assIstance of Ils. 
200 crores. We hope tbat Indira Gandhi 
Canal will be completed by providins the 
assistance requested for so that advan-
cement of the desert area is checked .. 

My next point is that only 13 per cent 
of area is covered by forests. Experts 
are of tbe op nion that it should be 33 
per cent. What steps you are going to 
take to ensure that this percentage does 
not come down further, say upto 6 per 
cent? 

My third question is what permanent 
solution you are going to find to tackle 
the problems ot famine and fioods? If 
you are able to find a permanent &olutioD 
for them, all the problems will be solved 
once for all. 

You ba'vc engaged the Territorial 
Army in the construction of Indira . 
Gandhi Canal and on atforest.tioD. My 
fourth question is whether you wjll extend 
this programm e furttler? 

DR. G. S. RAJHANS (Jbanjharpur) : 
Mr. Deputy Speaker. Sir, I would con-
cenlrate on one or two points AU of you 
are aware what happened in Africa. Even 
after that India has not learnt a lesson. 
In Atrica. the forests were indiscriminately 
denuded on large scale. In India the 
ceforestation is goins on even faster. I 
have much to ~ay 00 this point but I 
would not SO ir.to details. The Govern-
meot has started social forestry programme. 
But how many trees and plants are beiDI 
planted under this scheme, this you must 
ask from us who are people·s representa. 
tives? In your records crot«;a of sap~iop 
are shown as pJanted in a particular COD-
stitueDcy but the truth is that tbese an 
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Dot plaated even in tbousands. Subse-
quently it is told that tho animals have 
.... ad tbose plants or diey have been 
washed awa, in 1I0odl. Are the bonefits 
of the aocl.l forestry reachina the people ? 
M. P.s are Dot taken in the IDOnitorinl 
committees.' May be in other States tbey 
are included in such, Committees but in 
Bibar tbe M.P.s are not included Crores 
of rupees are heiDI ~pent and that. money 
Is .oilll iD tbe pockets of tbe bureaucrats. 
Will the Government look into this aspect 
also? The hone Minister is sittin, here. 
H. should think over It patiently • . 

The situation of Bihar is very serious. 
Water cominS from rivers of Nepal ravaset 
North Bibar. You come with me and see 
the devastation caused tbere. The area 
remains inundated for 6 montbs In a year 
The wretched condition of that area is be-
yood imqination. South Bibar bas always 
to face acute scarcity of water. I know it 
is not possible to divert water from the 
north Bibar to the South Bihar. Besides, 
you shall find unbygienic water botb in 
bortb and soutb Bibar. There is acute 
scarcity of drinkina water in south Bihar. 
You have just said tbat when Rashtrapad 
ji visited Nepal, an qreemeDt was con-
cluded with that country tbat dams would 
be cOnstructed on rivers originating from 
Nepal 10 as to· cbeck floods in norlh 
Bihar. May I know by what time this 
work would be completed? That rqion 
faCCl the prgbJems of floods and siJtinl 
every year, atld all the ponds are filled 
with muddy waler. The cattle ., well as 
the people drink that water throuabout 
tho ,ear aDd also bathe in it. . As a result 
thereof dysentr" choJera, malatia ~Dd 
ka1a-azar break out. Haa anyone taken . 
care of them? Ma, I know what 'OlutiOD 
it beiDa found out to tbis type of probkmt 
wbkh occurs ev..., year. It i •• IOod tbinl 
that ,00 are ioillJ' to' formulate a water 
policy You 18, with pat pride tut you 
are tat1Da the country into the 21st CoD-
hW)'. I woulcl like you to vim BibU lad 
I abaIl Ihow YOU that the people t .... are 
RiD livilll ia the 5th ceDtaI'J. 'I1le life ill 
Dortb BllIar .II ID .0 w., betlft thaD that 
of Afdca~ ne coacIitfOll dler. is .,.,..... 
ui We .. aot ... able, to'~ 
....... iiIIIr ... lIIIa. WIleDfttr we 

.. ..... ... fill" 

visit our CODltitueacy. 'the people ., that 
they have eJected' III but that we bad bot 
been able t9 provide .. drlnJda. wat .. 10 
them even aft. lorty yean 01 1Dde;e. • 
.D~. . 

A.· reprcla tubewells, tbey are on. 
paper only. You will of course take the 
shelter of the plea tbat it is tbe respODlibi-
lity of the State Government. But thit 
will Dot do. You should moditor it and 
take the State GoverJHDent to task. The 
State Governments dare not del', your 
instrUctions 7 Tbe tubewells are tbere oal, 
on paper have not been actually 11IItaIIecl. 
You cannot imaaiDe the Idoria.. 01 the 
people of the YilJaaes tlley Ilave to under. . 
10 in the absence of the tubeweJIs. 

. May I know whether arranpment' 01 
drinkina water will be made in the Dorth 
Bihar and south Bihar in a year or two 7 
Besides, waterlOlliDI is Donb Bihar iI • 
permanent feature u a result of whicb 
diseases break out aDd crops are destroyed. 
Will some permaDent solution of this pro-
blem be found out ? ' 

Thirdly, I have raised this question. 
number of times in the Hou~e and wrote 
letters to tbe bOD. MiDistet also in teprcl 
to the problem of Irriaation. Work on 
the Western Kosi Canal is .oiDa on at 
snail's pace. It should be speeded UP: 

In tbe end, I would Ut. to know wbe-
ther dams aDd reservoiR would be COllI-
trueted in Nepal so I. to check tho 
devastatioo caused by tbe river. ~Dat. 
in, from Nepal aDd alao ,curate 10. much 
electricity from . it tbat Nepal as well as 
lodia are be0e8ted. la tbl, WI, we 'will 
.lso be saved Ir .. the deValtltlOll of 
80OOa' 

Tbe hoD Miaitter may pie.. live 
reply to all these poiDta. 

{.,"M} 
SHIll SONNATB lATH : AIr poilu-

dOD, 'wa_ poIletioD. delorestatiea. lOiI 
eroaloa aDd poad ..... -- ,. 10-
Ift.dowa ............. aN datr· ...... 
... PfO\IJ ... of'dat ...,,, .. - im· ................... , ...... , . 
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given by our Prime Minister in the area
of environment in tbe country.

We are having 'Van Mohotsav', We
are baving afforestation, social forestry.
In the Forest Department itself there is a
section called afforestation. District Forest
Officers are there. Crores of rupees are
being spent by the Forest Department for
tree plantation. I want to know from the
bono Minister whether any stock-taking
has been made as to how many trees are
being planted every year throughout the
country, by different States and Union
territories, how many trees survived and
bow many have gone waste, what is the
cost of a tree growing I mean the tree
actually standing on the ground, and not
just planting it and leaving it for itself.
This is a factor which needs serious con-
sideration of the Government. My pre-
vious speal er has said tbat it is for the
States to put in efforts. No, it is for the
nation to put in efforts. Central Govern-
ment is giving crores of rupees to different
States for this purpose. So, the States
have got an oblgation to make the Central
Government know what is happening to
the money given to them for afforestation.
The Central Government cannot be a
silent spectator and only give crores of
ruppes to (he States every year and not
know whether there is any return for the
amount that was grven for the purpose.

Another point is that since there are
two forest departments--Department of
Afforestation and the regular Depart-
ment-we should know how many cubic
fee's of trees are being cut every year and
how many trees are being planted and
survived] otherwise after a few years we
will not have any forest at all. T think the
future generation will have to go to a
particular place to see what is a forest
because deforestation is at a higher rate
tban afforestation. Trees are our basic
needs. Not that we hold some functions
where the Ministers will go. the VIPs will
go and plant some trees and be satisfied
with that. though it is necessary. What is
needed is the awareness and the implemen-
tation. This should not be a matter only
for the Government to look after. it must
be a mass movement. People are to be
involved in this. They are to be told that

these trees are being planted for them
and they are to look after. They must be
educated. Unless it becomes a mass move-
rne n+, J think this programme will not
succeed.

Pr cvio: ..i .ly dL~ring the British regime,
if any tree was being cut ill a particular
compartment, not only the contractor who
had taken lease near th:H compartment
wo s taken to task , but also the villagers.
!kt what is happening now? The villagers
arc being utilised by the persons having
vested interest. to cut the trees. They
are given a little higher wages and trees
a re being cut and removed in broad day
light. In my State Orlssa, if the statistics
are taken, there are practically no forests.
Trees are being cut. Timbers are being
removed in trucks everyday and no action
is being taken. So, I want to know from
the hon. Minister what steps he is going
to take.

Secondly, the hou. Minister has said
about drinking water, He referred to pro-
blematic vil rages. Problematic villages
means health ha xard villages. But that
will not he s ufficienr. Drink ing water
should be xup plied not only to the pro-
blematic vil lages , but it should be supplied
to all tile war er scnrcit y villages It is not
that t hc Govemncnt should ask the Stale
Governments 10 provide drinking water
ori+y to the pr oblcmatic villages. Water
scarcity villages should be identified and
they sb-uld also be given dl inking water.
I want (0 k n o .... from tl.e hon. Minister
what i,; the Go'; rnrncru thinking in this
regard.

A" far Cl; :I.,rlcui!ure is concerned, in
diflcr c nt counr rics SJi! couservat ion is
given the IllOS' important place. The hon.
Minister while replying s po k e about soil
ccnser va r ion and storage of water. I
would ask ihe Minister whether the
Goverument is going to Jay much stress on
the construction of water sheds for soil
conservation. It is otherwise called water
harnessing sI ructure. In three ways it
helps us. It wi!l step soil erosion. It will
also help in the irrigation of dry-Iand and
it will raise the strata of sub-soil water.
Se I would request the Minister to inform
the Home about the steps which will be
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talc en by tbe Government for tbe. construc-
tion of water sbeds throushout the 
country. 

SHRI B. SHANICARANAND: Sir, 
la tbe very short available time, I will try 
to clarify the poiJlt. whicb have heeD 
raised by hone Members. Generally Meft'16 
ben are asking about deforestatiOD. Wbe-
tiler it is pl •• tilll fret-' or &rowing forest, 
til. question is about forest aDd tbey ha vo 
expressed tbeir anxiety about tbe growinl 
redaction of the forest coverqe. Another 
important foint about wbicb tbe Members 
.. worried is r ... rdin. the supply of 
driltkioS water. I did try to dtal with 
tllese points in my main repfy but SliD I 
wisIa to 8ay this witb reference to the 
driaking watCl" supply. With regard to 
the Itratem' of alae Seventh Plan, I bave 
.Iready given the figures. The stratesy in 
tbe Seventh Plan is to provide drinking 
water supply to tb~ entire country, 
bundred per cent coverale to the rural 
peopJe. That is the strate,y. I have 
also given tbo figures with regard to the 
provision or fund for this purpose. The 
highest priority is given to the coverage 
of tfte spill over problem villages from the 
Sixth Plan to the Seventh PIAD. One of 
tbe hone Members asked not about the 
problem villages but about the water 
scarcity villaps Water scarcity vinales 
should also be treated as problem 
villalea aDd tbat population will be 
covered by tbe end of the Seventb Five-
year PJan. Sir. tbe question is bow to do 
that. On tbe one side there is constralOr 
of resource, On the other side. the 
number or problem villages is increasing 
plan by plan, because of water level stea-
dily lOin, down over the years. ThiS is 
wthat bapPelll. So, we have to find ont 
hew belt to provide for drinkin, water to 
the efttire rural populatioD; and the actual 
a.ailabi1ity of resources durins the Plan 
period bema Jess, bow to meet this 
demaBd. A low cost alteraative to capital-
lateusflre reaioDal pipe water scbeme 
IlCCal'fiDI to the Gove ameat is Ine~table 
tol' attabdlll our objecdve of pro,idiDl 
,,_..,.. dtiBkl,.. .... t .. to tbe eatire "pul .. 
... For t1at. Sit, we .... e to ftod solu-
.... widell ate eooGomtcat aad MDcll are 
tea...-.1fIIhttwlocal .... ,..aad 008-
dltioaI. With tbit objective iD view, a 

tecbaoJolY m __ en ,cDriD1det W .. ,. 
Villages and ReJated Water Mana,emeDt" 
bas been launched with tbe approval 01 
tbe Prime Minister. I, 

The Tech_loBY Mission woulG a4m at 
ideDtificalion of the different prGbiem 
areas, develop appropriate low cost 
tecbnoioaY to overcome those problema 
throuah ~pplication in the field. The broad. 
thnlst of the- tecbDololY developmODt 
would be Jow CQSt water trealmeat for 
ftuoridet salinity and brackishDess, ir~ 
and bact~tio)o8ical contamination im.pro.v. 
;n. &he grouad waler coDditioD tluGUlb 
prop~r redlaraiDg as well as retention or 
run off aad developiDi traditional wa&er 
retention alld collection structures. 

Another Member, if I remember, from 
Bihar asked about the mODitoriq of tbe 
drinking water supply scheme aDd involve-
ment of the Members of Parliament in 
this. Sir, the schemes taken up for execu-
tion under the Accelerated Rural Water 
Supply Programme were submitted by t"e 
State Go\ornmen's to tbe Central Govern-
ment for technical scrutiny aDd tbeir 
approval. After their approval tbese selle-
mes are technically scru inised and a re-
gular monitorinl of the progress is done 
tbrouah monthly and quarterly progress 
leport obtained rrom tbe State Govern-
ment. The complaint of the hone Member 
is about corruption. 

DR. G. S. RAJHANS : The tube_e)Js 
do Dot exist at all. 

SHkl B. SHANKARANAND: You 
spoke breadl), about corruption and all 
that. 

DR. G. S. RAJ HANS : Yea. 

SHlU B. SHANKAllANAND: I do 
not know. I will not dweJJ OD the acta of 
corruption, but it bas beeD tbe poUe)' of 
the Government to see tbat the eatlr. 
rural population is covered UDder this 
prolramme. Aad tbat is bow I "VI ~. 
fisures alllo. Sir. about tbe fact that In 
spite of havia, provided the ftandt for 
providiDi pOt.'" water to tie pe6p1. t1Iey 
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do not get it, it is not only the responsi-
bility of the Government, but it is the
responsibility of all of us to see that the
money is properly spent for the people.

DR. G. S. RAJHANS: But please
tell us what to do. Nobody listens to us.

SHRI B. SHANKARANAND: I can
now say that it is now proposed to in-
troduce concurrent evaluation of the
drinking water supply programme by in-
volving different technical organisations at
the State level like regional engineering
colleges, polytechnics and similar other
technical institutions. And the Govern-
ment will consider any other viable pro-
posal that the hon. Members suggest to
see that this vital programme of providing
drinking water to rural people is imple-
mented.

MR. DEPUTY SPEAKER: The only
solution is, we have to link the rivers of
north and south Otherwise it is not
possible, That is the only solution. There
is flood here and there is drought there.
Whenever water is in excess, we can store
it. We cannot raise the ground water
resources. Unless we store the water re-
sources how can we get drinking waier ?
Here it is flood, in the south there is
drought. Of course, it is a costly affair.
But it is the only solution to India. We
have to preserve the water. Whatever rain
water comes, some how it has to be
preserved.

SHR[ B. SHANKARANAND : Sir,
the hon. Member asked about the pro-
vision of drinking water in the Rajasthan
canal area. About 1200 cusecs o, water
are provided for drinking water supply and
industrial use in the Rajasthan canal. This
is out of the total 'utilisation capacity of
the Cannal. This is provided for drinking
water. The capacity of Rajasthan Canal
for drinkrig water and industrial use
would be increased to 1800 cusecs
after modernisation for water manage-
ment, from 1200 cusecs.

l
~
t

will be taken care of. I agree with him.
And we have to strive for that

Regarding the special assistance, there
has not been any Central assistance. pro-
vided in the 7th Plan for any irriaation
project of aDY State. Generally, it is the
States which have to fund and implement
their projects. Of course, the hon. Member
may bint at getting the World Bank
assitance for such programmes. In this
regard, I can say that the Centre will not
lag behind in providing whatever necessary

·assistance, witbin tbe Plan provisions that
are made for any project because, as I can
say' we do not provide funds project-
wise. Central assistance, grants and all
these things which are given, are not given
project-wise.

SHRI VIRDHI CHANDER JAIN : In
the Sixth Plan, special assistance of Rs.
40 er ores has been given for Indira Gandhi
Nehar.

SHRI B. SHANKARANAND: But
there has not been any provision in the
7th Plan. This is what I have told you.

With reference to afforestation. I do
agree that soil conservation is a must. If
I can say, with regard to SOIl conservation
in watershed management programmes,
the programmes include treatment of all
types of lands as per need. The construc-
tion of engineering structures, namely
erosion control, storage and water harvest-
ing also help in checking the soil erosion.
The details of the soil conservation pro-
grammes implemented since inception up
to the end of the 6th Plan and proposal
for 7th Plan, both under the Centre/
Centrally sponsored sector schemes are:

Physical achievement up to 1984-85 is
29.3 { million hectares, with an expenditure
of Rs. 1212.29 crores. Under the 7th Plan,
the target is 6.75 million hectares and tbe
outlay is Rs. 740.39 crores. For 1985-86,
the target was Rs, 1.10 million bectares
and the achievement was 1.08 million
hectares, with an expenditure of Rs, 139.35
crores. And for the current year, the
physical target is 0.74 million hectart and
the eutlay is l\.s. 157.0i crores,

Sir, the hen. Member suggested that
if we can solve the problem of drought
nood, perhaps the country's all the ills------------ ••••••• 1
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As I said, regarding afforestation, 
accordlna to official record, the total area 
of forest in this country is 7S million 
hectares which is about 23% of the total 
geographical area. However, as the hOD. 
Member bas said, the National Remote 
Sensing Agency ha s revealed that the 
actual forest coverage is much lowet. 
Drying of natural splings, siltation and 
soil erosion. are attributed to deforestation 
although no specific study bas been con-
ducted. 

For this, tbe measures taken are, a 
National Wasteland Development Board 
bas been set up for raising plantation in 
S million hectares per year. 

Forest (Conservation) Act, 1980 is 
beiDg strictly enforced to prevent diversion 
of forest land for non-forestry purposes. 

Programmes for afforestation and re-
veletation involving voluntary agencies 
and local community ba v'e been under-
taken. 

If the House is interested in kdowlng 
the poHution control measures, I can re-
fer to tbem also. 

SHRI VIRDHI CHANDER JAIN: 
They arc in tcrested. 

SHRI B. SHANKARANAND : Under 
the provisions of the Water (Prevention 
and Control of Pollution) Act, 1974 a 
Central Board for Prevention and Control 
of Water Pol1ution bas been set up. So 
far. 18 States have also set up Pollution 
Control Boards at tbe State level. 

Under tbe provisions of this Act, 

Gupta lriatinJ Works, Delbi.6 

effluent standards have been prescribed for 
polluting industries and industrIes have 
been directed to comply witb standards 
strictly. 

Industries are also perc;uaded for in-
stallation of pollution control devices fnd 
Jegal action taken against the defaulting 
IOdustries. 

Fiscal incenthes in terms of enhanced 
depreciation aJlowance of 30% on devices 
for pollution control are rrovided. The 
financing institutions also ghe loans at 
reduced rate of interest. 

Zoning and classification of river stre-
tches for their deSIgnated best uses have 
been done lD respect of major rivers. 

Basin-wise surveys in respect of river~ 
ha\te been under'aken. Based on suc ~ 

comprehensive survey, the Ganga Actir 
Plan has been launched. 

Out of 4,054 polluting industries ir 
large and medium sector, 2,076 units 1 

so far installed effluent treatment pj 
These are various measures that 
Government is tak IDg on the pOints raise 
in the House. 

!vIR. DEPUTY SPEAKER 
House stands adjourned to reasserI' 
tomorrow at 11.00 AM:. 

1838 bn 

The Lok ~S(lfW.a then adjourned till 
Eleven Of 1/1,. .. CI()cJa}OM Thursday August 
7, 1980/ Sra,allll J}'~ 1 JOB !(.5 aka) 
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